Thursday, November 19, 1970

LOK SABHA
DEBATES

(FOURTH SERIES)

Vol. XLV

[ November 9 to 23, 1970/Kartika 18 to Agrahayana 2, 1892 (Saka) ]

Twelfth Session, 1970/1892 (Saka)

-

(Vol. XLV contains Nos. 1—10)

LOK SABHA SECRETARIAT |
NEW DELHI



CONTENTS

No. 8 —Thursday, November 19, 1970/Kartika 28, 1892 (Saka)

CoLuMNs
Oral Answers to Questions :

*Starred Questions Nos. 211 and 213 to 215 1-33
Written Answers to Questions :

Starred Questions Nos. 212 and 216 to 240 33—54

Unstarred Questions Nos. 1401 to 1535, 1537 to 1570

and 1572 to 1600 54—246
Re. Question of Privilege 246
Calling Attention to Marter of Urgent Public Importance--

Foreign bases in the Indian Ocean 246—69
Papers Laid on the Table 269—70
Message from Rajya Sabha 270—71
Re Adjournment Motion 271—=72
Motion Re. Conduct of Governor of U. P. in recent

Constitutional Crisis e 272 -433

Shri Prakash Vir Shastri 276 -98, 421- 27

Dr. Ram Subhag Singh 298—301

Shri A. K. Sen 201-12

Shri J. B. Kripalani 312—14

Shri P. K. Deo 314—24

Shri R. K. Sinha e 324—28

Shri Atal Bihari Vajpayea 328—37

Shri Sant Bux Singh 337—41

Shri Murasoli Maran 34252

Shri R. D. Bhandare e 352—-57

Shri Sarjoo Pandey - 35763

Shri Satya Narain Singh s 363--67

Shrimati Sushila Rohatgi 367—73

Shri Ram Sewak Yadav 373-79

Shri Nath Pax . 379—-091

Shri Tenneti Viswanatham 391—-94

Shri Abdul Gani Dar 395—402

Shri K. C. Pant 402—21
Statement Re : Government Contribution for Relief of

East Pakistan Cyclone Victims. 434

*The sign + marked above the name of a Member indicate that the question was actually asked
on the floor of the House by that Member.



LOK SABHA DEBATES

LOK SABHA

Thursday, November, 19, 1970/ Kartika 28, 1892
(Saka)

The Lok Sabha met at Eleven of the Clock.

[ MR, SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

vational

Role of Zoos in Ed ional, C
and Preservative as pects of Wild Life

*211. SHRI K. P. SI[NGH DEO : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have mads any
assessment regarding the role of zoos in the
educational, conservational and preservative
aspects towards wild life;

(b) if so, the result thereof; and

(c) whether such a study has been made
in any other country and, if So.the name of
the country and the result of the study

made ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government is fully aware
of the important educational, recreational
and othervalues of the Zoos and Zoological
gardens but no formal study or assessment of
such values has been made.

(b) Does not arise.

(c) This Government has no such infor-
mation.

SHRI K. P. SINGH DEO : Asa result of
the growing human population and destruc-

tion of the habitats of wild life in this country
and outside due to industrialisation and
expansion and epidemics and other reasons,
many species of rare and other animals have
been wiped out from the face of the earth,
many are on the verge of extinction, others
are threatened and few are safe. With this
background, last year the International Union
for Conservation of Nature and Natural
Resources held their annual conference here
in Delhi itself. And as a pre-conference
study, for a week the role of Zoos was discus-
sed at the FRI, Dehra Dun where even our
Indian specialisis took part, and it is really a
pity that although the Government realised...

MR. SPEAKER : No speech please. Please
ask your question.

SHRI K. P. SINGH DEO :Iam asking
the question, Sir.

Although the Government realised the
importance and role of Zoos in the educatio-
nal and other aspects and although the Con-
ference of ITUCN & NR was held here where
papers were read and full reports were sub-
mitted to the Government, the Government
have not come forward with any concrete
proposal for the active participation of Zoos
in educational aspects as well as for creating
breeding centres and studies for research and
studies in the various zoos in India.

SHRI ANNASAHIB SHINDE : It is not
correct that Government is not taking any
action in this regard. But it is also true that
asa result of growing human population,
and denudation of our forests, some of our
rare species of animals, birds, etc. are getting
scarce. This is a phenomenon practically all
over the world where population is increasing
fast and land-man ratio is adverse. In our
country we have some of the best sanctuaries.
We are trying our level best to see that some
of the species of wild life are preserved.
Some of the other suggestions made by the
Hon. Member can always be considered.
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SHRI K.P. SINGH DEO: The Expert
Committee on National Sanctuaries of the
Indian Board for Wild Life have submitted
a report sometime in August. The Minister
must have participated in the session of the
Indian Wild Life Board meeting held last
month. The Expert Committee has come out
with some of the difficulties like want of
funds as the ¢rux of the matter and they
wanted to know why the role of the zoos and
all these aspects cannot be gone into. Second-
ly, the planning of zoos in India is in such
a situation that there is no coordination and
no dissemination of information and there is
no communication between any of the Zoos
in India, For example, the Madras Zoo and
some other zoos are very near the Railway
lines and the dust and smoke and other
things are inhibiting the growth and propaga-
tion of the animals which are the last vestiges
of wild life in this country. Therefore, may [
know, what steps are the Government going
10 take for giving adequate funds for the
development of zoos from this point of view
and also from the point of view as expressed
by the Expert Committee on Indian Board
for Wild Life, because in the Fourth Plan....

MR. SPEAKER : Kindly put it as a
question. Do not make long speech.

SHRI K. P, SINGH DEO: 1 am puiting
a question. In the Fourth Plan there is no
mention about the development of this parti-
cular aspect. Government says that they are
serious about conservation and preservation
of wild life. fo, I want to have a categorical
answer from the Minister on this point.

MR. SPEAKER : Don't make long speech
along with the guestion.

SHRI ANNASAHIB SHINDE : The
Board of Wild Life itself was constituted by
my own Ministry and we attach the greatest
importance (o their recommendations. We
have good experts who are Members of the
Indian Board of Wild Life. We are trying
our level best to make rosources available. If
there are some difficulties like the Madras
Zoo and other Zoos being near the Railway
lines, that has been due 10 historical reasons.
But I would point this out that the Zoos are
not under one common management. They
are under State  managements, some  with
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their Educational Departments, etc. We arc
trying our level best to have some coordina-
tion in this regard.

SHRI RANGA : May I know whether
Government are aware of the fact that the
condition of the Calcutta Zoo has been
deteriorating for some time 7 The young
people, students and others who are going
there do not find it interesting at all.

SHR1 ANNASAHIB SHINDE : There are
some difficulties in the Calcutta Zoo. But the
Hon. Member should appreciate that it is
not directly managed by the Government of
India. We shall draw the attention of the
West Bengal Government to this aspect.

SHRI INDER J. MALHOTRA : May 1
know this, whether for the better preservation
of wild life and improvement of the various
zoos all over the country, there is any
proposal under the consideration of the
Government to transfer this Department to
the Ministry of Tourism and Civil Aviation,
from the Tourists’ point of view ?

SHRI ANNASAHIB SHINDE : No, Sir.

SHRI1 S, KUNDU : I want to know from
the hon. Minister whether on the basis of a
national plan, the Ministry has formulated
any programmes t0 "have 200 in each small
and medium town, to provide recreational
facilities for the children.

SHRI ANNASAHIB SHINDE: It is a
very expensive proposition. It would be very
good for recreational purposes and for provid-
ing entertainment and education to children,
if we can provide it in smaller places. But it
is an expensive proposition. The State
Governments will find it very difficult to
provide such facilities in smaller towns.

al wETEIM TR : HSOW ARIEY,
fasdt &1 1 g &, ag A MAAHE &
adta g st gg F1F a2 cfwar # ¢,
ofr ¥ R AT AaETY & 1 & & A
qEIg ¥ AAAT gar § 5 ogEwr &
saEr wifees aard & fow, @g al @
IqF ey Ag aga waAr g @ A A
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IAR FTAT gv91 & @wY & fAw #g
STE FLA T FATHGHIL & q07 F1E A1
gfacel & & ax & fom & wmwr
Bgdz g1 ? AR Iad forn geare faamn
s fraar qar faedt T &1 2 < & fom
¥ 9z 9 A1 I AT 719 ?

SHRI ANNASAHIE SHINDE : We are
doing egverything possible 1o develop the
Delhi zoo, and it may be of interest to the
hon. Member that some of the international
experts who have visited the zoo have actually
certified that this is one of the very fine
zoos in the world. 1do not think that the
development activities will suffer for lack of
funds. We would make the nécessary resources
available.......

SHRI KANWAR LAL GUPTA @ What is
he doing at present ?

SHRI ANNASAHIB SHINDE : The steps
being taken are : collection of animals, deve-
lopment of lands, making necessary provi-
sions for providing the necessary habitat.
providing necessary facilities to the visiting
tourists and children etc. There are annual as
well as Five Year Plans for development of
the zoo.

SHRI PILOO MODY : I believe that a
question was asked carlier about the breeding
of these animals in the Zoos, and the hon.
Minister replied to the effect that something
was being done about it. We would like to
know more specifically what steps he has
taken to ansure that those breeds which are
facing extinction do not disappear. 1 would
like to add that the cheetah and the black
buck have been all but extinct in India but
are today fourishing in the United States.
Therefore, I would like to know more
specifically what steps have been taken, and
whether the hon. Minister is prepared to
provide the necessary finances to the varicus
2o0s in the country.

SHRI ANNASAHIB SHINDE : As far
as the ra~e animals are concerned, we are
trying to have breeding if the couples are
there. As for the funds, the State Govern-
ments will have to provide the nccessary
finances.  As far as the Delhi zoo is concer-
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ned, we are making the necessary funds
available for the development of the zoo.

SHRI PILOO MODY : There isa com-
plaint from Delhi that the moneys that have
already been allotted for the purpose are not
being sanctioned by the Finance Ministry.

SHRI KANWAR LAL GUPTA : We
have also received such complaints.

sit Toreie fag : eftFT wgiaa, ga
MT-FIEz a1 o faer ) agt #3
g A & qEd F OAlee 39 cagt
X §A ZFar & dgodw feew & sreew
TIETH F, a0 feew 1 arEee WEw
2, afe s ag G T |
sl aea fafeex @ga & qe
g fF g5 3ga0 argee wgw A 4fw
gAY Ut & fag #av geae § qE
F1E A0S 9% Y THIA

MR. SPEAKER : The main question
relates only to zoos and not to national
parks.

st oz fag - #1Fe arga, foost
T & § 39% A § 39 a9 E,
TFE FY FgA0T AT3eT AVEG ;@ 0T B,
oo & FZm f& o9 @z Tl o #
gaTgen woATd zafay & fafeze aga &
FTAAT A fF M T #7 F A W
[ AT ATAA-GE F1 WEA T AN I
qr5ee AFE F1 SRFwq 29 & o s
FERFqEHE g ? g A
g 741 §, < A0 & at F4v oy o faa-
fe § go a1 7

SHRI ANNASAHIB SHINDE : There
are schemes for protecting the rare speci€s in
the zoos and in the sanctuaries, and we are
attending to the problem of the Gir lions.

MR. SPEAKER : There are many new
rare species coming up now.

Nt wgrow  fag wied) o ooemm



7 Oral Answers

wgrzg, 2w & gz fafegred & a &
wrad @ Fifsn g @ Ea fewad
G &1 ae 7 fas ml & WA #
aT 2, a1 #ar §THT 59 A 9 fa
st fs sfy o wmo feal &
ferr mom,sad g oF Ger e =
93 &< 7 ffar ovg, ot @ w2 & Fregi-
A ST A=A F1 a1 iR feeRim
at a=g feal feardirz #1 afy for ol
F7 gL T8 gaE o faame w4 ?

SHRI ANNASAHIB SHINDE : Funds

are provided out of general revenue.

SHRI PILOO MODY : Out of the 19
white tigers in our zoos, 13 are in the Delhi
700. Such a concentration in one place is
undesirable in as much as if an epidemic
breaks out or something happens, it will
seriously endanger the entire species. There-
fore,something should be done to disperse
them in some fashion or other. Will the
Minister say what he proposes to do in this
regard ?

SHRI ANNASAHIB SHINDE : We
shall consider the suggestion.

MR. SPEAKER : They may be dispersed
to Punjab and Bombay.

Level of D. D. T. in human
body due to its use in

food preservation

*213. SHRI BABURAO PATEL: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state @

(a) whether Government are aware of the
views of Shri Q. S. Bindra, an Indian Ento-
mologist of Punjab Agricultural University at
Ludhiana that the level of DDT in the human
body in certain parts of North India is much
higher than in other countries because of the
contamination of food grains through excessive
use of chemicals for food preservation; and

(b) if so. the steps taken to counteract the
DDT level in the human body; and if not, the
reasons therefor ?

THE MINISTER OF STATE INTHE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A statement is laid
on the Table of the Sabha.

Statement

(a) Dr. O. 8. Bindra has not the commu-
nicated to the Government any spec ial views
regarding the level of DDT in the human
body but it has been known for years now
that the level of DDT accumulation in human
body fat was reported to be quite high in
1965 on the basis of survey carried out
mainly in Delhi area and these findings have
been included in the Report of the ICAR
Special Committee on Harmful Effects of
Pesticides, published in 1967,

(b) (i) Even before detecting the accu-
mulation of DDT in human fat,
the Government Scientists have
been aware of this regard. There-
fore, mixing of persistent insec~
ticidal chemicals for the preserva-
tion of foodgrains has never been
recommended.  Also successful
cfTorts have been made 1o evolve
the storage technology without
the use of hazardous chemicals
and the Pusa bins and Pusa cubi-
cles are the results of such inves-
tigations. Some of the State
Governments have already taken
up a campaign to popularise these
storage structures.

(ii) The ICAR had appointed a Com-
mittee under the Chairmanship
of Dr. M. S. Thacker to go into
the details of harmful cffects of
pesticides and make suitable reco-
mmendations.  The Committee
submitted its report in 1966 which
was published in 1967. Oneof
the major reCcommendations was
to set up Analytical Laboratories
for estimation of pesticide residues
at various centres in the country.
Consequently, such laboratories
were set up and are operating at
the Central Food Tachnological
Research  Laboratory, Mysore;
Central Plant Protection. Training
Institute, Hyderabad and Central



.

9 Oral Answers

Food Laboratory, Calcutta. The
Indian Agricultural Research Ins-
titute has already been doing
research work on pesticide resi-
dues and has also established a
full fledged laboratory exclusi-
vely for this purpose. In addition,
a Toxicology Research Unit has
also been set up at the All Indian
Institute of Medical Sciences. The
Punjab Agricultural University on
its own, has also started resear-
ches on pesticide residues. The
result of the researches carried
out in these laboratories will
form the guidelines for the Gov-
ernment to take appropriate steps
to prevent harmful effects of
pesticides. A Joint Committee of
Council of Scientific and Indus-
trial Research and Indian Council
of Agricultural Research set up
recently is also examining the
need of intensification of resear-
ches to prevent the harmful effects
of pesticides.

Also there is “Central Committee
for Food Standards’ created by
the Ministry of Health and Family
Planning under the Prevention of
Food Adulteration Act, 1954, for
fixing tolerance limits in food-
grains. Stringent regulatory mea-
sures to implement these limits
are being proposed under the new
insecticide act. An official on
special duty to implement these
recommendations has been appo-
inted in the Min:stry of Food and
Agriculture.

Giii

SHRI BABURO PATEL : [ have seen the
statement. It speaks about research but not
of action. In America, from where DDT
originally came, it has been discovered by
research that it is a deadly cumulative poison
and it has been banned in 28 States. At the
same time, acrial spraying of crops with DDT
has been stopped and Do crops are now spray-
ed there. On the other hand, in our country,
we have launched a massive programme of
aerial spraying of crops with DDT. May I
know whether this programme 15 intended to
kill pasts, or kill human beings with a view
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to prevent a population explosion 7

SHRI ANNASAHIB SHINDE: We do
appreciate the concern of the hon. member
that there should not be indiscriminate use
of pesticides. Government are already seized
of the matter. Sometime ago there was even
an international seminar which considered
this matter. This hon. House has passed a
pesticides law and we have appointed an
officer on special dutyto look into these
aspects. Various other organisations have
becn undertaking rerscarch in this like the
Mysore Food and Technological Research
Institute, ICAR. Punjab University and a
number of others. We are well aware of the
problem and, as far as possible, our approach
is not to have indiscriminate use of pesticides
which may perhaps result in endangering
human life.

SHRI BABURAO PATEL : [ have herea
tin of a proprictory product called “‘Flit" used
for spraying on flies, insects etc. This Flit
tin goes into  millions of homes every month.
On this tin is depicted the symbo! of death
the skull and crosscd bones, and it is written :
“Harmful. To be kept away from children.
Avoid skin contact...etc. It is a most dange-
rous poison. It contains DDT.” This warning
is printed only in English, in a country where
literacy in English is litle over one per cent.
T insist that ordars should be issue that if this
tin is to be distributed, at least it should have
printed this warning on it in ali the 14 lan-
guages so that peop'e can Know that the tin
contains death and nothing else. Will Govern=
ment do that ?

SHRI ANNASAHIB SHINDE : We are not
concerned with it; we do not use it for spray-
ing crops. He wiil have to address his ques-
tion to the Health Ministry because we never
use flit for crop protection.

SHRI BABURAO PATEL : What about
protection of human life ?

SHRI PILOO MODY : That is not the
concern of this Government.

St gEO wOYE ;S T gl
@ ¥ faar 8, 3a% 9l smiwgl s
21 @ 2, gaFr sara faar g & snamr
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Mz £ 5 97 7w waw § fedee fwa
o qHo o § 21 F9T B, arw gl H &
51 g 31z 3T fag s fear 2 s ag
A1 graw g, wmE AW Fq F, @A
afas 2, a7 fox zoide fRaw &40 &1
FarArA 2 1 g 3@ s &1 A aat
AEY Ford & 7 o w1E A gzl ax feewrd
gt ondr &, 49 agl gE &1 o g 0 agf
gre Ele fo & Fivam &g f@l o @
g fF agf aar s @ £ @ T
TFETA-2Z 9919 2, 41 39 9919 F q@A
g0 FAT AT AT FTE@A] F1 F5g F
AT A =T @ 2 3w =vzafawg S
mar wq § ot fems aAEr & oagi g9
whfazarzza fasdy # ot 5 fmem adf
2, foa% srzv sl gdaz &9 2 At
zq gFC F gifazarse Efaas s W
THFz AZl LAl qar gAsl w=vfa &R
¥ fru g g zeEh arfe A | 2 f
FA TH AW F e I w9 ond A
forz 3a% arz TAr a2

SHRI RANGA : Why don’t vou produce
somothing which is better 7

SHR] ANNASAHIB SHINDE : We do
not advise DT for plant protection, and
this question really concezrns preservation of
grains: As for the other question raised by him,
our rescarch organisations are in touch with
research activities carricd cn in the USA and
elsewhere. We are trying to utilise findings
elsewhere, such knowlcdge which has to be
used in the intefests of humanity, and there
is no bar on using such knowledge available
elscwhere.  The other part of the question
whether the DDT factories should be stopped
may be addressed to the Health Ministry.

SHRI KAMAL NAYAN BAJAJ : Can you
not convey it to them ?

=t gy qdg : Fewa o, 7@ @
gz w31 M 2 fF o fe Fo @
9973 FOT 9T 90 95 @I §, @9 A d
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@l fo o Fto 1 fogwa a9t
A § stz I FArS A @y § At
3aF gy do fo o TgHA afdl &
I A R F Sy Avemr E 3w
FEEIT qigt qT Fo glo 2le & fogsE
w1 FAT F AT ITET qME 9T gAY
gaTEAl 1 ST FOU qNE FAE gL
quTE ®1 UHT AT TF 7

smew WEtEw : 4 gare qar wE
glar g

sft ATy qr9¥a: TAR FET TAT E |

T A AR

= qHUd  wElE ;. HEeUd WRIET,
axfra fees A fag femr 2 f5 fam
T+q q 2o Slo 1o &7 TEMTA fwar
AT &, JAFT AT AN GIT E IAF FI
TAFT HFT 9TAT 2 |

MR. SPEAKER : This is about contami-
nation of foodgrains, not of plants. This
question should be relevant.

SHRI ANNASAHIB SHINDE : The ques-
tion really pertains to the preservation of
foodgrains and the use of insecticides like
DDT. Jwould like to submit categorically
that our department does not advise the use
of DDT for preservation of foodgrains.

DR. SUSHILA NAYAR : It is known all
over the world that DDT, when it zoes beyond
a certain percentage, has a toxic cffect and
does incalculable harm to the human system.
Under these conditions. other countries, as
has been already stated, have given up the
use of DDT for plant protection. [t is a very
important matter, and the hon. Minister can-
not just pass it on to the Health Ministry. 1
wish the Health Ministry had taken it up with
the Food Ministry, butif they have not, it
is for this Parliament to draw the attention
of the Food Minister to the deleterious
effects of DDT on foodgrains, and it is high
time that we thought in terms of protecting
our i ll-fed people from the poisonous cffects
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of DDT from foodgrains. What the Govern-
ment inteénds 1o do in this respect is of great
interest to us, and we would like to know what
the proposals are and how spon they would
stop the use of DDT for plant protection.

SHRI ANNASAHIB SHINDE : 1 have
already replied to the main points raised by
the hon. Member. In fact, we do not advise
DDT for plant protection as 1 have already
meéntioned, and various research activities are
on. The hon. Member should not rush to con-
clusions,—1 know she was once in charge of
health—but the use of DDT is being dis-
puted.

DR. SUSHILA NAYAR : It is not rushing
to a conclusion.

SHR] ANNASAHIB SHINDE : As [ said,
we are trying to be cautious about the matter,
and under the Insecticides Act which has been
enacted by the House, necessary steps are
being taken to look Into this matter.

SHRI P. GOPALAN: Many countries
have already banned the use of DDT on the
advice of medical experts that this insecti-
cide is a major source of cancerous attack on
the human body. Sometimé back there was
a report in the Indian press that the Govern-
ment of India would also consider this ques-
tion whether the use of DDT should be
banned or not. Considering the vital role
played by DDT in increased food production
the Government of India decided not to ban
it because according to them the percentage
of people dying due to cancerous atiack is
much less than the percentage of people dying
of hunger. I should like to know from the hon.
Minister whether that is the reason why
DDT has not been banned in this country ?

SHRI ANNASAHIB SHINDE : I have
already explained the position. 1 shall take
up the matter again and we shall review it
once more in consultation with the Health
Ministry.

Complaint by Members of Parliament
Regarding Inadequate Notice for
Di ion of Teleph
+
*214. SHRI YASHPAL SINGH :
SHRI R. R. SINGH DFO :
SHRI P. K. DEO :

Will the Mimister  of INFORMATION
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AND BROADCASTING AND COMMUNI-
CATIONS be pleased to siate :

(a) whether many Members of Parliament
have recently complained to his Ministry that
the telephone authoritics all over India do
not give adequate notice io subscribers
before disconnecting their telephones for non-
payment of telephone bills ; and

(b if so, the decision taken by his Minis-
try to avoid such complaints in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, Sir. How-
ever, at a recent meeting of the Consultative
Committee, some Members of Parliament
spoke of difficulties experienced due to sud-
den disconnections, and they were asked to
quote specific cases, il any. Nothing has
been heard from them so rar.

(b} Does noi arise.

=t gwaiw fag ¢ & fgedt gmaAar
1% fafrrex aa ferdr @tem £ 1 sast
fedt & &1 v 3 fzm ) e e E
wadt gt af @, #1§ gara Aaswr ¥ ¥
faar g1 a1 wedll qgtqa v ag o g
fe g o m=dt #%

uETer AFET ¢ JAT F A=NTET 2 0
AT FATT FTA T q17F AT A1 fgedr A
T ATTFT 971 AT AT ) qra-arg fgedr
Hoft am 2@ g1 - (swEEE)

=t iv fag : dfF mam o H
fear mar ar safen &% #9s{ § wox
frar foest & i & wgr

(%) =t gf 1 foz w1 aagere wfafa
FY g F d5F H gB A6 A<edl A
FATTH FAFAT FIZ AW F FIT qTAL
FI a1 awl wfEngl &1 e fHar
qv | 3% F21 mar @1 % afzs F1E aw
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arae g1 at 3 fad | a1 3% T8 Ay
# F1E qF g1eq FE AT

(@) 957 72t 3zA7

ot anarw fag : FEwT w1 F
q97 37 9T AT fEay ol 978 gwaE
ag= fear s &fem s a8 ¥ Al
ez 1 gnfa AFF § 77 Fraay Gav 27

st fiv fag: wega wgigw, oAl
ot fagd agg @t #5051 w2 ¥ faw 93
Zu & fqas1 5 aga a2 a1 § 1
v g & s@ad f5 15 f@m #
Afemd A3 g 5L, aa faq &0
AT wYFr 2 a1 A 9 7 FL AT IAF AT
ol FAFE FEN a7 T FC a1 fm
fraag @ fogs aral § U w00 &
famgFzd g1 u & ag wW AR Hr 47
1t

=it qoare fog : 2w 917 daearg o9
A F ar arzary Jed & fs T g,
fqadi o1 FewT F fadl &1 T w1E
Gar arst g a1 ag F1z faar @y afFw
39 a%9 a1 F123 A3, g fam st
T a1 ot adf wreq § Sfsa Qi fam
F @1g 3@ A6 ¥ 2@q £ fF orAr, fawedt
AT THIHIA FT FAIAA &2 £ AR
faq g 1 =7 a2F aqr1 2 &/ a1
¥ &%9 H, aAeA1z 19 ¥ aasaAE § AT
AR 19 7 FERIT § & 9g da1 we
faar sr—gw 5% F1 w1 fagn awwg
qF

st fiv fag - #9 z@ @@ aT faam
FT @ § 6 wakizay &1 @R AT H
wwIFeE g1 T AT ag fagram g2 a1
i% § gu% fa= & 9&1 age ¢ faar
T | AAT g9 FEAr AZT § AR T W
famre @t FT @ €0
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SHRI ANBAZHAGAN : Would the hon.
Minister tell us whether the arrears of Rs. 5
or 6crores to the telephone department is
solely from the Members of Parliament and
whether the hon. Minister has taken any steps
...... (Interruptions). The question pertains to
Members of Parliament.

MR. SPEAKER : Arrears of Rs. 5 crores
are due from other persons, not on Members
of Parliament. He complained about it. He
said that no connections wete cut from any
Parliament Member ; there are no arfears
from them.

SHRI ANBAZHAGAN : Even then, I
would like to know from the hon. Minister
whether the department takes any proper
steps lo collect those arrears or whether
those arrears are to be written off after some-
time. [ would like to know whether the
Telephone Department takes proper steps so
that these arrears are collected, because we
have 1o develop the department in order to
facilitate the village and the rural people.

SHRI SHER SINGH : We are taking all
possible steps to collecet the arrcars, We
write letiers to them and send reminders to
them, and we disconnect their telephones;
il necessary, we even go 10 the courts of law
to sue them also to muke payments.

st 7y fomd : Far 5 wgizg &
AW # g ara and & fF 91 awan &t
sHTaaTET sgfF § gaFr AT araet
BT ®IA AIFT Tgavw & Afww gAE
#1§ TR 78t Frear 2 ? WX g9 oF
F® ATAT & AGF oqrw v 3, FoeH Faw
12 @17 ®9Ar TG ¥ faw w1 TR
0 At ar, 3z A% gfeer w1 s
ar &t IaFT IS F12 fear 1 #qv S0
WY weA &) AregrEq A fF W@ awe
%Y giafwat adt gl st oY sevmame
1T gamET safdg gard # arEl swar
aFar T § A% fa@re sl awd@
ST |

AT 9T FWIIN H{X M Ha
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(=t aeq Aaw fag) : AEAlT qEET &)
& aaamr Gz  f& A faedt and
G A I FfT FU @) W Ew
A A g At §5 sa & fafme &1
T FT 25 A &< fegr @ agfg 25
w7 9% A TR & faw 1 wma
fafeat wafa a5 731 g1 @1 @Y &N
AZY FTIT A FHEAT | 939 A 5 WX g
qr FT g A IR F@T FT 25 T &
fear &1 ¥fem @z @17 w97 @ F9r A
a1, qiq &4 Fager a1 fyas & 0= g
Farac S s faar 2

oft wg famd @ weqw wgizm, Hat
A TF AT AN AR 2 @ E I
aqF safa & FIT AT 1 Fa AR
3wk FETAT AT &1 IgET SIwE A
F1e fzar aa ?

sft weg Avcraw Tag : 39 F9 71 @l
% graeg 2 91 g% fu &ror At A
¥ g%z g1 FTAAT SIAT ST #Y S 4
fafae 25 sl & st org gwe S F qwTA T
faar & 1 7z 25 wvr FTEr A AAT AT
25 § 5% g1 FC & |

it 7y femd © & Frr @ AR
% fag #f #g11 70 @ faagw g
ft stagmgframrogad adigfs
T AT qETAAAAT AT F TR
ziatfe 39% S1T ZI0A AT srEl wgar
FE A1 IAF AR TE FE AN
g

=t wew Ao fag : O qArw
femreed & Zligla 1z fay ¥ agi as
f maiiza femédza & w1 At 5 fewrees
Yy A% A FrEAETE o < § 0 gaH A%
¥ gt fear smar . ag N quAr 4 &
ag 58 AN § asv ghided avfam gar
2 ufaa ¥ aga @ § )
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! e gEIwy aww | sAigE
fafreee & #ar & avgear ey A8F v,
arsl & gal FT FAT FF g7 AW HOA
T 9 3 9T #1 sErEA awan
@A F g99 § F12 faar qar A A9 TF
az 4% & &1 afs7 g9 e fawrma
T & 1 e F faw & w7 qav g
WA w1 wre w2 afda
Sdt wgiag A Sty amenan f5 1€ 5 &7
&qar 2HIEIT F1 IFTAT A ArA F A
2T g @1 Fg FTOIL AOF ¥ qeg q9A
grar anfga

gt femm M AT T § 4y 39 F
7o & fF saw $15 foFrr adf & 1 o=
femiédez & amq o foramm s &
fag ary § @t ag aod o= qud fae
FST A A AT A E AR I XA
fers@ 8 #L5dn ¥ giarfs =F
ag aama mar fr ag fast &) sar o< faar
Ty ¢ af IEEr Az e A AT
afea @1 a1 ag feFmrgs /i & aqrar 2
AT agr gz & f snaFra sgav awvan
T R A AT @ E AT AgH A g
2 e g H amg A wEm fw
Ft§ Trear |rq faar ava arfe g asan
WA ARG sk fa o @
faens a8 svzeeifen g 1 o @mm
FTHF | IAR AQqAA AT qga Iw 1

%‘ url T it > |
sttty esr Lyl i
detq g i, kbl A
S oI Lol - e
o Ll o
e U HIENBAN 2 2 S0 R
G lbrdmes kb s Joly
lj,ﬂfﬂ e Ui bl Jor isa Ay 4.;’.}'.{':‘7{-;
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=it it fag : U@ fowrag faei &
1L H T 19 AT E o7 9AH AR
W gea aig #3E 2 Wdz e @
W I g AR F fael 1o e
& fF smar fafam a1 481 21 0 2, amw-
it gt aifaa ad aret @ @ AT
TAS @R, g A Y § 1 TfEeiz #
1 &7z Y3 o ;T wee) A9 o
g feaz ot 33 §1 oz @7 gw OX AT
¥ FTY E AFT WML WAAIG GIeg FE
vifees &g e A & s Y § 3
=

=1 TR gFIAT TR © FATT SHT,
¥y ddl wEiEm Fqwr @ gra ag
AT T@ AITE T T F ) AIGH q3aT 2
TR AT AT & qg &1 9T qEAr q@r
21 "u I g fF 61, 62, 63, AT 64
F A ¥ o §T 19 qAGH FIA & fer
g faw T 2, oF mEA H oamar
U E WA H amar &1 # ferdhz
71 fom wr g & & % su &m afew
@A 6] Far gmaagy & fawd oz
3% o wEmafoat gf £ A am R A
g % ara T g A g 8 A I
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fasert & foafgar & #) wgiew & #ar
frar ¢ 7

bl o o B s
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staz fag: 9 quafad 264
q8¥ & I A gH AT F@T @ £ A
A Aot 39 |/EAT Atg gL FTaT FE
37 9T GHAT FT I | IS A 6T W
awe ¥ faar 7t sd® | Sav 8% wav ama
o4t gq AW fAmErar #wAr wmed 2
1 a7 § fagzrn #x d0 )

SHRI P. K. DEO : In this regard, 1 would
like to draw the attention of the House to
the consiant tapping that is going on the
telephones, It is most irritating, [do not
know whom it helps.

MR. SPEAKER : The question is about
telephone bills.

SHRI P. K. DEO : It is regarding tele-
phones. When the telephone is tapped, you
cannot hear and take part in the conversa-
tion. Then what is the wse of paying the
bills 7 Thercfore, tapping should be stop-
ped.

" MR. SPEAKER : Anything in this world
can be connected with any other thing. Mr,
Shastri.
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SHRI P. K. DEO : My qucstion has not
been replied to.

MR. SPEAKER : What reply will he
give ? Heis replying about the arrears of
telephone bills,

SHRI BISWANARAYAN SHASTRI :Is
the minister aware that very often the bills
are calculated wrongly and even if the mis-
take is pointed out, it is never corrected ?
Is he also aware that there is no proper faci-
lity for depositing the money and the subs-
criber has to wait for hours together in the
queuc ? By this time the working hours are
over and the subscriber has tp po a second
time. In view of this, will he instruct the
department o open more counters for receiv-
ing subscriptions ?

SHRI SHER SINGH : Bill. are corrected
whenever there are complaints and it is found
that there was some mistake, Rebate is also
given in some cases. If the hon. member
has any specific case in mind, if he brings it
to my notice, 1 will ¢nquire into it. About
upening more counlers for paying bills, this
suggestion will be cxamined.

= fog g mres : ag TENAT Iy
FFTar F¥99 safqdi ¥ 9T 7 FT U
FUEII &1 AT Wt qga agroAvar 53
d1 Frfg wdl AElET H1 TGT e gTHTRA
¥ IFET A F 9GF F § F4qT FHfEATE
& @lx qsw gy &7 a%E Al a8l
garfe awar g1 Fa1 gz & ?

st Wi fag : 98 &% ama & f5 wsa
@I R qG § o FH @H a9d
F W TG & J41 § Grg § wrw
@ & A9 F5 GCRIA AGFAT § A
Fr L) IT AR gH A w e
s & fau g @ &, a-an o feg
1% § A AT ATEE & o dAw §
gaa ddiels waw ot we fow § ek
§o ¥4 § AT a1 & W § FEE @
Ak

o} g¥H WY FVAT :  HEAT ALIAA,
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§ 9% WTEUW ¥ WA Rl q SArAA
qign £ & faa & & 2t faat &1
94z A@t fFar @1 swF el am &
w1z fa 41 #a1 FAIEA F2F F ag W
AT A% FFgia amrgzeten faAi v 4
T w2 ? v A1 fwram g e
TERAF W ArE 27 @ aw ¥ feam
9ET FAT § A1 IF IHTAT 8 F1 G FA
% fau #17 § w20 3217 o 3@ & fowd
f# ag sasr afrar s oy 7

Fa1 9z a9 @@t & f& s fewwa
durt &1 FEE fomm & wlk 2% st
IF FIAW FAG A § 1T I 92
mifdl & 3T & # A FT FW A A
fadrg gur A fFay mar g 7

=t oix fag : &7 9g@ g gawnar f
a1 g tfead § st age 7  fag
a1 gvqg aUF AN & AT Faa Al
GHFTET g | TS HATET AgEd §
AT g" I faq S« & 1

ST UR 90 : & #AT Agaw & quen
agaT g fFamag ot AT g fe agan
IAFT S FUT T 1 aw1ar faswear &
ag sgEET awrd feqEdsl & sav
TR @A FTE | IgHT wrow fedfrea
gFrafeT TdeaR &1 wgf a% 50 @R
&% &1 fa= &1 G979 g Al q=r" 'qF IF
F1 awrar @H &1 a1 #w fenfae grar @
afF 50 w97 & sarat FT FHTAT A F1
aF Ueweiiz glar § f9@ Faas @
feqreflz at 21/ % 4T ¢ afeq 9fF
o dlo GwISZ ATfHH &1 THISHIX &iF
adl & zafan ST Zrawt 7€ glar &
Fq1 wEl wgIRd amaan f& &1 wfa
qaarg 7 § S@a ¥ fEe ufw o g
fags ar< & sfeade faa w97 %t fawr-
qd § 7
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ot wiz fag : gow fom Aifew fem
ww AfmmedfF maga
s aaa g ag a

=t Tw wIw : § o s AFWH
4 ar | 3wz faq smrar aR A A
I TF ¥ Qe AEN 21 arar ar |

oft Wiwm 1Y "W : § W oI A
# & g fomar 500 0 gveag ¥ &
qifaariiz & 285 50 @1z fa?, sl ag
ST AEA & FFT O AT aF F FE E
s 3600 ®ra qifwee of 3@ qug daw
agl feay mar ar HfFs s= 5400 ;17
qifaée g1 7€ 2 ax 3@ wwar w1z faa
TATE | I ZATY FTA AT AT E a|
gast gt wgla fam faemr anfegm arfe
T WEIN GH |Ed w1 dg AFT & Ia
FTATCD: AL FT @ AT W
faar | 8% @w-Bavae M gawE o faw
ATET AT | 9« A7 R T a9 IgH!
fage st fzar aar) ag @1 srac @
dar figz fear s oifzd o1 285 %o
qifariz &1 a1 7 12 faar may &

MR. SPEAKER : This is a question of
general public importance and not of Masier
Bhola Nath's bills. Kindly send your complaint
to the Minister. He need not reply to it
here.

st AR ment : 6 Efaes a2
ard ¥ FEw1 SARER Fw 9g ghar ¢ fw
il ® ooy o faw 2 e o & 3
#Hawta 2t gfasrd mFrFz 2 § )
& o wrzaT £ fF sav e ®1F
sgaeay &4 {6 o1 o ENEA & wEw
g g fa=r foer amay %, 9@ 0% a9 9
gat 7 @ 1% faw faar & ar 48 ag as
IAF SHIGIT T FTE | FFHT /T AT ATE |
# qzar 2AIEIT tEAreA T FAS H1 ATAT

F 139 Fudl § ozwoavg &) aga-dl ana
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ardt 1 & swar agar § & e am
midt &g & & sawr fam fow snaa ?
9 7% 3! faw A fowt o a7 aF IAF
AR Ag1 F12 9@ iz | agd A
tar grar g o famr 7 fame ox o Sasma
Fre fzd o €1

uw wEAlg @IEg c eweE WM
anfgd 1

=it qic fag : gaw 0 sugeam A1 §
fF g¢ msemrzaT 1 mgA #1 fw Fa fa=
qg AT Irfgy T FF J3e gar afygy o
gad gz s ¥ femm zwm i fe
AT AL ¥ FAD AT A% & faw w9
1 Tw Al aF AT ard & | g 98
Fog guAr 2 @WEr &1 FEF a1 Al o
famt oy & aw oezz fem B sy Gue
FETEATE | 5 ozg fem Qg o &
aa ¥l gn BAIEM W § | I9F M
AT ggar 2@ § zEfEe arg Al gt
ot ara A8 & 1 AfF agg & Fw A
gz o1d § foad wroo fam 78 g9 qiF
g1 FE TET @ @1 W FTRr awg
war 2 1 22 fzq & awa wan § ) faea
faw a fasr ag o1 awar § &1 @7 g@m
g agife gast wgw ww § f fow
mda F frga fa= amam )

famaat #§ amar ® agan gf wafa

+
*215. &t vgaite fag mmesl
st W Fo fagen:

FAT GWAT AGT TN AT GWT Td
7z qaTy = F90 w4 fw

(%) #ar agFr &t earq fasrear §
TIAGT T9T FANAAT Ft agat gé wafw
&t \1T fzerar aar §; #ic
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(@) afe &, @ gasi 2 @ geafe
ol ¥ 9 25 a@ @ gafa &
UF & fog qgr FrEard s@ #1 faww
FLGEE?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN  THE

DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL): ] (a) Yes, Sir.

(b) Government are examining the ques-
tion, in all its aspects, with a view to ecvolv-
ing suitable measures, in consultation with
the interests concerned, for curbing the ten-
dency to expleit sex appeal in advertisements,

it 1gAy fag wreat : gw AvAA H
gaaidl § falw w9 & fFadt maladiaar
AT TE E FAT FAFT AGAT IG@T @' ar
7Y qm awg & gF Sfag avarfas # @
izl 21 7 ‘feaca’ § & faad faege =
THIgERl & W12 B T | TEF A1
‘feafaw’ g &1 tzazizwdz &1 99 0T
famr gar § 7 :

“Scparate the man from the bovs but
not from the girls.”

sqia ag fofam tar 4o & it fady
@Al F qTH ¥ AT a1 & Al
§ arom AE1 FXAr, 3R G § A 95 gu §
oF FiZl ‘ardara’ &1 ¢ faad oF =t 0
uF g¥Y 2141 %1 0F FFa9 A7 7 fazar
faar 7ar g w1z fen & famm gan ¢ s :
“lntimacy grows in warmth.”

ﬂ‘ﬁ' oF wTg wHi # &8 gy
szt @1 f & 1 7 141 fawrow ‘g
Zrerm Al & &)1 F arg w2 fw
‘gmEEeT dlwel ¥ aga Szifeen giqam
|ITAT &7 Qﬁi‘-‘ﬁ'{' UL | TERT TEH
& grqs1 gArar § | J6H foar & fF

*Of late, you have been publishing
photographs  of nude women for the
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benefit of men.  But what about us
women ? Why are we being neglected ?
Have we no “desire” ? Why don’t you
publish every weck photographs of men
in their naked glory ? Tall, well-built,
men of good physique, broad-chested.

"

robust, manly and virile !

i ag win 1 0f g f§ ag w=frai
F1 w121 & 761 fawrwar & foad ag=i 1
&1 wra=r gran g | wefedl ¥ wag # fag
qgwi &1 fizl o fasrelt oy gwoaa
9T @i gafaal & gearaw &1 S SN
g o ) farm & o=t g fammr &
It at g€ 8, SAFI 9T 1T qEAK
arl wt & wEt § | & s = §
ATg FFTH FAT 90T FE 1 ¢ & forad
ZUTY WA TW Ag F UL F HAT
a7

SHRI 1. K. GUJRAL : For some time
now this has been receiving the attention of
the Gavernment. This matter also pertains
to the States. We have already written to
the Chiel Minister to pay attention to this.
At the same lime, we have also asked the
A.L N.E.C. and they have written to their
members and advertising agencies about jt.
You would also recall that some prosecutions
have recently been filed against such adver-
tisements. We are drawing the atention of
the advertisers to this......

SHRI RANGA : Even the English papers
in Delhi are publishing these photographs...
( Interruptions)

SHRI I. K. GUJRAL : The Indian Penal
Code bas sufficicnt powers and action can be
taken by the State Governments. That is
why we have draw. the atteot jon of the State
Governments to this.

st xgaiY fag wwEt : Sl s 3
gAwaT § guTETegal & fawmew v oo
faga § Iu%1 99@ ®TH W@ TECH
&g & | qq ufagqi &1 1% a1
ZHT & 99 9 IGHT €229 ¥ ATE FF
wWwEframat afe fall 8 g



27 Oral Answers

g yEard § far &= fordae 7
ST Wl Tl A g, Al oW UEEH &
g "1 § +ft meaATeraw fag, @9 IgiA
araal afward fames waw w1 IgEEd
fear | § g1 weaa AT E SR
g9 avg 1 A1 w1 fawar 1 aT w1
w faga & ag fafaa & af@ s
F1 famar X 31 famer 7 gasl #% qar
I | gAE! 4§ AE g fF s =
fawa & sar #7 @ & 1 A= ag wRr Aman
g fFgm a3 @ § 1 o< g ayre it
¥ A ? g AE dvmeaTe ag w0
formar ga®! eave fodem 7 Ael g &
g & F-ar adwr 2 fqey eava
gramy | g% &¥ qar 99 f& seem &
o @ AT ?

SHR1 I. K. GUJRAL : There arctwo
aspects of the issue and, 1 think, they should
be dealt with in all seriousness. The main
point that | would like to make is that the
Governmeat of India’s atiitude on this issue
is very clear that we are really feeling con-
cerned about the situation. We have #lso
drawn the attention of the newspaper pro-
prietors and advertising agencies through the
A.L N.E.C. At the same time, we have
also instituted national awards for healthy
advertisements. We are aiso taking steps
for the revival of the Advertisers’ Councils
so that some action can be taken through
them. The Government of India has the
powers tu dea! with the films and the T. V.
You do not find any sucli thing there that you
will feel concerned about it. The newspapers
are in a different category by themselves.
Unfortunately, this trend has grown more
in the newspapers adverlisements than else-
where. That is why both positive and nega-
tive section is being taken ia this field.

*it wHARTT TAR : FI HEHIA, TE,
wZ &Y wreE e fammaa o @ €, 98%
X ¥ N FFAET qET FT G § IEE
gaF! A5 dATe Agl g, ag aE T FN
afea fom oal # 39 ag & w2 fawrm
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AT &, IFHT AV HH Y FH FET GER
& auF & fasga 7 feag sid 1 g7 77
€29 AT A 7 FAT AT FTHA G wA AT
e @ & AT famgEi &1 dar @
IAH AW @i ?

AN HON. MEMBER :
advertisements.

Give him some

SHRI I. K. GUJRAL : We do not give
advertisements to those papers which in-
dulge in obscenity. But if a casual advertise-
ment appears in a normally responsible
paper, then we cannot go to that extent
straight away. We tell them, we warn them...

SHRI KAMALNAYAN BAJAT :
you not warn them ?

Could

SHRI 1. K. GUIRAL : That warning has
been issued through the A.LNE.C. as | said
just now. In the first instance, il it is a
responsible section of the Press, their atten-
tion is drawn to it. Surely, the House will
not want me that in respect of established
papers which are playing normally an impor-
tant national role, 1should go Straight away
on their neck. 1 should go straight away first
try to draw their attention to this and I am
sure the trend of lateris that responsible
newspapers are trying to obstain from this.

SHRI KAMALNAYAN BAJAJ : Have
you taken any step against responsible news-
papers 7 What about stopping advertisement
to them ?

SHRI I. K. GUJRAL : If any responsible
newspapers indulge in obscenity, they will
not receive any advertisement from Govern-
ment.

SHRI LOBO PRABHU: A Puritan has
been defined by Ik‘-'lacaulay as a2 man who
objected to bear bating. not for the pain it
gives to the bear but for the pleasure it gave
1o the spectators. So, we have 1o be careful.
We must think in terms of what js really
harmful tothe public and in deciding this,
may I enquire from the Minister whether he
would not have...

SHRI1 MADHU LIMAYE : You want an
Inspector of Morals ?
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SHRI LOBO PRABHU : Piease be patient.
I am coming 10 your own ideaina different
way.... (Int erruptions )

AN HON. MEMBER : We¢ know that vou
are not a Puritan.

SHRI LOBO PRABHU : 1| would like that
this decision should be taken by those who
are competent to take it. It cannot be the
Government. It cannot be the puritan. It
must be the Board of Censors as in pictures
which must judge this or that picture which
exceeds the bounds of decency. May I
inquire whether Government will consider
constituting such a Board 7

SHRI I. K. GUJRAL : Sir. [ appreciate
the hon. Member’s concern. It is a very
difficult decision because the definition of
‘obscenity” and ‘vulgarity’ also to that extent
sometimes differs. Therefore, whenever we
are taking and initiating some action, we are
quite careful also,

Secondly, we arealso keen to sce that the
offence must be habitual. 1t should not be
just once or a casual action or taken by mis-
take by somebody and then we go on the
neck straightaway. What we are try to
do at the moment is first to try to bring
to their notice that this trend is not a healthy
thing.

Second is. that we are now not only
talking to newspapers but also to advertising
agencies.  Positively also as 1 said, we are
instituting Mational Awards for healthy
advertisements.

Therefore, I do not think that such a
situation has arisen where we should feel so
much concerned. It is a situaion which is
alrcady in our notice and we are taking
necessary steps.

oft mAvET fy : TW AW H qOT
At @ & Far z@ oawg Sy NE @A
il & g § gEEl F a9 F
fag gL F1E garg &4 7 A0 AR
fs sarerET T A% F1 g4I qATH A
FograT Al Arg & AT I FWE N
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mtl fomd & ¥ T feo &, &
SATRT AT & AT E1 A | 7 Faw gawl A
% guwE ¥ afew qUeA 9w & el
F1 A1 A% FINE & qA & fag @z
15 FEw FoTOAT 7

SHRI 1. K. GUIRAL : You might have
noticed that recently a survey was published
in Denmark where pornography was legalised
and one of the observations made in the
survey was that pornographical material was
mostly purchased by middle-aged and old-
aged people...(Interruptions).

=t Twet TR - &Y FEEvel &R
TR T qga-A qEAIT @ syt
€0 ¥ AT 9 BT W E | FATFIF T
9 gfaaa &1 faare s @R ?
T@ e qged &1 wmfes @ g7 w2
WGy qo9U & fgam &1 &@ g
3% FAT A qEE FOTH A AT G
27

S go Fo YAUN : TG HI1E
qQUETdl AT #1 qTT AG0 19 G2

SHRI CHINTAMANI PANIGRAHI : 1
had the privilege of travelling with Mr. Lobo
Prabhu in @ Committee, and 1 saw a book
Mr. Lobo Prabho was reading where thére
were very more than 45 pictures and they
were interesting also. The hon. Minister
mentioned about some Survey made. |
want to know this, if there is a blanket which
covers the entire body, will that be consi-
dered under nudity, I want to know whether
the Government has come to any definition
as to what portions of the bodyv, if uncovered,
would constitute nudity.

MR. SPEAKER : Essential portion.

SHRI I. K. GUIRAL : The question is
divided into two parts. Sofar as my hon.
friend sceing a book in the hands of M.
Lobo Prabhu is _concerned. under Sections
291 (1) Mr. Lobo Prablu can be prosecuted.

SHRI KAMALNAYAN BAJAJ :
have you not done that ?

Why
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SHRI 1. K. GUJRAL : Because he simply
read it, and he kept quiet about it. The
second question is about the portion for
obscenity—where it ends and where it starts.
Sir. surely I am no judge on this.

=t gty meR : NS gat) Aar
arard fadlar a1 A ©F ATEEA F=ET
a1 1T a7 e 99-faEl ¥ o
F Fogws fadi & gdg & q &
SRt g fasmeAT & w=q § SoQ o £
g I & AW FT AGT AW AEIET,
ATT AN A A AEE IAET I HGIA
A gar 21 afea fom gee @ o= faai A
F@FT AT wTATE, a@A Sy Agea
AT 2, THH T@wT ATAE faArar 99
safem 1 29 WIS F FTAWT 92T 9T
3% fawrd #1 @79 F@F g0 FTF wH
3% fasraat gz at wfagea w1 fog
qLFT FL 7

SHRI 1. K. GUJIRAL : You will recall
that in the Khosla Committee’s recommen-
dations this also received attention. They
said that some action will have to be taken.
But, since this lies within the purview of the
State Governments, we have already writien
to the State Governments drawing their
attention to the observations of the Khosla
Committee on this subject.

SHRI HEM BARUA : Is it not a fact that
while addressing the Seventh Conference of
the Asizn Advertisers Congress, the hon.
Minister condemned the idea of nudity in
advertisements because it leads to sex appeal 7
Maked human body, whether jt js male or
female, isa repulsive thing. May 1 know
if Government have examined this aspect of
nudity which threatens to degenerate into
sex-appeal and if s0, what is the action that
they propose to take in this regard ?

SHRI I. K. GUJRAL : As far as the re-
pulsiveness of the nude body is concerned,
Mr. Hem Barua has taken a long time to
come to this conclusion. So far as the hon.
Minister's speech is concerned, it has been
published in the newspapers and 1 have
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before me the speech of the Hon. Minister in
which he said :

“We in India feel that the social pur-
pose of advertisement does not warrant
adoption of a technique of advrtising
which is not in tune with the moral
value, generally accepted by the vast
majority of the society...”

SHRI P.G. SEN : The Leader of the
Women's Liberation Movement in America
has expressed her view as follows :

“Women's image in advertisements is
offensive, insulting, denigrating and
defaming.”

This is told by Miss Betty Churchill,
Leader of the *Women's Liberation Move-
ment in America. [ want to know whether
Government subscribes to this view and. il
so. their reaction thereto.

MR. SPEAKER : That is all right.
opinion has duly come.

Your

=it v geTo ey ;g 7 faan
71 1@ 2 fr fom foedi & w2 a3
g, gt anfanr St & fam & ara farar
9T | A 7 497 A1 F@r g afew
%1 fopenl & 172 geal &) foowr Fwafaa
veafesiizag & &7 ¥ awrarigdi qan
arugl gx wefma #<r & 1 = fagmaei
1 BT a1g F Tvw Al |9 & £ |
1 g wlasy § 7@ gw ) feest
% gmafeaiics 03 sfaaea amod arfs
I7%F famaat #1 ST a1g Fa=7 7 @
a% ?

SHR1 1. K. GUJRAL : No such sasc has

come to our notice that film advertiscments
have gone to the sphere ol obscenity.

MR. SPEAKER :
Hour is over,

SHRI S. KUNDU : Somctimes, you have
been kind enough to extend it by two min-
utes. 1 would like to ask a very important
question.

Now. the Question
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MR. SPEAKER : I know his deep inte-
rest in the question. But the Question Hour
is already over.

SHRIS. KUNDU : You can extend it by
two minutes. Sometimes, you have been kind
enough to extend it. So. I would request you
to permit me, so that the hon. Minister could
answer my question.

SHRI TENNETI
May I say something 7

VISWANATHAM

MR. SPEAKER : The Question Hour is
over already.

SHRI TENNETI VISWANATHAM: |
am not asking any supplementary question.
We find that these “sex questions are coming
up day after day. Will you not restrict them
to once a week.

MR. SPEAKER : They ar¢ coming up s0
frequently this week. 1 think we should
condsider whether we should fix any special
time for the hon. Member or not.

SHRI TENNETI VISWANATHAM : Not
for me. Every day we cannot go on having
these sex appeals here.

MR. SPEAKER : I have received a very
interesting letter from an hon. Member that
all the books on sex should be prominently
displayed and made very casily accessible
and placed in our library. But he isa very
old Member.

WRITTEN ANSWERS TO QEUSTIONS

Introduction of C of Manag
and administration for class II
Officers in Post and Telegraphs

Department

*212, SHRI MAYAVAN : Will the Minis-
ter of INFORMATION AND BROADCAST-
ING AND COMMUNICATIONS be pleased
1o state .

(a) whether the Posts and Telegraphs
Department was considering the introduction
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of courses of Management and Administra-
tion for Class II officers; and

(b) if so, the main feature of the course ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) No, Sir,

(b) Does not arise.
Strike by Sea-Farers

*216. SHRI S. KUNDU : Will the Minis-
ter of LABOUR AND REHABILITATION
be pleased to state © .

(a) whether there was a strike by the sea-
farers of India in the month of October, 1970,
if so, the rcason and the duration of the
strike;

(b) whether one, Shri O. C. Mende no-
minated to the 1. L. O. Maritime Conference
as a delzgate by Government of India does
not represent any sea-farers union;

(c) whether in the nomination of workers
representative to this conference National
Union of sea-farers of India (NUSI) was con-
sulted, if not, the reasons thereof;

(d) what is the view of NUSI on this
matter of nomination of Mr. O. C. Mecnde
as a Government delegate to this Maritime
Conference of I. L. O.: and

(e) whether it is true that ship-owners'
delegation abstained and later on withdrew
from the above I. L. O. Conference protesting
the nominition of Mr. 0. C. Mende; if so,
the details thereol ?

THE MINISTER OF LABOUR & REHA-
BILITATION (SHRI D. SANJIVAYYA):
(a) Yes. The National Union of Sea-farers of
India, Bombay, the National Union of Seamen
of India. Calcutta and the Jahazi Mazdoor
Union, Bombay, boycotted ships as a protest
against the composition of the workers’ dcle-
gation from India to the 55th (Maritime)
Session of the International Labour Con-
ference. The duration of the strike in Bcmbay
was from the 6th October to the 15th October.
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1970; in Calcutta it lasted from the 12th

October to the 15th October. 1970,

(b) No.

(c) and (d). TIn accordance with the Cons-
titution of the 1. L. O., selection of the dele-
gatefadvisers to represent workers is required
to be made in consultation with the most
representative organisation of the work-people
of the country. Shri O.C. Mende, Secre-
tary, National Union of Sea-farers of India,
Bombay affiliated to the 1. N. T. U, C., which
is the most representative organisation of
workers in India, was appointed Delegate on
the recommendation of the 1. N. T. U, C. One
representative recommended by each of the
Hind Mazdoor Sabha and the National Union
of Sea-farers of India, Bombay, the latter being
an independent organisation not affiliated to
and Central Trade Union Federation, was app-
ointed as adviser to the Delegation. However,
the composition was not acceptable to the
National Union of Sca-farers of India,
Bombay, lindependent) and its representative
Shri Leo Bames, did not attend the Con-
ference as a protest.

(e) The representatives of shipowners
attended the Conference and the meetings of
the Committees, though some of them did not
attend the plenary sessions towards the end.

Role of A. L R. doring Communal
Disturbances

*217. SHRI N. R. LASKAR :
SHRI DHANDAPAN] :
SHR1 B. K. DASCHOWDHURY :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state : X

(a) whether the Chief Secretaries of States
had discussions in November, 1970 in regard
to the role which A, I. R. should play at the
time of communal disturbances in the country;
and

(b) if so, whether these recommendations
have been considered by his Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 1. K.
GUIJRAL) : (a) No, Sir. But, a round-table on
“Objectivity and Responsibility of Radio and
Film during times of Tension and Conflict™
was ofganised by the Indian Institute of Mass
Communication on November 9, 1970, The
participants included represcntatives of the
Government of India, Ministry of Home
Affairs and Ministry of I[nformation and
Broadcasting’s Media Units and also Secre-
taries of some State Governments. A state-
ment containing a list of the participants of
the State Governments is laid on the Table
of the House.

(b) The rccommendation of the round-

table is under the consideration of Govern-
ment.

Statement

State Government

Gujarat : 1. Shri M. D. Rajpal, Addi-
tional Chief Secretary.
2. Shri K. S. Pavri, Inspector
General of Police.
3, Shri M. H. Shah, Director
of Information.
Jammu and
Kashmir : 4, Shri Surinder Nath, Ins-
pector General of Police.
5. Shri P. N. Bakaya, Director
of Information.
Madhya
Pradesh 6. Shri R. N. Nagu, Deputy

Inspector General of Police,

Maharashtra : 7. Shri D. R. Samant, Director
of Public Relations.

. Shri M.M. Wagle, Director
Rural Broadcasting.
Shri B, B. Rath.
Secretary.

Shri D. G. Bhattacharyya,
Additional Inspector Gene-
tal of Police.

-]

Orissa @ 9. Home

West Bengal : 10.

Foodgrains to be imported
during 1970-71

*218, SHRI HIMATSINGKA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

{a) the amount of foodgrains to be impor-
ted during 1970=71 under the agreements
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signed with different countries so far indi-
cating particularly the quantity of rice to be
imported thereunder;

{(b) how much of these imports would be
under PL~480 or under rupee payment system;
and

{c) how far these imporis have been and
are to be used for raising the foodgrains buffer
stock, the extent of buffer stock proposed to
be raised in respect of different foodgrains
and the success achieved so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE; : (a)and (b). Import of foodgrains
during 1970-71 is estimated as below. The
relevant agreement/arrangement is indicated
in each caso.

Name of  Tope of import (Qiy. in lakh
couniry arrangement. tonnes)
Wheat
U.S. A. PL-480 237
Commercial 10
Canada 1. G. A. Aid 66
Commer cial 05
Australia Commercial 10%+
I. G. A, Aid 06
Argentina Aid by U. K.
under 1. G- A. 08
342
Rice
Burma - 1-3
U.A.R. 09
Thailand 10 32
Grand total : 374

*Subject to a new PL-480 Agreement being

signed shortly.

*+50,000 tonnes of wheat purchased commer
cially from Australia in 1969-70  was
actually received in 1970-71. Another 50,000
tonnes of wheat is expected to be purthased
in 1970-71.

(I. G. A. stands for “International Grains
Arrangement”’)
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(c) These imports are meant for current
consumption as well as for buffer stocks.

The aim is to have a bulfer stock of the
order of 5 million tonnes of foodgrains, of
whicih I to I'5 million tonnes may be of rice.
At present, total buffer stocks (as distinct from
operational stocks) are of the order of 3
millior. tonnes,

World Bank Aid To Tamil Nadu for
Agricultural Development

*219. SHRI G. VENKATASWAMY :
SHRI V. NARASIMHA RAO :

Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Tamil Nadu Government
has sought the financial assistance of the
World Bank for agricultural development in
the State;

(b) if so; the total amount of assistance
sought; and

(c) whether Government have given iis

approval for this help 2

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Rs. 71'42 crores.
(c) Yes, Sir.

IAT 92W # A I & aeimmo
# seraT g AT A
% fasg wiw

*220. it Hiwg @R T AW
aur §iq G qg AT F HI7 HGT % ¢

(%) w21 foaraz, 1970 & &fs
“gx” # wwfmE gEmER &
¥l GOHIC 7 IO gaW H S Sw
& USTIFC § ®H19E SEA AT sfEai
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& qar @ & fag wEa i g &
ot &3 & 2w ¥ fag &;

(@) afz g, @t Fa1 T F AT
F1 seafon smar sfae fos st &
11'2 a; &

() afz gf, a1 aedddr st Fav

32

gra, gfa, agies fasm aw
wraTeg § gy (st ae-
ara faR) : (F) ot 78t

() s (). 5o dF ot 3o 0

Credit Facilities to Sugar Factories for
Payment to Sugarcane Growers and
Stock of Sugar held by Sugar Mills

*221. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Central Committee of the
Indian Sugar Mills Association has requested
for adequate credit facilities from banks to
enable factories tc maintain regular payments
for sugarcane to avoid hardship to the culti-
vators, if so. the details thereof’;

(b) the guantity of stock which the sugar
mills carricd forward from the last season to
the current season;

fc) the estimated stock likely to be with
the factories in May next and the value
thereof;

(d) the estimated amount likely to be
borrowed by the industry during the current
crushing season; and

(e) whether requests for such borrowings
have alrcady been received by Government,
if s0, the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD., AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
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SHINDE) : (a) Yes, Sir. The Indian Sugar
Mills Association has requested for incieased
credit facilities irom commercial banks.

(b) The carry over of sugar at the end of
1969-70 season on lst October 1970 was
2083 lakh tonnes.

(c) The stock of sugar with factories in
May next will depend on production, con-
sumption and exports of sugar. It is difficult
to give any firm estimate at present.

(d) The peak credit requirement of the
sugar industry during 1970-71 js estimated
to be of the order of Rs. 300 crores.

(e) The factories have to approach their
bankers in the matter.

Financial Crises in Bombay Film
Industry

*222. SHRI H. AJMAL KHAN : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased 1o state :

(a) whether the Bombay Film Industry is
facing a rerious financial crisis;

(b) if so, whether they approached the
Central Government for financial assistance
and the details thereof; and

(c) whether Government are thinking of
some steps at their initiative in this regard
and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTMENT OF COMMUNICATIONS
'SHRI 1. K. GUJRAL) : (a) Government
have no information that the Bombay Film
Industry is facing @ serious Financial crisis.

(b) and (c). The Film Producers’ Guild of
India. Bombay and the Indian Motion Pjc-
tures Producers’ Association, Bombay, had
submitted @ Memorandum to the Finance
Minister in July, 1970, The Memorandum
inter alia mentioned the nced for bank credit
for film production. distribution and exhibi-
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tion, facilities for construction of new cinema
houses, et

The Governmeni have decided recently
to grant a loan of Rs. 50 jakhs to the Film
Finance Corporation for financing production
of quality films and for arranging distribution
and exhjbition thereof. Some reliel in ex-
cise duty was also given to films.

Setting up of Newspaper Finance
Corporation

#223. SHRIMATI ILA PALCHOUDUHRI :
Wil] the Minjster of INFORMATION AND
BROADCASTING AND COMMUNICAT-
IONS be pleased to state :

(a) whether a proposal to set up an auto-
nomous Newspaper Finance Corporation to
assist financially medium and small news-
papers is under consideration of Government;

(b} if so, the details thereof; and
(c) when it is likely to come into beings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIJRAL) : (a) Yes, Sir.

(b) and (c). The Newspaper Finance
Corporation Bill, 1970, to set up a MNews-
papc Finance Corporation for advancing
loans to small & medium npewspapers is
proposed to be introduced for consideration
and passing during the current session of
Parhament.

Recommendations of Gajendragadkar
Commission on Labour

*224, SHR| RABI RAY:

SHRI P. M. MEHTA :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have decided to
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accept some recommendations of the Gajen-
dragadkar Commission on Labour; and

(b) if so. those recommendations that
have becn accepted by Government and how
they have been implemented and the details
thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) and (b). A statement is laid
on the Table of the House.

Statement

Recommendations of the Natiomal
C isslon om Lab pted

by the Government

1. Recommendations noted for guidance or on
which no specification ir called for.

Lo 11, 12(a), 12 (b), 22 (a), 41, 88,
90 10 92, 94 10 100, 109, 124 (a), (b) &
(c), 133, 148 to 150, 157, 16310 165,
167, 168, 197, 239, 246, 269, 271, 280,
298, 300.

2. Recommendations commended for action to
State  Government{ Adminisirations  and
Central Ministries.

12(c), 21, 22 (0), 25. 26, 39, 42, 55,
93, 103, 124 (c), 125, 126, 151. 207, 208,
213, 214 1o 238, 248, 255, 256, 267, 268,
269, 270, 271, 272A, 273, 275 10 279,
281 and 290.

3. Recommendations commended for action to
other bodies like the National Productivity
Council, Committee on Automation, Burcau

af Public Enterprises, efe.

25, 26,42, 110, 112 to 117, 141, *201 1o
203, 205, 206, 215 10 218,

f' R, o ats.
Central
Workers.

ded for action to
Organisations of Employers and

22(c). 23, 24, 25, 26,93, 128, 131, 134,
143 to 147, 151.

* Accepted with modifiations.
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5. Recommendations under action in the Depart-
ment of Labour and Employment.

13,16, 18, 22 (b), 23, 24, 24, 31 (b),
33,42, 52. 89, 124 (c), 126, 127, 239,
267, 270, 271A, 272B, 274, *276, 277.
280, 281 to 283, *285, *286, *287, 288
10 291, *293, 294 10 296, 297, 299,

Rise in Price of Foodgrains

*225. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the extent of rise in the prices of food-
erains during and just after the harvesting
and after four months of harvesting during
the last three years with causes thercof;

(b) whether and in which way nationali-
sation of the banks has any effect on this
price rise; and

(c) the attempts bzing made to ensure the
maintenance of proper balance between the
price offered to the peasant, producer and
charged from the consumer during the last
four months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) A statement islaid on the
table of the Sabha. [Placed in Library. See
No. LT—4316/70], The variation in prices
have been seasonal in character. The direc-
tion and order of rise or fall varies from
season to season depending upon the eartly/
late harvesting/marketing of crops.  The fall
in prices of coars: kharif grains between
November-December and March-April +. e.,
lean period in 1967-68 was due to record
production of these crops in that years after
two successive drought years when prices had
touched very high jevels.

(b) Prices arc affected by a pumber of
factors including expansion of bank credit.
Price behaviour is the result of inter action
of several factors such as changes in the
levels of agricultural and industrial preduc-
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tion, expansion in the bank credit and money
supply in circulation. The effect of expan-
sion in bank credit cannot be isolated from
that of the other factors which operate simul-
taneously on the economy,

(c) The balance between the prices
offered to the producer and charged from the
Consumer is maintained by purchasing grains
at the procurement prices from the producers
and supplying it to the consumers at the
Government jssue prices,

Production of More Oil Seeds

*226. SHRIS. K. TAPURIAH :
SHRI MUHAMMAD SHERIEF :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether production of oil secds has
been declining for the last few yecars, causing
acute shortage of cdible oils in the country;

(b) whether crores of rupees are annually
spent on the import of huge quantities of
edible oils from USA, Canada and USSR ;
and

(¢) whether this shortage is the root cause
of evil of adulteration etc., and steps being
taken to produce more oil sceds in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) The production of oil seeds
has shown an erratic trend duringthe last
few years. This coupled with the increase in
demand has caused shortage of edible oils
in the country.

(b) Yes, Sir.

(c) Intensive cultivation measures, de-
monstration of package of practices, double
cropping of groundnut and introduction of
soyabean are being taken up to produce more
oilseeds.

Broadcasts on AIR ‘C’ Station Delhi not
audible in Rajasthan

*227. SHRI D. N. PATODIA : Will the

*Accepted with modifications.
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Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether the All India Radio s relay-
ing on Delhi ‘C’ the lessons given on Radio
by the Correspondence Course Teachers of
the University of Delhi;

(b) whether the broadcast from Delhi ‘/C’
is not audible at many parts of Rajasthan;

(c) if so, the steps Government have

taken to cnsurc that the corfespondence
course broadcasts are relayed over other
metres of A. L R., Delhi as would make
reception more audible to the students of
Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL) : (a) Yes, Sir.

(b) No, Sir.

(c) The programmes in question are add-
ressed to students in Delhi who are enrolled
with the Delhi University Correspondence
Course. They are not addressed to student—
listeners in adjoining Staies.

qrEte S W FOANR ® wHEr WY
& ST

*228. st THIEATT WTEHY C F4AT
@y a9t $fq w7l gg JATT FY HIT G0
f&

(%) 7 ety Ffa sanr & Ay
aat & Wl 1 gHEr F1 g 1 &
fau uF dloat a1 ;

(=) afz g, &t 3mer ot @ &;

(m) v aTFrr FgER qeET ST
st &7 & 3tz

(7) afz g, &t gzt &1 faaw @
F9 0% Fraifaqg FE T 8 ?
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g, sfa, agaifoe faww &
AEEI AT § Tog-aeEl (s wer
aa fosd) : (%) off 810 fox A @i
FEqaq & fAo s gror g AT 6 Mg-
fawar a19r &3t § § oF § —"fafws
RF1T & &l F UsEm F1 qEAETAT F
ferm Aviay afegemn 1"

(@) & (a). v agem § g &
7@ g

Progress of Erection of all India Radio
Station, Mangalore

*229. SHRI LABO PRABHU : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) the progress made in the erection of
the Broadcasting Station in Mangalore. which
was given priority for 1970-71 and the time
by which the Station will come into opera-
tion; and

(b) whether any attempt has been made
to make available the latest eguipment to the
station so that at Jeast one station can com-
pete with the Ceylon Radio, which seems to
be the most popular. in the country ?.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI J. K.
GUIJRAL) : (a) The sites have been selected
and action for their acquisition has been taken.
The Station is likely to start funclioning
during 1974.

(b) Yes, Sir.

Pakistan’s Interference in ‘Sambad
Samiksha’ Broadcasts by
AIR Calcutta

*230. SHRI SAMAR GUHA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state @
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(a) whether the Bengali news feature entit-
led ‘Samtbad Samiksha' broadcast by All
India Radio, Calcutta, which generally deals
with news about East Pakistan and Indo-Pak
relations, is usuallv jammed by Pakistan
Radio;

(b) if so, whether Government have protes—
ted against such attempts by the Pakistan
Radio;

(c) whether such an interference with Ind-
ian Radio is an instance of violation of inter-
national codes on freedom of radio broadcast;
and

{d) if so, the steps taken by Government
to rajse the matter in a proper international
forum ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL): (a) Mo, Sir. (The reference
is perhaps to the commentary programme
entitled **Sambad Parikrama™.

(b) to (d). Does not arise.

3oth Agricultural Economics Conference
Held at Pantnagar and Production

of Cash Crops

*231. SHRI SITARAM KESRI : Will the
Minisier of FOOD AND AGRICULTURE
be pleased to siate :

(a) whether the Thirtieth Agricultural Eco-
nomics Conference ¢ld in Pantnagar in Octo-
ber, 1970 made suggestions for a break throu-
gh in the rroduction of cash crops; and

1h) if so, the steps taken to implement the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

NOVEMBER 19, 1970

Written Ansieers 48

Alleged Chinese Broadcasts in
Aggressive Language

*232. SHRIMATI SUSHILA ROHATGI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state;

(a) whether Government's attention has
been drawn towards the apgresSive language
used by China in its broadcasts and comments
in the Press during Scptember, 1970: and

(by if so, its reaction ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRALY): (a) Yes, Sir.

(b) Wherever necessary. the Chinese pro-
paganda is countered factually through
commentarics, press statements and news
broadcasts.

R 1 of Restri on Movement

of Foodgrains

*233. SHRI R. BARUA : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether Government have decided to
withdraw all restrictions on the movement
of foodegrains in the country now that the
food situation in the country has much impro-
ved; and

(b) if not, the significancc of retaining
the Food Zones and whether anv date 7 has
been fixed by which they will be removed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION(SHRI ANNASAHIB SHINDE):
(a) and (b). Restrictions on the movement of
foodgrains chicfly exist now only in respect
of rice and paddy. The Zonal restfictions on
rice and paddy have 10 coatinue for the pyr-
pose of maximising internal procurement.
Government policy on the continuance of
these movement restrictions is h;ing revicwed
periodically but no date can be fixed, as at
present, for the removal of the restrictions.
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Fresh Negotiations For Imports Under
PL~4Bo0

*234. SHR1 SAMINATHAN :
SHRI RAM KISHAN GUPTA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

1)

(@ whether it isa fact that Government
have decided to import a smaller amount of
U. S. PL480 wheat and other products than
the original calculations of four million
tons;

(b) if so, whether Government have nego-
tiated for fresh authorisation agreements; and

(c) if so, whether 15,000 tonnes out of the
last year's authorisation had not been stopped
so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE ) : (a) It was expected that with the
funds available under the last PL-480 Agree-
ment, which was signed on 13-10-1965%, about
3 million tonnes of wheat would be imported
in 1970. However, partly because of diversion
of some funds to cotton, the quantity now
expected in 1970 against that Agreement is
about 252 million tonnes.

(b) The U. S. Government have been
approached for a fresh PL-480 Agreement.

(c) Out of the quantity avaijlable under
the Agreement of 13=10-1969, about 2-27 lakh
tonnes had not been shipped till 31-10-1970.
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Implementation of Report of Electricity
Wage Board

*236. SHRI S. M. BANERIJEE : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to siate :

(a) whether it is a fact that the report of
the Electricity Wage Board has not yet been
implemented in many States;

(b) whether it is a fact that the U.P.
Government has not yet implemented the
report: and

(c) if so. the steps taken by Gni'ernq:ient ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Decisions are reported to have
been taken by the Government of Madhya
Pradesh and the State Electricity Board in
Orissa to implement the recommendatiors of
the Wage Board. In Tamilnadu, separate
agreements have been arrived at on revision
of pay and allowances between the Tamilnadu
Electricity Board and the unijons representing
the employees. In Haryana the matter is being
discussed with the representatives of the
management and Union of the Haryana
State Electricity Board. In Gujarat the reco-
mmendations have been implemented by 75
out of 81 establishments. Information in
respect of the remaining Mates (except U. P.)
is awaited.

(b) and (c). The Uttar Pradesh Govern-
ment have stated that the question of con-
vening the State Labour Tripartite Conference
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for Electricity Undertakings is under their
active consitieration and orders for enforcing
the recommendations of the Wage BRoard
will be issued after the aforesaid Conference
is held.

Survey of Foreign Markets To Export
Foodgrains

*237. SHR1 CHENGALRAYA NAIDU :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have recently
explored the foreign markets for the export
of Indian foodgrains with the better produc-
tion of foodgrains in the country;

(b) if s0, the names of countrics where
any such survey has been held; and

(c) whether any decision has been taken
to export foodgrains as a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). Since at present
India is not in a position to export foodgrains
on any substantial scale. no general market
surveys have been conducied. However, in
connection with the export of basmati rice
and puises on & limited scale, the main
exporting agencies namely the State Trading
Corporation and the National Agricultural
Cooperative Marketing Federation have been
exploring the markets. Exports of superior
rice and pulses have been made owver the last
several vears.

Irregularities in Wholesale Consumers
Cooperative Store, Delbi

*238. SHRI M. L. SONDHI : Will the
Minister of- FOOD AND AGRICULTURE
be pleased to state @

(a) whether the heavy arrears in the Ac-
caunts of the Wholesale Consumers Coopera-
tive Store in Delhi, have been reciified, if so,
the details thereof; and

(b} whetker the lieavy over-dues on ac-
ceunt of non-regulation of supply of goods to
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member societies have been rectified, and if
so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (CHRI JAGANNATH PAHA-
DIA) : (a) Several improvements have been
effected in the maintenance of accounts of the
Delhi Consumer Cooperative Wholesale Store,
details of which are given in the statement
laid on the Table of the House. [Placed in
library See No, LT-4318/70]

(b) Accounts relating to the outstanding
dues from the primary Societics have been
cempleted and action for recovery of the
amounts s in progress, as per details given
in the statemcnt laid on the Table of the
House. [Placed in library, See No. LT-4318/
70]
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Permission for filing of suits by
Employees of Posts and Telegraphs
Department for Redressal of
their grievances

*240. SHRI SHASHI BHUSHAN : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased (o state :

(a) the number and names of employees
in the Posts and Telcgraphs Departmrent, who
have been allowed to file suits against the
Government to get their grievances redressed
and the reasons advanced by each of them
seeking such permission;

b} whether their grievances could not
be redressed departmentally;

fc) the main demands of the employces
and the stage at which their case is pending
at present; and

(d) whether Government propose 10 fecon-
sider their genuine cases so that justice is done
to them and on the other hand Government
are saved from unnecessary harassment and
expenditure ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) No permission is required by
Government servants for filing suits against
the Government to get their grievances
redressed. However, employ¢es have to serve
suit notices on the Government in the first
instance.

In the recent past, only one official viz.
Shri S. L. Huria, U. D. C. filed a suit against
the Government.

ibi No. Sir,
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(¢) He wanted revision of his seniority in
the grade of L. D. C. and promotion to the
grade of Assistants. The suit filed in the Court
by the official has been dismissed with costs
on 20—-10-1970.

(d) The demand of the official was not
genuine and no injustice is involved.

BS-og9 Tractors from East Germany

1401, SHRI BABURAO PATEL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the quantity and value of RS-09 trac-
tors imported sO far from East Germany and
the average price per tractor; .

(b) the quantity and value of the tractors
of this type given to wvarious States. State-
wise:

(c) whether this tractor was not tested at
the Budni testing station before placing the
order; if s0, whether the recommendation in
favour of this tractor was due to the negligence
of the testing team; and

(d) whether itis afact thatthere was a
flood of complaints against the very first con-
signment of this tractor which arrived more
than a year ago, and if so, why subsequent
orders were given ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(ay and (b). 1,998 nes. of RS-09 tractors with
a total C & F value of about Rs. 212 lakhs
were imported from East Germany. These
were supplied to the States at the rate of
Rs. 10,600 (C & F) per tractor.

The allotment of 1,998 nos. of tractors
mentioned above was made 10 the various
State Agro—=Industries Corporations as indica-
ted below (—
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Name of State Tractors allotied
4ndhra Pradesh 364
Gujarat 478
Punjab 600
Rajasthan 400
Mysore 56
Tamil Nadw 100

1,998

Total

(c) The RS-09 tracior which was tested at
the Budni Station, was with a 2-cylinder
engine having 184 HP. In this regard, the
Budni Station had observed that the engine
power for puddling operations was inadequate
and that another engine developing 25 HP
was offered by the manufacturers as optional
prime-mover which fitted on the same moun-
ting. The Budni Station further recommen-
ded that the Implement Carrier fitted with
that engine would be a suitably powered unit
for puddling operations. Accordingly, import
of RS-09 tractor with 4-cylinder engine deve-
loping that H.P was allowed. Apart from
the changes in the engine, a few other changes
were also notified by the manufacturers and
these were considered improvements over the
previous model. With a view to verifying and
inspecting the records relating to the tests
conducted on RS-09 tractors at Budni in 1965
and other related matters, the Government
of India have appointed a Committee of
Technical Experts. The report of the Commi-
ttee is awaited.

(d) Complaints were first brought to the
notice of Government only in December,
1969. Immediately on receipt of these comp-
laints. further import of RS-09 tractors has
been suspended. Howewer, since then many
more complaints against the performance of
RS-09 tractors have been received.

All India Radio Commercial
Broadcasts

1402, SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the date from which commercial
advertisements are broadcast on the All India
Radio;
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(b) the total income earned in commercial
advertising so far;

(c) what special annual expenditure is
necessary for this section; and

(d) the names of the stations from where
commercial advertisements are broadcast and
for how long every day ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI I.
K. GUJRAL) : (a) Ist November, 1967,

(b) Upto March 1970, the gross income
from the Commercial Service, since its incep=
tion, was Rs. 3,31,74,141.

(c) Approximately Rs. 27.71,000 per
annum, for scven Commercial Centres and
the Central Sales Unit.

(d) Bombay - Poona - Nagpur, Calcutta,
Delhi. Madras-Tiruchi. Chandigarh-Jullundur
and Bangalore—Dharwar.

The duration of commercial advertisements
at each centre is restricted to 10% of the
Vividh Bharati transmission hours. The
actual period varies from 75 mits. to 84 mis.
per day.

Repatriates from Burma And Ceylon

1403. SHRI BABURAO PATEL :
SHRI YAMUNA PRASAD
MANDAL :
SHRI HIMMATSINGKA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the total number of repatriates from
Burma and Ceylop duriog the last two years,
coubtry-wise;

(b) the total value of assets left behind by
these repatriates in Burma an\d Ceylon;

(c) the places in India where these repa-
triates bave been settled and the manner in
which they have been rehabilitated;
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(d) the exact assets the Indian were
allowed to bring out per head from Ceylon
and Burma, countrywise; and

(e) what compensation was paid to the
repatriates by the two countries ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA):(@):

1965 __1969
Repatriates fromy Burma 8567 10,139
3028 5764

Repatriates from Ceylon

(b) A precise estimate of the total value
of assets left behind by Burma repatriates has
not yet been made. The question is still under
discussion and is to be settled on @ Govern-
ment 10 Government basis.

In view of the reply to part (d), the
question of Ceylon repatriates leaving behind
any property does not arise.

(¢) Repatriates from Burma have been
rehabilitated throughout India, as far as
possible in the State of their origin. They are
being rehabilitated through the grant of ivans
for small rades and business, by allotment
of agricultural land and by providing cmiploy-
ment. In some cases, fair price shops have
been allotted and other licences ete. granted.

A majority of repatriates from Ceylon are
plantation workers and employees. A few
are agrficulturists. They are being resettled
in plantation and land colonisation schemes
mainly in Tamil Nadu, Kerala, Mysore and
Andhra Pradesh. .

(d) and (e). Under the Indo—Ceylon
Agreement, persons of Indian origin are
allowed to repatriate their savings subject to
1he provisions of the Exchange Control Regu-
lations. The agreement provides that the
amount of assets to be repatriated shall not
be reduced to less than Rs. 4,000/~ The
existing limit is. however, higher. Some
assets of other Indian nationals returning to
India are blocked in Ceylon. Individual
casesare being taken up by our High Commi-
ssioD.
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A repatriate from Burma is only allowed
1o bring out a minimum amount of immediate
personal effects. The rest of his assets are
taken over by the Government of Burma
against the overall settlement which is under
discussion between the two Governments.

Registration of Panjabi Language
Teachers In Employment
Exchange In Delbi

1404. SHRI ABDUL GHANI DAR : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of persons who got them-
selves registered as Punjabi Language
teachers with Arab-ki-Sarai Employment
Exchange, Delhi in the last two years ending
with 30th September, 1970;

(b) whether any requisition for Punjabi
Language teachers was received during this
period from the Directorate of Education,
Delhi Administration for the vacancies of
Punjabi Language teachers to be filled;

(c) what were the qualifications prescribed
by the Directorate; and

(d) the number of persons sponsored by
the Employment Exchange and how many of
them were selected ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) Precise information about
job-seckers who got themselves registered
during the period as Pupjabi Language
teachers is not avajiable. There were, how-
ever, 76 such job-seckers on the live register
as on 30-9--1970, who were eligible.

(b) Yes.
{c) Post Graduate Teacher (Punjahi) *
(i) Master's degree in the subject pius,
(ii) Degree/diploma in teaching from a
recognised University of 3 years

Coliege experience or 7 years School
experience in teaching.
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Trained Graduate Teacher (Punjabi) :

(i) B. A. with Punjabi or Modern
Indian Language concerned as a
subject or its equivalent oriental
degree in Modern Indian Language
concerned.

(ii) A degree or diploma in teaching
or 5 years teaching experience of
Punjabi in a recognised School.

(d) During the last two years ended 30th
September, 1970, 114 candidates were spon-
sored to the Directorate of Education, Delhi
of whom 35 were selected.

Production of Fruit by Cultivators
having Landless than Five Acres

1405. SHRI ABDUL GHANI DAR :
Will the Minister of FOOD AND AGRI:
CULTURE te pleased to state whether
Government ate passing a bill that cultiva-
tors who have less than five acres of land
will only be allowed to produce fruit, and
fruit indusiry in or outside the country but
they should not be Industrialists or big
traders ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHiNDE) : No such proposal is, at present,
under consideration.

Bill for Rehabilitation of Refugees

1406. SHRI ABDUL GHANI DAR :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased 1o state :

(a) whether Government are introducing
a Bill to rehabilivate all uprooted persons
from abroad or from within the country be-
fore the 3Ist March, 1972; and

by if 50, the broad details thereof ?
THE MINISTER OF LABOUR AND

REHABILITATION  (SHRI D.  SAN-
JIVAYYA) : (a) No, Sir.
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(b) Does not arise.

Loss due to failure of Communication
Lines

1407, SHR!I ABDUL GHANI DAR :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICAT-
IONS be pleased to state :

(a) whether due to communication lines
being out of order every other day, country’s
economy is badly suffering;

(bY if so, the reasons for failure of lines
every day;

(c) the estimated loss in 1968, 1967 and
1970 due 10 failure of lines; and

(d)y whether there is any intrigue by the
Department officers or concerned siaff in
these failures ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER 5'NGH) : (a)and (b). Telecommuni-
cation trunk lines in the country are yet
mostly provided on open wire lines except
on some major routes where high grade co-
axial or microwave systems have been
installed. Circuits provided on open wire
lines are subject to the natural hazards of
rains, floods, storms etc., and are also subject
to copper wire thefts and are consequently in=
terrupted from time to time resuiting in delays
‘n trunk communications. Severc natural
calamities sometimes affect coaxial/micro-
wave systems also. By and large, however,
essential communications are restored as
early as possible and are majntained through
alternative routes. It will not be, therefore,
corfect to say that the country’s economy
would be badly suffering due to such occas-
sional failures.

{c) Does not arise.

(d) None has come to the notice of the
Department.
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Adult Education through Broadcasts
and T. V.

1408. SHRI ABDUL GHANI DAR:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have planned to
educate adult people through Broadcasts and
T. V. ai all important places; and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K GUJRAL) : (a) Mo, Sir.

(b) Does not arise.

Applications pending for Telephone
Connections with Telephone
Exchange at Delhi

1409, SHRI SHASHI BHUSHAN : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICAT-
IONS be pleased to state :

{a) the percentage of persons in the wait-
ing list for telephone connections from
varjous Telephone Exchanges in the capiial
who have applied again for the telephone
connections alongwith the registration fee
imposed:

(b) whether a final list of all the persons
has been preparcd and if so. from when the
allotment of telephone connections is likely
10 start:

(c) the position in respect of the exempted
categories of persons/institutions in respect
of each telephone exchange: and

(d) upto what number and year Govern-
ment propose to allot telephone by the end
of the current financial ycar and the details
in respect of each telephone exchange ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
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PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : fa; and (b). The
work of issuing notices to individual appli-
cants on waiting lists has been“compleied
very recently. As three months are aliowed
for renewing the demnand in the prescribed
application-form, the appiications in the new
form are expected to be rcceived uplo the
middle of February, 1970. Fresh waiting lists
will be prepared after the last date for re-
ceipt of such applications is over in
February, 1970, and a clear picture will
emerge only thercafter. Allotment of tele-
phone connections is however not he!d upon
this account.

(c) The dates upto which the demands
under special (exempted) category have been
cleared in various exchanges in Delhi arc as
under :—

Name of Exchange Date uplo which waiting
’ list is eleared.

Shahdra 28.12.1964
Tees Hazarj 27.10.1958
Delhi Gate 30.4.1964
Secrefariat Current

Raj Path Current

Delhi Cantr. 27.6.1966
C/Place 12.6.1967
Karo!l Bagh 31.3.1969
Jor Bagh 14.2,1964
Okhla 16.2,1966
Faridabad 17.6.1969
Badarpur 31.10.1966
Bahadurgarh 2951970
Ghaziabad 13.6.1969
Majafgarh 10.4.1969
Ballabhgarh 18.10.1970
Narela 14.4.1970
Badli 30.6.1969

(d) Onthe basis of expansion program-
med during the current financial year, itis
expected 1hat telephones as shown below
will be relcased in four exchanges as under ¢
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Exchanges orT General Special
from
Connaught  Current WL/ND/4743 to WLIND/6505 Upto
Place (28.1.1956) (20.7.1957) 12.6,1967
Nangloi Current NG-T3, NG-115 will be made
(13.9.68) to  (12.1.1970) Current.
Ghaziabad Current WL/GBD/1755-A WL/GBD/1785 Upto
(27.7.1965) to (23.8.1965) 20.8.1970.
Shahdra SH/0/323  WL/SHD/1892-A WL/SHD/1906 Upto
(17.12.1969) (12.5.1964) to (20.5.1964) 8.3.1965,
to
SA/0/165-A
(1.8.1970)

In respect of other exchanges not much progress is expected in giving telephone connections.

Disposal of Unutilised Plots in Reha-
bilitation Colonies in Delhi

1410. SHRI SHASHI BHUSHAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the
reply given to Unstarred Question No. 3414
on the 20th August, 1970 and state :

(a) the number, names and other details
in regard 10 the unauthorized occupants of
the plots in various rehabilitation localities
in Delhij;

(b) when Government propose to dispose
them of as it results in loss of revenue to
Government;

(c) the specific steps Government propose
to take 10 get them vacated and the steps
being proposed to be taken against the unau-
thorised occupants and the time by which
such action is going to be taken; and

(d) if not, the reasons thcrefor and the
hindrances that come in the way ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Total number of unauthorised
occupation in the rchabilitation colonies in
Delhi/New Delhi is about 831, ., Details
regarding the number of the plots and the
names of the unauthorised occupants is being
collected and will be supplied shortly.

(b) and (¢). Notices have been issued to
the unauthorised occupants for the vacation
of the unauthorised occupation. These plots

will be placed for auction after the formalj-
ties have been completed. Delay in the sale
of these plots is not causing any loss 1o the
Government, as the delayed auctions have
brought manifold prices to the Government
for such plots.

(d) Does not arise.

Distribution of Land Among Landless
in Villages of Delhi

1411. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state @

(a) the total number of families which
have benefited from the Delhi Administra-
tion’s scheme to distribute land among
them so far;

(b) how many bighas of land have been
distributed and the value thereof;

(€) the criteria kept in view while distri-
buting the land;

d) whether the Delhi Administration has
made a survey of the landless families in the
villages of Delhi; if so. the details th=reof;
and

(e) whether Government have drawn a
scheme to distribute land among all these
families; and if so, the details thereof and
how much land is available in various villages
of Delhi for distribution in accordance with
the land revenue records 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a) 520 families-

(b) 2500 bighas. The approximate value
of the land is Rs. 5,30 000.

(c) The land is allotted only to landless
families by draw of lots on 5 vear lease basis.
The allotiees acquire the right of Asamis.

(d) The Delhi Administration has made
a survey of landless families and it is found
that there are 15,000 such families in 307
villages.

{e) A scheme has been drawn up by the
Delhi Administration for the purpose of dis-
tributing the available waste lands and action
has already been initiated in pursuance of the
same. FEach family is to be allotted about
1 acre of land. According to the land revenue
records, there are approximately 19,000 acres
of such land in 307 villages.

Progress in Satellite Station at
Arvi, Poona

1412. SHRI1 N. R, DEOGHARE : Wil the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a} the progress so far achieved in the
setting up of an earth Satellite Station at Arvi
near Poona; and

(b) when this station is expected to work
with full capacity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) The Satellite Communi
cations Earth Station at Arvi is nearing com-
pletion. Most of the equipment in the techni-
cal build-ing has been installed. Some of the
subsystems are being installed in the Antenna
building. Surface accuracy mcasurements of
Parabelic Antcnna, which has been fabrica-
ted indigenously, arc being carried out.
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{b) The Stationis expected to be opera-
tional in February, 1971, The basic earth
station will have wideband capability and the
number of channels operating via the satellite
will be augmented from time to time as the
demand increases.

C ion of H for Fisk
of Coastal States Including Kerala

1413. SHRI MANGALATHUMADAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether there is any proposal to build
low-income group houses (lowest income
group) for the fishermen of the coastal states
like Kerala;

(b} if so, whether Kerala Government has
addressed the Centre on the same; and

(c) whether any study has been made and
if 50, the results of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE);
(a) Several coastal State Governments includs=
ing Kerala have proposals for housing
schemes for fishermen in the Fourth Plan.

(b) The Government of Kerala have a
scheme for construction of 500 houses for
fishetmen during the Fourth Plan period for
which a provision of Rs. 15 lakhs has been
made in the Plan.

The Government of Kerala had in addi-
tion sought a grant of Rs. 23 crores to under-
take certain schemes relating to communica-
tions, housing, water supply and dispensaries
which are covered by the State Government's
Master Plan for development of Fisheries.

(c) The proposals have been examined.
The Fourth Plan proposals of the Govern-
ment of Kerala have been accepted by the
Central Government. The Master Plan covers
a period of 20 years, and schemes will have
to be worked out in successive Plan periods
and accommodated to the extent Ppossible
within the Plans. The views of the Govern-
ment of India on the Master Plan and the
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measures considered necessary to ensure that
the schemes formulated in the Master Plan
including housing programmes are taken up
under appropridte programmes have been
communicated to the State Government and
it has been pointed our that it would be
necessary to make astudy of the resources
in the public, private and co-operative setors
and 1o correlate the formulations of the Plan
to these resources. Housing isa Siate sub-
ject. In addition 10 the provision made
specifically for fishermen’s housing in the
State Fourth Plan for Fisheries, block assis-
tance has been provided by the Ministry of
Works and Housing for the State Housing
Plan within which appropriate aliocations
can be made for the different sectors.

Settlement of Disputes in A. V. B,
Factory, Durgapur

1414, SHRI MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

ta) whether Government had taken any
steps to settle the dispute in the Acc. Vickers
Babecock factory in Dureapur since the 22nd
September, 1970; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA): (a) and (b). The information is being
collected and would be laid on the Table of
the House afier it is received.

Provisions of Delhi Meat Control
Bill, 1970

1415, SHR1 K. M. MADHUKAR : Will
the Minister of FOOD AND AGRICUL-
TURE b= pleased to state :

(a) what are the important provisions of
the Delhi Mecat Control Bill, 1970; |

(b) the reaction of Government on the
basic problems involved in the adoption of
the Bill; and
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(c} whether the Bill has
1o by the President *

been assented

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE) : (a) Delhi Metropolitan Council in its
meeting held on 13th September. 1970 recom-
mended enactment of the Delhi Meat Control
Bill, 1970. This is still to be considered by
the Executive Council. According to the
information furnished by the Delhi Adminis-
ration the important provisions of Bill relate
to prohibition for (1) slaughter of any animal
at any slaughter house or at any other place
on a prohibited day (viz. Friday, such other
day of the weck and such other day as the
Administrator may specifly, by notification in
the Gazette) for selling, supplying or using
its flesh or for selling or supplying at any
market or other place any meat for human
consumption. (2) selling, serving or supplving
in all catering establishments any meat for
human consumption or any food containing
meat on @ prohibited day and (3) import into
Delhi from outside any meat on a prohibited
day.

(b) The Bill is still 1o b2 reccived from
the Delhi Administration.

(c) Does not arise in view of (b) above.
wfgiat ® afa-faazn st awear

1416, = M=z warg : I @@
aa:gﬁda’?uﬁaﬂﬁﬁmﬁﬁf:

(%) #av gEEX &1 carg 7 faaraw,
1970 & greatfgs 9@ ‘Famama’ & gwfaE,
afagidt arfe #1 qfa w1 fAw &3 §
qie ¥ ‘gg a1g’ WF §  vqa Sl
wreFlg | A1 @ faemr qar @
e )

(&) afzgl, @ @ 9¢ @R
gar afaf+ar g ?

aw, gfa, smafos faww ao
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HEET WA W wsu-AE (s aen-
arga fo?) : (F) S zi

(&) =wewre Afw gandd St garaars
aar iema saifaa s F fag san
351 @I & | §TFR, ST G FAA A
A g d A s fawg 3

AU FIT AFFFAE] & T
AgRIR & Wi ®)
afawre # faar s

1417. =it sifq1T AT &7@T1 ¢
=it yreaeq fagrat ¢

F wig Aq1 gfg A g g A
maﬁﬁ' fa

(%) #31 FAgaaTdr qar o 9TE HA-
2T # g FrrErd da # fuifa @
§ atfs afa 4t foest f& zq7 s A-
dafadt § 4w srafta faar gan an; @

(@) #ar @@ 7 A1 gyEEIT F
63 gxe wfw sfasm & & &t ot aa
3% T2 § 37 30,000 wwy f2y o @
g7

Tw, mfa, amafor faww aw
age wwa ¥ us-mel (R -
a1ga fnR) : (%) o7, gf | Ire AgRER &
e waiasT § s g Aot 165 0Fg
yfw o, fodi & 31 gend, 1953 &Y 320
37°5 gay Afy a9 &1 wdifwdl 7 ate
00'6 uwy HAfy ot =72 Alga ug F AW
geaTai<a &7 41

(&) " 7% agmeR & A § fawr
gt 9w w1 afadw aifer w7 fear mar @
a4r 63°4 uFs Afw afafar & smgm
groFst § warag g1 o AgEaR F
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o § 29,640 47 F gHAT F gEar
gxrfma #T & o &)

Scope of A. I. R. Publicity
Media

1418, SHRI D. N.PATODIA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be

- pleased to state :

(a) whether the A. 1. R. enjoys rights of
criticising the affairs of U.$. $. R. like the
Radio Moscow which usually criticises India’s
internal affairs; and

tb) if so. on how many occasions India
has criticised the internal political affairs of
Russia through its publicity media ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND !N THE DEPART-
MENT OF CO.MUNICATIONS (SHRI
i K. GUJRAL): (a) All India Radio is
not debarred from referring 1o or discussing
dispassionately the policies pursued by foreign
countries,

(b, Indian publicity media often, notice
affairs in U. §_ 5. K.

Setting up of Industrial Relations
Commissions

1419, SHRI MANIBHAL J. PATEL:
SHRIN. R. LASKAR :
SHRI MOLAHU PRASHAD :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there is a proposal to consti-
tute Industrial Relations Commissions at the
Central as well as State level;

(b) if so, the main functions and purpose
to establish such Commissions;

(c) whether it is a fact that the Trade
unions have demanded to withdraw the propo-
sal; and
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(d) if so, the main reasons advanced by the
Unions for the withdrawal of the proposal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANIJI-
VAYYA): (a) Yes.

(b) The proposed functions are :

adjudication of disputes, certification of
representative unions as collective bargaining
agents and disposal of matters relating to
intra-union rivalry and unfair practices.

The main purpose of establishing Industrial
Relations Commissicns is to entrust the work
of dispute settlement to an independent
authority, which would inspire greater
confidence in the parties and which the
partics can approach directly.

(c) and (d). Of the four Central workers’
Organisations, the INTUC and the HSM are
parties to this proposal and no formal
communication has been received from the
other two namely, the AITUC and the UTUC,
specifically demanding the withdrawal of this
proposal.

Production, Consumption and Export

of Sugar
1420. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD

AND AGRICULTURE be pleased 1o state :

(a) the quantity of sugar produced during
the current season 1969=70 in the country;

(b) the total actual or estimated consum-
ption in the wcountry during the same
period;

(c) the quantity exported during the year
or estimated to be exported out of this year's
production; and

(d) the surplus left over and how it is
proposed to utilize the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION" (SHRI ANNASAHIB
SHINDE) : (a) The quantity of sugar pro-
duced during the season 1969-70 (Ist October,
1969 to 30th September, 1970) was 42'6 lakh
tonnes-

(b) The offtake of sugar from factories
for consumption inthe country during the
same period was 32°61 lakh tonnes.

(c) A gquantity of 325 lakh tonnes of
sugar is expected to be exported during the
calendar vear 1970,

(d) The carryover stocks on 1st October,
1970 were 2083 lakh tonnes. These stocks
will be released for sale or export during the
coming months,

wfr aFnl w1 am@ qar femEl
g1T IAFT qA

1421, sit sz s " o F4T
g aan sfn 7l 3z 90T £ g F0
fF:

(%) ma dim adf §, agary, =i
aqr Fi & a7 ITFION T ATATE FE
& fag fradt erofa sa7 £t 7 qar 97
i & Far A § Wt ¥ g7 IHO ;|
aara fawar mar &; T

(@) feardl #1 za A IgwTn A
aftfqm son & fau s grosn
FIATTET &1 9T G § ?

T, mfa, agafos faww am
sEETT AWiRg H qe-Ael (s s
argw foek) o'(F) adfun waerd 1 oF
faaTo g&v7 3

(@) smarfas sfe o= a9r 99-
sl & fawa 1 syaew fafess oo
wfy gt faral anfz & mers & &1
w21 fanl 7 qmal & ardem § fag
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wiigat &t fifaa &7 @ & @ g
F1 9% T9@q & afcfaq s @ &

faazm

g 1967-68, 1968-69 agr 1969-70
&t wafa ¥ Zezdi aar gowTwl &
TaaT WA & g2fma
e aven faaew

(W) dwe (wied wrw sqdi §)

I owr 1967-68 1968-69 1969-70
am

®F  29044%* 107-44% 255 55%
IR

gfFar 104047 189-94%  26279€
sqfaar — 7750 19369+
qat staAr — — 212:0071
(@) sTmTm

qdf waf — — 30.10+

*Araa, AT q4T WIS |

* AP Jgr WIeT |

£ g1 a7 fages

Tama v et | 9l q@ e

¥ V3, gm (AgE) FOoow
AR CREAT 1 GIAT AT

1422, %t g8a@ : ¥ I 4910
SATW H G A T FqW FT FA
& fs

(%) aav wgrac & ¥} Vs (T
HEa) # ok IR oEEEd @tan § fag
ol Hyd 3 &1 W 2;

(@) afz g, a1 39 FET orga

Fl FF qF A @l AA F FAT FTCT &,
#T

(1) 77 ENFIA oFEAS F= aF @A
sty ?
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AT FAT AATLN HATTG H FIAT
fawn § vsawst (st wefag) : (F)
st zf, 100 &vgAl &1 0F &9 299 044-
99 qMA F 0F gerd & edigfy 2 &1
LEE g

(=) fafae se1 % ard ate 39-
T &I FHI & #1707 79 fFew & gzaSw
F edigfa fer 91 & aig 9@ g @
F @19 awn 18 3 24 w1y 35 F1 999
AqT AT E )

(7) { Az wFmaEw 1971 F W
g fFg 9 #1 FarEAr )

Strike by Engineering Workers of
West Bengal

1423. SHRI MOHAMMAD ISMAIL :
Will the Minister of LABOUR AND
REHABILITATION be pleased 1o state @

(a) whether it is a fact that the Enginee-
ring warkers of West Bengal observed one-
day token strike on the 3rd Septeinber in
support of their demands:

(b) if so. the main demands of the
workers;

(¢) whether Government have considered
the demands;

(d) if so0, the steps taken by GoVernment
to meet the reasonable demapds of the
workers; and

(e} if not, the reatcns therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA): (a) to (e). The information is being
collected and would be laid on the Table of
the Housc afier it is received.

faset &u1 w7y @9 TSy At & fag
afq gax fagaw

1424. st Uw &9 039 : #41 @MG
au1 ®fw 771 ag A F g F



75 Written Answers

(%) v g F1 frae foeslt qan
s=q &9 s &1 F fau 9fw gaw
fagas s #1 2;

(@) afz &, &t #=; ax
(w) afg agf, AT @F M WA E 7

g, wfa, agafas fasm aan ag-
FIX ATy #§ TSR (W SR
foz) : (%) & (v). fafweq o9 ez &
§ qfr gmd ¥ ddfas ozErd A
qfefeafaat qar darfas saawEl § s
waT @ 1Y famdl qur s dwTsa qal
Ffaw v Aam qam qfa gme faw
gEgd FET FEFT & fAq g97 77 8

faeat # 1954 # o5 2zq 7 gae
wfafqrs garar o ar, o1 f& w6 B
g swraifeaa fear oar 21 Frategaq it
afzar 1 gfez & 5 TamAl & wearg
dmaq 27 frarodta § 1 w3 A afawam
@ar a7 afada @A ¥ fao g @
FATAT TAT B |

zfe gfa & dig ¥ gz g gfa
qzzard wiafraw, 1957, 9émz g9 sy
g & g3, fxad afs v afosn
@rar qv, faq ox sofeg @odt & &
g 7@ aF4a1 8, afagg 503 & few
ot qrEgTA g |

sega Fm  famae DHgAgg &
A4y H, & § FAT AT qEERTd *
faframa & fom mgde eTiga ard sear
uF Tz quwea aqr fa g sigfag
% raia fear arar g ) Deagz ¥ gfw
% graza #1 9 afus fafrafan #0 &
fag wearg framrd €1

TiE1, 299 91 419 ¥ §39 § WA
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fa®r & faw oF 3ga #vqm qavar oo =@,
faast famfeza fom @ g 20 Bar
& uF wvaarg 417 fa3 & fau ft g
TAT E )

Mar #, qzdarddl At gear & faw 0w
Feafzn F137 Fvar qa1 & 1 ‘Feyfaeee’
F Ig91 F geAng Afgq Iz gevd
faarardia £ 1 a%@ F w7 Fav ArATE-
AFAl F A0 7 gREd amFe wwgd
& g # fag oF melar fafqam &0
sfean = faar mar 2

qifex @, F1i59, a9 agqr Hig ®
gag #, ¥ 1w gare wfafqas, 1964,
F AMEIT g AR F AL T 0F TZT F1A
Farar a3 wdEw A gzl FI
gaget Q&0 7 2 0 g 7 qife3d, a9
qar FOFA § qZEd Fogren F4r
ama % fafazn  fac F@a garar @

21

FET FAT AML gAA F A&G ¥ AfA
AT q4T A-qAed F qonraq F AU, gF
aga malr 133 # wfaw v 2 fzar
T g, fams @ @ Faw . w1
dwraar

afoge ¥, oF qgd F17 AT AG]
§ it 3n femfraa fwar smozer 30
gzrdl aar 7o wazdh & fzal & gon
& fae qrauml &1 3 goifea 5@ =
faare 1

fagqer &, oF g A Fwrar @
a1, it f5 PRarfeam fwar o v 2
qzzgrl ¥ Hafua graavAl ® oz sfas
g% &73 § fau o wea faarodia g

Frdra, fadtars aar afmadta f9-
agel & F49 § oF agq A-nwed qqw
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TR FAA qamar 1ar § Nz Frnfam
frarar wgr 24

femram 2w & d4w ¥, fawvew
930 731 9 gty segaa qav wfw g
wfafrra, 1953, gama gram ufe ez
sifafram, 1953 qur 9o gz2ardi of Ffw
afa afafraw, 1955 % w7 & fafam
arii #§ Afw gae d gs swal &
sgaea § | fgmraw wRw § @qe gifea
UST H UF FA FAA & AW FEHF
fau s q g 7 oF fagas dare fear
g i 3 we & ueq fagm-dew &
geqd F74 1 faare w7 &

fagiz & awr= qifer o & vagi &
fag &+&a gta=m

1425, =t o fro 7gw? : 391 @
agr sfa 9+ a7 @A £ g1 5 5

(%) #ar fagre & faard glaarsi
FUT & FIW UsT § ATHT FETT  AH
feafa & Fedrg gerz s g

(@) =z g, &t #a1 azFrc oR qdt
@al §, wgi ML &1 Ol Igem AEN
frar s @Far @, agl wdaw FoA &
T HIA APITA T AAFT GIATH F
faedt disar 0T faame s 3 ) A

(m) afz gf, @ Faar =1 s qar
37

mra, e, amnfas fasw qn
Az wATEG § usw-AAr (s ST
aRa foed) : (F) fage aXF @ ox Al
gve gar an, fagd admys agf aarga &
e #1 g§ wfd aar sfemeal &1 s
femr war av = gl 9T FF aE
sqq & fau dtg wgram &g faare aeame
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¥ oF g ot areq g€ oAl gaF emra #
T@d gU, WA ATEIT T UE FEIT A
fagaa fear, 9 fF 9 g e fAdan
FUM q4T 37 qC A ara s1g F  fag
Fed1q ggraan %1 afasan i fRaifa
Fo & fawr § sraers faerfon #0an )

(=) &tz (7). s@gaz 1970 § &3
z ¥ fagre &1 2her foar qar a1z Aifza
ud gaETred A1 § azvaar qar fqmie
F19 @ F fag 629 arg &0 F1 FgEa
F1 fawerfea 1 1 zall g aagd 4T
ATETL! FAgal aar 912 A ard gl &
fag 117-30 @rg vo F' wfw <7 afen-
foa &1 Tog g & AgTaAr Al &
fae fafa & sv & wr & fag 2702
wo F1 urfey wdtea &1 st g F aav 629
ATE To ¥ wgAifaa sfawaw i A
Ffas agram ofn eigT 7384 & g I
=q7 & wafq &t 2@ & @ faae fear
SToaT | 3z T & % Fvwar fafomr @
sary aF movg Fawd & wfafa

21

feweit & gav aenl § @R FT3
ary &R

1426, =} TR AqrA AT © FTT
@Y qa1 Hfg THE T2 FAT FTFA T
fw :

(%) faesit & oz aram<d § &7 FT
¥ saaifeal, sfagifat ao @fle 5@
ard =zl 1 gear 347 3

(@) 3% JAamrAl &1 Wq9ra Far g

(m) 3= wfawfrai &t gear sar &
ANz w8 afovaw fFaar 3=q fzar v
& R
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() saaifedt qar sq Fewdal &
AT Far § 7

T, sfu, amufes fawrm ao
REFT AN H guHAl (s smema
agifEan) : () 31 swgaw, 1970 €1 gzF T4
WX fae (e avamy) & sH=fwi A
I« gear 875 1, faad & 14 sfewdy
71 FI @l W arg e A8 @
o &, faw geras @0 & sevar faxr
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FT FT3 5 2@d

(@) 51T (7). F= & #0 fqammT 92-3,
50-134 %o dte 4-150 wq qar wfs ¥
afas Fgama ot 5 mgraEraw F1 g,
2000-2500 ®q% & 1 aurfa, @ wET
YaeUF Al & svar 1,800 woy Sfqwr
F 497 F @ F1 3o afuwledt f gem
1421

() us faaer dam7 & 4

faam

goT AR, 7% froet & wAwfol & IJwame antd ar=n faaon

Fo Ho FaAA

(=7%)
1. 2000-2500

2. 1200-75-1500~100-1600
3. 650-50-1100

4. 500-50-1100
. 340-29-572-%0 q0=-29-630

tn

6. 240=21-408=%0 dfo=21=450

7. 195-13-209-%0 dro—15-25-360

8. 150-11-229-%0 dro—13-290

9. 116=7, 50=176=%0 &To=8, 50=210

10, 92-3,50-134—£ o—Fro—4-150

-

et

TET TEEF |

WTET IFHF, Ao THo To WTET 1
aET g4RaE, 929 AT A, famm
TTEF, WOLTT HFEF, [Aq07 qawaF |
feamr waras

faarr saras, aftes S, qems
Fafas  sfusrt, agrms  gomaq
afawrdt, ger Mafzar o

qa3e, sngfafes, sgaamT w=as,
AQIGTE, ATAEI  GEIEF, GG,
quaTT qaaa ¥, feadma<

Flars  od3ms, AFfear  maas,
frEmE, FAE qUITT qadeE |

fasil agra®, fam wAraF, IOFR,
fafos, eawmdr, wawq  @EET,
Frqfeez, FAIMA AT, WUSTT
agras, agt, fwmet, ¥zw, T

=1z, fageaa, gamart, JATErE, 491

geqT, AAFJT, AEA, AIH, FAAR,
a]3aT |
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Commemorative Stamp on Senapati

Bapat
1427. SHRI GEORGE FERNANDES:
Will  the Minister of INFORMATION

AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether he had received representa-
tions from Members of Parliament to issue a
Postage stamp in commemoration of Senapati
Bapat;

(b) if so, whether he has rejected the
request from these Members;

(c) the reasons for rejecting the request;
and

(d) whether he
decision 7

would reconsider his

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) and (c). According to the policy adop-
ted proposals for the issuance of special/
commemorative stamps are ordinarily consi-
dered if the occasion is the centenary (birth
or death) or the Ist or 10th death anniversary.

The proposal for the issue of stamp in
honour of Senapati Bapat was considered by
the Philatelic Advisory Committee, it was
not recommended by them.

(d) The proposals once considered by the
Philatelic Advisory Committee are normally
reconsidered only after a period of two years;
but it will again be brought up at the next
meeting of the Committee.

Effect of Ban on Entry of Private
Trucks of Fruit from J. K.
intoe Delhi

1428, SHRI S. XA VIER : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) wkether the Fruit Industry in Kashmir
recently faced a serious crisis due to the Delhi
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Administration imposing a ban on the entry
of private trucks of fruits in the Union
Territory from Jammu and Kashmir;

(b) whether the Kashmir Government has
lodged any complaint with the Union Govern-
ment in this regard; and

(c) if so, the reaction of the Government
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). In early June 1970, the
Government of J & K brought to the notice
of the Govt. of India that the State Fruit
Industry were facing difficulties in the matter
of transportation of frujt from Srinagar to
Delhi. It was stated that the Governments of
Haryana, Punjab and Delhi did not allow the
trucks of J & K to pass through their tertitory
unless some reciprocal arrangements were
agreed to between them. On receipt of this
complaint, the Government of India asked the
Govts. of Punjab and Haryana to maintain
the status quo and allow the goods vehicles
of J & K to pass through their territory
without restrictions till the matier was
discussed at a meeting of all concerned and
some understanding was reached. Both
Punjab and Haryana agreed to this suggestion.
Simultaneously, talks were held between the
representatives of Delhi administration and
J & K for the extension of the reciprocal
agreement which was to expire on the 30th
June, 1970. Unfortunately, no understanding
could be reached between them, and the old
agreement, therefore, came to an end on 30th
June, 1970.

The Ministry of Shipping and Transport
were trying to persuade the State Governments
concerned to agree on a revised agreement
acceplable to all. However, the Govt. of
India have been informed by the J & K Govt.
recently that the State Gowt. have made
alternative arrangements for carriage®of fruit
upto Pathankot only }by vehicles! belonging to
the Govt. Transport Undertaking and also
by private transport vehicles. Beyond Pathan-
kot, private transpurters of Punjab and Delhi
carry the fruit to Delhi. Similarly, fruit from
Delhi is transported by private transporters
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to Jammu and Srinagar from Pathankot. The
J & K Govt. has stated that they are watching
the working of this arrangement.

Use of Follidol and its harmful effect
on Tiger Population

1429, SHRIK. P. SNGIH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether pesticides used in the forest
to clear land for cultivation have proved
harmful for the tiger population and that
more tigers are being killed by Follidol than
by the poachers;

(b) if so, whether Government have made
any study in regard to the use of pesticides
and its effect on the tiger population; and

(c) if so, the result thereof and the steps
contemplated by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Mo, Sir. Pesticides are not
used in the forests to clear land for cultiva-
tion.

(b} and (c). Does not

Proposal to set up = National Institate
of Labour Research

1430. SHRI K. P. SINGH DEO : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government propose to set
up a Natijonal Institute of Labour Reezarch;

(b) whether any decision has been taken
in the matter; and

{c) if so. the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
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VAYYA): (@} to (c) The proposal 10 sct up
a National Institute of Labour, as a Fourth
Plan Project, has been accepted by the
Planning Commission in principle The
details are being worked out.

Expenditure on Expansion of Posts
and Telegraphs Department during
Fourth Plan

1431, SHRI MAYAVAN :
SHRI DHANDAPANI :
Will the Minister of INFORMATION

AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(ay whether the Posts and Telegraphs
Department is considering tospend Rs. 450
crores during the Fourth Five Year Plan to
expand the Posts and Telegraphs Department:
and

(b) if so. the main features of the
scheme ?
THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI1 SHER SINGH) : (a) An outlay of
Rs. 492°25 crores has heen proposed for the
development of Postal and Telecommunica-
tions services during course of the Fourth
Five Year Pla .

(b} The toial putlay of Rs,492:25 crores
includes Rs. 26 crores for the development
of Postal Services and Rs, 46625 crores for
the development of Telecommunications
services.

The main features of the proposed expan-
sion in the Postal and Telccommunications
services are a8s below i—
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A. Postal Services

Particulars of the Scheme
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\

Financial outlay
{in crores of rupees)

1 2 3
a. Opening of new post offices 30,700 1'65 The Physical
b. Upgrading of the status of the exis- 3,660 0°24  targets are
ting post offices purely
tentative.
c. Modernisation of Postal services 5,001
(Machines) 061
d. Buildings - 17-32
e. Mechanisation of manpufacture of
Postal stamps and seals 1 (Unit) 008
f. Printing Press for P & T Forms 2 (Units) 200
£ Posial Training Centres (Equipment) = 016
h. R. M. S. Vans 58 (Number) 1-28
i Mail Motor Services 690 Vans 150
i Mobile Post Offices 15 015
k. Night Post Offices 80 0-04
1 Welfare schemes for P & T Staff - gf;
. Miscellaneous
(for any new item elc.) = o
Toal 2600
B. Telecommunications Services
Particulars of the scheme Physical targets Financial outlay
(in crores of rupees)
2. Telephone sets 7.6 lakhs 25340
b. Trunk Automatic Exchanges 17,300 lines 859
¢. Manual Trunk Positions 2,600 numbers 400
d. Coaxial systems 7,000 route kms. 4800
e. Microwave systems and V. H. F. 12,000 route kms. 4322
f. Cable Carrier system® 172 systems 450
g Open Wire Lines 54,000 pair kms. 1100
h. Open Wire Carrier systems 5,000 channels 11-00
i. Telex 12,000 lines 1525
j»  VFT Syitemns 2.000 Channels 075
k. Long Distance Public Call Offices 2,000 numbers. 600
l. Combined Posts and Telegraphs offices. 2,400 numbers 400
m. Others including land and building, wire-
less, Research and Training. Stores and
workshop and works relating to Railway
Electrifications and other Departments. —_ 5604

Total (in crores) Rs. 46625
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Labour Unrest in Industrial Units ia
Bombay

1432, SHRI R. R. SINGH DEO : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state : .

(a) whether there has been serious labour
unrest in the various industrial units in
Bombay recently; and

(b) if so, the reasons therefor and the
action, if any, taken by the Central Govern-
ment for giving protection 1o the industrial
units ?

THE MINISTER OF LABOUR AND
REHABILITATION {SHRI D. SANIJI-
YAYYA) : (a) and (b). Most of the indus-
trial units in Bombay fall in the Staie sphere.
So far as industries in the Central sphere are
concerned, there has been some agitation
among the employees in some of the units
like the LI1C, Air India, Banks and Ports and
Docks. It would not be corfect, however,
to say that there has been serious labour un-
rest in these sectors. The dispute rajsed
have been looked into and appropriate action
taken wherever required.

Scheduled Castes in Occupation of
Government Land in Delhi

1433, SHRI RAM SWARUFP VIDYAR-
THI : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) the names of places where the Schedu-
led Castes are residing on Rechabilitation
Ministry's land in Delhi;

(b) whether Government are allotting that
land to the Scheduled Caste inhabitants; and

(c) if mot, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). No survey has been
undertaken about the members of Scheduled
Castes residing on Rehabilitation Ministry’s
land in Delhi. In the matter of allotment
of land etc. for residential purposes, members
of Scheduled Castes have been given the same
facilities as the displaced persons from West
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Pakistan. However. allotment has long
since been stopped and the available pieces
of land for residential purposes are being
sold at the market price, namely by auction,
tender etc.

Daily rated staff in P. & T, Department
and Expansion of Telephone
Facilities

1434. SHRI RAM SWARUP VIDYAR-
THI : Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the expansion in telephone facilities
during the last three years;

(b) the number of daily rated stafl work-
ing during the last three years;

(c) whether there is any proposal 1o absorb
such daily rated staff as regular employees;
and

(d) it not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) The expansion in tele-
phone facilities during the last three years is
given below :(—

Name of Telephone Provided during
Sacility 1967 —1970.
1. Telephone Sets (Nos.) 2,89,000
2. Direct Exchange Lines 2,10,000

3. Manual Trunk positions
(Nos.) 936

4, Coaxial system route Kms, 1,274
5. Microwave system Routs '

Kms. 200
6. Cable Carrier Systems

(No. of channels) 720
7. Open Wire Carrier System

(No. of channels) 2,204
8. Telex (Lines) 3,920
9, VFT System

(No. of channels) 2,669

10. Long Distance Public Call
Office (Nos.) 868
11. Combined Posts and Tele-

graphs Offices (Nos.) 1,072




89 Written Answers

(b) As the number of daily rated staff
(casual labour) fluctuates from time to time
it is not possible to furnish the required
information.

(c) The question of absorbing as regular
employees such of the daily rated staff whose
duties are of a regular and continuous nature,
is under examination.

(d) In view of (c) above question does
not arise.

Enguiries Against Co-operative
Societies of Delhi

1435. SHR1 RAM SWARUP VIDYAR-
THI : Will the Minister of FOOD AND
AGRICULTURE be pleased to siate :

(a) the names of Co-opcrative Socicties
in Delhi against whom enquirics are going
on for financial and other irregularities; and

(b) the names of office bearers of such
Societies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) A statement indicating the
names of Cooperative Societies in Delhi
against whom enquirics are going on under
section 43 of the Bombay Cooperative
Societies Act, 1925 as extended to the Union
Territory of Delhi is attached.

(b) The information is being collecied and
will be placed on the Table of the House.

Statement

List of cooperative societies against whom
enquiries have been instituted under section
43 of Bombay Cooperative Socicties Act, 1925,
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Name of the Society

1 2

. Indian Cooperative Union Ltd.
2. Bharat Sewak Samaj Stone Brakers
Cooperative Industrial Society Ltd.

3 Hamdard Coop. Transport Society .

Ltd.

19.

21.
22,

23,

24,

25,

27,
28.

29,

30.

2

Boxwel Cooperative Industrial So-
ciety Ltd.

Labour Cooperative Industrial So-
ciety Lid.

The Ghoga Cooperative Multipur-
pose Society Litd.

The shahpur Jat Coop. Multipurpose
Society Ltd.

The Delhi Cooperative Vegetable
and Fruit Growers Federation.

The New Zeevan Coop. Multipur-
pose Society Ltd.

The Gola Khurd Coop. Multipur-
pose Society Lid.

Haryana Coop. House Building
Society Ltd.

Vardhman Cooperative House Build-
ing Society Lid.

E. P. Railway Refugce Cooperative
House Building Society Lid.

State Bank of India Staff Coopera-
tive T/C Society Ltd.

Northern Zone Railway Employees
Coop. T/C Socicty Ltd.

Indian Council of Agriculiural
Research Employees Cooperative
T/C Socicty Lid.

United Taxi Operators CooPerative
T/C Society Lid.

Valmiki Cooperative Urban T/C
Society Lid,

New Delhi Cooperative Bank Ltd.
C. P. W. D. Cooperative Canteen
Lid.

Pahar Ganj Coopetative Store Ltd.
DTU Employees Coronation Depot
Cooperative Canteen Lid.

Jan Sewak Consumers Cooperative
Stores Ltd.

C. V. D. Consuemrs Cooperative
Stores Ltd.

Shadi Khampur B. S. S. Consumers
Cooperative Store Ltd.

Popular Consumers Cooperative
Store Lid.

Cloth Market Cooperative Store Ltd.
New Rajouri Janata Cooperative
Store Lid.

New Super Consumers Cooperative
Stores Lid. )
Tri Nagar Consumers Cooperative
Store Lid. .
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Report of the Expert Committee on
Crop Insurance Scheme

1436. SHRI DEORAO PATIL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to Un-
starred Question No. 728 on the 30th July,
1970 regarding terms of reference of Expert
Committee on Crop Insurance Scheme and
state :

(a) whether Government have received the
Report of the Expert Committee on Crop
Insurance Scheme;

(b) if so, the recommendations of the
Committee; and

(¢) the final decision taken by the Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : {a) No, Sir.

(b) ard (c). The questions do not arise.
Shortage of Compressors

1437, SHRI DEORAO PATIL: Will 1he
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether there is a shortage of com-
pressors in the States to help in making
cavity after the boring of wells; and

(b) if su, the reasons for not providing the
machine so essential for successful working of
tube-wells ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE! : (a) No, Sir.

(b) Does not arise.
1970-71 & miert & age-gew
1438, »ft Jqvra wife= : 347 &@w™
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aur gfe vt og qary F g7 w0 5

(%) Fmr femrai 3 1970-71 % wrdd
A F age fE&r o ar aravdl &
FATA agA-geq Az A 7O F Y,

(@) sar gex wfaal & arima § M
s # aget-ged @R W gara fam
TaT q71;

() Far ATHR T FE A F agHA
geq agry F1 faora fear ¢; s

(@) afg gl, &1 awwed sal #ar
g7

am. sfy, agafos fasa ao
agFIy Hawy §  wwg-AEr (s sen-
aga fod) - (%) feami & sfamfa
gea # Ifg #37 & fam §g avarem
qTe 1 q |

(=) srgh

(n) atT (9). F=Ha wozre it
adardl g 1970-71 san & fao =dis
% "1 yarat w1 wfamifes gea 55 w97
famifea faar mar § wafs foga ANaa i
ug ¥7a 52 w94 wfa faaza faaifa fem
aay 9t 1 qeg FEI &1 y9A qsdl &
avalw aa gy sfanfa &= & fag
57 ga% aF qeg fagifta 3 & @ #9-
Afa sam & o {0

Reception of A. I. R., Bangalore not
Clear in Mysore

1439, SHRI G. Y. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have received
complaints regarding the reception of Banga-
lore Station of all India Radio which is not
clear in Mysore area; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE INTHE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) No, Sir.

(b} Does not arise.

Approval of Project by United Nations
World Food Organisation

1440 SHRI G. Y. KRISHNAN : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state @

(a) whether the United Nations World
Food Organisation has approved any project
for our country recently; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND COOP-

ERATION (SHRI ANNASAHIB SHINDE) :
(a) (i) The Exccutive Director of World

Food Programme approved one Indian
Project on 6ih July. 1970,

(ii' The Inter Governmental Committee
of the World Food Programme, met in
the First week of November, 1970 in
its Eighteenth  Session but no Indian
Project was before it for approval.

supply
626—Irrigation Wells Pre-

(b) World Food Programme will
for Project MNo.
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gramme, Bihar 6288 MT of wheat during
the 2 years’ duration of the project for
providing supplemeniary rations to workers
engaged in construction of 3500 wells in the
four districts of Gaya, Haza-ibagh. Palamau
and Ranchi.

G §1 Guw & @EneAl &
geat &1 fRaf

1441, =it et fag mest ;3w
Ty qor g Gl 78 FarT F FO ST
fF :

(%) =0 7 om= 3 fafas grar=i
# for fif fad mr qeal @1 et
FarE;

(&) =7 qeai &1 sqvar Far § o
fagifa s 1 gi fafa= o7 qeardl
el il !ﬁ'; E 13

(r) ¥@ weu famifa #0 % Fa
Frew £ 7

g, gfy, agafas faww qm
Ag®I HarAq ® usg-HAr (s -
agg fa) : (F) oF faqeo d@=
(srgawa) |

(&) =t (7). o7 FTFT F qeray
# o7 famifa fegag &

fagzo

[ 1970-71 % zr7 Faifea fry 7 ads garal § werare sfaafs
Tea ATy aran faaeo

(zadt sfa feazs)
®o Ho W@ wT AW fwEw o F7aw &fEeaa
1, AFE q3W AT 51-00 —
2, agq (T avet) 5625 —

w14
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(ea sfa fre=)
Fo @o TG HT AW fFem o= aqas % feoa
3. fage i 5625 9525
4. UERG] vy 55:00 85-34
5. zfiarar Fdr 53-00 8500
6. SFY Far FIAT FE 4600 —
7. EXc] qreETe 5625 8588) *imw @I A
} } ITEFl ® gIEM
"zt *8-75  *1312) g femran
8, T80 92 qEAfezar 56'00 8300
9, ECAR FIE 5600 7850
10. T Fla (F=dt) 50000 £ 7530 £ # Ffiww
’ mfaw &)
11, IHar aveTT 4800 -
12, qaa st 53-00 85°50
13, afme ag FJ5 gEay 48'00 —
14. Encd:Eiil TT o 5400 £9°00
15. qfgadt dma areETOr 56-00 91-20

11, s, TI=Tq, 977
agr Tl

FH1T @ gdrd & faw 55-00 s

" wa wfy faea

srafte aded & fau won g@rd &1
5700 w71 s fomew aF qea fmifa
FO A aqufg S AEE

Sg gargITATSl w1 AE el wnw-
qifast ®t %1 w1 HTaAH
featfen w2 & et s

1442, st 7gaiz fag wreal @ @
HAAT qAT FAIRW H FWAR HAl g
Tae F Fav F fw

(%) #av faselt & Troqqre ¥ o7 fadm
ardl fed § f& g davggranei & ag

feeelt Aanearfagr &1 as%i &1 Fraifgal
1 fenifenr 548 & OFr ang; o

(=) afz gf, @ w77 FEwr 3 7

AT AAT TR HATAT AT FHIT
fawm & wem-ast (s go Fo gwUA)
(%) =i, 7N

(@) e 78 9T
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Backlog of Demand for Tractors

1443, SHRI RAGHUVIR SINGH
SHASTRI :
SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the present backlog of the demand for
tractors in the country; and

(b) the steps taken to augment the suppli-
es?

THE MINISTER. OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Over 1.60 lakhs registrations
are reported to be pending with the various
indigenous manufacturers and State Agro-
Industries Corporations.

(b) Witha view to augmenting supplies
of tractors as far as practicable, it has been
decided to import a subsientially large
number of tractors besides siepping up
domestic production. Import of tractors as
gifis from Indian relations living abroad has
also been allowed as a supplementary source
of supply. Import of tractors under the various
World Bank Projects is also under considera-
tion.

Sugar Production and its Effect on Export

of Sogar
1444, SHRI D. N, DEB :
SHRI N. K. SANGHI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleascd 1o state :

(a) the details of total sugar production in
the country during the current vear,

(b) how these compare with the figures of
the last two years;

(c) how the current production affects the
export of sugar; and

(d) the details of additional foreign
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eXchange earnings as a result of increased
eXports, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOID, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) and {b). The sugar production in
1967-6K, 1968-6%-and 1969-70 seasons (October-
September basis) is given below :—

Seasons Sugar production.
196768 " 22.48 lakh tonnes
196869 3559 "
426 "7

1969.70

During October this year the production
has been 58,000 tonnes.

(c) With the increased production and
availability we are sxporting in 1970 the entire
permissible quantity of about 3.25 lakh tonnes
of sugar under the 1968 International Sugar

Agreement.

(d) The increased exports in 1970 will
result in an estimated foreign exchange earn-
ings of about Rs. 25.5 crores as against Rs.
9.84 crores rn 1969,

wraf, qETH, GAGTT AT FIVAR
d maq & oea

1445, st TR M WM : AT
o a9 gfe G4 gy d@E & OFW
a1 f3 ¢

(%) =8 ana aw=g, "ET4, HAFAT
T Eguae & gezaml #  shfE
fradt Ml T iEw A ogear o §;

(@) wa &7 a6t &1 qedaE) avies
s 34T ¢ AT

() =7 761 # aTHTC A Ay feadr
o g ?

ww, sfa, agaifas fawra @y
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AgEIC HetHg | Tow-AAT (S s
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ar fs dfqas & sg=z 48 % fafea
fios fagrl & sqare, Sar gsTam
anarg g 34 saredt & W g,
qTE g 3 FmifEt s & fao
Forag g @ T qu FF fag Ia
fem & wems Sa FT I & §4-
et e wgifwar afafa & sfafafeai
@l s fogr qavar fF § s
gra entfaa Mer afafa & s w14
qa: A #%, foma afafe qwear & af
qggsl a3 faare &T 8% At mET A
St faqE 2 @

Expenditure on Improvement of
Telephone and Trunk call
system in Delbi during
Fourth Plan

1447, SHRI N. R. LASKAR : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased 1o state :

(a) whether it is a fact that teiephone and
trunk call swvsterm in Delhi has not been
improved:

(b) if so, whether his Ministry is consider-
ing certain proposals to be implemented in
the Fourth Five Ycar Plan and a sum of Rs.
450 crores has heen allotted foT the purpose:
and

(c) il so, the main projects that will be
undertaken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH) : (a) No Sir. There
has been continuous development and jm-
provement in local and trunk call telephone
service at Defhi.

The number of main telephone connec-
tions has increased by about 12,600 since the
beginning of fourth plan and the number of
total tele phones by 17450,

Reliable trunk telephone circuits  have
been added from Dethi o all parts of the
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country. Subscriber trunk Dialling has been
introduced from Delhi to 14 stations; namely
Agra, Ahmedabad, Amritsar, Chandigarh,
Hapur, Jaipur. Jammu, Jullundur, Kanpur,

Lucknow. Meerut, Paina, Simla and
Srimagar.
{b) Yes Sir. During the Fourth Plan, an

allocation of Rs. 46775 crores has been made
for development and improvement of tele-
communications services in the country as a
whole.

(¢) The main projects planncd in the

Fourth Plan aim at :

{i) Provision of about 7 lakh additional
telephones in the country.

{ii) Provision of suilable co-axial and
microwave trunk channels between
major trunk centres.

(iii) Extension of subscriber Trunk Dial-
ling Scheme to @ number of siations.

At Delhi new exchanges are being plan-
ned at Ideah, Janpath. Chanakyapuri, Hauz-
Khas, Shaktnagar. Capacily of somc of the
existing exchanges is planned to be expanded.
A net addition of about 35000 [ines is expec-
ted in the installed capacity of exchanges at
Delhi.

Subscriber Trunk Dillaing is proposed to
be extended further from Delhi to 9 stations
namelv Bombay, Madras. Calcutta, Sonepai.
Modinagar, Gurgaon, Panipat, Karnal and
Rohtak progressively during the Fourih Plan
and earlv in the Fifth Plan period.

Increase in Price of Vegetables

1448. SHRI HIMATSINGKA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

{a) whether Government's atlention has
been drawn 10 the soaring prices of vegetables
in the Capital in particular and in the diff-
erent metropolitans in t he country in general.

\b) how the prices of vegelables in the
months of Seprember-October this year com-
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pare with that of the last two years in the
Capital and other towns;

(c) the specific steps being taken by
Government 1o reduce the prices of wvegeta-
bles; and

Bazars in the
reduce the

(d) whether the Super
Capital have fajled to help

prices of vegetables; if so, the reasons
therefor ?
THE MINISTER OF STATE IN THE

MINISTRY OF FOOD. AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE): (a] The Government are aware

of the trends of vegectable prices in the
Capital and other metropolitan cities.

(b) A statement showing retail prices of
potatoes, onions and somes other vegetables
in the Capital and some other metropolitan
cities during September and October in the
current year and in the previous two years
1968 and 1969 is laid on the Table of the
House. [Placed in Library. See No. LT—4319
70/3].

() The Government of India have been
impressed upon the State Governments the
necd to increase the production of vegetables
by bringing more areas under their cultiva-
tion in genera! and partieularly around big
metropolitan and industrial cities. Emphasis
is also being laid onthe development of
kitchen gardening and jail gaidens in big
cities.

(d) The prices of vegetables in the Super
Bazars are generally lower than those charged
in the other markets. The availability of
vegetables at  reasonable prices in Super
Bazars help in checking the upward move-
ment of prices in the market t0 some extent.

Printing of Erotic and Obscene
Photographs in Certain Weeklies

1449, SHRI HIMATSINGEKA :
SHRI KEDAR NATH SINGH:

Will the Minister of INFORMATION
A™~D BROADCASTING AND COMMUNI-
CATIONS Le pleased 1o «tate @
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(a) whether Government's attention has
been drawn to the latest trend with certain
weeklies and monthlies, particularly the
“Blitz”, in which erotic and obscene photo-
graphs are  published under different
captions;

(b) whether it is Governments policy to
prévent such publicity materials; and

ic) if so, the steps taken to prevent such
publications ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI1 1. K. GUJRAL) : (a) Government are
aware of the trend of pictorial material
publis hed in certain periodicals.

(b) and (c!» The Cenual Government
have requested all the Siate Governments and
Union Territory Administrations to take
action under the law for checking the pro-
duction. sale and circulation of obscene
publications. The State Governments have
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launched a number of prosecutions against
several journals containing obscene lite-
rature.

Chanda C ittee R dati
Pending for Decisions

1450. SHRI A. SREEDHARAN: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of reccommendations of the
Chanda Commiitee which arc pending for
decision by Government; and

(b) the details thereof and the reasons for
the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND [N THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). A
siatement is lajd on the Table of the Lok
Sabha.

Statement

Ministry of Information and Broadcasting

Total No.

S+ Name of the  Total No.
No. Chanda of recom- of recom-
Commitiee mendation  mendation
Report. contained pending
in the decision.
répoft.
)] 2) (3 “4)
-l, Radio and 219 —_
Television
2. Documentary 101 1

Flims and Newsrcels.

Particulars of the reco-

mmendations  pending  Reasons for delay
decision.
s (5) (6)

Recommendation No 55 ¢
Knowledge and skill
required for the special-
ised art of film making
cannot be provided by
officers of the Central
Information service
whose patterns and re-
tention in the Media
Units are determined by
exigencies of the servi-
ces and do not allow
countinuity.  Pending

A committee set up
for the purpose has
submitted its report.
The report is under
consideration and
consultation with the
Ministry of Finance.
An interim reply has
been laid in the
Parliament.
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5

(6)

3. Press Informa-
tion and Publi-
city.

4, Advertising &
Visua]  Publi-
city.

5. Co-ordination
of Media of
Mass Communi-
eation,

155

53

117

58

the reorganisation of
the CIS, those in |ser-
vice who have visual
sense should be selccted
and compartmentalised
in Films Division.

Recommendation™No, 54 :
By a sujlable ad-
justment and reorgani-
sation of the Directorate
of Field Publicity, it
should be possible! for
that unit to absorb the
Exhibition Wing. It
would avoid duplication
of effort resulting from
the mainténance of
more than one organi-
sation for Ficld duties,

(Para 76)
Recommendation No. 35 :
Even when  field

publicity has been dele-
gated to the State
Governments, the Cen-
tral Coordinating
Agency, wherever loca-
ted, should continue to
be responsible for desi-
ghing and planning ex-
hibitions, including the
preparation of proto-
types. (Para 76)
Recommendation Nog.
6, 39, 40, 46, 47, 51,
52, 54, 55, 57, 5%,
63-T1, 79 Bl te 117:
The recommendations
relaie to the reorgani-
sation of the Minisiry
of Information and
Broadcasting.

The suggestion wili
be examined in all
its aspects while
considering the re-
maining recommen-
dations repori of the
Chanda Commitlee
on “Co-ordination
of Media of Mass
Communication™.

These were kept
pepdiu‘ at the ing-
tance of the Admie
nistrative  Reforms
Commission as their
study Team was also
engaged in examin-
ing the machinery
of the Government.
The recommendats
ions are now being
examined inthe light
of the ARC's report.
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Closure of Textile Milis in West Bengal

1451. SHRI P. C. ADICHAN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased 1o state :

(a) whether a number of textile mills in
West Bengal have been lying closed down, if
50, how many and their names;

{b) the reasons for thesr closure;

(c) whether any of them is proposed to
be tazken over; if so, the details of such
proposals; and

{d} the number of workers affected by
these closures, and the sieps being taken to
reopen these factories ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) ::jto (d). Information is Leing
collected and would be laid onthe Tabic of
the House after it is received.

Agreement On Setting Up of A Plywood
Factory in Tripura

1452, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be picased to refer
to the reply given w0 Unstarred Question
No. 4147 on the 2Tth August, 1970 regarding
setting up of a Plywood Factory in Tripura
and state :

(a) wheiber the draft agreement with
hiessrs Jayslirt Tea and Indusities Company
for lease of the right of removal of timber
from the forests ia Tripura in connéction with
the company proposal for setting up a Ply-
.wood Factory in that Siate has since been
scrutinised and c<leared by the Minjsiry of
Finance and finally appioved by Government;

(b} if not, the reasons lor the dolay; and

(¢) il so, the latest stage at which the
proposal stands at present ?

THE MINISTER OF STATE IN THE
MINGSTRY OF oy, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION  (SHRI  ANNASAHIB

SHINDE) : (a) No, Sir.

(b) Certain additional information had to
be collected from the neighbouring State/
Union Territory Governments.

(¢) The draft agreement has been cxami-
ned from the legal aspects and is now being
studied from the financial angle.

1970-71 #'traedr™ | AOHATAT w1
| AT

1453, ofl sysena w@ia : F47 @94
agqr @IV T @ Gl qg AT H
Fqr a1 & ad 1970-71 § wseqA &
fead et @law &1 gead @ ot
feedt 9z sfastt § arx w9 A gl
Iqe=y T ?

AT Q1 FATLN [AATAG WYL FAOT
fawm & wsw-mst (st @ fAg) -
1970-71 % a9 & A UFEATA ST
7435 zEwdl § fgedr stz st Fiat
§oam q9% #1 gfaur gam wF &
geqa )

fogz at & AF & fag qQam gg
ELind

1454, = disiena At @ 591 =5
A=y gAate aedl q@r Fogar st 5

(%) war ag a9 & f& goae & fosd
ant & fag Qs & A@TEA gur I9H
gt & fau ox s afsa e g
#re

(@) afa gi, 31 s@Fr sglr #2117

ww  #al geaid wEl (s de
asrgar) : (F) S A

(=) @ava qar ag) gar
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TwEA & gawe fa

1455, st wlatama war : sa1 @
am gfu 7wl ag qaw F Fo A 5

(%) 2w & = fean e qammea &
AT ey § oy faai # Feyr owm
&

(@) #av Trteqrs # gamwes fast
F1 dear Agifas §;

() Fav FE1T ATFT FT UFENA &
fag T &1 sadem & oA # 3@
faig QAT gard v faare & ik

(7) afz &f, @t #7 Atz afk =8, &
T AT T E 7

=, zfe, mguifas e am
AREIT WAUrET # wew-weEt (sf we-
grfga frd) (7) : wva a@R T WS
frear gamweg g4 § a9 wafa § sames
vafg v famfowral &1 swatas &
mzrgar 2% & feu awg-faalo sasg
Far< fear & 1 78 F%A 5 F1gifaa 5@
& fau, fafwea weat & fatae gams
53 fa=t %1 gizr mar 2, o & 10 ©9-
oA H g

(@) =9 *@w7 & srava amaf@
fazrae gamre foal 1 §sm & e
# dear wlasan § 1

(m) &Y (7). w=EmA e F WS
#1 AAHEN F I H IGAL FIE fA9
TIAT AT T F1 #15 gEard Ag
gra-fagin F@sw & wada smafa
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f&1 a1 1@ fa=l 1 38 TR
wIggE 97 gai F ZIA F1 GOT 97 74T,
@ F1.amafq qar sa#r figoan, fafea
H qq7 §9 £67 49 F 19 IgIE aq
7 WAL FILWT & ATGTT 9T FAT 74T
21 1970-71 & 1973-74 &% =T 749 F
aafg & fag 1 7§ 100 sz Wy g
afw & i fam £ w1z af £ aafa §
fom @mam 2 F08 w7 A1 ufy ardfea
FI AT | TH ATEX 9T (oA TS
a9 10 gammem &9t & fag 20 70z
wed 1 agraan qra & afawrd g

Tenders Invited by Food Corporation
of India For Supply of Bamboo
Mats

1456. SHRI GEORGE FERNANDES:
Will the Minister of FOOD AND AGRI-
CULTURE be pleascd to state :

(a) whether the Food Corporation of
India, Bombay Zone, issucd a  tender No.
E (D /16 (1) / Bmats/7T0 in April, 1970 for
supply of ban.oo mats:

(b} if so, the details of the tenderers and
the quotations offcred by cach of them;

(¢} who was finally given the order and in
what circumstances; and

(d) whether it is a rcgular practice to
negotiate with the tenderers before the tenders
arc openeéd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b' and (c). Four tenders were received
which were opened on 16-5-70 inthe pre-
sence ol tenderers. The details are :

Name of the party

"1 M/s. Alli Mohamed Hajikasam & co. B

2. M/s Govindji Padamsi, Bombay.

3. M/s. J. Ebrahim & Co.

4. M/s, Simplex Timber Mart,

Rate/ roo sq. ft.

Rs. 625 f. 0. r. Bombay

Rs 650 . o. r. other depots
Rs. 620 f. 0. r. Bombay

Rs. 6°50 . 0. r. other depots
Rs. 625

Rs. 6-74
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Subsequent (o opening of the tenders one
of the parties guoted lower rates which
indicated that the market rend was on lower
side than what was reflected through the
tenders. In this context all the tenders were
invited for negotiations which were conducted
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on 22-5-70, One of the parties viz. M/s. Alli
Mohd. Haji Kasam & Co. did not attend the
negotiations. The final revised rates offered
by the remaining three parties at the negotia-
tion stage were :—

.

Name of the party

1. M/s. Simplex Timber Mart.

2. M/s. J. Ebrahim & Co.

3. M/s. Govindji Padamsi

Reduced at Nego- As lendered
Hation stage originally
Rs. 6704 for Rs. 674 for
100sq. fi. 100 sq. ft.
Rs. 6°06 for Rs. 6'25 for
100 sq. ft, 100 sq. ft.
Did not want Rs.620f. o. r
to reduce. Bombay
Rs. 6:50 f. 0. r. other
than Bombay
godowns.

As a result of negotiations, the tender of
M/s. Simplex Timber Mart was accepted at
the negotiaicd rate of Rs. 604 (Rupees six
and Paise four only) per 100 sq. fi. of bamboo
matting exclusive of taxes. The total quantity
involved was 37,06,848 sq. ft. 10 be con-
signed to different destinations in Maharashira
and Gujarat.

(d) No, Sir.
Production of Foodgrains

1457, SHR1 GEORGE FERMNANDES :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the total quantity of foodgrains pro-
duced in India during the last year;

(b) the per cent increasc over previous
production;

(c) the expected production in the coming
year; and

(d) whether any food imports have been
planned for the next vear ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) According to the All-India
Final Estimates for 1969-70, the production

of foodgrains in India during that year was
99.5 million tonnes.

(b) 5.8 per cent.

(c) On present indications, the prospects
of Kharif crops appear to be quite good on
the whole. Sowings of Rabicrops are still
in progress in many paris of the country, and
agood deal will depend upon the weather
conditions in the coming months. Jtis yet
too early to give an estimate of total food-

grains production in the country during
1970-71.
(d) Yes, Sir.
New Manag: t for South A
Television

1458. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(a) whether Government are planning to
have a new management of the T. V. network
in South Avenue, New Delhi,

(b) if so. when; and

(c) if not, the reasonsthereof in view of
the complaints against it ?
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THE MINISTER OF STATE IN THE
MINISTRY OF [NFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 1.
K. GUJRAL) : (a) to (c). Management of the
Tele-club in South Avenue is the responsibi-
lity of the organisers of the M. Ps. club
and not that of Government. The question
of Government changing the management
does not, therefore, arise.

Up-grading of A. I. R. Centre
at Dibrugarh

1459. SHRI HEM BARUA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether the Regional Centre of AIR,
Dibrugarh is proposed to be up-graded to a
full-fledged Station and a Director of the
Station has already been appointed; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : {a) Dibrugarh is already
an independent full-fledged Radio Siation
under the charge of a Station Director.

(b) Does not arise.

Key Posts Lying Vacant in
.A.L R.Gauhati

1460. SHRI HEM BARUA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state @

(a) whether certain key posts in the
Gauhati Station of All India Radio are still
lying vacant; and

(b) if so. the steps being Maken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND [N THE DEPART-
MENT OF COMMUNICATIONS (SHRI L

KARTIKA 28, 1892 (54K .1

Written Answers 114

K. GUJRAL) : (a) Ye¢, Sir. One post each of
Engincer-in=Charge and News Editor is lying
vacant since 17-8-1970 and 12-4-1970 re<-
pectively.

(b} (i) The Engineer-in-Charge who isto
take over that post is on leave. He
has been asked to take over on the
axpiry of his leave.

(ii) The post of News Editor could not
be filled up so far due to non-
_avaijlability of Assamese knowing
officers in Grade I of the C. I. S.
The possibility of obtaining officers
from the Govt. of Assam on
deputation is being explored.

Assistance to Burma Refugees in Andhra
Pradesh

1461. SHRI G. VENKATASWAMY :
SHRI V. NARASIMHA RAO :

Wiil the Minister of LABOUR AND
REHABILITATION be pleased to state :

(al} whether refugees from Burma now
settled in Andhra Pradesh have sought the
assistance from the Union Government for
finding jobs, educating their children and
sheltering their families:
number of such

(b) if so, the total

refugees; and

(¢) the reaction of Government in regard
to their grievances ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (@) to (c). Assistance 10 the repa-
triates from Burma is given by the State
Government direct. A statement showing
the relicf and rehabilitation assistance
admissible to Burma repatriates is attached.
The number of repatriates from Burma
reported to have gone to Andhra Pradesh up
to 1-8-1970 is 26,360. Out of these, 14,150
have received rehabilitution assisiance in
various forms.

A representation  dated  28-8-1970  was
received from the Burma Indian Association,
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Vishakhapatnam, suggesting that initiative
should be taken for getting Burma repatriates
employed in the Vishakhapatnam Harbour
Extension Scheme and the Steel Plant and
that the Employment Liaison Officer, instead
of being under the control of the Regional
Employment Officer, should be responsible
to the Joint Cullector and District Revenue
Officer at Vishakhapatnam. A suijtable reply
has been sent to the Association.

Statement

The following relief and rehabilitation
facilities are being provided to the repatriates
form Burma in Indja :—

A. RELIEF FACILITIES :

(I) Liberal customs concessions and
free/concessional rail tickets from
the port of disembarkation to their
home town/Transit camps are
allowed. A journey allowance is
given to meet incidental expenditure.

(I} Transit camps have been set up.

(111) Repatriates admitted in the transit
camps are allowed the following
facilities :—

(a) Cash doles : Doles ranging from
Rs. 30/= to Rs. 75/= per month,
depending upon the number of
members in the family, are paid
upto a period of seven months.

Unattached women and sick
and aged persons, who have no
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adult member to support them,
are however, allowed to stay in
the camps and are paid cash
doles beyond seven months.
They are also supplied clothing
once in a year.

(b) Marriage grant : Rs 200/=

(c) Cremation & Shradh grants :
Rs. 30/~ in the case of the death
of an adult and Rs. 20/~ in the
case of a minor upto 12 years of
age.

(d) Warm clothing : Warm clothing
is supplied during winter to the
children in Assam, Madhya
Pradesh, Uttar Pradesh, Rajas-
than and West Bengal.

(e) Subsidy for foodgrains : Rice/
wheat is supplied at a subsidized
rate of Rs. 057 per kg.

(f) Medical facilities : Adequate
arrangements have been made
for medical facilities in the
camps.

B. REHABILITATION MEASURES :
{i) Business loans :
Upto a maximum of Rs. 5,000/- per
family.

(ii) Housing loans :

Loans for purchasing plots and cons-
truction of houses are given as under :

UrBan areas Rural areas
(a) Cost of Plot. Rs. 600 (Loan) Rs. 200 (Loan)
(b) Cost of construction of the house. Rs. 2,000 (Loan) Rs. 1,250 (Loan)
(c) Development of land. Rs. 1,500 (Loan) Rs. 600 (Grant)
(d) For business premises. Rs. 500 (Loan) Rs. 200 (Loan)
(b) Families allotted land wunder

(iii) Resettlement in Agriculture :

(a) Families are resettled in agricul-
ture under land Colonisation
Scheme of the Ministry of Food
& Agriculture under which assis-
tance upto Rs. 5000/- per family
is available from the Govt. of
India.

other schemes are given loans for

purchasing bullocks etc. as
under :(—

Pair of bullocks Rs. 550/—
Seeds & fertilisers Rs. 125/~

Agricultural implements Rs. 175/-
Total Rs gsp
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Note :—Where land allotted is geficient in
Nitrogen Phosphate etc., an addi-
tional loan of Rs. 165/-is allowed
for fertilisers.

(c) Agriculturist families are also
being resettled in agricultural
projects sanctioned by the Deptt,
of Rehabilitation, such as, the
Sindhanoor Project in Raichur
Distt. (Mysore) and Betul Project
in Betul District (M. P.).

(iv) Ed o, 1C 3 "

(a) Book grant, ranging from Rs. 5/-
1o Rs. 100/- per anoum, to Day-
Scholars.

(b) Stipends to students reading in
High School and Colleges, subject
to certain  condition regarding
marks, ranging from Rs. 40/-10
Rs. 60/- per month, if they stay
in hostel away from their families
and the income of the parents is
not more than Rs. 250/- per
month.

(v) Employment :

(a) Priority has been accorded for
appointment under the Central
Government through the Employ-
ment Exchanges.

(b) Upper age limit for recruitment
through Emloyment Exchanges
has been relaxed upto 45 years
(50 years for Scheduled Castes
and Scheduled Tribes).

(c) For appointments made on the
results of competitive examina-
tions held by U.P.S.C., upper
age limit relaxed by three years.
The Commission has also been
authorised to remit examination
fees in deservipg cases.

Memorandum from Farmers of Andhra
Pradesh Regarding Purchase of
G. D. R, Tractors

1462. SHRI G. VENKATASWAMY :
SHRI V. NARASIMHA RAO :
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Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Andhra Pradesh farmers
have recently submitted a memorandum ex-
pressing their distress over the GDR tractors
which they had purchased in good faith; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTERY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The views of the State Agro-Industries
Corporation ©n certain points raised in the
memorandum have been invited. Further
action will be taken on receipt of the views
of the Corporation in the matter.

Expenditure on 16th Radio Sangeet
Sammelan of All India Radio

1463. SHRI G. VENKATASWAMY : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(@) the total expenditure on the 16th Radio
Sangeet Sammelan of All India Radio, 1970;

(b) the amount of money paid to each
artist; and

(c) the figures of expenditure of the San-
geet Sammelan held in 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a) Rs. 74,942,82. This
amount includes the travelling allowances
paid to out station artists and TA/DA of staff
artists sent on tour.

(b) A statement is laid on the Table of
the House. [ Placed in Library. See No. LT-4320/
70

(c) Rs. 58,913.45.
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g% qa1 qrT fawm QT A AT
afafcas @9 & ww) w7 & fad
fed a7 gumm

1464, il WYag s@1 : FAr gEAT
AT AW W GEIC FA! qZ FATH &
Fq1 FaT fF

(%) #m sfafm a5 1 &7 7@
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galzafzadi Y sad s T § 7

|EAI 91 SEEW wAEEd SR
gant fawm #§ weg-wes (st wivfag) :
(%) Srat

(&) (i) voea & § fFg o3 am

95t sg7 1 faeiia dimel § wgT w7

fgar mar &1

(ii) srtaea gfast &t oAl sraw-
Faral w1 Sim-orw fraior  gfafeaa &4
T s sug #1 faaa afw as &1 @ifaa
Taq &1 fgarad A w§ %

(iii) \ToET §eATE FIA Al F A
fage d9& eqrfoa fwar s @ )

wfa ann e 3aw gw

. 1465, s HAYwg SA1T : FAT W@
agar wfy Gt 7z 3 1 FmE fre

(%) #ar graT &1 sarq 21 fageaw,
1970 % gavare-qa ‘ara’ ¥ gstfma gfw
goEqy ¥1T IAFT @A, TIOF F qeAdd
ggrfma A &t 41 fasmar @ar &; &l
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(&) afz g, at gere & @ gL ar
sfafwar & 7

Tw, sfv, agafas fasmw au
I wAAAm § AR (s s
arRa fad) : (%) st gia

(@) savet qor e Fraifafa #@
afafeam a1 9t afe 3, S Taadia
atwar g faamaz, 1970 % 9fw gard
# gag § gu geq afadi § awdwq §,
Wiw qar qrai #1 Frgifafa § ama-
feam 217 arer safaqdl @ar oo FuFi &
afsg w77 qr o faar war o Tafy,
#zFEId geardt #1 Ifa F enfaea qo
sugeq & fau ggraar &1 @A anfEd,
afew T sda grar @ & adwa g
# Al & wifir &1 19 qmEr aF ard
TEAT 92717 |

wfq gudt & anfa

1466. =t wrwg W : 4T @@
gar wfa w7l 7g aary £ Far 41

(%) ¥ar axFR F1 s 30 fagsas,
1970 # Zfaw ‘frgeara’ “ifw garemt
F1 @z’ 9% ¥ g swfmm &=
17 fa=nar mar &; i

(1) =fzaf, a1 aw@wr f @I
Far wfafwar ¢ 7

s, zf, amgufas fasm am
st AT gea-aen (s e
e faed) @ (F) ot i

(@) wfa-gare gt garat & fafem
gzl @1y Fasr wvaifafa § s qr
wfearsal & @t § @ gwHed § fagw
fawst faar mar ar | g9eq geq ATl 9T
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faare fear mav st GREw ATVETTE
T |

Remuneration to Air Artistes for
National Programmes

1467. SHRI MANGALATHUMADAM :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) the present rate of remuneration given
to the best Artistes, both North Indian and
South Indian styles. coming for the National
Programmes and other AIR programmes;

(b) whether Government have studied a
report that the Lt. Governor of Delhi in his
inaugural address at the recent Sangeet
Sammelan, has urged upon Government Lo
give morc attention to the matter of remu-
nefation to the best arlistes; and

(¢) the steps taken by Government to
examine this ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) The maximum fee paid
by AIR to an artist is Rs. 200/-. For parli-
cipation in National Programmes, double the
normal fee is paid to the artist.

(b) Yes, Sir.
{c) The matter is under consideration.

Central Aid for Dairy Plants at Ludhiana
and Bhatinda (Punjab)

1468. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Gouvernment of Punjab has
taken a decision to set up two dairy plants at
Ludhijana and Bhatinda at an estimated cost
of Rs. two crores:

(b) if su, whether the State Governmenf
has sought assistance from the Central
Government for the establishment of the
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dairies, and the nature of assistance sought
and Government's reaction thereto;

(c) whether the UNESCO has agreed to
supply machinery free of cost for Ludhiana
and Bhatinda Dairy Plants; if so, the details
thereofl ; and

(d) when these plants are likely to start
functioning ?

THE MINISTER "OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR.I AMNNASAHIB
SHINDE) : (a) Yes.

(b} Yes. Assistance was sought by Gowvt.
of Punjab for the supply of equipment not
manufactured in the country. Necessary
assistance for the import of this equipment
has been arranged through UNESCO and
Yugoslav Goverament,

(¢) Not UNESCO but UNICEF have agreed
to supply certain items of equipment not
manufactured in the country for Ludhiana
Milk Conservation Project. This equipment
will be free but subject to the condition that
an amount cqual to 1-1/2 times of the value
of the equipment will have to be provided by
the Scheme in the form of subsidised low cost
milk to vulnerable sections of the community
over @ period of 7 to 10 years. The Yugoslav
Government have also agreed to supply
equipment for milk conservaton under the
Credit programme fer Ludhiana and Bhatinda
Projects.

(d) These plants are likely to start func-
tioning by middle of 1972,

Employment for Refugees from East
Pakistan in Poultry Farm Scheme

in West Bengal

1469. SHRI ~ DEVINDER
GARCHA : _
SHRI SHANKARRAO MANE :

SINGH

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the West Bengai Government
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is finding it increasingly difficult to find
employment for refugees from East Pakistan;

(b) whether in view of above, the State
Government of West Bengal have formulated
a Rs. 72/- lakhs scheme to set up a poultry
farm for rehabilitating most of the refugees;

() if so, the details thereof and the num-
ber of families to be covered by this scheme;

(d) whether Government are aware that
poultry breeding calls for a great deal of
specialised knowledge, and

(e) if so, whether Government propose to
appoint a team of experts to advise the refu-
gees on every aspect of poultry keeping with
special attention to be paidto the preven-
tion of discases, if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Yes, Sir.

(b) No, Sir. Itis the Committce of Re-
view of Rehabilitation work in West Bengal
which has recently submitted a report on
‘Rehabilitation of East Pakistan Displaced
Persons through Poultry Schemes’ in West
Bengal, the total financial implication of
which is of the order of Rs. 73.65 lakhs.

(c) The Scheme envisages the setting up
of (i) a Poultry Farm at Gobardanga in the
district of 24 Parganas at a cost of about
Rs. 14 lakhs, and (i) a Pouliry Combine at
Gayeshpur in the district of Nadia at a cost
of about Rs. 59 lakhs. The total number of
families to be covered by these schemes would
be about 1200.

(d) Yes, Sir.

(¢) The Committee of Review has made
certain recommendations in this regard which
are under consideration of the Government
of India in consultation with the State
Government.

Direct Recruitment to Central
Information Service

1470, SHRI H. AJMAL KHAN : Will the
Minister of  -INFORMATION AND
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BROADCASTING AND COMMUNICA-
TIONS be pleased o staie :

(a) whether Government have decided in
favour of direct recruitment to the Central
Information Service at all levels;

(b) whether this proposal has been
opposed by the Central Information Service
Employees’ Association; and

(e) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Ceotral Information
Service Rules prescribe direst recruitment to
Junior Administrative Grade (Junior Scale)
and Grades I, 11 and IV of the Service.
Decision has been taken that direct recruit-
ment (0 Junior Administrative Grade (Junior
Scale) and Grade I, which was not resoried
to for some time past, may be resumed.

(b) and (c). The Ceniral Information
Service Employees’ Association had been
demanding a moratorium on direct recruit-
ment till the present incumbents are promo-
ted/appointed to various grades on the basis
of the reorganisation of the CIS. The
Government, however, in the interest of the
Service, have not agreed to it.

IAT A ¥ aiq fad & qiat § TR
w gfamy faamn

1471, sit wieaT q&RA ;347 FAAT
|1 ATV YT W AT A qTA W
g s fw :

(%) SOt R § FRA@s & aiar
for & @7 nfal & dear ;a1 2, o
1969-70 § *=iigig 1 gfaard  wzrq &
U

(@) s=3a faqr & s aidi & A7 5731
2 faa® 1970-71 § ity gigarg sam
@ # faamr g 7
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FIAT FAT TATN FF=ATE AT HATL
fawm & Tow-Aat (s G fEE) : (F)
1969-70 & af # d3w@z (ITT *2W)
% afar o & o afg § 2eers gfqar
9T FT 7% 97 )

(@) 1970-71 & a0 § afar o &
fat i & defw gfaar s2@ & @ a1
#§ qEaE MY E

T & e, 1970 & at= gren=i
& mam e frafa |\ s

1472, =it SVAT OT2F : 3T W
aqr sfw A5 ag T@w g Hr 5

(%) omadt & smqae 1970 a% f&m-
fa 3wt & fea-fem wat ax feamn-fra
I FqT-F4T AR aAvard Fway mmr AT

(@) s W@ § I/ e=fa #
s 1 fa3wi #1 faafa fean 3, afz af,
@t fra-fag 2o #, fe-fea maf @
faar-faar stz sar-3a e ?

wu, sfy, sgafas foew ao
HESIT HATq §  Tog-weAl (s &-
aga foed) : (%) fagtor No. I # g=mn
& JTA A g gew )X @ fzar wr
21 [weareg | ey g | AfEy Heav LT
4321/70]

(|) : armmdt =rad s el &t
Faw difma wwar faafa & snat &0 3o
st fagzo No. 1l s Il § a7
o E ot gT 97w 9 | fearaav
[wamm & &t wmav. ey Hear
LT-4321/70 ]

Retrenchment in Medical and Health
Organisation and other Depart-
ments of Dandakaranya Project

1473, SHRIMATI ILA  PALCHOU-
DHURI : Will the Minister of LABOUR
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AND RFHABILITATION be pleased to
state :

(a) whether a proposal for retrenching
certain posts in the Medical and Health
Organisation and some other Departments of
the Dandakaranya Project, numbering about
150, is under consideration;

(b) whether the Dandakaranya Employees’
Association (a recognised body) has protested
against the proposed retrenchment and has
proposed discussion about the whole maiter,
failing which the Association proposes to
stage a ‘Relay Hunger Strike’ ;

(c) if so, the details about the whole
matter; and

(d) the steps taken to settle the issue
amicably ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) (a) to (d). The information is being
collected and will be laid on the Table of the
Sabha.

Land Reforms and Distribution of
Surplus Land to Landless

1474. SHRI SHRI CHAND GOYAL :
SHRIBENISHANKAR SHARMA :
SHRI CHENGALRAYA NAIDU :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the progress of the land reforms and
their implementat.on in various States; and

(b) the steps taken or contemplated to
secure the distribution of surplus lands
amongst the landless ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE. COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement indicating the
progress of land reforms is laid on the Table
of the House. [Placed in Library. See No.
LT-4322/70).
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(b} Recommendations have been made in
the Fourth Five Year Plan for taking
measures for expeditious distribution of the
surplus land among the landless.

The Prime Minister in her letters dated
February 20, 1970 and June 1, 1970 addressed
to Chief Ministers has emphasised the need
for strict enforcement of ceiling provisions
and distribution of land to the landless.
Emphasis was also laid on expeditious distri-
bution of land to the landless during the
Chief Ministers" Conference held on
September 26-27, 1970,

Target for procurement of Rice

1475, SHR1 SHRI CHAND GOYAL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the procurement targets of rice
are likely to be achieved in the eurrent year;

(b) the estimated need of rice of the coun-
try during the current year;

(c) the estimated production of rice in the
country in the current vear; and

(d) the scheme, if any, to fill the gap
between the requirement and the supply ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The season has just commen-
ced. It is too early to say if the procurement
targets will be fulfilled, but cvery effort is
being made to achieve the procurement tar-
gets of rice fixed for the current year.

(b) In the absence of any comprehensive
and scientific survey on consumplion and in
view of the fact that the requirements of
foodgrains (including rice] are elastic to some
extent depending on the availability of
different kinds of foodgrains and other subs-
titute foodstuffs, their comparative prices,
level of income, population growth, extent
of urbanisation etc., it is difficult to frame
any precise quantitative estimate of the
requirments of rice in the country during any
particular period.

NOVEMBER 19, 1970

Written Ansieers 128

(¢) Itis too early to frame any reliable
estimate of the likely production -of rice
during 1970-71, Accerding to available
reports on weather and crop conditions, the
overall prospects of the rice crop appear to
be quite good.

(d) The shortage of foodgrains, including
rice, can be overcome only by increasing
production, Introduction of high yielding
varieties over fairly large areas, multiple
cropping programmes, introduction of impro-
ved agricultural practices and increased supply
of fertilizers, better seeds and credit etc. are
some of the concrete steps being taken under
the new agricultural strategy for attaining sell
sufficiency in rice and other foodgrains.

Applications for Telephone Connections
pending at Chandigarh

1476. SHRI SHRI CHAND GOYAL:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the number of
applicants on the waiting list for telephone
connections in Chandigarh ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : The total number of appli-
cants on the waiting list for Telephones at
Chandigarh on 1-10-1970 was 671 as per
details below :

(@) OYT .eo cee s o eer e e oo Nl
(b) General ..o wev vew wee ven oo oon 641
(c) Special cuv vr cer sur vee ww wee 22230

Direct Telephone Line between Delhi
and other Cities of Punjab,
Haryana and Himachal
Pradesh

1477. SHRI SHRI CHAND GOYAL:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIOMS be pleased to state whether thereis
any proposal 1o provide connections from
Delhi to more towns of Punjab, Haryana and
Himachal Pradesh, if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY F INFORMATION AND
BROADCASTING AND [N THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : Yes, Sir, there are proposals
for introduction of Subscriber Trunk Dialling
(STD) from Delhi to following additional
towns of Punjab and Haryana :

(1) Gurgaon
(2) Sonepat
(3) Rohtak
(4) Karnal
(5) Panipat
{6) Ambala
(7} Ludhiana

The schemes for these are in various stages
of planning and execution.

Simla, in Himachal Pradesh is already
connected to Delhiby S. T.D. 8. T. D. is
not proposed from Delhi to any other station
in Himachal Pradesh for the time being.

Employees’ State Insurance Deposits
by Employees in States

1478. SHRI JYOTIRMOY BASLU : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to Unstarred Question No. 3490 on the
20th August, 1970 and state :

(a) the names and particulars of the Emp-
loyers in each State against whom action
under the Indian Penal Code (for non—pay-
ment of employees” contributions) for breach
of trust had been taken during 1968-69 to
1969-70, and the details of actions taken in
each case;

(b} the names and particulars of employers
in each State agains whom action has been
or is being taken as on the 30th September
1970, under Section 85 of the E.S.I. Act,
1948 and the nature of action taken in each
case;

{c) whether the last dates for the payment
of the Employers’ special contribution and
the employees’ contribution for the periods
ending the 30th June and the 30th May were
30th July, 1970 and 1lth July. 1970 respec-
tively; and
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(d) if so, how many employers "have and
how many have not deposited their dues to
the Employees’ State Insurance Corporarion
till the 30th of June, 1970 in each State ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) to (d). The administration of
the Employees’ State Insurance Scheme is
the concern of the Employees’ State Insurance
Corporation set up under the Employees’
State Insurance Act, 1948 and is not the
direct concern of the Government of India.
The Employees’ State Insurance Corporation
has intimated that the due dates for payment
of the employers special contribution and the
employees, contributions for the periods refe-
rred to in part (c) of the guestion are as
stated therein and that the information asked
for in other parts of the question is being
collected from the Regional Offlces. It will
be laid on the Table of the House in due
course.

Irregularities in Employees’ Provident
Fuand Dues of exempted Establish-

ments by Employers in
West Bengal

1479, SHRI JYOTIRMOQY BASU : will
the Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply given
to Unstarred question No. 3491 on the 20th
August, 1970 and state :

(a) the reasons why a list of exempted
ts is not mai d in the Head-
quarters Office of the Organisation concerned;

establist

(b) the details of the irregularities that were
detected in the case of exempted establish-
ments in the State of West Bengal;

(c) the names of exempted establishments
in West Bengal which have been charged with
(i) non-transfer of the monthly employers
and workers' share of provident fund contri-
butions to the Board of Trustees and (ii) uti-
lisation of Provident Fund money in busi-
ness; and

(d) what action, if any, has been teken
against the exempted establishments on char-
ges of irregularities ?
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THE MINISTER OF LABOUR AND
REMABILITATION (SHRI D. SANIJI-
VAYYA): (a) The administration of the Emp-
lovees’ Provident Fund is the concern of the
Central Board of Trustees, an autonomous
organisation set up under the Employees'
Provident Funds Act, 1952, and is not the
direct concern of the Government of India.
The provident fund authorities have reported
that it is not found necessaryto maintain a
list of exempted establishments in the Head-
quarters Office as the Regional Offices are
primarily concerned with the actual enforce-
ment of the Employees’ Provident Funds Act
in these establishments.

(b) to (d). The required information is
not readily available with the Provident Fund
authorities. It is being collected and will be
laid on the Table of the House in due course.

Setting up of Farm Communication
Centres in States

1480, SHRI BENI SHANKER SHARMA :
Will the Minister of FOOD AND AGRI-
CULTURE ke pleased to state :

(a) whether a Farm Communication Centre
has been set up in Uttar Pradesh with the help
of Ford Foundation and U. S. Agency for
International Development to train students
in effective communication with farmers;

(b) whether the desirability of setting up
such centres in each and every Siate has been
considered: and

(c) if so, the results thereof and if not. the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ~ ANNASAHIB
SHINDE) : (a) Yes, an Agricultural Commu=
nication Aids Centre has recently been set up
at the U, P. Agricultural’ University, Pant-
nagar. One of the ohjectives of the Centre is
“to organize in=service training courses in
communication techniques in "support of the
Farmers, Training Programme and offer three
or four elective courses in agricultural
communication aids to undergraduate stu-
dents.
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(b) and (c). The Government of India
favour in principle the strengthening of
research and education in the field of ‘Agri-
cultural Communications.” However, each
proposal for setting up a Communication
Centre is considered on its own merits, An
Agricultural Information and Communication
Centre has been set up at the Andhra Pradesh
Agricultural University with the assistance of
USAID.

Cooperation Ministers’ Conference
regarding Overdue Cooperative
Credit Repayments

1481, SHRI RABI RAY : Will the Minis=
ter of FOOD AND AGRICULTURE be
pleased to state :

(a) whether many States are among those
with overdue cooperative  credit repayments
above the national average;

(b) if so, the detaiis thereof;

(c) whether this issue was discussed in the
Conference of the State Ministers for Coope-
ratjon on the 24th October, 1970; and

(d) the decisions of the Conference on the
score 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) and (b). Yes, Sir. The level
of overdues as on 30th June, 1969 is avove
the Ali-India average of 35% in the States of
Andhra Pradesh (37%), Assam (75%), Bihar
(46%), Madhya Pradesh (377}, Maharashtra
(399%), Orissa (47%), Mysore (41%) and West
Bengal (57%).

(c) Y es, Sir.
(d) The Conference decided that :—

(i) All out cfforts should be made to
reduce overdues on the lines
recommended by the Registrars of
Cooperative Societies.

(iiy Defaulters should be disqualified
from standing for election either
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in cooperative institutions or other
similar bodies while nominees of
defaulting  socicties should be
debarred from holding position on
the Board of Management of higher
level organisations,

(iii) In the context of new developments
like multiple cropping, norms now
adopted for fixing periods of
loaning and repayments may be
reviewed so that a proper criteria
for arriving at the correct level of
overdues may be adopted. This
matter may be discussed indivi-
dually by the Registrars of Coopera-
tive Societics with the Reserve
Bank of India so that a realistic
picture of actual overdues may be
arrived at,

Publication of Biography of Late Shri
Trailokyanath Chakravarty

1482, SHRI RABI RAY : Will the Minis-
ter of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased 1o state ;

(a) whether his Department has decided
to publish the biography of the Late Maharaj
Tailokyanath Chakravarty, one of the foremost
revolutionaries and freedom fighters of the
country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL): (a)and (b). It has been
decided to include a biographical sketch of
Maharaj T. N. Chakravarty in a Hindi
publication on Indian Revolutionaries inclu-
ded in the publication programme of the
Publications Division for 197071,

Late Shri Trailokyanath Chakravarty’s
speech to M. Ps. in a Booklet

1483, SHRI RABI RAY : Will the Mini-
ster of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to stale :
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(a) whether ~ Maharaj  Trailokyanath
Chakravarty’s speeeh to the Members of
Parliament on the 6th August has been tape-
recorded by Government;

(b) If s0, whether Government have also
decided to publish his speech in @ booklet
form; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Yes. Sir.

(b and (c). The matteris under consi-
deration in consultation with the Ministry of
External Affairs.

Land owned by Birlas and other
Monopoly Houses

1484, SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the total acreage of
land directiy or indirectly owned by the Birlas
and other monopoly Houses throughout the
country, whether in the name of family
membels of companies trusts etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHR.I ANNASAHIB
SHINDE) : The information in being collec-
ted and will be placed on the Table of the
Lok Sabha.

Implementation of Shops and Establish-
ment Act in Manipur

1485. SHRIL M. MEGHA CHANDRA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the steps taken to implement Shops
and Establishment Act in Manipur and the
Authority on whom the implementation is
entrusied;

(b} the ratio of wages for the Shops and
Establishment employees in Manipur and the
number of holidays in Manipur;
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(c) whether the Shops and Establishment
employees of Manipur have submitted repre-
sentations tofthe Government of Manipur for
effective enforcement of the provisions of the
Shops and Establishment Act; and

(d) if so,* the reaction of Government
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANJI-
VAYYA): (a) to (d). The information is being
collected*and will be l2id on the Table of the
House.

Setting up of Saper Bazar for Manipur

1486, SHR1 M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government propose 10 set up
Super; Bazar for Manipur to enable the
consumers to purchase articles at fixed price;
and =

(b) whether Government of Manipur has
approached the Centre for opening such a
Bazar andinecessary help for it ?

THEDEPUTY MINISTER 1IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 JAGANNATH
PAHADIA) : (a) Supper Bazars/Department
Stores are set up by Consumer Cooperatives
and not by Government.

(b) No, Sir.

Recognition of Trade Unions
in Manipar

1487, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether his Ministry has recently
issued some directives to the Government of
Manipur on the recognition of trade unions
in Manipur,;

(b) if so, the nature of the directives; and

(c) the action taken by Government of
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Manipur on the same and the Unions so far
recognised on the! basis of these directives ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA): (a) [to"(e). No directives as such
have been fissued in the matter. However.
the position under the relevant law, rules and
voluntary procedures has,been {brought to the
attention of the Manipur’Administration.

Non-Payment of Wages to [Contract

Labour in Manipur
1488, SHRI M. MEGHACHANDRA :
Will the Minister of LABOUR AND RE-

HABILITATION;be pleased to state :

(a) whether complaints of cases of non-
payment of wages to confract labour by the -
contractors have come in large number to the
Labour Commission, Manipur,

(b) if so, whether the complaints have
been verified and the wages are duly paid;

(c) the number of such complaints during
the year 1970:

(d) in how many cases, the labourers got
relief and their wages; and

(¢) whether the Government of Manipur
had enforced the contract labour” (Regulation
and Abolition) Act ?

THE MINISTER' OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (a) to (e). The information is being
collected from the Manipur Administraiion
and will be laid on the Table of the House.

Study of Cost Bemefit Ratio of Deep-
Sea Fishing by U. 5. A 1. D,

1489. SHRI C. JANARDHANAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it isa fact that USAID had
made a study about the cost benefit ratio of
the deep=sea fishing; and

(b) if so, the fidings of their study ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir.

The Indian Institute of Forcign Trade has
conducted a survey of India’s export potential
of marine products under the sponsorship of
the Export Division of U. 8. A.[.D. One
of the aspects deait with is the cost/benefit
ratio of investment in the marine fishing
industry. The assessment arrived at is that
the ratio is favourable in most of the arcas
studies. Based onthe known and estimated
rotential and taking into account the avail-
able species and the exjsting and planned
infrastructural facilities, 26 fishery project
proposals have been formulated in the survey
report. The projects envisage use of decp
sea fishing vessels as well as mcchanised co-
astal craft. The commercial profitability
estimated for the various fisheries projects
envisaged for the East and West Coasts varies
from 15% to 329%.

Trial of G. D. R. Tractors on
Government Forms

1490, SHRI S. K. TAPURIAH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state : N

(a) whether Government have tried the
tractors supplied by G. D. R. on any of the
Government farms: and

(b) if so, the result thereof and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHR1  ANNASAHIB
SHINDE) :(a) and (b). The required infor-
mation is being collected and will be laid on
the Table of the Sabha in duc course.

More Powers to Panchayats and
Appointment of Commission on
Community Development

1491, SHRIS. K. TAPURIAH : Will the
Minister of FOOD AND AGRICULTURE
be pleased 10 state :
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(a) whether Government intcnd 1o give
more powers to Panchayats ;

(b) if so, the objects to be achieved by
this; and

{c) whether the long back announced
Commission on  Community Development
will be appointed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI 8. C. JAMIR) : (a)
and (b). To enable the Panchayati Raj Ins-
titutions to function effectively asan instru-
ment of democratic decentralisation and an
agency for execuling rural development
programmes, they should be wested with
adequate powers. Since the Panchayati Raj
is regulated by the various Slate e¢nactments,
necessary steps in this direction lie with the
State Governments.

(€) Yes, Sir.
Increase in Prices of Grains

1492. SHRIS. K. TAPURIAH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether inspite of rich harvests at
home and food imporls under PL-480, the
price levels of grains have shot up during the
last one vear: and

(b) whether he is ready with fsufficient
buffer stocks to meet any ‘chance bad crop
year’ ele, ?

THE MINISTER OF -STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY  DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : {a) According to the all-India

Index numbers of wholesale prices and pre-
vailing market prices of foodgrains, except for
some seasonal rise inearly part of the year,
prices of foodgrains have shown an easy
tendency particulary. from July 1970, The
latest indices for all the important foodgrains
{except rice) are lower than last year,
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(b) Government are still in the process of
building the buffer stock to the level envisaged
in the fourth five year plan,

Failure of Doctors to take wp Their
Assignment in Border Security
Force in Orissa

1493. SHR1 DINKAR DESAI : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that 20 Doctors
selected by the Orissa Employment Exchange
for the Border Security Force have failed to
take up their assignments; and

(b) if so, the reasons thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) No.

(b) Question docs not arise.

Allocation for District Sirohi
as Drought Affected Area
of Rajasthan

1494, SHRI D. N. PATODIA : Wil the
Minister of FOOD AND AGRICULTURE be

pleased to state

(a) whether District Sirohi in Rajasthan
has been identified as one of the primarily
drought-affected areas in the country.

(b) if so, the Central allocation made out
of Rs, 25 crores for this year for doing relicl
work in this area; and

(c) if not, the reasons for oot including
the above district ?

THE MINISTER OF STATL IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.
(¢) For inclusion in the Programme. the

chronically drought alfected districts have
been indentificd on the basis of objective
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criteria such as incidence of rainfall, froqu-
ency and extent of occurrence of drought,
intensity of dry farming and other relevant
factors, On this basis 10 disiricts have been
selected in Rajasthan State. Sirohi district
did not qualify for inclusion on the basis of
the objective criteria.

Schemes to Improve Industrial
Relations and Productivity
in Public Undertakings

1495, SHRI D, N, PATODIA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) whether it is a faet that the Ministry
have formullated two schemes to improve
industrial relation and productivity in public
undertakings;

(b) if so. the details of the schemes thus
formulated; and

(c) when these schemes are likely to be
launched ?

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) 1o (¢). The questjon presumably refers to
the schemes relating lo inclusion of represent=
atives of workers on bhoards of management
of public sector undertakings and share-hold-
ing by workers in such undertakings, The
details of the schemes are being worked out
in consultation with the Ministries voncerned.

Steps to Check Decline in Growth Rate of
Wheat through High Yielding Variety
of Seeds

1496, SHRI D. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether a saturation point has been
reached with regard to the growth rate in the
production of wheat through the high-vield-
ing variety;

(b} whether a positive decline will set in
due course:

{c) if so. whether Government have made
full examination of the problem; and |
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(d) the measures that are being taken to
deliy the setting in of this decline ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  A*/NASAHIB
SHINDE) : (a) No, Sir. Against the 4th
Plan wheat production target of 24°00 million
tonnes, the actual wheat production during
1969-70 was about 20 million tonnes, Be-
sides, the yard-stick of additional production
of 1'7 tonnes per hectare on account of high
yielding varieties of wheat has not yet been
fully realised. Thus, the production of wheat
has not yet reached a saturation point.

(b} to (d)- Do not arise.

Postponement of Operation of Contract
Labour (Abolition) Act in Ports and
Docks

1497. SHRI J. AHMED : Will the
Minisier of LABOUR AND REHABILITA-
TION be pleased to state :

{a) whether it is a fact that Government
have postponed the operation of the Contract
Labour (Abolition! Act in the Ports and
Docks:

(b) if 50, the reasons thercof; and

(¢) whether any more establishment, such
as Railways cte. are also to be excluded from
its operation 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) (a) No. The Act has not wet been
brought into force, but there is no intention
to postpone the application of the Act, when
brought into force to contract labour jn ports
and docks.

(b) Does not arise.

{c) There is no such proposal under con-
sidcration at present.
R dations of C i on
Review of Rehabilitation Work
in West Bengal

1498, SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND RE-
HABILITATION bc pleased 1o state :
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(a) whether the Committee on Review of
Rehabilitation Work in West Bengal has re=
commended different scales and pattern of
assistance for (hc rehabilitation of East
Pakistan migrants living at eight camp sites
at Bagjola; and )

(b) if so, the action iaken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (a)and (b). No different scales and
patterns of assiStance have been recommen-
ded by the Committee of Review for the
rehabilitation of East Pakistan migrants living
at different ex-campsites at Bagjola. How-
ever, in comparison with their earlier reco-
mmendations with regard to other ex-camp
sites in West Bengal, the Committee have
recommended a little higher cost of rehabili=
tation at the existing sites at Bagjola. This
isdue to higher cost of land in that area
which is in close proximity to Calcutta.

2. In order to avoid possibility of crea-
tion of slum conditions in the area, the
Committec have also suggested construction
of dwelling units in a planned way and in
consultation with the Calcutta Metropolitan
Planning Organisation. They further sug-
gested that the development of the area
should be suitably dovetailed with the integ-
rated scheme of development of Greater
Calzutta area.

3. The Committee have also proposed an
alternative scheme for the settlement of these
families at Salt Lake area where the rehabi-
litation cost will be within the ceiling sanct-
ioned by the Government for other ex-camp
families.

4. The report is under examination in
consultation with the Government of West
Bengal.

State Bank of Patiala Financing Pro-
gramme for East Pakistan Refagees
in Punjab and Haryana

1499. SHRI RAMAVTAR SHASTRI
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the State Bank of Patiala has
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offered to the Government to undertake a
financing programme for the rehabilitation
of refugees from East Pakistan in Punjab and
Haryana,

(b) il so, the details of the scheme; and

(c) whether Government have taken any
decision regarding this proposal made by
State Bank of Patiala ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA): (a) Yes, Sir.

(b) The scheme contemplates provision of
producticn loans for agricultural inputs such
as seeds, fertilsers, tractors, agricultural imp-
lements, sinking of tubewclis etc. With the
growth of agriculture, the Bank envisages
the development of small scale industries
and business enterprises which can also be
financed by them.

(¢) As there is no proposal at present for
the resettlement of East Pakistan migrants
in Punjab and Haryana, it has not bcen
found possible to avail of the offer made by
the State Bank of Patiala.
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Funds for Creation of Additional Posts
in P & T Circle, Bihar

1501, SHRI RAMAVATAR SHASTRI:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of posts justified on the
basis of figures as on the 31st March, 1970
with regard to cadre of LSG Monitors, LSG
Clerks, SG RSAs, SG Pls, SG Mechanics,
Mechanics, SG Wiremen, Wiremen, 5G
Cable Jointers, Cable Jointers, Telephone
Operators, Watermen, Sub-Inspectors, Line-
men, Line Inspectors, Class IV staff,
Engineering Supervisors, SG Engineering
Supervisors in Bihar Circle;

(b) whether all the Divisional Engineers
in Bihar Circle have justified for the creation
of additional posts on siandards laid down
by the Department to PMG Bihar Circle in
the month of June, 1970 and, if so. the action
taken by PMG in this regard:

(c) whether due to non-creation of addi-
tional posts the existing staff are suffering
to over-load of work and also the Department
is incurring hcavy cxpenditure on OTA to
cope with the work in absence of justified
hands; and

(d) the steps proposed by Government to
provide adequate funds and see that all ithe
justified posts are created in Bihar circle
immediately in the interest of service and
public interests ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-

MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a)

Name of Cadre No. of Posts

LSG Monitors 4
LSG Clerks 7
SG RSAs 4
SG Pls 3
-5G Mechanics 18
Mechanics 50
5G Wiremen 3
Wiremen 13
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SG Cable Jointers 1
Cable Jointers 6
Telephone Operators 58
Watermen Nil
Sub-TInspectors 18
Linemen 114
Line Inspectors 6
Class 1V Staff [
Engineering Supervisors 15
SG Engg. Supervisors 6

(b) Yes. The Divisional Engineers in Bihar
Circle have submitted justification in June
and July 1970 to the PMG, Bihar Circle for
creation of additional posts on the basis of
standards laid down. The additional posts
found justified have been and are being
created by the PMG Patna.

(¢) No, Sir.

(d) Adequate funds have been provided to
the PMG, Patna, and the posts as found
justified have been sanctioned.

Notification of Scientific Technical
vacancies to  Employment
Exchanges and Relaxation
of Rule of Residence

1502. SHRI LOBO PRABHU : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) how many vacanci¢s of a scientific and
technical nature carrying a basic_salary of
Rs. 210 and more were notified by the
Employers to the Central Exchange last
year;

(b) why discretion should be left with
employers when all vacancies should be
notified in fairness to candidates throughout
the country;

{c) why the vacancies above Rs. 210 to be
notified should be confined onlyto those of
a scientific and technical nature; and

{d) in view of the resentment of candidates
for employment far from Central Government
offices and work spcts, why should not the
rule of residence in the jurisdiction of the
Employment Exchange be relaxed, giving a
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chance to outside candidates to obtain infor-
mation and present themselves for interview ?

THE MINISTER OF LABOUR AND

REHABILITATION  (SHRI D. SANIJI-
VAYYA) :{a) 4,915,
(b) and (c). The WNational Integration

Council at its first meeting held at Srinagar
in June, 1968 considered the problem of the
share of local people in employment oppor=
tunities in both private and public Sectors.
While the Council recognised the primacy of
common citizenship for Indian  Unity,
it recommended that “*in order that adequate
employment opportunities are available to
local people and they do not suffer froma
sense of injustice, where qualified local
persons are available from among the people
of the State they should be given a major
share of the employment......"

According to the present instructions,
Central Government vacancies of scientific
and technical nature carrving a basic salary
of Rs. 210/= p. m. (Total emoluments about
Rs. 400) and above are notified to Central
Employment Exchange which circulates them
to all Employment Exchanges. In 1968 even
though such vacancies formed less than 1%
of the total number of vacancies notified to
Employment Exchanges, on an awverage, 79%
of these vacancies were filled by applicants
belonging to the States in which the vacancies
arose.

In view of what has been stated above,
any change in the procedure may only mean
more delay in submission of applicants and,
consequent inconvenience to employers.

Vacancies for higher jobs or jobs requiring
skills for which selections have te be made
out of candidates belonging toa wider area
are circulated to all Employment Exchanges
in the country. Thus, Employment seekers
get equal opportunity of being considered
against vacancies occuring in other exchange
areas including big cities.

(d) The Employment Exchanges (Compul-
sory Notification of Vacancies) Rules, 1960
originally provided that all Central Govern-
ment vacancies carrying total emoluments of
Rs. 200/~ p. m. or more should be notified
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to the Central Employment Exchange. Asa
result of the upward revision of Central
Scales of pay and the subsequent merger of
Dearness  Allowance with pay, the total
emoluments of several lower category posts
exceeded the prescribed limit of Rs. 200/-
p. m. and a number of State Governments
pleaded that this limit should be raised in
order to make available lower categories of
Central Government vacancies to the local
Employment Exchange for the benefit of
local candidates. To meet the wishes of the
State Governments, the limit was raised to
cover only such vacancies as were scientific
and technical in nature and carried a basic
salary of Rs, 210/-p. m, or more and
necessary amendment was made in the
Employment Exchanges (Compulsory MNotifi-
cation of Vacancies) Rules, 1960 in March,
1968,

Fall in Consumption of Fertiliser

1503, SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the reduction in the consumption of
fertilisers in the country and in the South
Kanara district consequent on the increase of
duty in the last budget;

(b) the prices of our fertilisers compara-
tively with the same and the selling prices in
Pakistan;

(c) in order to make the cultivators of land
less than 2 acres 1o participate in the Green
Revolution, whether it is proposed that at
least one supply of fertilisers be made to them
at subsidised prices; and

(d) why docs not Government consider a
limited scheme of Crop Insurance only for
small cultivatcrs who adopt the practices of
the Green Revolution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FNOD, AGRICULTURE,
COMMUNITY  DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) There has been no fall in the
consumption of fertiliscrs in the country as a
whole consequent on the increase of duty in
the last budgei. On the contrary, there has
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been an increase of 147 in the consnmption
of fertilisers in 1969-70 over that during
1968-69 and an estimated increase of 129 in
consumption during Kharif, 1970-71 over that
in Kharif, 1969-70, The information regard-
ing the consumption of fertilisers in the South
Kanara district has been called for from the
State Government and will be placed on the
Table of the Sabha as soon as it is received.

(b) The prices of our fertilisers to farmers
as compared to their landed cost for some of
the fertilisers are as follows t—

(Rs. per M. T.)
Amm. Urea CAN MOP
Sul. (¢6%N) (26%N) —
Landed Cost* 429-52 626'91 471'95 434'46
Prices to
farmers.

52900 94300 57500 523°00

*Inclusive of cusmms_dul;-r.
The difference between the landed cost and
sale price to farmers is accounted for by the

cost of rail transport, storage and finance
charges and distribution costs.

The prices of our fertilisers as compared to
the selling prices in Pakistan are as follows :—

Ra._per M. T. of plant nulrient)
Amm, Sul. Urea MOP

India (Prevailing) 2567 2050 872
India (1966-6T) 2032 1565 556t
Pakistan (East)* 1282 1035 —
(1966-67) (409%N)
Pakistan (West)t 1627 1642 —

*Prices shown with the deduction of subsidies
at 539, to maintain prices at the level esta-
blished in 1961. No subsidy allowed to the
Pakistan Tea Association. Pakistan Tabacco
Company and Sugar Estates.
tEx-godown.

Sovrce :—FAO Year Book 1969, The infor-
mation for Pakistan for later years
is not available,

(¢) In view of the decision of the National
Development Council, not to subisdise agri-
cultural inputs and of the fact that the farmars
are having satisfactory returns from the appli=
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cation of the fertilisers the Government at
present do not propose to supply fertiliscrs at
subsidised prices.

(d) The issue of crop insurance has been
remitted to an Expert Committee for detailed
examination.

Ban on Construction of Houses by
Fishermen within 100 yards of
High Water Mark

1504, SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE be
pleased to state ;

(a) whether there is a ban on assignments
for the construction of permanent houses within
100 yards for the High Water murk, and if so,
the reason therefor;

(b) if the ban is for safety of the dwellings
of the fishermen whether a permanent struc-
ture of land is not assigned beiter than a
temporary one, on land which is Icased;

(¢) whether Government are aware that
the fishermen are dissipatinag their income
from mechanised fishing in the absence of
investment on housing; and

(d) whether there is strong resentment of
fishermen in South Kanara District that
repeated attempts to oblain assignment instead
of leases for the land on which their dwellings
stand, if so, the steps contemplated by
Government to reduce this resentment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOFPERATION (SHRI ANNASAHIB
SHINDE) : (a) In Mysore State a ban has been
imposed on considerations of safety on grant
of Government land within one furlong of the
high water mark.

(b) The advisability of putting up perma-
nent structures in any area would depend on
local conditions which have to be assessed by
the appropriate” authorities.

() No reports to
received.

this effect have been

KARTIKA 28, 1892 (S4KA4)

Written Answers 150

(d) It is been asccriained from Govern-
ment of Mysore that there is a demand from
fishermen for grant of house sites. The pro-
blem has been that very liitle Government
land is available along the sea shore for assign-
ment to fishermen; when such and was avail-
able in certain parts of the South Kanara
District it was divided into plots and assigned
to fishermen for dwelling purposes.

Representation of Members of Parlia-
ment on Review Committee on
Refagee Rehabilitation

1505. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether the Review Committee on
Refugee Rehabilitation of the Government
has only three members from the present
Parliamcnt;

{b) whether two of these members belong
to Marxist Communist Party Group in Rajya
Sabha and the only Lok Sabha Member in it
was also elected as the supported candidate
of that party;

(¢) if so, whether such onme party repre-
sentation of the present Parliament in the
said Committec is against the principle of
representation of Members of Parliament in
Government Committees;

(d) whether such one-party representation
of the present Parliament in the Review
Committee deprived other political parties of
their legitimate right to express their view
points about the policy of refugee rehabili-
tation; and

(e) if so, whether Government will expand
the Review Committee to include representa-
tives of other parties in the pressnt Parlia-
ment ?

THE MINISTER OF LABOUR AND RE-
HABILITATION (SHRI D. SANJIVAYYA) :
(a) and (b). On the Committee of Review of
Rehabilitation Work in West Bengal, there
are only two members from the present
Parliament—one from Rajya Sabha, Shri Niren
Ghosh (Communist Marxist), and the other
from Lok Sabha, Shri N, C. Chatterjee
(Independent).
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(c) It is not correct (o say that there is one
party representation in the Committee since,
out of the twelve members of the Committee
now, three are officials and nine non-officials.
Out of these non-official members, four are
ex-M. Ps belonging to the Congress, onc is an
Independent M. P., one is a communist
Marxist M. P, one is an ex-M. P. belonging to
the Right Communist Parly, one isan M. L.
A, (Madhya Pradesh) and one is a displaced
person and social worker.

(d) and (e). The Committee of Revicw is
not a Standing or Parliamentary Committee
but only anad hoe Commitlee, to which
members have been appointed not because of
their political affiation but because of their
knowledge and experience and interest in
refugee rehabilitation matters. The present
composition of the Committee does not dep-
rive any political party from expressing its
point of View as it can always take up any
matter concer: ing refugee rehabilitation with
the Minister concerned. Besides, there is
adequate opportunity to do s0 in the meetings
of the Consultative Commitiee attached to the
Department of Rehabi.itation. In view of
this and since the Committee have already
covered the major portion of their work, the
Government do not propose to reconstitute or
cxpend the Commitiee to include representa-
tives of various political parties of the present
Parliament at this late stage.

Delivery of Telegrams and Letters
in West Bengal

1506, SHRI SAMAR GUHA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleascd to siate @

{a) whether deliveries of letters and tele-
grams have become very irregular in West
Bengal;

{b) if so, the reasons for such irregulari-
ties; and

{c) the steps taken or proposed to be taken
by Government to regularise deliveries of
letters and telegrams in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No. Despite various
disruptive causcs such as natural calamities,
railway strikes, local Bandhs and Naxalite
activities, the post and telegraph services have
generally been maintaind regularly.

(b) Does not arise,
{c) Does not arise.

Discrimination in Rebabilitation of East
Pakistan Refugees

1507, SHRI SITARAM KESRI :
SHRI B. K. DASCHOWDHURY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether he is aware of the criticism
made by Prof. S, K. Ganguly of the Calcutta
University that the Centre had shown discri-
minatory treatment in regard to the question
of rehabilitation of refugees from East Paki-
stan; and

(b)Y whether Government would examine
the question again and take steps to rechabili=
1ale the refugees from East Pakistan ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) Yes, Sir.

(b} There has been no discrimination in
the rehabilitation of migrants from East
Pakistan. All efforis are being made for their
rehabilitation.

International News Agency

1508. SHRI SITARAM KESRI : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to siate :

(a) whether Government has plans to set
up an International News Agency; and

(b) if so, the details thereof ?

MINISTER OF STATE IN THE
INFORMATION  AND

THLE
MINISTRY OF
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BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI [. K.
GUJRAL) :(a) and (b). Government arc
slive to the need for more effective dissemi-
nation of news from and to India. Govzrn-
ment also feel that this can only be achieved
if there is a well-equipped and  adequately
staffed Indian International News Agency.
Government are considering how they can
help the formation of such an agency.

Progress in Consolidation of Holdings
in States

1509. SHRI HEM RAJ : Will the Mini-
ster of FOOD AND AGRICULTURE be
pleased to refer to the reply given to Starred
question No. 418 on. the 13th August, 1970
regarding Consolidation of holdings and
slale :

(a) whether information regarding extent
of land consolidate till June, 1970, its refrag-
mentation by division or inheritance, sale or
gift and the steps taken to stop this wasteful
expenditure. has been received from the State
Governments and Union Territories; and

{b) if so. whether a gist of the same will
be laid on the table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Consolidation of holdings has
been considered an important  programme for
organising farming cfficiently. It has been
observed that the upsurge in cultivation and
in organising one's own water in the Punjab.
Haryana, and Uttar Pradesh is specifically due
to the solid consolidation operations which
have been done in these states in the past.
The expenditure for consolidation of holdings
cannot be considercd as wasteful.

Legislative provisions have been made in
a large number of States for regulation of
transfers, partitions and leases which result
in fragmeniation.

(b) The information is indicated in the
enclosed statement.
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Statement

Statement showing the extent of land that
has becn consolidated till June 1970, State-
wise and Union Terriory-wise.

Slate (Lakh Acres)
Andhra Pradesh 8.38
Bihar 211
Gujarat 2498
Haryana 101.29
Jammu Kashmir 0.61
Madhya Pradesh 72,02
Maharashtra 132,14
Mysore 19.93
Punjab 117.30
Rajasthan 43.30
Uttar Pradesh 231,66
Delli 1.68

382

Himachal Pradesh

In Assam consolidation operations have
been taken up on pilot basis,

Legislation has been enacted for prevent-
ing fragmentation in the following States :

Andhra Pradesh Punjab
(Tclengana area)
Assam Rajasthan
Bihar Uttar Pradesh
Gujarat West Bengal
Madhya Pradesh Delhi
Maharashtra Manipur
Mysore Tripura

The iegislation has not yet  been enforced
in Andhra Pradesh, Assam, Orissa, Punjab,
West Bengal, Manipur and Tripura.

Broadly. the legislation provides for regu-
lation of transfers, partitions and lcases
which would result in sub-division or frag-
mentation. Provision is also made that a
fragment shall be transferred to contiguous
holder or a cultivator so that it gets merged
with the adjoining  holding. The transac-
tions in contravention of the provisions are
declared void, In some States there is also
a provision for imposition of fine.

Except for Maharashtra and Gujarat other
State Governments have not reported that
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the provisions about prevention of fragmenta=
tion have been effective. No estimate is
available with regard to the informal sub-
division and transfers of land made in con-
travention of the provisions of the legislation
for prevention of fragmentation.

Charges of Lift Irrigation in States

1510, SHRIHEM RAJ : Will the Minister
of FOOD AND AGRICULTURE be pleased
to state :

(a) the rates which are charged in different
States and Union Territories on Lift Irriga-
tion and how far they differ in Himachal
Pradesh; and

(b) whether the Central Government have
asked the Himachal Pradesh Government to
raise those rates. If so, on what grounds and
by what figure ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) The rates charged for lift
irrigation vary widely from State to Staie and
within a State from crop to crop. The rates
charged for major crcps on lift irrigation
schemes in different States and Union Terri-
tories vary as under :—

Rice —from about Rs. 16 to
about Rs. 50 per crop
acre.

Wheat —from about Rs, 8 to

about Rs. 50 per crop
acre,
+Jowar Bajra—from about Rs. 6 10
about Rs. 15 per crop
acre.
—from about Rs. 28 10
about Rs. 180 per crop
dacre.

Sugarcane

The corresponding rates charged fur these
crops on lift irrigation schemes in Himachal
Pradesh are as bglow ;—

Rice —Rs. 19.64 per crop acre.
Wheat —Rs. 11.80 per crop acre.
Majze  ==Rs. 11.30 per crop acre.

Sugarcane—Rs. 33.26 per crop acre.

NOVEMBER 19, 1970

Written Answers 156

(b) At present the irrigation rates charged
in almost all the States including Himachal
Pradesh are below the economic rate which
would cnable operation of the schemes on
‘no loss, no profit” basis. The average econo-
mic rate (for all crops) would usually range
between Rs. 50/~ and Rs. 100/= per crop
acre on lift irrigation schemes (reckoning
interest charges at 69). The Central Govern-
ment has, therefore, asked all the States
including Himachal Pradesh to give serious
consideration to the upward revision of rates
so that they cover at least the maintenance,
operation and depreciation charges and also
yield some interest on the capital. This up-
ward revision would not only help the States
in augmenting their financial resources but
is also expected to induce the farmers to take
morc adequate measures for economising the
use of irrigation water,

Project Allowance to P & T Employees
Working in Pong Dam Area of
Kangra Valley

1511, SHRI HAM RAJ : Will the Minister
of INFORMATION AND BROADCASTING
AND COMMUNICATIONS be pleased o
refer to the reply given to Unstarred Question
MNo. 669 on the 30th  July, 1970 regarding
Payment of project allowance to P& T
employees working on diversion point of
railway-line in Kangra Valley and state :

(a)_whether any decision has bceen taken
to grant project Allowance to P& T emp-
loyees working in the area coming under
Pong dam and the realignment of Kangra
Valley Railway area due to the construction
of Pong Dam; and

b} if so, the number of such employees
with the names of post and telegraph offices
which will receive it 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART- .
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No. Detailed proposals
have been received on 2.11.70 and are under
consideration.

(b) Does not arise.
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Creation of Separate Postal Circle
of Postmaster General in
Haryana and Himachal
Pradesh

1512. SHRI HEM RAJ : Will the Minister
of INFORMATION AND BROAI'CASTING
AND COMMUNICATIONS be pleased to
refer to the reply given to Unstarred Question
No. 2735 on the 13th September, 1970 and
state :

(a) the further progress made in the pro-
posal to create separate Postal Circles of
Postmaster General for Haryana and Hima-
chal Pradesh; and

(b} by what time the proposal will be
finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) The Administrative Re-
forms Commission have given certain reco-
mmendations on the guestion of rcorganisa-
tion and rationalisation of areas/jurisdictions
of the existing P& T Circles and the same
are being examined separatcly. The forma-
tion of scparate P& T Circles for Haryana
and Himachal Pradesh will be considered

after the A.R.C’s rccommendations have

been examined by the¢ P& T Board and a
decision is taken.

(b) It cannot be stated precisely when the
proposal would be finalised.

Loss Suffered by Food Corporation
of India due to Pilferage of
Foodgrains in Stock

1513. SHRI R. BARUA : Will the Minister
of FOOD AND AGRICULTURE be pleased
to state :

(a) the details of the loss suffered by the
Food Corporation of India duc to damage
and pilferage of foodgrains from its stocks
during the current year at various places; and

(b) the steps tuken te check the losses on
such accounts in Muture ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : {a) The information is being

collected from the Food Corporation of India
and will be laid en the Table of the Sabha.

(b) The Corporation maintains qualified
technical staff to ensure that the foodgrains
are stored in @ scientific manner and to mini=
mise loss on account of pest attacks.
To minimise losses on account of pilferage,
the Corporation is taking steps to intensify
security arrangements and also to institute
a system of surpris® checks by mobile squads.

Central Aid to Flood affected Farmers to
utilise land for Agricultural purposes
after Floods

1514, SHRI R. BARUA : Will the Minis-
terof FOOD AND AGRICULTURE be
pleased to state :

(a) whether large areas of agricultural
land in various parts of the country were
badly affected during the recent floods;

(b) if so, Government's assessment in this
regard;

(c) whether any special assistance has been
given by the Centre to provide relief to the
farmers there in order to enable them utilize
the land again for agricultural purposes; and

(d) if so. the details of the assistance
given to such farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to {d). All the State Govern-
ments have been requested to assess the
damage causcd to crop during the recent
floods.

2. According to the cXisting procedure
the Central Government deputes @8 Central
Team to flood affected States to assess the
damage and recommend financial assistance.
The Central Team has already visited West
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Bengal and on its recommendations Central
financial assistance as follows has been app-
roved 1o that State :

(Rs. in crores)

1. Relicf items 329
Il. Loan ftems. 1'85
IIl. Repair items. 600
11'14
IV, Loan for Minor Irri-
gation subject to cer-
tain conditions. 371
V. Short-term loan by
the Deptt. of Agrical-
ture for purchase of
500

seeds and fertilisers.

3. The rcports of the Teams on flood
situation in Bihar and Utar Pradesh have
been reccived in the Ministry of Finance.
Teams have also visited Gujrat and Andhra
Pradesh and their reports are awaited. Cen-
-tal Teams will also be visiting Assam and
Kerala for assessment of the requirements of
the funds for flood relief measures in those
States. Meanwhile the following amounts
have been sanctioned, to keep the States in
funds for taking up necessary relief and reha-
bilitation measures :—

(Rs. in crores)

I. Assam 200
2. Bihar 200
3. Guijarat 200
4. Kerala 050
3. Uttar Pradesh 300
6. West Bengal 3:00

The question of sanctioning further assis-
tance will be considered in the light of the
progress of expenditure against the approved
cellings The State Government have their
own procedures and rules to give assistance
to the farmers.

Accumulation of Sagar Stocks in Chi

Cooperative Sugar Factory

1515. SHRI E. K. NAYANAR : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ;
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(a) whether Government are aware that
1t crore of rupees worth of sugar had accu-
mulated in  Chittoor Cooperative Sugar
Factory, Kerala State: and

(b} if so, the steps Government have taken
to dispose of these accumulated stocks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY  DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The closing stock of sugar
with Chittoor factory in Kerala State on 31st
October, 1970 was 7134'4 tonnes including
18062 tonnes produced in the current sugar
year October 1970—September 1971. The
estimated value of the stock without excise
duty is about 90 lakhs.

(b) This stock is expected to be released
for sale in the coming months,

V12 gATAT-aEl §1 e e

1516. it gwaw~ fag gwargn : 7ar
AT AqT W AR HAC HA Ag
FAMA ¥ FIT H4T {F

(%) ¥Er7 gTFIL A AIA! T4 Sigoy
F1 f a2 212 qai & 9fq sarar aw@a
AT @ Ay I+ famea 3 sgara
& g% faofg & gwrar-qal 1 eagaar
9T #1§ AT Agl ggan, 9 FE & oy
FAT FTEATET HT §; AT

(@) Svaw srdard) & afonrg ereq
Tq dag § faelt awear &1 satr Far § ?

QAT AAT FALW HAIHG AT WA
fawm & vsw-sA (s g0 Fo gwTIH)
(F) w972 ATAvEFATHI a9r g9 & gy
F1 ea1q ¥ TEY gU A qq7 12 gar-
T @ a#fes & afas gor s &
fa g avwg woeA fFar e @rg
faqr & & 2w Ford a7 & I fam
fafaa Faw mfgsr & :—



161 Written Ansmers

(1) ef@r fadisw, 79 a9a, wda
uFar zeaTfz Sy FA-wfemat F
faemram agrerws sidfos wmavali &
AT gl w1 E AT

(2) a2 svwre & fasmam ety waTsi
& guTane gdl, |1 AEAI 9T B2
AuTATL 9@t &1 o)y F 9y E, 7 A
B smwre ¥ fasmew #AS0

FATHIT q&1 &1

—

(3) wrwita fa sgeam aftas, &9
oI Far Fraty, Temy q4r Tfaem
wgrfadareg qav sg & frafea wdi
famras, it afasiwaar S99 q@-
e qdt &1 faF s §, @ AR
g wisg st w7 57 faar =i
eara F far oy #1og@ gwre g
T9q %1 o garare 941, favmaT
srzfos srarat ¥ 971 F1 faamea 29
% oy zowmew fear mm/fear o
@il

fom g gAY F1 A9 AiF qA
gratn % fAafmm ararfes fAaw
ard f6d o 2, s g & Wit
ATqrEl ® #IT FIE agr wLGE G9-
1T qal F1 iR F3F sA19F FATAT
TaT R '

(4

—_—

(5) @a &= gararT 9Al &1 AIIVE AT
wEar g o &1 w1 Wi g Em
smremry afa fREmd ssr g &w S
X aF F g49 gl AT g1 I8 A
BYF ArF §ATAIE Al F1 el g
2 & ear a7 ‘graw’ fea g £

arEAfTF IgA41 F1 ag =g & T
3 i & sy famoat ¥ . awrETe
g4l FTEE FIA AT HAW q4r
¥ qAraET Al &1 AT 2AE W 1
T g W g T fE 3 e

(6

—
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fastrw a9z = 9947 AW ATE@E
st § warfoA 217 A mE@
9T T2 AWETT qAT FT 74T ST
wWrgFm mgaagmmg f5 3
ar fasm s &1 390ad Wi
oAty smaval § garfwa % ave
qHIY q91 12 /R =@ & fag
AT F T |

(7) famo= aav 3w warx fRmas &
AFAAT ST FE4 F1 5O WA Tt
fasrow oafaal & s w=ler @ar
S Foit F grar g qgn 9fa-
F1H F qgEIME SiERT 3|3
IR ¥ g gro feifm amres
#ifa &1 qrem F@T FM

gl fasmya anfas azraar a4 &
w7 F w1 wg fer e, afrg saw
gt &t faforg s=re smavawavat 1
ofa & faq ardr femr smar 2 fasmowr
IR FI gq 54 ara & fawre g
smar fs o7 feg oodfas aw & o=z
21 @wrd fammeqi & fq fafess -
afaw z=t & grafag aar fafea fa=ane
BTUAT T GHIT FTH T TFT FT AT
fFar @ W@r 1 TE¥ gATAI 9@l ) |-
aar 9T ! F61T F1 9T TE 2T |

FGATA FTA F Hrazg  geaear qifa
i aqr wA gurar qal 51 fag
FIA T ATATAFAT F =4 H @A g
gar qrat £

o 451§ g & Ay uwew
fa¥sft gzr #1 509, Wi BT FwvaATC Adl
% for faam fear omar 21

garare 9at & fad ov fm @A
T AEATTE )

arerare fzest #:7 & sfafam
s & ey af w1 gF awTA gAfm
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gavfea frar o 2 oM 32 14 wew
ezl grar o fear s 210

zq% afafEa @ Farare g4t &t
93 gEAT FIAIAT IO AL, /aATG,
ow, afae qar gsMarge s W fad
ama £

(=) fasmos @av gva s fadmm-
a7 gra @ d few mo fasmat & ay
i mavare ot 1 fogs = aoi &
A A fezr e, 3z A faay ar 2 -

12 guraT 9F
1966-67 1967-68 1968-69 1969-70
14889, 23,709, 25089 24,839

arar ¢ 5 gwdsa waw o2 @wr-
IR 9@l & eFeg FrAR g7 fawfaq gF
¥ ggras g

wEq SRW FIET T e & fad
Bt

1517, =it RT™@EAT oWt Fr '\
a1 gfw At g qava & wor w0 e

(%) #m smd=a gfz & a@-aw gy
Ft giw Wt a7 @ g Faw 4 Al
7w wfq afam sfafm & feo guwew 2
safs g/ qgw gagF afafa ¥ 10
sfa g @1 wfx =afew sfafm & &y
FTavgFar &t fawrfor 1 &

(@) A=g e gERL A FF § wex
w3w % wfx aq 145 29 & 220 =7 gw-
T gEar FW A1 Fgad fEm g oafE

g @ FEFT ¥ @ Y A -

FETIAT T &1 9 AT

NOVEMBER 19, 1970

Written Answers 164

(1) afz 7Y, a1 @ 9T @@ F
Fa1 gfafwar & 7

ara, sfw, smafos feem ax
WLHIT WATHA § USF-RIAY (= A
anga fwed) : (F) s gf 1 wreerr Fafeen
y3da qfteg 1 95 awes afafa
#1 fowifor & sgare gw amr gw
geraFi & =9 ¥ wfefam ofe safas
FFATT yravaFar 283 am (10 3ty)
g wafs Imwd ufg szfsa suafem 119
ar (4.20 #tg) &

(&) < gi

() amarfma, 20 ar g wwert &
fegm gm 9o 51 sfawife & fag #ea
sRw & avdalTw A7 1 e gismrst #@
TEIAAT & JTT |

Req w3W & wgddl § w17 w7 @
9 QI w1 AT wgrEan

1518. »it TAM@AR WAl : Far '
aar wfw &t ag a1 FH F0

(7) marag o= & fF mawam &
™ aug Wi, 381X, FE|yl &
wafaar & @A § g IAT §1F T
@ g

(@) afz &f, at Far a¥w< 397 g9
gigmat 1 afas g 9o @ s
ggraar Serd Fai S fF ag aw,
mw, 9t @ et #7 grm aremre
w2 AT

(w) afzgi, @1 gasr @Ew Fav
1T afz /@), &1 ga& ;v FTO7 E 7

EEIT Aatmm # qen-ast (st we-
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aga fe?) : (%) o 21, wrfqaz 51 S
F, szl famray, 1970 & 7w Faam
AT F Ao &7 S A e 2

(&) stz (7). Fras, sasa, fee
JaT FITH FT g AL AIFAMT FAG o
TFo dto 618 qfxgistar ¥ s sl
g aar 3¢ 39 faqua oF grawren faemm
% fou favg @va Fdwa gru ananfas
few g q13ex aav @EweaTgw wwla
fArar <@ foma d zsaga & famr
8% Al gaufe agr aF | w7 mw
At &ty g Fwew diaEmd |
afatomr & seaita A adl, 0vg W
gl & ararfas AW sgar qw-
el & fedwr gw qi9Et mE FH
|ETgET &1 S o

atat Qe & oA wen AW & 2.5
owT ¥ ww wf W@ o feami
atx wfe wfast £t agnaar

1519, =t wraae wwi : Far
g a4t g #5461 ag a9 T IO FE
5.

(F) ammog av ¢ ff wa mw &
e 37 sfawa fwarat & qg 2°5 oFg
& ot 7w ufw §;

(&) afz gt, at ;ar T & faamar-
a4 F1% OAT atwar § foaad seavia 9w
framal mar Ffy wfawi & @ sw
ARTAAT NI F WA AT

(m) =fz g, &t amwrdr sata sar
g o =it Fiear & ey o faw
SFIT ®! agrae faiy o &1 ywara § ¢

wrm, wfy, mgzifos fasig an
AEFIT AATHG W USH-AS (s men-
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arge faR) : (5) vty agar gdew &
179 gdem & ggam, @oq w2W Toq A
ara ofzard & sraw 399, & qmm 2'50
awT § &7 9fw 41

(@) o gf 1 ST gl &< Afw-
gn s & fo &g da g
A F TR H gLIAAT HT |

(7) faam d@s= &)
faaTm

ST gENTy AT ¥ 2°5 ok §
F9 Ifq are INFT TR AL F AfwH
F1 ggvaar & fau, oF ta &a Qi
TG W 2| W AFAT F eflA, g
aw & afqe foreil & 40 ofedlomnd sroew
# Sra 1 Ga afedl ¥ amETe X 9
st AT ofiamet &1 2w U e
Fusi AT o gfas) 1 qg-qraa, gol-
qreM A1 WeEd-qTeN ATl gIa a1
wfafee Q@ w=add & gra o A9
AT # GER FIF GgTAAT FAT § | ATHT
20,000 gfzardi #1 ggaar F7 & fg
ter weas afedigAr § 1 &0 &0 &1
qfcara fear mar & 1 @ sfasar v &%
aral &1 agraar & faq, Sus faw 3@
areT Heqral § wmor afz § w9 § afgs
g F Yo" S ¥ fww wan fEar
ST |

¥ g TN FY g3g W qaw § wfewy
gat § =1 gfegiaar sratfaa £t smddr
5T FCAT & gioAr & siglaay & fao
g e wawa fag o & s ok
Fiemay faqie fag w1 & AR gg wmem &
fr afedta afafa @ o Wi fa=re
4 | weda qfeatsmr At weofas @At
F1 g7 ard A & ad@ §i—
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(1) g :—15,000 S9ra F9F1 H1
e 50,00 Ffw afwsl F1 wgraar &1
I 1 BIE FAFT F @41 # 25,00 97
&4 qmd S 1 30,00 qrodE &ty &7
ot yeara g1 At faard gfgat &
faato e s & fag faard agaife
awd wqviga 1 qE@d 1 P FEE F
10,000 gwg fa & fawma far smaam
TUITAY FEAF F wda 60,00 qfgErdd
F! ggraar #1 e 10,00 afcard #t
& fara aitT 10,00 qfzani #1 giifqrem
fawra & fau wgraay &1 swadr ey
Tadta gt & gt qfwtsar ga ®
Ffear w1 gl #1208 Arg wH FT
AT-FTAT o, 106 1@ Fo FT FeW
FIAIT BT AT 156 Ar@ To F AAH-
F1al9 Hor fgo a3 # gravaar 20

(2) voda-fagit :—za% faeq ara-
w1 #1 ofewogar 1 158 . —

a7 # 20,00 a7 gt v fawior fFar
FJram AT 20,00 gradz FiF /AT | 19-
ardt & faw 60,00 ofeard, 39 fa=mm &
15,00 3z garfaraa fasva % 10,00 afz-
1<l &1 TEIAAT 1 AT T AT Ty
aela # 500 ofvard & mgramr &
AT | weEy-qreEd & fawra & f@@ 100
oF egriqa 1 | gftaiemr 87 &
Afaar afwar #1188 @@ we & 9
FIAT FoT, 118 d1@ ¥ § HAeg-FreAlq
R #1104 F1@ %o F JIG-FEIT T
faw s #1 avwrAr §0

wew w2 ¥ @y guw fawe afvwwm

1520, st ywTEATT WRI : FAT e
aar gfy 441 7z qar § g w4 F

(#)3ar o aw 2 f& =7 s@w &

NOVEMBER 19, 1970

Written Answers 168

aaaT 74.4 gfana feardi & o 10 92
ERUE R A

(=) afz g1, ar aar g & fa=ra-
da g1z feamt & sifqs feafa #1932
11 % fag g om fasw afeso
waifqd #37 $t F1E awAr ;

() afz &f, a1 argraed sat FAT
& &

(7) =98 FioA1 § sFava AT 92N
F feq sl &1 arar sy ?

wa, Ffe, mgafas fagss aa
|EFR WATHT § UST-HEY (+ AR
fos2) : (5) s gt

(m) =t gi
() & (=), oF faawor a1 31
faazm
() =g mw fawra sfaww

wem w3wW F1 3 9g 395 faww afa-
Fvo7 af7iwAnd @idr 7f § 1 AT AFI
3 auea d141 GIAAM EATH-FIAA, famTa-
g7 T fgrzarer fasl & fag wega &1 €1
&g 1970-71 & 1A F@ifag & &
fan dwx fegr mar § @ 9 ST
dioEr & g g6l & uA A @
Frm | SYdr giear safa & o g
&3 # sqafeas, seis  afdisEar gv 1.50
s =@ &1 ufw @=w S I@at ) W
sfawto ®1 95fipa fear war g s ev
AT § 19 e g1 Tar g | g el
F1 geq faigard feg & . —

(1) @=nA-gsem : AT THAGT i
srafg & Sfua digm & a3 2.5 8 7.5
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oFg Mfa arr 50,000 7 $a%F o1 Sr3T )
a9 FUF1 3 @ai & 18,000 77 FA FAA
T argra gaal 9% 2,000 qeT 23 F
Sq3TAT FTA FT TXATT & | 99 FURT F
ZaTE 9 #X FaFE gl gt ¥ fag
searfaa faar s | @gFd genal &
fai ‘foF ooz Fdreqm’ #1T agraar &
&7 # Hag #1 A0 1@ QAT )
iy wafa & @aa ghier @9 Few
53.29 9@ T @9 qGT ASAFTHIA FAl
#IT 36.86 ~r@ wod &1 ufw = safa
F Hol & w7 ¥ fa¥ a1 F wFAEATE |
eI gATT & argad afwweor F asaa §
@it faar waw ¥ sfasrdme, ggerd
geqrat & sfgfafe ok @ deawd
sfaerd 5@ & wIEg & 1

(2) fawmage:

zq qf@laar # 2.5 § 7.5.0fg %
wfy arr 50,000 @1 q@A AT FIF
Ay &1 fasre 1 9,000 gIEF T3
g @aT A e d7 F a9
FeFl ®1 @A g 99 §2 wam e
AT | gUTE 9 WX FAFE A @A F
fad agraar & AT GEEE Feavs
F1 /frem wve F72153M AT gT°Y I
& w7 § agaar & TEAr | S aisar
Ft oy srafy & 2taa e o Fasi &1
BT 9T Heaw Ol & w7 § 22.79 qTE €K
#z 19.50 are w97 @wat wafa & wol
% wq & fay o &1 graradr g faer-
AYT & FAAL AIAFLO & HEAT § AT
forar €qT & ATUHTQTOr, FEFTA Heqrat
& wiafafy st &1 d-wrd afasrd =@
FaEs g

(3) femamen:

2538 7.5 ggs as 4fF arw 50,000
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A T9F W g § ar wnaw ) faad
o I A FH AT agees G F
Freo, 5@ qfwate § gfa &1 afewraw
drar 7.5 oFg & wfas &7 aFdr &, 03
7z 10 uFg o Aifea g1t 1 ag Fasl §
&1 H 10,000 521§ 4 a4 A T+
A &1 9q d2 9E HTH FT SEATE g |
aY TR F1 U6 T AT FHFE Tl T@A
F fad agraar & welr | gEaTd dearal
F1 ‘fes w2 w2laqua’ o] wa=a IeeTd
& &7 § agrgar & Sg4ar | g0 st
F1 W9 wafy & Ao Ffrarag sast w1
55,53 ar@ w74 B g9 wegw waly
& T A1 21,20 dvg w98 51 safg &
E01 ¥ w9 # fgr srd &Y qreayaar g

(@) Sura waw sk gfw wfaw g

25u5s & w9 Afmary aga @
frandl #1 agrgar & far Seqvaa ar A=
M § I ATA F gATT FA Y, IO
Fus1 1T gy =fawi & fqa o et 2
Fiorar wea & &1 A faet 7 fearfeaa
e g ar e g e faEiee
A Z | AT 3 39 e ¥ T g3
Z1T Jarx &1 ¢ afzdiea faEiog =
g1 af=ai 1 difafy faare #30  smw
fr 2.5 qFz & &7 Wfq 1§ s 20,000
qfzardl o gfg #fasi &1 g7 @A afc
qraAtsl # agraar & w1 e greEr
wafa & = w7y 89 § saw afe
diqar ¥ fog oF w7 @ # fawg
agraar & syt |

uiamafzs Steanw, Ag ¥ quwi &
7 st Hg & @wifeal & fae
Eiwi w1 fmin

1521. st vmaaTe oWl ¢ #97 @@
aar sfw @4l ag amd & gav w4 fE:
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(%) #ar 7e7 T FF A TGA
930 1T qg #r drfal § faa <ol
1 fadior FT1 &1 sravasar £ AT e91
feomar @ qav s7git ag o FEmr g T
ws faaw & f&7 odiamales Mzawq
TEIZYT, Wg 949 IIIF W &

(@) #ar @1 aar gfw fawm # o5
faimw afawd & 39 g4 § oF q@e@w
faar &, @it

(m) =fz gf, &t 353 Fraww &) A
w3 &1 fawr § v Fraay 1 4 § 7

Tia, wfa, amgafas fasm au
ggET gram@y ¥ usg-Hal (s se-
awa fe) : (%) A7 92w aLFHT ¥ TAr
#E qF Ag wred gam & fora¥ @zosr qan
agedt Q1 7 77 fwAl & Searaa A
aawaan &1 fafmse &9 & s W@ gu
= a1 F1 A1 Ivaa fFwar qay @ 5 oel-
grafes Sedqw Feeizgz, 7g W IFE D
faTr Sqgaam €q14 @ 1| WIIF T4 HgaH
AT & F & geqred § Higar a4 F 9™
RAWFREFFIE Y eMALI IR =4
AIF & IR F1 AV U0 G § § 61T
TH SIWE § GEEd TS AT & QE9TEd
aur fafeear gar fa2wal 1 swqaz, 1968
% uF amewt diwr qfzafaa &1 wfdr
wea waw qy) fafwear davai & fadws A
Hfas 3IeqzA Heqr, 93 H GIOFT a9
qETH1 AT & FARA FF A €A §
ggiza * fax @a 1970 & quurem
argFa w1 qa foar ar 1 qy fafaar @
fawrs, wen S2w A1 AW AAIFLH FB
gwra o7 o 7, foad o7 s werE
a3 ga: faarT 33 am ao fawrz seqa
®T9 &1 fgqd fFwar aar ar )

(@) @XaF¥ T41 RFIFI T ST 91

NOVEMBER 19, 1970

Writtten Answers 172

& JANTHTAT & ST H FRIAAT 9T q9TE
& 1T @ 1gF qqv dggwr O % fafa=
sF & fagroai & daF #1 gwEA
qgfaal ud asiel & dag § endlg F3-
aifeal & afwfem # & far 1966 &
T w1 #fa gz & os fadww 2
Jard Iqwew F1 a5 4V 1 IR WM H
fafeeq wrii & @t qar dgowr Qo
F qu afsara qay Faafeai & g9 g@sl
& eqrfom w37 &7 fawrfaw 41 1 #g o 37
AT § 8 oF Oar egTa qaT4T AT E
wgt wfafag sHafe &1 afmas an
feq-orem #/ #1 gfaad sqaew & o
AIGE T WZTFET AT FT OF OFF
eafaa faar o qewar &1

() @TaFT 91 HzOET AT 9 @
AT v gozq & fawww + wfadeq #
FFAeaT wAuraTeT § feqg agmA gET
qA4T HEUET HAT F OFF F (A7 IIHO0,
afafm ar-ama ao e afas F4-
sifeal afga sravrs gfaaret f sgaear
Ft grafagar & 7€ ¥ | gTAT @ gAT
rafsr srasmET @2

Amendment of Industrial Disputes Act to
bring Hospital and Club Employees
under its purview

1522, SHRI S. M. BANERJEE : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state *

(a) whether a final decision has been taken
to amend the Industrial Disputes Act to bring
the Hospital employees and the employees
working in various clubs, under the purview
of this Act; and

(b) il not, the reasons for this abnormal
delay

THE MINISTER OF LABOUR AND
REHABILITATION (SHRL D. SANJIVA-
YYA): (a)and (b). This matter along with
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other related issues, was considered by the
Standing Labour Commiitee at ils meeting
held on the 23rd and 24th of July, 1970, The
general view was that this category of emplo=
vees, along with certain others, should be
given due protection either under the Indus-
trial Disputes Act or other suitablc legislation.
The matter is being processed further in the
light of the deliberations of the Standinz
Labour Committee.

Advice of Attorney General on Nationali-
sation of Sugar Industry

1523. SHR1 S. M. BANERIJEE : Will the
Minister of FOOD AND AGRICULTURE
be plcased to state :

(a) whether Government have taken a
final decision on the advice of the Attorney
General of India to nationalize the sugar
industry in Uttar Pradesh; and

(b) if not, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). According to the
legal advice available to the Central Govzrn-
ment, Parliament as well as State Legislatures
are competent to make a law for acquisition

of sugar undertakings in a Swate. The
question of  acquisition of sugar
undertaking in Uttar Pradesh is, there-

fore, primarily for the State Government
to decide. Government of India have already
appointed the Sugar Industry Inquiry Commi-
ssion to enquire into the various aspects of
the working of the sugar industry in the
country in the context of the demand for its
nationalisation and will examine the matter
further on receipt of the report of the Commi-

ssion,

Institutions receiving Grants from U, S. A,
and U. 8. 8. R. for Agricultural Research

1524, SHR1I SHANKARRAO MANE:
Will the Minister of FOOD AND AGRI-

CULTURE be plcased to state ©

(a) the names of the institutions that are
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receiving grants for research in Agriculture
fromU.S. A.andU. 5. 8. R ;

(b) the total amount of grant received so
far. country=w’se; and

(c) the dertails regarding the terms and
conditions in that regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) Grants for Agricultural

Research are received from the U. S, Govern-
ment only under PL—480 funds. No such
grants have been received from U.S.S. R.
Uptil now grant for research from PL—480
funds have been sanctioned to the 78
institutions, the details of “which are given in
Annexure [.

(b) The total number of research projects
sanctioned so far is 301 with a total outlay of
Rs. 9.65 crores approximately. As already
explained under (a) above no grants have
been received from U.S. S.R. for research
in Agriculture.

(c) Grants from PL—480 are authorized
for fixed total amounts to meet the  estimated
cost for the life of the project. Payments are
made semi-annually to the institution for the
period of the grants. An initial advance pay-
ment is made at the beginning of the grant to
cover estimated costs for the first period.
Semi-annual reports of expenditure and
reporis of research progress, including esti-
mates of financial needs for the ensuing six
months, are required from the institution. On
the basis of these reports, further payments
are authorized .

Annexure [

Colleges, Agra, Ahmedabad
Research  Association,
Ahmedabad, Aligarh  Muslim  University,
Aligarh, Allahabad University, Allahabad,
Institute of Agriculture, Anand, Annamalai
University, Annamalainagar. Marathwada
University, Aurangabad, Central Coffee
Research [Institute, Baleshonnur, Common-
wealth Institute of Biologicai Control, Banga-
lore, Indian Institute of Science, Bangalore,
University of Agricultural Sciences, Banga-

St. John's
Textile Industry’s
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lore, M. S. University of Baroda, Baroda,
Cotton Technological Research Laboratory,
Bombay,  Bombay Textile Research
Association, Bombay, Bombay University,
Bombay, Burdwan University, Burdwan,
Bose Institute, Calcutta. Calcutta Uni-
versity, Calcutta, Jadavpur  University,
Caleutta, Punjab University, Chandigarh,
Agricultural College and Research Institute,
Coimbatore, Sugarcane Breeding Institute,
Coimbatore, Sri  Avinashilingam Home
Science College, Coimbatore, South India
Textile Research Association, Coimbatore,
Central Rice Research Institute, Cuttack,
Forest Research Institute & Colleges, Dehra
Dun, Delhi University, Delhi, V. P. Chest
Institute, Delhi, Shri Ram [nstitute for
Industrial Research, Delhi, Indian Agricul-
tural Research Institute, Delhi, Indian Coun-
cil of Agricultural Rescarch, Delhi, All India
Institute of Medical Sciences, Delhi, National
Institute of Communicable, Discases, Delhi,
Tithut College of Agriculture,  Dholi,
Gorakhpur University, Gorakhpur, Central
Livestock  Research-cum-Breeding  Station,
Haringhata, Punjab Agricultural University,
Hissar, A. P. Agricultural University,
Hyderabad, Regional Research Laboratory,
Hyderabad, Indian Vetcrinary Rescarch
Institute, Izatnagar, J. N. Krishi Vishwa
Vidyalaya, Jabalpur, University of Rajas-
than, Jaipur, University of Udaipur (SKN
College of Agriculture), Jobner, Jodhpur
University. Jodhpur, College  of Agriculture,
Junagadh, ' findian Institute fof §Technology,
Kanpur, National Sugar Institute, Kanpur,
National Dairy Research Institute, Karnal,
Central Coonut Research Station, Kayan-
gulam, Indian Institute of Technology,
Kharagpur, Shivaji University, Kolhapur.,
Central Drug Rescarch Institute, Lucknow,
Indian Institute of Sugarcanc Research,
Lucknow. Lucknow University, Lucknow,
National Botanic Garden, Lucknow, Punjab

Agricultural  University, Ludhiana, A. C.
College of Technology, Madras, Central
Leather  Rescarch Institute,  Madras,
"Loyola College, Madras, Madras
Christian  College,  Madras, Madras

University, Madras, U. P. College of Veteri-
nary Science and Animal Husbandry,®
Mathura, Central Food  Technological
Research Institute, Mysore, Mysore Uni-
versity, Mysore, U. P. Agriculiural Uni-
versity, Pantnagar, Patna University, Patna,
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College of Agriculture, Poona, National
Chemical Laboratory. Poona, Central Potato
Rescarch Institute, Simla, Sri Venkatesware
University, Tirupati, College of Veterinary
Scicnce (A. P. Agricultural University),
Kerala University, Trivandrum, Kerala
University (Calicut Centre), Mar Invanios
College, Trivandrum, University of Udaipur,
Udaipur, Agro-Economic Research Centre
for the States of Gujarat and Rajasthan,
Vallabh Vidyanagar. Banaras Hindu Uni-
versity, Varanasi.

Delhi M. Ps, Excluded From Local Radio
and T. V. Programmes

1525. SHRI M. L. SONDHI : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNNICTIONS be
pleased to state :

(a) whether Members of Parliament from
Delhi State have been excluded from opport-
unities to give talks or participate in other
programmes on Radio and T. V. from Delhi
Stations;

(b) the names of M. Ps, and their respec-
tive constituencies who were given such
opportunities in the last 12 months from
Delhi Radio and T. V. stations; and

(c) the names of M. Ps. and their cons-
tituencies who were given opportunities on
A. 1. R. stations other than Delhj ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUIRAL) : (a) No, Sir.

(b) and (c). Information is being collected
and will be laid on the Tableof the House.

Applications pending with Delhi Milk
Scheme for Issue of Milk Tokens
1526, SHRI M. L. SONDHI : Will the
Minister of FOOD AND AGRICULTURE
be pleascdito state :

(a) the total number of persons on the
waiting list for Delhi Milk supply on the 31st
October, 1970 or the last available date;
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(b) the quantity of more milk needed

daily;

() the present total daily procurcment of
milk by the Delhi Milk Scheme: and

(d) whether Delhi Milk Scheme has
decided to augment the milk supply immedi-
ately and clear the waiting list of tokens ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) 43,731 applications for issue
of milk by D. M. 5. were on the waiting list
as on 5.11.70,

(b) About 50,000 flitres of milk per day
may be required’for meeting the requirement
of the applications on the waiting iist as on
5.11.70,

(¢) Total procurement of milk by Delhi
Milk Scheme as on T.1L70 was 2,23,962
litres.

(d) Yes. Action is in hand for expansion
of milk handling facilities at the Central
Dairy of the Scheme and the present] waiting
list is expected to be cleared gradually during
the course of the current winter.,

Fall in price of Sugar

1527. SHRI N. K. SANGHI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state @

(a) whether there is over-supply of cane
this year with the result that price of sugar
is likely to fall due to increased production:
and

(b) the steps Government are taking to
meet the situation to see that farmers get the
optimum price in commensuratz With the
cost of production and that their incentive
for production is not damped ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY  DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) No, Sir. The arca under
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sugarcane during 1970-71 is less by 15 per
cent according to the All India First Estimate
of Sugarcane. The condition of the cropin
West and Central Uttar Pradesh is also re-
poried to be not as good as last year. The
production of sugarcane as well as sugar s,
therefore, likely to be less than that during
1969-70,

(b) Government fixes minimum price of
sugarcane after taking into consideration all
aspects including the cost of production of
sugarcane. The minimum price fixed for
1970-7T1 is Rs. 737 per quintal linked to a
recovery of 94 percent or below with a pre-
mium of 6'6 paise per guintal for every in-
crease of 0'1 percent in recovery above 94
percent.

Expenditure on Maintenance of
Community Development Projects

1528. SHRI HARDAYAL DEVGUN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total amount'of moncy spent on
the Community Development projects during
the last three years, year-wise;

(b} the break-up of the amounts spent on
the salaries and allowances and travelling and
daily allowances of the staff;

(c) whether the Community Development
projects have not worked successfully and
have failed to deliver the goods; and

(d) if so, whether Government propose to
wind them up and if not, the reasons
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRIS. C. JAMIR) : (a)
and (b). Information is being collected from
Siate/Union Territory Governments and will
be placed on the Table of the House.

(c) and (d). No, Sir. It has been deci-
ded in the Chief Ministers’ Conference held
in Junc 1968 that the Community Develop-
ment Programme should continue and be
strengthened.
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wMT I I@T waafrr wamEl,
Ao ®o g, =|'§ fasal

1529, st wiea fag «@ige : Far
gT™ qar §i4 Fat ag qae &1 Fq7 49
fe:

. (%) smI s axEw werfea
Aeadl, srte Fo gy, 4% faeel 1 54
qatsa Gy m ar o 5w FaarT geegl
Y Feay 7T ;

(@) Fewrdr afsfadt & dfms gru
@ afafg #1 fad 7 aqew, sgaar 3o
N F g gty fradr g

(7) za afafq gra s=a®r, 1970 7
foa frm agea 1 feaar-feam o -
7o fear aar & ot =a ‘T FGF
fou feaw sndza-aa et faamaedl &,

(7) 71 3o afwfa & FAd mzzw
¥ fau @ mw & 39 § e gat
geeal #) For Ag) fzar qrar 2 e

(%) afzaf, @ 31 &R w1 faa
WA A AT FTE ?

g, %fe, =gaifow fawm aar
AZEIT WAT@A H IU-Ha (s worenrg
qgifea) : () das, geerd afafaaf,
feeelt g1 zmam &t :f O afafz
glIFEa G A7 a5 )

(=) & (). w97 7&¥ =an

Abolition of Land Reve on Une
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Holdings in Union Territories

1530. SHRI KEDAR NATH SINGH :
Will the Minister of FOOD AND AGR'-
CULTURE be pleased 1o state :
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(a) the detaiis of the proposals for scrap-
ping land revenue on uneconomic holdings of
small farmers in different Union Territories:
and

(b) Government's reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) and (b). Necessary infor-

mation is being collected and will be placed
on the Table of the House.

Scheme for Conversion of Dry and
Desert Land in Uttar Pradesh, Bihar
and Rajasthan into Fertile Land
1531. SHRI KEDAR NATH SINGH :

SHRI1 P. M. MEHTA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have appointed
a study team to go into the question of mak-
ing dry and desert lands in Uunar Pradesh,
Bihar and Rajasthan fertile: and

(b) whether this team has visited some
foreign countries to study the methods em-
ployed for the purpose abroad, and if so,
which countries have been visited by them
and the details of any scheme drawn out for
converting the said desert areas into fertile
lands in the light of their study abroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The question of
formulation and implementation of suitable
schemes of lasting benefits in the arid and
semi-arid arcas in the country has been un-
der the active consideration of the Gevern-
ment of India for some time now. No
special Study Team has been appointed
by the Government of India to go into
the guestion of making dry and desert
lands in Uttar Pradesh, Bihar and Rajas-
than fertile.

2. The Indian Council of Agricultural
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Research is, however, initialing a coordina-
ted Research Project for Dry Land Agricul-
ture at an estimated cost of Rs. 147.50 lakhs
for a period of four years. The study under
the scheme will pay special attention to water,
harvesting, efficient use of stored water in
soil, breeding drought resistant or escaping
varieties of crops and agronomic practices
‘suitable for low soil moisture conditions. [t
will have 15 main Centres, eight Sub-Centres
representing different agro-climatic and soil
conditions in India. In addition, a special
Centre for undertaking fundamental studies
on Plant Physiology as related to Dry Farm-
ing is provided under the scheme.

3. A scheme for Integrated Dry Land
Agricultural Development  has also  been
sanctioned for implementation during the
Fourth Plan period. The total number of
projects during the Fourth Plan period will
be 24, but 9 projects being taken up during
1970-71 in Andhra Pradesh, Gujarat, Haryana,
Madhya Pradesh, Maharashtra, Mysore,
Rajasthan. Tamil Nadu and Uttar Pradesh.
These pilot projects will be located around
main or subresearch centres of the Indian
Council of Agricultural Research and  will
serve as Demonstration-cum-training projects.

4. So far as desert arcas in Rajasthan,
Gujarat and Harvana are concerned, pilot
projects are also being taken up for their
dovelopment on a long term basis, by under-
taking works of soil conservation. minor
irrigation, afforestation, pasture development,
ete. The approach is to take up specified
items of work, depending on the suitability
of the area selected in compact and well
defined arcas. Schemes costing Rs. 115.70
lakhs have already been sanctioned in these
threc States.

5. A non-plan scheme with the objective
of organising schemes of a long-term produc-
tive nature and also to provide remunerative
work to rural labour in chronically drought
affected areas so that emergent scarcity relief
works are avoided aller some vears is being
undertaken in the remaining four years of
the Fourth Five Year Plan at o cost of Rs.
100,00 crores, 353 districts in 12 States inclu-
ding Uttar Pradesh, Bihar and Rajasthan have
been selected for implementation of this
programme. A budget provision of Rs. 25.00
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cror€s has been made for the current financial
vear for this programme.

Buffer Stock of Foodgrains

1532, SHRI SRADHAKAR SUPAKAR :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the total quan-
tity of buffer stock of foodgrains created so
far in this country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : The total physical stocks of food-
grains both with the Central and State
Governments at the end of October, 1970
were about 4'5 million tonnes. Of these,
about 3 million tonnes might be considered
as buffer stock.

wItdrD & fanw & @l s |
dar aTadl ® AN

1533, =it wa ona T @ 347 @y
aar wf @@ 7z qavx A g w

(%) ma mq arcdra. @ fam &
QT F1 S A9T JTEvdl F Avar
e

(=) fe safaadl & faeg R
£1 7%  qav 4R A wwe § foem @it
FUE 91 Gl E;

(m) @ ad \ry F o’ A fvaAr st
1Y AT AGAT F@TE FAT; A

(%) wda ara fom ¥ A fead
Fuard § o famg smdq iy o2
Mtz ARt Al FuE AT @ & 7

T, fw, amgufos fosw aw
|EWIT HaTea A Tra-Aa (o e
fr2) : (%) ¥ (v). wrdrg @ fare &
qa1 oFfaq & o @ g AR awee
9T 7@ & At o
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Demands of Press Workers Employed
in ‘Patriot’ and ‘Link’

1534, SHRI KANWAR LAL GUPTA :
SHRI K. RAMANI :
SHRI 8. C. SAMANTA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are aware of the
fact that the Press workers emploved in
‘Patriot” and °‘Link” published from New
Delhi, have been struggling for their demands
against the Management;

(b) if so0, the details of their demands and
also the reply of the Management therelo;
and

(c) what steps Government have taken to
see that their demands are fulfilled ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIL.
VAYYA) : (a) to (c). According to infor-
mation made available by the Delhi Adminis-
tration, a section of the workers has been
agitating to press their demands which relate
to payment of bonus at enhanced rates,
withdrawal of retrenchment notices and
suspension orders against some workers,
vacation of victimisation and unfair labour
practices, #nd restoration of the union office.
Labour Depariment of the Delhi Adminis-
tration, who are concerned, are seized of the
matter and are continuing efforts to Promuote
an amicable scttlement between the parties.
Target of new Teleph i
for Delhi under Fourth Plan

1535. SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the provision of new Telephone
connections in Delhi in the Fourth Plan and
whether the target is likely to be achieved;
and

(b) if not, the reasons for not achieving
the target and the steps taken by Government
to remove those difficulties ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) The Fourth Plan
initially envisaged provision of 65000
additional main telephone connections or
94,000 telephone sets at Delhi. The above
target is not likely to be achieved. The
present estimate is that only about 40,000
main telephone connections or 60,000 tele-
phone sets wouid get installed at Delhi.

(b) The original target was based on
installation of 53400 additional telephone
exchange capacity and availability of adequate
quantities of underground cables and other
materials.

There have, however, been shortfalls in
supply of exchange cquipment and cables. It
is now anticipated that only about 35000
lines of additional exchange capacity may be
commissioned during the Fourth Plan. The
shortfall in supplv of cables is partly being
made good by import of cables which will
enable improvement in the utilization of
available exchange capacity. The main bottle-
neck would thus become the cxchange equip-
ment supplies.

To augment the production and supply of
exchange equipment the Government are
considering setling up an additional factory
for manufacture of telephone exchange
equipment, provision for which had earlier not
been made in the Fourth Plan.

Consuiltation with Planning Commission
for a New Ceiling on Land in West
Bengal

1537. SHR1 B. K. DASCHOWDHURY :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased Lo state :

(a) whether any consultations were held
in October, 1970 between him and the Plan-
ning Commission fora new land ceiling for
West Bengal; and

(b) il so, the details thereof and the
decisions arrived at !
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THE MINISTER OF STATE IN TH3
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVLOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The proposal with regard to
revision of the provisions relating to ceiling
on land holdings came up for consideration
at the first meeting of the Consultative
Committee on West Bengal Legislation held
on June 10, 1970, In the light of the discu-
ssions, the proposal has been finalised in
consultation with the Government of West
Bengal, Planning Commission, Ministry of
Home Affairs, Department of Social Welfare
and the Ministry of Law. The proposal will
be further considered at the sccond meeting
of the Consultative Commitice on West
Bengal Legislation.

(b) The main provisions of the proposed
legislation are as follows :

(1) The level of ceiling has been reduced
10 six hectares.

(2) The ceiling limit will be applicable
to the aggregate area of land held by
all the raiyats belonging to a family,
the term ‘family’ being defined for
the purpose to include husband, wife,
minor sons and unmarried daughters.

(3) Allowance has been made for the
size of the family including the adult
son and widow of pre-deceased son
who do not hold land as a raiyat
subject to an overall ceiling limit of
10 hectares for the family as a
whole.

(4) Exemption from ceiling to lands
owned by corporation, mnstitution or
trust established exclusively for
religious and charitable purpose has
been withdrawn. The Government
has. however, been empowered to
permit such corporation, institution
or trust to hold land in excess of the
ceiling e in specified cases.

-

(5) The exemption to Jands comprised
in orchards has been withdrawn.
The ceiling limit for raiyat who
owns orchards would, however, be
increased by 2 hectares or by such
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extent of area asis under orchards
whickever is less. (The question of
making additional allowance for
tank fisheries and withdrawing out-
right excmption, will be taken up by
suitable amendment in the West
Bengal Non-Agricultural Tenancy
Act, in due course).

(6) Transfers made after Tith August,
1969, would be disregarded for
determining the surplus land of the
transferer. In case any transfer takes
place after the commencement of the
Act, it shall be for the State Govern-
ment to recover the land in the first
instance, from the transferer to the
extent possible and, if necessary,
from the transferee.

(7) Compensation payable for the land
vested in the State shall be deter-
mined and given in accordance with
the principles laid down in the West
Bengal Estates Acquisition Act, 1953,

Opportunily has also been taken to
make some further amendments
considered necessary in  the West
Bengal Land Reforms Act, 1955,
with a view to strengthening the
provisions with regard to share-
croppers, enabling raiyats to obtain
institutional credit by deposit of title
deeds and further safeguarding the
interests of raivats belonging to the
Scheduled Tribes.

qEqE AW HEAGTT § A qIEGT

qATA HTAL

1538. «it mgruw fag wieat : sar
oy qur wfe 541 g3 TAE A FFA
f&:

(%) saragag 5 9 & g
HIGATFR 39 F1941 ¥ ¥4 & fo e qwR
FIHAMEF A § vaw aA &
a7 g<IT ¥ € sz afz gf, & 9w war

R

(@) Far saw, a@YU aqr AT H
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afgar wa % & ®107 &1 TE « Fradi
CEL A

(7) g afzfeafaai & ot TR gra
TS HIT FaFaT d VAT sqq84T AT
FFE FagFrw § 7

gy, sfe, agufes fase aar
HEEIC HaTea A Ueg-HAT (4 ArEE
fird) : (F) a2 (@), 2@ F g Wl §
gfaa stwa frew &t 7 & gea afawfa
gea ¥ fas § aurfe, g, awem
#IT IR F F8 HEl 9 geq afenriea
geq & A1 frx 07 § FifE = & @
g gwg o1 0 faw w@ri ag Nz
agr aui § wfawes @7 & s gfear
foren #12 1 1970-71 & @ & HIZ s
FI Garare & =gl gedraAEl & gfee
% aqq Ay wedl HFw AT W1 AE F
geal # aWrg At # fag siga: S
T

() FsaE AT FAFTT WET AgA FAT
w-wiFa a1 &= & 1T g7 aal ¥ aife-
fas TwAsTaen gE@ &1 1% fAug
TTATL ITAHAT AT FFATT TAT Geal 9%
T§ qEEqT © HAE FC & 6T FT
A § @HT FEAT T

w! & fAafa qv afaam

1539, «ft ggrem fag wiedl @ &
wtw 797 wfy T gz FaTH F FOF
fa - .

(%) #m =val za @l ® fagfa fEar

st wrg o fw Im & 80 wfama qupafi
F1 agfag T aF 2 fo=an 2; o

(@) afz g1, a1 5fa faswm 7 S@"
& fagia oz sfagsa &aqr & o o7 &=

Fq1 FTHATET & g ?
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T, gfu, argnfos faew ax
FE®IT watwm H qeg-wet (s s
wga fnR) : () 2w & afawn oyt
&1 geafaa o 48 faear #qifs oa# &
qEH § qY  FAATAFI JAT A AT F
g fam @ quel & @en/FgfEa
1T T ATV ALY HAAY | §H THIC
aeit % awra frafa #1ogst & dgfaa
R A IyEfen qT A gUW SwWE AE
9T |

(&) za am & gfafema #3 & fay
f@ qgat &1 sw=fer gt g g 7
g, @t qar 77 Afaw EA-agd T8
% qaral &1 faala amedt difa &1 awa
qwg 9T gAdIeor fHar amar &1 @@ |
grgt =y, el afs § &7 § a=g
T F i §F fay wwma foy v @ 8,
o1 Gt F gEATH NATF qEF AT E )

IOT WM & fewiaEl s gE wEw
wfe sgm fom gro dwedd W
g fwd 3 ¥ afaafmaar

1540. =t wgra= fag wreat @ Far
@ qur §fE G5 ag ga & AT HG
f& :

(F) a1 @+t 3% 34 frami 51 a2
T) fay o3 § forgia 1965 § 9T W
F gfa ga fanw & 29zt @0y & fay
AT A THIFT FAT F; AT

(&) afz gt, at sa% =y sreo § 7

wig, wfa, amofos fawm Ao
qgeTe HAieT § Tem-Re (s -
Tiga farR): (%) v (@). =g Ffa-sam
farm & g=m &1 8 T s 4,500 aE-
=71 1, fegiy 1968 § sy 1w qeiEa
FUL A, FIF geard qreq A FIN F FI
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Building of Telephone Exchange at
Charkhi Dadri (Haryana)

1541. SHRI RAM KISHAN GUPTA: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the present hired building of
Telephane Exchange at Charkhi Dadri, Har-
yana is inadequate from the point of view
of the present needs and the future expansion
plans of the exchange; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes, Sir.

(b) A 150 lines C. B. non-multiple type
manual telephone exchange is at present func-
tioning at Charkhi Dadri ina rented build-
ing. The exchange is working to its full
capacity with a telephone demand for 48 new
connections pending. It is proposed to expand
the exchange by another 100 lines to meet
this demand. The Department is in search
of an alternative accommodation. The matier
is being examined actively by the Postmaster
General, Ambala.

Selection of A. I. R. Stations for
Commercial Broadcasts

1542. SHRI CHENGALRAYA MNAIDU :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the basis on which
AIR Stations have been selected for extending
commercial broadcasts ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : Surveys of the areas cove-
red by different stations are made with a view
to assessing demand for advertising time on
radio. The following factors are considered
in making these surveys :—

(i) Consumer]findex of the [area con-
cerned;

(ii) Number of radio licences in each
area covered by the station.

(iii) The market potential of the region;
and

(iv) Availability of other advertising
media in the areas proposed to be
covered.

Disruption of Trunk Lines Between
" Delhi, Bombay, Hyderabad and
Bangalore in September, 1970

1543, SHRI H. AIMAL KHAN : Will the
Minister of INFORMATION AND BROAD-
CASTING 'AND. COMMUNICATIONS be
pleased to state :

(a) whether trunk lines between Delhi,
Bombay, Hyderabad and Bangalore were dis-
rupted in the second week of September;

(b) whether inspite of the lines being down
for several days the exchange continued to
book trunk calls and thus hundreds of subs-
cribers were put to harassment;

(c) whether the attention of Government
in this regard has been invited to a Press
Report in Times of India of 12th September,
1970; and

(d) if so. the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND]IN:THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes. The New Delhi
Bombay Coaxial route was subjected to seri-
ous break-down due 1o heavy flood in Guja-
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raton 6.9.70 affecting normal communications
to Bombay, Hyderabad, Bangalore etc. from
6970t 10970 and for a few hours on
11.9.70.

{b) The Trunk Exchange, New Delhi was
informing people intending to book calls to
stations on this wrunk route about, the break-
down, and likelihood of serious delay on
calls booked to these stations. In spite of this
warning, a large number of subscribers insis-
ted on booking their calls and the operators,
according to rules had to book them.

(c) Yes.

(d) Does not arise in view of reply to
part (b) above.

Parchase of Pumps by States from
their Local Manufacturers

1544, SHRI VIRENDRAKUMAR SHAH :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether some States have started
following a practice of purchasing pumping
sets manufactured in their States only;

(b) whether the Andhra Pradesh Govern-
ment has issued an order to primary land
mortgage banks that loans should be advanced
to their farmer members for purchase of oil-
engines and electric pump sets only from the
Agro-Subsidiary Ltd. the balance being held
by oil-engine and electric motor pumpset
manufacturers in Andhra Pradesh; and

(c) if so, whether steps are being taken to
curb such tendencies on the part of State
Governments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI1 ANNASAHIB
SHINDE) : (a) to (c). The information is be-
ing collected from the State Gowvernments
and will be placed on the table of Sabha on
receipt.

Public Inconvenience due to Suspension
of Air Lifting of Post Cards

1545, SHRI VIRENDRAKUMAR SHAH:
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Will the Ministér OF INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are considering
the desirability of stopping air-lifting of post-
cards which is likely to result in a saving of
Rs. 20 crores per annum;

(b) whether a special Committee which
went into the gquestion sometime back, and
recommeénded the above step, and, though
Government had accepted the recommenda-
tion in principle, it did not implement it with
deference to the popular wish;

(c) whether the recent increase in the wage
bill of postal department has once again made
the Government to reconsider its earlier deci-
sion; and

(d) if so, Government's decision in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROACASTING. AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Government is examin-
ing a recommendation that has been made
for discontinuing the air-lifting of postcards.

(b) The Economy Sub-Committee of the
conference of Heads of P& T Circles made
the above recommendation, but no decision
has been taken by Government so far.

(¢) and (d). The question does not arise
since no decision has so far been taken.

A L R's 7.15 A. M. News Bulletin of
1oth October, 1970

1546.  SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFORMA-
TION AND BROADCASTING AND

COMMUNICATIONS be pleased to state @

(a) whether the All India Radio’s 7.15
A. M. Tamil News Bulletin of 10th October,
1970 did not make any mention about the
election of Shri T. N. Singh as the leader of
Uttar Pradesh Samyukta Vidhayak Dal on the
9th QOctober; and
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by if so. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) fa} The news was cover in
the Tamil Bulletin at 7.15 A M. on 10th
October, and also in the Tamil Bulletins on
Yth October 1970,

(b) Does not arise.

it & faafa & fad = wfeal
T @A

1547, =t swrerdix mEAl - Fan
am aar sfe #41 ag q@ FoFar
w4 f

(%) a1 wxs 7 ag glafeae =
¥ fordr 71 Frgandt 41 & 5 g@ ad Nar
¥ gearad &1 ;AT ¥ #1E F4A 4 g AR

(@) #av FTFTC A TR AT
#1 gfezm ey go A & frafa 3 fad,
w7 2o & wfeql @y & fau ga@ @<
@y

g, sfa, amnfas faww au
Agw Wavwd H er-Esl (s we-
Az frd) : (%) 197071 % saw &
T AT w1 Feqigd ATeT 40 ATE
Wz<t 29 g1 ghar g wafF  1969-70 §
42°6 wr@ HiELl =T FIEA gAT AT |
qreg sy faorer 3w § g3 s A @@
A gz-ag 1 glar s 21

(@) wadedta € Fa=, 1968
¥ g gl weiw a9 gFaieEry A
qfzqz grar fraifaa #1 o amaras 8@
St w1 faafa @At glar2 o 1970 3
T A 325 @ qEd oz |t
F fagfa &1 g7 & | ag DA go Fo,
ggaq sy wafowr, sarer, Aafo,
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faargz, sgm, shdsr, qramsg, Zafmar
9T FIE &1 @rel & 207 g1 faaia &
AT E

Loss to Standing Jute Crop in West
Bengal due to Floods

1548. SHRI TRIDIB KUMAR CHAU-
DHURI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the estimated loss of standing jute
crop in West Bengal as a result of flood havoc
in the State this vear; and

(b) whether the State Government has
asked for any increased foodgrains assistance
in terms of rice and wheat to make good the
losses that are likely to arise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It has been estimated that an
area of 3,675 acres have been damapged due
to floods.  The loss in production has been
assessed as 3,305 bales by the State Govern-
ment.

(b) The State Government have not asked
for any specific increase in foodgrains assis-
tance from the Centre to make good the
losses that are likely to arisc as a result of
the recent floods. They are attempting to
raise a second crop in the affected areas
wher aver possible and hope to make good the
loss by producing rice and wheat in these
areas. In any case, Central Government will
continue 10 supply foodgrains to West Bengal
along with other deficit States on the basis
of the overall availability in the Central pool
and the relative needs of the different States.

ardt sratEm waw, 78 feed §
AWIATAT SHAT Y
1549, =it TIAAA® aTEd © 4T S99
aqr gRate JA oz a@A & FO F4T
f& :

(%) #av 7z ®= & @R} ATAIT waq
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(m) afz &f, at #av @1 s qar
Qe WA g I oF SE gfawd @
o1 @Y & A afg agt Y gm& Fun Frow
& &
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ard! FrHrE W aRd g ) g
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F2 gfgaw wren §; 7 gfqard = i
T e A8 2 faeg  aremar s AE
2 @@ AW § smreg gt § g9 dag
#F ®1¢ fadrad area g A gEAT G
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Gaps in Agriculture in use of Irrigation
Facilities Highlighted by National
Food Congress

1550, SHRI RAJ DEO SINGH @ Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Mational Food Congress
has highlighted certain gaps in Agriculiure in
the use of irrigation facilities; and

(b; the steps Government propose to take
to remove the gaps highlighted by the Natio-

nal Food Congress ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) @ (u) Yes.

NOVEMBER 12, 1970

Hoitter Answers 196

tb) The recommendations of the Congress
have already been circulated 10 the State
Governments and concermed agencies for
appropriate follow-up action.

¥\ adtma &, gLang (qaean)
®1 wEEl ®1 ‘Aa’ & qfcomAeses
afe

1551, Y go ATo @rEwr @ &N
T ad e 581 ag FqA A IO FQ
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() #v o2 qn & 5 & aar-
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F1 A F agaran F Frv g7t grfa
g} TE?T %; EEd
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gifa & g9ma F fa=red 3ar saw faa
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"EEIT wAAwE § ea-ast (o s
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g waat w1 w1 fadm grfa adt g€ 20

(@) w= it A ma A F feart
T & @ 3¢ W famr aman 2

Preference to Local People for

Employ t by §

1552. SHRI R. K. BIRLA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it jx a fact that there isa
strong demand that preference should be given
to local population for jobs carrying upto
Rs. 500 per month:

(b} whether any formal demand has been
made by States in the matter, if so, the names
of the States and the details of the demand;
and
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(c) the reaction of the Union Government
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) :(a) Yes.

(b) and (¢). The Governments of Maha-
rashtra and Andhra Pradesh have suggested
10 the Central Government that the pay limit
of the vacancies notifiable to the Central
Employment Exchange for all-India circula-
tion, may be raised further to Rs. 500/- p.m.
while the Government of Orissa have sugges-
ted raising it 10 Rs. 600/= p. m.

The above suggestion was discussed at the
sixth meeting of the Central Committee on
Employment (a tripartite body which includes
infer-glia represeniatives of employers, wor-
kers and Central and State Governmenis)
held in July, 1969 but was not accepted.

However, the Government have accepted
in principle the recommendation of the
National Integration Council (N- I. C.) made
at its first meeting held in June, 1968 10 the
effect that “"where qualified local persons are
available from the people of the state they
should be given a major share of the employ-
ment, and emplovers should be requested 1o
give effect to this objective. as a martter of
policy”. This recommendation of N.I. C.
has been brought to the notice of the emp-
loyers in the public as well as the private
sector.

Direct Teleph line B Delhi
and Cities of Rajasthan During
Fourth Plan

1553, SHRI R. K. BIRLA : Will the
Minister of INFOR MATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased 1o stme the names of cities in
Rajasthan which are proposed to be connected
with Delhi by dnect telephone line during
the Fourth Plan 7

THE MINISTER OF STATE IN THF
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : Jwpur s already  connecied
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to Delhi on direct dialling basis from 8-9-64.
The feasibility of connecting other stations in
Rajasthan to Delhi is being examined. These
are, however, likely to be connected to Delhi
in the Fifth Plan period only.

#ew WM & 94 A fad & agmge
Az =EgT 9w § FRA S

1554, =t vio Fo Afwa : 377 gam
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ZZ1TEY, ALY 9IW W TANEA SATWAL
% AqU 3 | fawvw
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weg q3w § =l fael & e
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fawrn ¥ wvg-Ae (W) W7 fag) o (F)
s gt o
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(@) 99 dlare for & 255 99w
FEH Y4 F AT §ar Iweem 21
OF A Fez § TR gfaar wEm wH
& FEAT A AGQ A T F 1 5w a@
251 gl 9T 3@ qAg EAEA gfaa
Iyl AEN B |

(7) de1Ag FE A F AER 9T
gt giaar #1 sqaeqr & gHae A
g1 aaraw ¥ g egrAl ox FEE
gfaarai &t swgenr ot Foodt @ 9T
TA% weaTg WrAFT g1 | afz e #1 d@-
FT g at 9 faeeedt @ ar e md
Fl fawmr 1 g @ dwrfaq a2
ofd T gEaT 1

Fall in paddy Price Fixed for
Tamilnadu

1558. SHRI1 K. RAMANI : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased 1o state :

{a'] whether minimum paddy price fixed
for the Kuruvai crop in Tamilnadu has fallen
beyond the fixed rate;

(b) whether the fall has affected the small
producers seriously; and

(c) if so, the steps Government have taken
to protect the small producers’ interests 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : ta) Prices of Kuruvai crop have
not fallen below the procurement rates fixed
by the State Government.

(b) and (¢). Do not arise. The Food
Corporation o India and the State Govern-
ment are procuring whatever quantities are
offered at the procurement prives.
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Strikes in Cotton Textile Mills
in Bombay

1559. SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether he has received a detailed
report on the strikes in the cotten textile
mills in Bombay on the bonus issue in Octo-
ber, 1970;

(b) if so, the details thereof;

(c) whether Government would consider
taking steps to prevent such strikes in future;
and

(d) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REH.‘\BlL[T}\TIO‘N‘ (SHRI D. SAVIIVA-
YYA) :(a) and (b). No such report has been
reccived from the State Government.

(c) and (d). The matter fallsin the State
sphere.

Steps to Increase Fish Catch

1560, SHRI GEORGE FERNANDES :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to siate :

(a) the total quantity of fish caught by
India annually;

(b} whether Government are aware of the
views expressed by experts to the world over
that India could increase its fish caich at least
five times thereby providing high protein food
to her people:

i¢) if so, what is coming in the way of
tndia making all out efTorts to increase her
fish catch; and

d) the steps being taken to overcome the
impediments ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) The total quantity of fish
caught in 1969 was 16.05 lakh tonnes, the
average being 15 lakh tonnes for the last

5 years.

(b) Yes. Sir. Government are aware of
vast potential of fishery resources, which has
been estimated by experts as approximately
31/2to 51/2times the present fish produc-
tion.

(c) Prior to the pefiod of the five year
plans marine fishing was being conducted
almost entlirely with non-mechanised craft.
There were no harbour facilities for fishing
vessels. Trained personncl for operation of
mechanised craft were not available. Re-
sources surveys had not been conducted.
Experties in modern methods of fishing was
lacking and vesscls, engines and equipment
were not being manufactured in the country.
These handicaps are being overcome through
phased plans of development in all sectors.
As a result of ithe various developmental
measures already undertaken during the vari-
ous five year plans, fish production which was
only about 7.5 lakh tonnes in 1951 has already
exceeded 16 Jakh tonnes.

(d) The provision for fisheries develop-
ment has been  progressively increased in
successive Plans. The provision of Rs. 2.78
crores in the first piane was increased (o Rs.
9.06 and Rs. 23.38 crores respectively in the
second and third five year plans. The provi-
sion for fisheries development in the Fourth
Plan is Rs. 83 crores.

The chief measures taken so far to increase
fish production have been the introduction of
mechanised fishing on a substantial scale,
provision of landing and berthing facilities
for fishing vessels ata few ports, survey of
deep sea resources and establishment of edu-
cational training and research Institutions. In
the inland fisheries scctor, spawn production
and distribution have been organised, fish
farms and nurseries established, tanks and
ponds reclaimed for fish culture on an exten-
sive scale. and breeding techniques and imp-
roved methods of culture introduced.

Under the Fourth Plan the mechanisation
programme s being  continued. Fishing
harbours are being provided at varnous centres
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at a cost of over Rs. 20 crores. The sulvey
of off-shore and deep sea resources is being
intensified with the addition of 24 vessels to
the Central Government’s survey fleet. A
limited number of vessels is being imported.
Vessels are being constructed in the country,
and a scheme for subsidising indigenously
constructed vessels has been introduced. In
the inland sector emphasis is being placed on
production of spawn, intensive fish culture and
development of reservoirs.

While the provision earmarked for fishe-
ries development in the Fourth Plan, is much
higher than in previous Plan periods, a sub-
tantial addition to the outlay is expected to
be available from financing institutions. With
increasingly effective organisation of the fish-
ing industry and the introduction of mecha-
nised coastal and deep sea fishing vessels, the
industry is now attracting investment from
banks and other financing institutions. The
additional finances now being canalized to-
wards the industry will assist in accelerating
the pace of development.

Educated Unemployed Women

1561. SHRI M. N. REDDY :Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the total number of women in our
country who are under-graduates, graduates,
post-graduates and  professional degree-
holders;

(b) the number of women of these cate-
gories who are unemployed; and

(c) the warious schemes 1o provide
employment to these educated women of our
country ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). Available information,
s per (1) 1961 Census and (11) live register of
Employment Exchanges, is furnished in the
two attached statements.

(¢) Varnous  development  programmes
included in the Fourth Five Year Plan in the
field of agriculture, industry, irrigation &
power. transport & communication, trade &
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commerce and social services such as educa- of employment opportunities for unemployed
tion, health & family planning, social welfare persons including educated women.
etc., are expected to create increasing number

Statement No |

Female Population by Specified Educational Levels in India
according to 1961 Census

Total Female population. | Number of unemployed

Educational lesel Rural | Urban |~ Rural Urban
Areas Areas Areas Areast
I. Under-Graduates 221,299+ BY6,642 23,339+ 21,868
(i) Matriculation or Higher Secondary — 826,615 — 20,009
(ii) Technical Diploma not equal to
Degree -_ 11,070 -_ 431
(iii) Non-Technical Diploma not equal
to degree - 48 957 —_ 1,428
II. Graduates and Post-Graduoates
(i. e. University degrees or post-
graduate degrees other than technical
degrees) — 128119 — 2924
II. Professional Degree Holders
(i. e. Holders of Technical degrees or
diplomas equal to degree or post-
graduate degrees) . 39,004 - 1,138
(i) Engineering - 265 —
(ii) Medicine — 7352 — 111
(iti) Agriculture — 53 - =
(iv) Veterinary & Dairying — 17 — —_
{v) Technology -_ 60 —_ —_
{vi) Teaching —_ 25,386 —_ 578
(vii) Othzrs — 5,871 - 440

Note : The above figures exclude population of that portion of North-East-Frontier Agency
where all-India-Census Schedule was not convassed.
*For rural arcas all the educational levels above matric have been clubbed as ‘Matri-
culation and above” and scparate data for them are not available.
1The data of unemploved is restricted to the population aged 15 and above only.
Source : (1) Census of India 1961, Vol. I, Part I=C (i) Social and Cultural Tables C. LIl
Paris B & C.
(2) Census of India 1961, Vol.I. Part I1-B (iii) General Economic Tables, Tables
B-VIIl Parts A & B.
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Statement No. 11

Number of Educated Women Job-Seekers on the Live Register of
Emuol

ployment Excbanges as on 3oth Jume, 1970 Classified
by Educational Levels

SI, Ne. | Educational level Number of Women Fob-seekers on live
—— — register as on go.6.1970
1 | 2 ) 3
1. Matriculates 174,185
2, Persons who passed Higher Secon-
dary (including Intermediate/
Undergraduatzs) 44,020
3. Graduates—Total : 36,113
(i) Arts 17,829
(ii) Science 6,990
(iii) Commerce 488
(iv) Engineering 118
(v) Medicine 542
(vi) Veterinary 3
(vii) Agriculiure 30
(viii)]Law 49
(ix) Education 9,589
(x) Others 475
4, Post-graduates—Total : 6,493
(i) Arts 3,300
(ii) Science 864
(iii) Commerce 33
(iv) Enginecring 4
(v) Medicine 50
(vi) Veterinary -
(vii) Agriculture 10
(viii) Law 3
(ix) Education 2,063
(x) Others 166
Total i— 260,811

Note : The information relating to the number of educated women job-seekers who remain on
the§live register of Employment Exchanges is collected at half-yearly intervals ending
June and December 2ach year.
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Ranges of Hyderabad and Vjayawada
AIR Stations

1562. SHRI M. N. REDDY : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :
stations at

(a) the ranges of tne AIR

Hyderabad and Vijayawada;

(b) whether these stations cannot be tuned
in the moming and afternoons for proper
reception even in the State of Andhra
Pradesh; and

(c) whether more powerful transmitters
will be installed at Hyderabad and Vijaya-
wada tc enable people in different parts of
the country to listen to these stations at all
times of the day ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) The high power medium
wave transmitter at Hyderabad provides
service (day and night) within a distance of
about 185 KM to the North, 280 KM to the
East, 240 KM 10 the South and beyond the
borders of Andhra Pradesh in the West. The
medium power medium wave transmitler at
Vijayawada provides service within a distance
of about 110 KM to the North-West and 160
KM to the South-West and North-East. The
shor t-wave transmitter at Hyderabad provides
secondary service to the entire State of
Andhra Pradesh both by day and night.

(b) Reception in the State of Andhra
Pradesh from these stations is satisfactory,

(&)} There is no such proposal at present.
All India Station, Cuddapah

1563. SHRI M. N. REDDY : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether the All India Radio Station
at Cuddapah in Andhra Pradesh is onlya
relay station;
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{h) whether Government have reccived
representations to make it a full-fledged
broadcasting station; and

(¢} if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF OOMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The station is not being upgraded to a
full-fledged programme originating station
during the Fourth Plan. However, a proposal
for originating some programmes locally is
under consideration.

Progress of A. I R. Rajkot

1564, SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleasced to state :

(a) the progress since made in the ins-
rallation of All Tndia Radio’s second super-
pewer medium wave transmitter at Rajkot:

(b) by what time it is expecicd to be
commissioned;

(c) the target area of the Station; and

(d) the expenditure involved in this

project ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI LK.
GUJRAL) : (a) The main transmitter equip-
ment has ceen installed and is awaiting testing.

(b) By March. 1971,
(c) Afghanistan, Iran, Persian Gulf, parts
of Arabia, Irag and West Pakistan, Gujarat,

parts of Rajasthan, Madhya Pradesh and
Maharashtra.

(d) Rs. 227 lakhs.
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Wages of Steel Workers

1565. SHRI SHIVA CHANDRA JHA :
SHRI YOGENDRA SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is true that there has been
an agreement recently for an increase in the
wages of the steel workers; and

(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA.
YYA) : (a) Yes.

(b) The agreement provides inter alia for
a minimum wage of Rs. 240/-p. m. with effect
from 1.9.1970 for the lowest category of wor-
kers i. e.. unskilled. The above amount will
consist of Rs. 200/— as basic wage and Rs. 40/-
as D. A, at index 183 of the All India Con-
sumer Price Index Numbers for Industrial
workers (Base 1960=100).

Recommendations of Seeond Wage
Board on Sugar

1566. SHRI P. GOPALAN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) whether the attention Government has
invited 1o the fact that almost all the Central
Trade Unions have unanlmously rejected the
recommendations of the Sccond Wage Board
on Sugar;

(b) if so, the details thereof; and
(c) the reaction of Government thereon ?
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D. SANJIVA.
YYA) : (a) No.

(b) and (c). Do not arise.

Broadcasting Station for Madurai

1567. SHRI NAMBAIR : Will the Minis-
ter of INFORMATION AND BROADCAST-

ING AND COMMUNICATIONS be pleased
1o state : ’
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(a) whether the Tamil Nadu Government
has demanded of the Central Government to
esiablish a Broadcasting Station ar Madurai;

(b) if so, whether the demand has been
censidered by Government: and

(¢) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) Yes, Sir. It is not possible 1o accept
this demand for the preseni.

(c) Does not arise.
Export Price of Sugar

1568, SHRI N. R. DEOGHARE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the rates at which sugar will be expor-
ted during 1970-71; and

(b) the impact the export of sugar will
have on the internal prices 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Sugar exports are made on
calendar year basis. The estimated per tonne
f. 0. b. s. realisations from the exports made
to free world destinations and preferential
markets in 1970 are as under :—

Estimated f. d. b. s.
realisation per tonne

Rs. 696
(2) Preferential markets—
(a) US Quota (USA) Rs. 1115
(b) NPQ (UK) Rs. 855

(b) According to the present policy of
partial decontrol, a part of the production is
requisitioned at fixed prices mah;nly for distri-
bution to domestic consumers and a part
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thereof is released 10 the factories for sale in
the open marke: subject to regulation of
releases by Government. The prices of levy
sugar are fixed on the basis of the schedules
and zones recommended by the Tariff Commi-
ssion, and, therefore, these prices will not be
affeeted by the export of sugar.

Legislation to Improve Living Standard
of Handloom Weavers

1569. SHRI N. R. DEOGHARE : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased 1o state :

(a) whether Government propose to bring
forward any legislation to improve the living
standard of the Handloom Weavers in the
country;: and

(b} if so, the details of the proposal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) : (a) No. The conditions of work of
such handloom weavers as are employed in
establishmenis governed by the Factories Act,
1948, are regulated by the provisions of that
Act. The object of the Act is to provide for
the safeiy, health and welfare of the workers
in factories and to regulate their hours of
work. Similarly the Minimum Wages Act,
1948, regulates the payment of wages,
hours of work, and grant of paid weekly holi-
day to workers governed by that Act. Itis
open to the Stare Governments to extend the
coverage of the Act to Handloom Industry,
The State Governments of Kerala and Orissa
have already done so.

(b) Does not arise.

Programme for A. L. R., Nagpur on
Pattern of “Yuv Vani” of A. I R,
Delhi

1570, SHRI N. R. DEOGHARE : Will the
Minister of INFORMATION AND BRO-
ADCASTING AND COMMUNICATIONS
be pleased to state @

(a) whetlier Government propose to start
a programme at the Nagpur station of
A. L R.on the pattern of “Yuv Vani" of
A, 1. R., Delhi: and,
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(b) If so. the details of proposal ?

THE MINISEER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) No. Sir.

(b) Does not arise.

9 & geq faq & gwm @Ee @Tel
® @19 qowY

1572. = fawfa fa= : a1 @@ aa
wfw wadft ag qam 1 o F0 F:

(%) A g &1 fam = o#
gea fram #<& @ daw azedl ¥ quen
Sl

(&) afzgf, @ o a5 fam e
geedi ¥ qowe foar wav g, @ AW
FT &, AT

(m) =afz =gf, 9t % sav Fror & 7

mw, wfw, sgafos faem agn
qEETTC WA | OR-HA (s g
foR) : (F) & (7). W57 @I, A
T A eaifaiyal, ear Fearawt, sfy
qeq ATAlT a9t =q gafaw sfawifai
famfat £1 sam # @ gu =4 w1 A-
79 geq fraffia feamr smar 21 == fom
9y g&x # Wt 7+i g€ § % avwe A
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a1 1 mefe gewfem § 9.4 sfawa 3 wars
0.1 sfawm #t afg o afagea (sfifaam)
Ftufw & 536 9% ofg fagea & T
#2 6.6 9% wfq feaze w¢ faav mar 31
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Fadl fagre & FIEE quret # QW
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(iii) asft oaass & afafem 2fal
F1 sqaedr 1 1) 2

Non-Deposit of Employees’ Pro-
vident Fund Dues by Employers
in West Bengal

1574. SHRI JYOTIRMOY BASU : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether some of the unexempted
establishments covered under the E. P. F.
Act, 1952 have failed to deposit the Provident
Fund dues and as on the 31st March, 1970
such csiablishments were in default of pay-
ment of Provident Fund ducs amounting to
Rs, 14°67 crores;

(b) if so. for how many wears these
unexempted establishments had failed 1o de-
posit their dues: and  whatsteps had been

taken by the Department concerned to realise
the dues;

(c} the names of the establiahments
against whom recovery cases and criminal
cases for breach of trust had been instituted up
to the 31st March, 1970;

(d) the names of establishments which
had been given punishment up to the 3ist
March, 1970 and the nature of punishment
given in each case; and

{c) what further action, is being contem=
plated by Government in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
¥YA): The administration of the Employees’
Provident Fund is the concern of the Central
Board of Trustees, an aulonomous organisa-
tion under the Employees’ Provident Funds
Act, 1952, and is not the direct concern of the
Government of India. The Provident Fund
Authorities have reported as under :—

{a) 1o (d), As on the 31-3-1970, a
a sum of Rs. 14'69 crores was due from cer-
ain unexempted establishments on account
of provident fund contributions.



217 Written Answers

The yearwise bieak-up of the establish-
ments which failed to deposit their dues as on
31-3-1970 (ogether with their names, and
details of recovery and prosecution cases
instituted against them, as also the nature of
punishment awarded is not readily available.
The numbers of establishments in default of
payment of contributions and payment of
administrative charges as on 31-3-1970 were
8,400 and 7,232 respectively. A  statement
giving certain particulars of uncxcmpted
establishments which were in default of
payment of Provident Fund contributions
amounting to Rs. 1 lakh and above as on
31.3.1970 is laid on the Table of the House.
[Placed in Library. See No. LT—4322-A/70],

Legal action by way of prosecution/recos
very proceedings. has been initiated in
consultation with the concerned State Gov-
ernments against most of the defaulting
establishments. Criminal cases for breach of
trust have also bee n initiated an the Courts of
law against certain defaulting employers. As
regards tne Public Sector Undertakings. the
matter has been taken up with the concened
State Governments and the authorities at
the Centre. In respect  of establishments
which have gone into liquidation. the claims
are pending before the Liguidators. Certain
establishmcents have entered into agreements
for paying arrears alongwith current dues
agcording to the schemes of payment settled
with the State Governments / Employees’
Provident Fund Organisation.

te) It is proposed io amend the Emp-
loyees’ Provident Funds Act, 1952 (o provide
for stringent penalties against employers of
defaulting  establishments. Certain  propo-
sals in this behalf are under examination.

Unauthorised Installation of Telephones
and Non-Payment, of Telephone
dues by Ministers and Officers

1575. SHRI JYOTIRMOY BASU : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICAT-
IONS be pleased to state:

(a) the namcs of Ministers and Gazeted
oflicers, both at the Centre and in the States,
against whom there are complaints of unau-
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thorised installation of telephones and non-
payment of telephone Bills for a long period:

(b) the amount remaining unrealised till
date on account of telephone bills, from each
Central and State Govinment Minister and
Gazetted Government officers; and

(c) the action, if any, taken for the realisa-
tion of the dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH}) : (a) The information regar-
ding complaints, if any, of unauthorised
installations is being collected and will be
placed on the Table of the Lok Sabha.

So far as the complaints regarding non-
pavment of telephone bills for a long period
are concerned, tclephones provided for
Ministers and Gazeited Officers of the Central
and State Governments are against the
account of the Central Government or the
State Governments concerned and the bills
for these telephones are to be settled by the
respective  Governments and not by the

‘Ministers or Gazetted officers as such. Hence,

there can be no complaints about non-pay-
ment of bills against the Ministers or Gaze-
tted Officers.

(b) As already slated, there are no
outstandings against the Ministers or Gaze-
tted Officers of the Central and State Govern-
ments as such. However, the outsandings
against all Central and State Government
Departments as on 1.7.70 in respect of bills
issued upto 31.3.70 were Rs. 3°13 crores.

(c) Actions, such as personal contact,
correspondence, reminders and in the last
resort disconnection of telephones which are
in default have b2en taken with a view to
cficet recovery of the outstanding bills.

Applications pending for Telephonc
connections at Nagpur under “Own
Your Telephone” Scheme and
on Rental Basis

N. R, DEOGHARE : Will
of INFORMATION AND

1576. SHRI
the  Munister
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the pumber of applications for tele-
phone connections pending in Nagpur under
“Own Your Telephone” Scheme and on
Rental Basis;

(b) the maximum and minimum period
for which the appiications had been pending;
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and

(c) the steps being taken to provide the
telephone connections specdily ?

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a)

Applications pending under OYT 11
Applications pending on Rental

as on 30-6-70

BRSIEE uansinss snnvsraviuanssismmsasnsisis SIS
(b) Maximum period— 5 months.
Minimum period— 10 days.
(c) Telephone connections are being

provided wherever technically feasible. There
is shortage of cable pairs in some areas
rendering provision of connections in these
areas technically non-feasible. Arrangemsnts
are being made to lay new cables in such
localities.

Applications pending for Telephone
connections at Koppal, District
Raichur, Mysore State

1577. SHRI §. A. AGADI: Will 1he
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to siate :

(a) whether it is a fact that a large
number of applications for new telephone
connections at Koppal, Raichur District in
Mpysore State, are pending for the last many
years and the expansion of the capacity of
the Telephone Exchange, Koppal, is also
pending for a long time;

(b) whether any decision has been taken
to expand the present capacity of the Koppal
Telephone Exchange and if so, when:

(c) whether it is alsoa fact thal a non-
Technician has been appointed to take up the
erection of the expansion work and that he
has been forced to go on long leave;

(d) if so, the details thereof; and

N
(c) when the expansion work  will be
completed and commissioned ?

THE MINISTER OF STATL IN THE
MINISTRY OF JNFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Yes.

(b) Yes. The expansion of the cxisting
100-line exchange to 200 jines was sanctioned
in March, 1968,

(c) No.

(d) Docs not arisc.

(¢) The expansion work is expecied to be
completed and the equipment commissioned
by the middle of 1971-72.

Gain in Weight by Tiger ‘Dalip’ at
EXPO-70 Osaka

1578. SHRI S. A. AGADI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Tiger ‘Dalip’ of the Delhi
Zoo who was sent to EXPO-70 at Osaka has
gained in weight by 40 Kgs. within six
months;

(b) whether this shows the jnadequate
feeding of the rare amimals in the Delhi
Zu0; and



221 Written Answers

(c) if so. the action being teken with
details thereof in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIE
SHINDE) : {a) Yes Sir. Tiger ‘Dalip’ h:od
gained about 35 Kgs,

(b) No Sir. All the animals including
white tigers are given adequate diet in the
Delhi Zoological Park.

(¢) Does not arise.

Grant to Jammu and Kashmir and
Other States for Farm Projects

1579. SHRI S. A. AGADI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whetheritis a fact that recently an
amount of Rs. 6 crores has been granted to
the Jammu and Kashmir Government in
addition to the State’s Plan Allocation for
specific Farm Projects by the Union Govern-
ment;

(b) if so, on what basis and whether any
similar grants have been sanctioned to other
States; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

{b) and (c). Do not arise.

World Bank Assistance for Agricul-
tural Schemes in Mysore

1580. SHRI S. A. AGADI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the Govern-
ment of Mysore has submitted some schemes
for raising the agricultural production in the
State with the assistance of the World Bank
at an estimaied cost of about Rs. 84 crores;
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(b) whether these schemes have been
approved and forwarded to th: World Bank;

(c) if so, the details of the Schemes sub-
mitted by the Government of Mysore and
those forwarded to the World Bank; and

(d) whether any indications have been
received from the Agricultural Credit Mis-
sion of the World Bank that visited Mysore
State during June, 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COQOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes. Sir.

(b) to (d). Theproject report is being
finalised, for presentation to the World Bank.

Cancellation of Licence of M/s.
Indian Agro-Machines for Manu-
facture of RS-0g Tractors
in Hyderabad

1581, SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state whether in view of
the universal complaints about the failure of
the RS-09 Tractors in India, Government
propese to revoke the jlicence given to M/s.
Indian Agro-Machines for the manufacture
of these tractors in Hyderabad ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHR1 'ANNASAHIB
SHINDE) : M/s. Indian Agro-Machines,

Delhi have so far not been granted an Indus-
trial Licenceland the question of its revoca-
tion does not arise.

The scheme of M/s Indian Agro-Machines
for manufacture’of RS-09 tractors was appro-
ved provisionally on 9.6.69 by the Licensing
Committee during the period the! industry
was exempted from the Licensing provisions
of the Industries (D & R) Act, 1951, There-
after when the industry was again brought
under the scope of Licensing provisions on
19.2.1970, the companay,jisubmitted their
application for grant of an Industrial Licence,
As the tractor proposed to be manufactured
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by them had a different engine and other
changes and the tractors imported with the
changes have not been well received, and as
this aspect is under further investigation, the
consideration of their application has been
deferred till investigation is completed and
modifications suggested by the Traclor
Training and Testing Station, Budni are in-
corporated therein. The application of the,firm
was placed before the Licensing Committee at
its meeting held on 31.8.70 in the Ministry of
Industrial Development and Internal Trade.
Final decision in this regard is awaited.

Sugar stock and Credit facilities to
Sugar Industry

1582, SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ,

(a) the stock of sugar carried forward by
the sugar factories at the end of the scason
(September, 1970) and its valuc;

(b) the stocks likely to be with the fac-
tories at the end of next season;

(c) whether the industry had approached
the Central Government and the Reserve
Bank of India for adequate credit facilities
to maintain regular payments to sugarcanc
growers; and .

(d) if so, the reaction of Government
thereto ?

'I"'HB MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINM-
DE) : (a) The closing stocks of sugar with the
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sugar factories at the end of 1969-70 season
(30th  September, 1970) were 2083 |lakh
tonnes, valued at about Rs. 26D crores, excl-
uding excise duty.

(b) The stocks will depend upon produc-
tion, consumption and exports during the
year. It is difficult to give any firm estimate
at this stage.

(c) The Indian Sugar Mills Association
hed ap proached the Central Government for
increased credit facilitics.

(d) Instructions have already been issued
by the Reserve Bank of India to all scheduled
Commercial Bank in this regard.

Memorandam By Indian Mine

Managers’ Association

1583, SHRI HEM BARUA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased 10 state :

(a) whether the Indian Mine Managers’
Association has submitted a memorandum
1o the Government;

(b) if so, the contents of this memoran-
dum; and

(c) the steps being taken to meet the
demand of the Mine Managers’ Associa-
tion ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA):(a): Yes.

(b) and (). A statement is attached.
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Sta'rment
s | Main points raised in the Memorandum | o
No. of the Indian Mine Manager's i Action taken
Assoriation. |
: _ o jmm—e I ———
1| 2 ’ 3
1. Al_'nendmem of sections 17 and 18 of the ~ The proposal i*;__being processed along
Mines Act, 1952 relating to duties of  with other proposals for amendment of lh:
owners agents and managers. Mines Act.
2, F_rcc treatment of managers and Super- In view of the present acute financial posi=
visory S}aﬂ' at the hospitals run by the tion of the Fund, it is not considered feasible
s (éoal Mmg Lal:four Welfare Fund. to enlarge the existing Coverage.

- Grant of Gratuity- A proposal for introducing a gratuily
scheme -to cover ‘workmen’ employed in
coal mines is being processed in consultation

4. Compensation under the Workmen” wih the mimm'ies wn“med" i i
o e ation Aft orkmen’s The matter is under oons_lderatrcln in the
- context of the recommendations of the Na-

tional Commission on Labour who have
recommended that there should be no wage
limit for eligibility for coverage of workmen

s . o under this Act.

. Representation on tripartite bodies; Representations on tripartite bodies, like
the Indian Labour Conference, Standing
Labour Committee and Industrial Committees.
isvestricted, under the tripartite conventions
to the Central and State Governments and
the Employers' and Workers' Organisations.
However, the Mine Managers™ Associations are
associated with the Industrial Committee on
Coal as observers. The question of separate
representation to Minc Managers on the
Industrial Committee on Coal Mining Wwas
discussed at its 7th Session held at New Delhi
in April, 1960. It was agreed that “the exist-
ing practice of inviting representatives of
mine managers as special invitees, advisers
and observers, whenever it was considered
necessary, was adequate and should be con-

tinued."”
6. R‘eston}tnon of law and order in the This is receiving the constant attention of
mines situated in the eastern part of the  the State Governments concerned.
country-.
7. _Abolition of compulsory imprisonment The Mines Act contains no provision for
in case of repeated violations. compulsory imprisonment merely for penal-

ising repeated coniraventions.

Persons employed in managerial and admi-
nistrative capacity are cxcluded from the
scope of the Industrial Disputes Act, 1947,
There is no present proposal to amend the
Act so as to bring managerial personnel also
within the ambit of the definition of the term
‘workmen’.

8. In-security of service.
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Suggestion Regarding Industrial
Relations

1584. SHRI P. VISWAMBHARAN : Will
the Minisier of LABOUR AND REHABI-
LITATION be pleased to State :

(a) whether anv suggestions has been
made regarding doing away with the 3rd
party intervention in the industrial disputes
and restriction of i0 per cent of membership
of the plant to be registered under the Trade
Union Act; and

(b} if so, whether Government have taken
any steps in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) The National Commission
on Labour has recommended that the mini-
mum number required to start a new union
should be raised to 10 per cent (sibject to a
minimum of 7) of regular employces of a
plant of 100, whichever is lower. The ques-
tion of collective bargaining on a bilateral
basis, vis-a-vis third party intervention, with
particular reference to the role of the State,
in indusrial disputes, was also considered by
the National Commission. While the Commi-
ssion reCognised that inCreasingly greater
scope should be afforded to the process of
collective bargaining, it made no suggestion
for doing away with third party intervention
where required. The Standing Labour Commi-
ttee, which considered the recommendations
of the Commission in July, 1970, did not
also envisage complete elimination of third
party intervention in industrial disputes; the
Committee, however, endorsed the Commi-
ssion’s recommendation in regard to the
minimum membership strength of unions for
registration.

(b) Further action on the recommenda-
tions of the National Commission on Labour
is being processed in the light of the delibe-
rations of the Standing Labour Committee.

wEQ w3W H A Lo wd e
T &1 T

1585, #1 7o Ho FMMT: a1 gET
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AW AN HIT AT Hefl ag FA A
T &4 fa

(F) 371 g7 7e7 3w & fafws
el § @7 wE & wew d1F oW v
TAET FTA A TFEAT AT FH X
fasre 72 @ &;

(7) afz gf, @t w7 we & A @
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(7) 7 7% g veava femfaa 2@
STy ?

AT AYT AT AEHTAG T HAC
fawm & wow-aeRt (st Wi fag) @ (F)
EUEAN

(&) A% g & & few o eqdl ¥
ITH ATAY g & § 2y o eqvdl, & fag
#idr srafan gfaard srow fog om
T q&qT 2 :

L] |
1. wiqra 1. =T
2. R 1, sEAzTaE
2. F=wmA
3. sigrE
4, g%
5. AT
6. mrfa=w
7. gAr
8. @
3. wgagr 1. FaAl
4. F=At 1. J@9gY

(m) Tt 1973 ¥ @R 9
F T fair smdir)
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Foreign Money in Indian Journalism

1586, SHRI YASHPAL SINGH :
SHRI SHIVA CHANDRA JHA :
SHRI H. AJMAL KHAN :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

-

(a) whether the inguiry into the roie of
foreign money in Indian journalism has been
completed; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : (a) and (b). A comprehen-
sive inquiry has recently been made into the
role of foreign money in Indian Journalism.

Government are contemplating legislation
1o cope with the problem.

Scheme Dry Farming in Rain-Fed Areas

1587. SHRI DEORAO PATIL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have framed any
scheme to improve conditions of dry farming
in rain-fed areas without assured irrigation,
where low moisture precipitation and concen-
tration do not allow an optimum plant
growth for economical operation; and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Scheme envisages 24 Demonstra-
tion-cum-training Pilot Projects during the
Fourth Plan. These projects will be located
around the 24 main and sub-research centres
of the 1. C. A. R. to begin with, during 1970-
71, 9 projects in the States of Andhra Pradesh;
Gujarat, Haryana, Madhya Pradesh, Maha-
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rashtra, Mysore, Rajasthan, Tamil Nadu and
Uttar Pradesh have been sanctioned.

During 1970-71, the area to be covered
under each project will be 2,000 acres, which
will subsequently increased to 8,000 acres by
1973.74,

The physical programmes will constitute
soil-conservation. land development, improve-
ment in village and soil management, water
harvesting practices, addition of organic
matter including plant nutrients, introduction
of new short duration, photo-insensitive
varieties, multiple cropping. introduction of
Animal Husbandry Programmes including
development of grasses and‘foddcr crops etc.

Incentives in the shape of loans and grants
for various operations involved and for
inputs, have been provided.

A sum of Rs. 20.00 crores has bzen eafl-
marked to implement this scheme during the
4th Plan period. For 1970-71 a sum of
Rs. 2.00 crores has been budgetied.

s & 7eg fafraa $7@ & A

1588. =it mgruiw fag wredh - Far
ara @ e vt 7z Far FFOFA0
Far s :

(%) TewrT 7 far arTT O= AigwEA
FT A qeq 80 %o &fy fagea fafemm
fam § afF ava fasel &1 avma g2
250 %o afa fazza ¥ wfus

(@) #ar tardla # GarER 7 F
gehre &1 faa ¢ ; o

@smamgRtaaifs v faaea
araEr A fawed s & o SAT A1
mar gt g & @ afz e w2
At A AT AN THF! FIAT o ¥o
sfa fagzsr g1 X afz gf, @ Aardla
% faa fegzd co e fafvaa &0 71 wm
Froow g ?
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g wfa, amafos fas@ a@
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gary fawm § weg-wat (s wzbeg) -
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Consumption of Fertiliser and Steps to
Dispose of Accamulated Stock

1590. SHRIS. R. DAMANI :
SHRI D. N. DEB :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the actual production and consumption
of fertilisers during last year in the country;

(b) how much of it was met from indi-
genous production and how much by imports;

(c) the reasons for the reported stock-
piling of large quantities of indigenous
fertilisers for more than 2 yecars with produ-
cers and marketing soCieties; and

(d) the steps Government have taken to
make use of these stocks before Tesorting to
imports ? .

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CQOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The actual production and
consumption of fertilisers during 1969-70 in
the country was as follows :

Nitrogen  Phosphates Potash
(N} (Pzo35) Kzo
(In lakh tonnes)
Production T.16 222 Nil
4.35 1.78

Consumption 13.98
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(b) All the potash consumed was_met by
imports, as there is no source of production
of this nutrient in the country. The actual
domestic production of nitrogen (N) and
phosphates (P205) each in 1969-70 amounted
to approximately half of the total gquantities
consumed. The other half of the consumplion
was from imports.

(¢) Itisnota fact that indigenous feru-
lisers have bern stockpiled in large quantities
wilh producers and marketing societics. Some
quantities of fertilisers are, however, réporied
have remained unsold with the States. This is
e mainly due to lack of adeguate farm credit,
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inadequate promotion work and the unfavour-
able weather conditions in some States.

(d) The Government have taken into
consideration all the stocks available in the
country along with the estimated production
in assessing the total availability of fertilisers.
Imports have been planned only to the extent
the stocks and domestic production fall short
of the total requirements as indicated
by the States. Assessment of requirements is
made twice a yvear so0 as to tailor imports to
emerging needs.

Import of Tractors during 1g970-71 and
their Manufacture

1591. SHRI S. R. DAMANI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

{a) the number of tractors to be imported
during the current year and their approximate
value;

(b) the sources of their import and the
arrangements made with suppliers for after
sale services;

(c) whether, in view of the huge demand
for tractors, joint discussions have been held
between his Ministry and the Ministry of
Industrial Development for  accelerating
tractor production in the country; and

(d) if so, the decisions taken and if not,
the reasons for the lack of a coordinated
approach in this vital item ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION  (SHRI  ANNASAHIB
SHINDE) : (a) and .b). It was decided to
import 35,000 tructors against the require -
ments for 1969-70. Of these, contracts for the
import ol ‘28,000 rractors have since been
concluded between the 5. T. C. and the
various foreign  suppliers  as  indicaled
bulow 1=
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Name of the country Make of Tractor
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Number of tractors

Price per traclor
to be imported Rs.
G.D. R. RS-09 7,000 9,350 (C&F)
Czechoslovakia Zetor-2011 (SKD) 2,500 10,007 (C&F)
Zetor-2011 (SKD) 1,000 10,957 (C&F)
Rice Special
Zetor-2011 Rice 2,500 11,467 (C&F)
Special (fully built)
Zetor-5511 (fully built) 1,000 17,680 (C&F)
Rumaina U-650 3,250 19,650 (C&T)
U-651 750 21,750 (C&F)
Russia Byelarus 2,500 13,500 (C&F)
Poland URSUS-328 (PKD) 3,000 7,100 (C&F)
URSUS-335 2,000 11,800 (C&F)
Yugoslavia IMT-555 650 « 15557 (C&F)
U. K. Ford-3000 850 20,610 (C&F)
International B-276 1,000 15291 (C&F)
28,000

*Imports suspended.

Negotiations for the remaining are under
way. As to the after-sale service to be rendered
to the actual users, a provision has been made
in all the purchase contracts with the foreign
suppliers whereby they are reguired to depute
their technical experts to stay in India during
the guarantce Period. The various Agro-
Industries Corporations through whom the
tractors are to be sold, have also been told
specifically to render after-sale service.

(¢) Yes, Sir.

(d) In order to increase the production ef
iracters, the following decisions have beer
takea from timeto time :—

(i) As tractors are included in the list
of priority industries, Government
have becn able 1o meet the full
requirements of foreign exchange
of tractor manufacturere for import
of components and raw materials
in accordance with their phased
manufacturing programme, Subject
to availability of foreign exchange,
they are also allowed 1o import
packs with lower deletions to enable
them to increase their production.

(ii) All tractor manufacturers are being
assisted by the grant of import
licence for additional capital goods
required for achieving their licended
capacity.

(iii) The existing manufacturers are
being encouraged to expand their
installed capacity.

(iv) Several schemes for the establish-
ment of new units for the manu-
facture of tractors have been ap pro-
ved er are being approved.

High Yielding varieties Pregramme for
Cettom, Oilseeds and Sugarcame

1592, SHRI S.R. DAMANI : Will the
Minister of FOOD AND AGRICULTURE be
pleased to state:

(a) the names of the States and the acreage
of laod under cotton, oilseeds and sugarcane
brought under high yielding wvarieties progra-
mme; and

(b) the reasons for not paying attention to
these crops ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The position of high yielding
varieties programme in respéct of cotton,
oilseeds and sugarcane is as follows :—

COTTON :

The area under Hybrid-4 in Guijarat State
has been increased from 4,000 hectares in
1969-70 to 20,000 hectares during the current
season. This hybrid is also being tried in other
States to ascertain its suitability.

OILSEEDS :

Two high yielding short duration varieties
of Castor, a mutant called “Aruna” and a
hybrid named “Gujarat Castor Hybrid-3"
(GCH. 3) have been evolved in Andhra
Pradesh and Gujarat respectively, during
1968-69. The coverage under these varieties
is as follow :

State Variety Area ( Hectares)
1969-70  1970-71
(Coverage) (Target)
1. Andhra Aruna 6,000 21,000
Pradesh
2. Gujarat GCH.3 4,000 5,000
3. Mysore Aruna 1,391 4,000

SUGARCANE :

Almost the entife area under sugarcane in
the country is covered by approved/high
yielding varieties of sugarcane.

(b) Docs not arjse.

Distribution of Proceedings of Consulta-
tive Committee Attached to different
Minister by P. 1. B.

1593, SHRI H. N. MUKERJEE : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased lo state :

+ {a) the basis on which the Press Informa-
tion Bureau collects and distributes alleged
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reports of proceedings of the Consultative
Committees attached to different Ministries;

(b) whether it is a fact that such proceede-
ings had been intended to be confidential;

(c) the principle on the basis of which the
names of numbers, participating in the dis-
cussions of the said Committees, are menti-
oned and omitted; and

(d) whether there are anv authoritative
guidelines in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 1.
K. GUJRAL) : (a) Afier every meeting of
a Consultative Committee, unless otherwise
decided by the Committee or the Ministry
concerned, the departmental publicity officer
of the Press Information Bureau attached to
the Ministry issues, in consultation with the
Ministry, a handout for the Press on the
proceedings or he or a spokesman of t he Mini-
stry other than the departmental publicity
officer briefs the Press orally.

(b) The proceedings are not open to the
Press.

(c) While the gist of the views expressed
are made available to the Press, the members
expressing these views are not gencrally
identified either in the handouts or in oral
briefings.

(d) Apart from the above conventions
which are followed, there are no other specific
guid etines.

tation of J lists in Press

Council

Repr

1594, SHRI SHIVA CHANDRA JHA :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of INFORMATION

AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state =

(a) whether in the new constitution of the



239 Written Answers

Press Council no representatives of the work-
ing Journalists have been taken:

(b) if so, the reasons therefor; and

(c) if not, the details of the nominees in
the Press Council and to whom they repre-
sent ?

THE MINISTER OF STATE IN THE
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MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) to (¢} . In accordance
with the provisions contained in Section 4 of
the Press Council Act, 1965, the Nominating
Committee nominated the persons named
below on the Press Council of India which
was reconstituted] accordingly with effect
from October 1, 1970 :—

Shri Justice N. Rajagopala Ayyangar—Chairman.

Swma Vs W=

SRE

. Shri Kuldip Nayar
- Shri R, Madhavan Nair
. hri T. A. Subramaniam

Shri Ratanlal Joshi

. Shri A. K. Jain
. Shri Jang Bahadur Singh

. Shri Chandrakant F. Shah
. Shri Sailen Chatterjee

. Shri N. B, Lele

- Shri B. K. Jmln

ShriC L. Suri
Shri R. Rangarajan
. Bhri K. V. Ramakrishnan

. Shri G, Narasimhan

Shri R. G. Baruah

+ Shri Durga Das

. Shri N. B. Parulekar

. Shri N. Tiwarj

. Shri P, R. Ramakrishnan

. Shri G. G. Mirchandani

. Professor Tapas Mazumdar
. Shri Suraj Parkash Gupta

. Professor K. R. Srinivasa Iyengar
. Shri Surendranath Dwivedy
. Shri Anantrao Patjl

. Shri Ganga Sharan Sinha

Thus working journalists

e “"‘-'*‘f—‘"——" e —

Members from among the Working Journa- 4 lists-
Editors (English Newspapers). Sec. 4 (3) (a).

Members from among Working Joqrnalists-Edilors
(Indian Language Newspapers). Section 4 (3) (a).

Members from among Working Journalisis other
than Editors. Section 4 (3) (a).

Members from among persons who own or carry on
the business of management of newSpapers. Section
4(3) (h).

} Members from among persons who managc news
agencies. Section 4 (3) (c).

Members nominated by the University Grants Com-
mission, the Bar Council of India and the Sahitya
J Academy respectively. Section 4 (3) (d).

1 Members nominated by the Speaker from among

?Members of the House of the People and the
Chairman from among Members of the Council of
States respectively. Section 4 (3) (e).

have got full
representation in the reconstituted Council in
accordance with the provisions of the Press
Council Act.

Opening of Post offices in Madhubani-
Darbhanga, Bihar

1595. SHR1 SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND

BROADCASTING AND COMMUNICA-
TIONS be pleased to State :

(a) the number of new post offices opencd
inthe Madhubani sub-division (Darbhanga
district, Bihar) since July, 1970 and their
location;

(b) the number of pending cases for open-
ing of post offices and their location; and
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() whether the Mahadeomath post office
been upgraded; if so, when and if not, the
reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF [INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) Only one extra depart-
mental branch post office has been opened
at Shyam Sidhopunder in the Madhubani
sub-division of Darbhanga district of Bihar
since July, 1970,

(b) Thirty six proposals for opening of
post offices at Chandradih, Bardpur, Haripur
Baksit, Jai Nagar Barh, Churi, Bihar-pur,
Sundar Vijagit, Jhotki. Beluri, Balia, Hatka-
ria. Inarwara, Basaha, Chunapati. Hasner,
Bagraha, Jhaher, Baman, Natirbela, Sisauni,
Ganjali, Chandharana Parsa Bijen, Banki,
Sisauna, Rahua, Sangram. Sokhrawan, Samb-
huan. Mirzapur, Chhachha, Belahi, Chera-
patti, Pouni, Sukhbasi, Barsam and Haider-
pur in Madhubani sub-division of Darbhanga
district are being examined by the Postmaster
General, Patna. Orders for opening 2 post
office at Khajuri have already becn issued by
the Postmaster General. Patna on 3-11-1970
and this post office is expected to be opened
shortly.

(¢) The proposal for upgrading the status
of Mahadeomath extra departmental branch
post office into that of a departmental sub
post office is being examined by the Senior
Superintendent of Post Offices. Darbhanga

Division.

Gratuity Scheme for Coal-Mining
Industry

1596, SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{a) whether Government have come toa
final decision as to the date from which the
scheme of gratuity will become actually ope-
rative in the coal-mining industry; and

(bY whether heis aware that the delay
benefits the employers to the detriment of
the interest of the workers ?
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b) . The matter involves
legislation and is still being processed in
consultation with the Ministries/Departments
slt_:tnc!:tmcd, Efforts are being made to expe-

ite it.

Supply of Seeds of Improved variety
to Members of Parliament

" 1597, SHRI H. N. MUKERJEE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the reasons for the special arrange-
ments by his Ministry for the supply of seeds
of improved varieties to Members of Parlia-
ment;

(b) whether there are special circum-
stances warranting the said Members not
having to be in the queue like the rest of our
citizens;

(¢) since when the epecial facility been
given; and

(d) whether the said Members are requi-
red to assist Government by giviDg reports
regarding the results quantitative and guali-
tative of the sowing of such seeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) The National Seeds Corpora-
tion has opened a counter in Krishi Bhavan
with effect from the 14th November, 1969 for
the sale of seeds of improved varicties avai-
lable to the Members of Parliament more
conveniently.

(b) Only seeds of such varietics as arc also
being distributed to the public are sold on
this counter. No special treatment is accor-
ded to M. Ps in the matter of sceds which
are not put in the market for general distri-
bution.

(¢) The National Seeds Corporation’s

counter was opened on 14,11.69,

(d) No, Sir,
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Scheme to belp Small Farmers for
development of land

1599. SHRI BASWANT : Will the Minis-
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ter of FOOD AND AGRICULTURE be
pleased 1o state :

(a) whether any scheme has been prepared
to develop the land of small farmers;

(b) whether it is a fact that there is less
of production because of the uneven land;

(c) whether there is any proposal to pro-
vide grants to small farmers for levelling
their land and for digging of wells and tube-
wells etc. for irrigation: and

(d) if so, the details thereof and the time
by when the scheme is likely 1o be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FQOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE) : (a) to (d). Development of land
would help in-increasing production. There
is no gencral scheme for development of land
of small farmers as a whole in the country.
However, the two Central Sector Schemes
which have bezn launched during the Fourth
Five Year Plan to assist potentially viable
farmers and Marginal Farmers to improve
their production prospects and income, take
into account the need for development of
land by minor irrigation, land levelling etc,
Specific schemes have been drawn up in each
of the project areas selected for implementa-
tion of these two Central Sector Schemes to
assist small farmers to construct wells, tube-
wells and to develop their land.

In the case of small farmers scheme, assis-
tance to the extent of 25% of the cost of
improvement of land 1S being provided as
subsidy in most cases. In the case of margi-
nal farmers, whose repaving capacity is cons=
siderably lower an increased rate of subsidy
at 33-1/39% has been allowed. Measures have,
however, also been taken to cnsure that the
Agro-Industries Corporation and other Go-
vernment Departments undertake improves
ment of land such as levelling, liming eic.
onthe fields of the small farmers at subsi-
dised rates on custom service basis.

46 SFDA projects are expected to be
implemented under small farmers scheme and
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40 projects under marginal farmers scheme,
in various paris of the couniry during the
fourth plan period. In each project under
SFDA a sum of Rs. 1.5 crores would be spent
in the Central Scctor whereas in the case
of a project for marginal farmers, a sum of
Rs. 1 crore would be spent. A major part of
this outlay is being utilised for land devclop-
ment schemes such as minor irrigation, land
levelling Custom service etc.

Conference of State Ministers for
Cooperation held at New Delhi

1600, SHRI RABI RAY : Will the Minis-
ter of FOOD AND AGRICULTURE be
pleased to state : \

(a) whether it is a fact that a Conference
of State Ministers for Cooperation met at
New Delhi on the 24th October, 1970; and

(b) if so, the decision taken in the Con-
ference to develop the cooperative movement
of the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION {SHRI JAGANNATH
PAHADIA) : (a) Yes Sir, The Conference met
at New Delhi on the 23rd and 24th October.
1970.

(b) The Conference noted the significant
progress recorded by cooperatives and con-
sidered various measures (o enable coop-
eratives to provide massive credit support to
agricultural  development programmes and
for expanding infra-structural facilities for
supply of inputs. processing, storage and
marketing of agricultural products. The nzed
for consolidation and strengthening of the
consumer cooperalives in View of their impor-
tance in stabilisation of prices was underlined.
The Conference laid special stress on effctive
implementation of various measures already
initiated for rationalisation of cooperative
structure, streamlining of policies and pro-
cedures, improving efficiency of cooperatives.,
intensifying the programmes for cooperative
education and training and development of
cooperatives as a well-knit peoples’ move-
nient. In particular, the Conference focussed
attention on the cooperatives providing ser-
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vices and facilities to the Scheduled Castes/
Scheduled Tribes and other weaker sections
of the community for income and employ-
ment opportunities and on raising the tempo
of activities of cooperatives in the eastern
region of the country and in Rajasthan where
the movement is comparatively weak.

12,02 hrs.
RE : QUESTION OF PRIVILEGE

MR. SPEAKER : Now, we shall take up
the calling-attention notice.

= foawm W (wEEl) ;e wgt-
g, AT qIFE AT ATET 21

MR. SPEAKER : Point of order on what ?
=} frawer W1 ®9 25 & WrEEd |
MR. SPEAKER : On what subject ?

ot foaww o & 3 e gfem
et & fams o fafasm &1 A=
A F gIEA w@r

MR. SPEAKER : 1 am sending it to the
Department, and as soon as [ hear from the
Department, [ shall considerit, and I shall
let the hon. Member know about it.

12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Forxiox Bases i1x ToE INplay OcEaw

SHRI SHRI CHAND GOYAL (Chandi-
garh) : T call the attention of the Minister of
External Affairs to the following matter of
urgent public importance and I request that
he may make a statement thereon :

“The reported move by the Government
of the USSR, Britain and USA to secure
bases in the Indian Ocean.”
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THE MINISTER OF EXTERNAL AFF-
AIRS {SHRI SWARAN SINGH): Govern*
ment have noted with concern recent reports
about the establishment of military bases by
outside powers in the Indian Ocean.

2. The information at present available
is that the British Government has had cer-
tain communications and staging facilities
in the Indian Ocean area. The U. K. and
U. 8. Governments concluded an agreement
in 1966 1o create similar facilities on certain
islands in the British Indian Ocean Territory.
Our views opposing the creation of these
facilities have been communicated to the
two Governments and have also been stated
repeatedly in this House, According to our
information the Sovict Government have no
military bases in the Indian Ocean area.

3. The recent Summit Conference of Non-
aligned nations held in Lusaka in September
1970 considered the situation in the Indian

Occan and adopted the following declara-
tion —

“Calling on all Stales to consider and
respect the Indian Qcean as a zone of
peace, from which great power rivalries
and competition as well as bases con-
ceived in the context of such rivalries
and competition, either army, navy or
air forces bases, are excluded.”

4. The Government of India has subscri-
bed to and whole heartedly supports this view.

SHRI SHRI CHAND GOYAL : After the
British withdrawal from Singapore, the USA
in collusion witlh Great Britain and the Soviet
Union are making all-out cfforts 10 establish
themsclves as strong naval powers, and they
are also trying to set up mililary bases in all
this area. When this question was raised on
the 29th July, 1968, in the Rajva Sabha, our
present Foreign Minister stated that our
interests in the Indian Ocean was to see that
no areas of tension were built up. He had also
stated that we wanted to safeguard our territo-
ries including our islands, and also 1o make
safe the navigation of our merchant ships.
This was also repeated by him in the course
of his recent tour, and also by the Prime
Minister at Lusaka when she made it abun-
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dantly clear that we did not want bases by
any country in the Indian Ocean.

I might also remind your goodself that
when you were participating in the recent
Commonwealth Parliamentary Conference at
Canberra, you had also stated that the Indian
Ocean should remain peaceful and conditions
of tranquillity must prevail.

But recent developments indicate that the
two supér-powers are trying to become power-
ful sea powers to the exclusion of others and
are setting up naval and military bases. The
US in collusion with Great Britain is trying
toset up a military base at Diego Garcia.
Similarly the Sovict Unijon is trying with the
aid of Pakistan to set up a military base near
Karachi at Gwadr.

These military and naval bases will create
conditions of tension and the guaraniee given
by the present External Affairs Minister two
years ago is being violated. Considering that
we have 3,500 miles of coastline and 90 per
cent of our foreign trade is sea-borne and
knowing that the problem of our security and
defence is intimately connected with the
guarding of our coastal belt as an imperative
necessity, we cannot afford to be less vigilant
to these changing circumstances.

There is another aspect causing concern o
us. [t is rather intriguing. Both the super-
powers are engaged in an intensive Survey of
the Ocean and are compsting to  win over
Pakistan by giving her arms aid in the teeth
of our opposition. The dream of the Russian
rulers since the days of Peter the Great to
have a land route to the warm waters of the
Indian Ocean is also coming true. You are
aware that aroad link has already been
established upte Quetia through Afghanistan.
Though it is not being utilised for the Soviet
Union for that purpose, but apprehensions
are there that this can be connected with the
military base at Gwadr.

Then there is the apprehension concerning
the prospect of the Suez Canal reopening
under Soviet control in the near future. The
Soviet Union is building a deep water naval
base in Mersa Matruth in western UAR.
There are reports from London that the USA
and Britain...
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SHRI DHIRESWAR KALITA : (Gau-
hati) On a point of order. The matier
relates to the Indian Ocean. He is bringing
in the UAR and Mediterrancan. How is it
relevant ? !

MR. SPEAKER : There are a number of
other oceans. | would request him 1o confind
himself to the Indian Ocean. Sometimes long
speeches complicate the issue. He should only
scek clarification.

SHRI SHR1 CHAND GOYAL:1
clarification. | wish to draw the aitention of
the House to the fact that the declaration of
the External Affairs Minister and the Prime
MiniSter are just contrary to their behaviour,

seek

Iam quoting the Economist of London
which says that these facilities by Mauritius
to the Soviet Union have been granted under
the pressure of the Indian Prime Minister.

MR. SPEAKER: | have a number of times
recognised your legal acumen, but for God’s
sake, come direct to the question. Mo long
specches. Calling Atiention does not admit of
long speeches.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : But that has been the pracice.
Who is responsible for that 7 Afier all, you
blame Mr. Goyal, but what about others ?
Members do make speeches.

SHRI YOGENDRA SHARMA (Begusa-
rai) : When we speak, we are  pressurised to
confine oursclves to the issue. Here he is go~
ing to the whole world.

st walvm (79) : weaw AgiEa, =
¥ gq adr g

SHRI LOBO PRABHLU (Udipi) : This is
to give facts before the attention is called.

MR. SPEAKER : | call’ your attention to
the fact that it is not a general debate on
foreign policy. Kindly put your question.

SHRI SHRI CHAND GOYAL: This is
rather important, because facilities have been
given by Mauritius to the Soviet Union under
Indian pressurc. | am  quoting  the  Econo-
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mist because only a month earlier Mauritius
had said that their customs service could not
be expected to distinguish between genuine
trawlers and those with electronic equipment
which are in effect intelligence gathering
ships. 1t was then stated that it was only be-
cause of pressure from India’s Mrs. Gandhi
who visited the island in June that the Mau-
ritius conceded it.

SHRI DHIRESWAR KALITA : How is
it relevant ?

SHRI ATAL BIHARI VAJPAYEE : It is
relevant.

(@) s T E s aara & Al
Fgfarz qEt &1 F1f TaT dw T@Y
aFAr 199 # 1 9@ A AMfqaz gfra
FT §ATE A@T & J1 TAF AFAIG AT & |

st atirz waf - qremdt Fav 4@ §
T &1 AT FT UTF F T qUA g% 2 |

=it wew fagt el @ gw o Jug
FEGFTCRE

st giirg wmf @ 9|y @1 fesie
agi Aff sw.@Far 1 g9 A1 Wy &
et #1 fegee agt = 1

MR. SPEAKER : You are yoursell a
member of the Panel of Chairman.

SHRI SHRI CHAND GOYAL: Am 1
being irrelevant ?

MR. SPEAKER: No question of irrelevancy
but speeches are not allowed on Calling Atten-
tion.

SHRI SHRI CHAND GOYAL : They are
allowed to every other Member.

MR. SPEAKER : They snatch it forcibly.
I do not like it.

it sz fagrd madal @ Heqy =g1-
zg, A9 AAS FEA F1 USF, 7 & gU4w
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[#it sre=t fagrét averrdt]
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sit atftsr i : TR g e
q1% AET ad W fFar @@ IR &=
FAT &1 a1y femy | (zmEET)

SHRI BAL RAJ MADHOK (South
Delhi) : Whenever the name of Russia is
used in this House some persons become
allergic. 1 want your ruling whether the name
of Russia shouid not be used at all in this
House.

i Qi ot gw i 97 sl Ty
g f5 wmifece @@ greg & #ar gara
arizws § of fafen AR Fragcd ?

st grEam 3aqw (97 faedlt) @ Far
g AriawF & ?

SHRI LOBO PRABHU : On a point of
order. Since you have not called any of these
speakers, all that they said should be expun-
ged; they should not go on record.

MR. SPEAKER : Mr. Goyal could have
easily asked whether any powers either the
United Kingdom or the United Staies or some
other powers have any plans to set up bases
rather than give the history of every thing,
every time | tried to stop him, he said :
one minute; and then went on. [ did not
expect it from him; he is quite a senior
Member. He should conclude in one minute
now.
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SHRI SHRI CHAND GOYAL : 1 am
asking a few pertinent questions. In view of
the assurance given by the hon. Minister and
in view of our defence problem connected with
safeguarding of our coastline, 1 want to know
what the Government is doing to increase our
naval strength 7 In view of the circumstances
which I have narrated above I should like to
know whether the Government is considering
any proposal to make our defence system sea-
oriented. Thirdly, have those facilities
which Mauritius had given to the Soviet
Union been given under the influence of
our Prime Minister ? Foutrhly, has Pakistan
entered into any secret agreement with the
Soviet Union to let them develop a naval
base at Gwadr, west of Karachi ? Is our
Government going to do something to check
domination of super-powers in the Indian
Ocean which is likely to bring cold war into
the warm waters of the Indian Ocean ? Next,
would the Government once again consider
the proposal of Indonesia and Malaysia lo
have a central vigilance system ?

MR. SPEAKER : Will these additions ever
stop 7

SHRI SHRI CHAND GOYAL : 1 do not
know what is happening to day. Everyboby
has been asked half a dozen questions
previously. This is my last question.

Would the Government extend our terfi-
torial waters and our sea boundary,
Arabian sea and the Bay of Bengal in order to
keep them safe from the vigilance of foreign
ships ?

SHRI SWARAN SINGH : First of all I
should like very emphatically to deny the
suggestion that the agreement between Mau-

AN HON. MEMBER : Fishing in troubled
waters.

SHRI SWARAN SINGH Jan Sangh is
fishing in troubled waters but in very leaky
boats.

I am saying that I would like very empha-
tically to deny that we have anything to do
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with the fishing agreement that has been
arrived at between....

AN HON. MEMBER : Fishy.

SHRI SWARAN SINGH : 1 said fishing.
You see everything fishy. We have nothing
to do with the fishing agreement arrived at
between Mauritius and USSR. 1t is wrong io
make any such suggestion. It is unfair to a
friendly country, Mauritius.

SHRI ATAL BIHARI VAJPAYEE : Bri-
tish papers.

SHRI SWARAN SINGH : If he quotes
from a British paper, 1 will leave it to the
leader of the Jan Sangh to decide as to whe-
ther they have gone down to that extent,
that is, to bolster up their own argument,
they should quote a British newspaper. 1f
that is the stage to which they have come,
I cannot help them.

But I would like to say very categorically
that this is a matter in which the [ndian
Go vernment was never consulied formally or
informaily at any stage. This is an indepen-
dent agreement that has been arrived at bet-
ween the USSR authorities and the Govern-
ment of Mauritius, in the best interests of
Mauritius and the USSR. We were never
called upon to comment upon this agreement.
Nobody ever consulted us. If | may take the
House into confidence, Mauritius authorities
have mentioned to us that very unfair com-
ments have appeared in the British newspa-
pers dragging unnecessarily India’s name into
an agreement which they have arrived at
with the Government of the USSR. So, this
is something about which I want categori-
cally to disabuselthe mind of the hon. Mem-
ber opposite.

SHRI K. K. NAYAR (Bahraich) : Why
should Mauritius address us on this question
about misrepresentation, instead of addre-
ssing the British Government ? Why don't
they address the British Government ?

SHRI SWARAN SINGH : The British
Government does not control the newspapers,
and if any newspaperman writes anything, |
cannot ask the British Government. That is
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besides the point. The hard reality is that
we have not at all given any advice, any
comment; we have nothing to do with the
agreement that has been arrived at between
two independent countries. [t will be unfair to
suggest even that Mauritius acted under any
pefsuation; the expressed used was “threat™.
It was very unfortunate, and we should
be very careful when we use such expre-
ssions particularly in relation to our smaller
neighbours with whom we may have friendly
relations. It is an unfortunate way of expre-
ssing things.

Having cleared the matter, the rest of the
question now falls in its proper perspective.
The first two questions of Shri Shri Chand
Goyal relate to our naval strength and he has
used the expression that our defence should
be sea-oriented. My colleague, the Defence
Minister, can reply to this more appropriately,
but I can tell him that whereas theé naval arm
of our defence services is important, equally
important are the air wing and the army, and
to say that our defence should be sea-oriented
militarily is something which I think is an
exaggerated expression which he has picked
up from somewhere and he is trying to palm
itoff- It will be a wrong appreciation of our
defence requirements.

SHRI BALRAJ MADHOK : The point is
that our seas should be taken care of.

SHRI SWARAN SINGH : Seas should
also be taken care of; but that is entirely
different from saying that our defence strategy
should be sea-oriented. These two expre-
ssions are different.

SHRI BALRAJ MADHOK : A foreign
language.

SHRI SWARAN SINGH : A foreign lan-
guage in the hands of a dexterous speaker like
Shri Shri Chand Goyal does not remain a
foreign language. | would say that it will be
a lopsided approach if we Wwere to
say that our strategy should be sea-oriented.
It is true that there are certain naval require-
meénis to ensure the saf=1y of our coasts, to
ensure the safety of our islands and to ensure
the safety of our merchant shipping and our
sea lands and | am sure that the arrangements
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that we may make in respect of naval defence
and patrolling should guarantec this type of
safety which is our duty to ensure.

SHRI RANGA (Srikakulam) : It needs

to he strengthened .

SHRI SWARAN SINGH : That process
has been explained on the floor of the house;
that our next important step to be taken is
the strengthening of the navy. Steps are being
taken both by increasing our production of
naval equipment and by acquisition from ab-
road, Then he asked whether Government have
information if USSR are establishing a base
in Gwadr in Pakistan. We have made very
intensive and thorough enquiries about it
and there is no confirmation of this sugges-
tion. The information is, some help on the
technical side is being received by Pakistan
to create certain port facilities. We have no
information that any base is being estab-
lished.

Then he askcd about our anitude with
regard to the gencral question of establish-
ment of bases in this region. We have very
clearly stated that we are opposed to the
establishment of any military bases in the
Indian Ocean because we believe that this
will introduce big power and super power
rivalry into this region, and this will make
the Indian Ocean an arca of tension and con-
flict. 1t should be our endeavour to continue
to maintain it as an arca of peace and not of
tension or confrontation.

His next question was whether there is
any central vigilance svstem about which In-
donesia and Malaysia have made any propo-
sal. No such proposal has been made by
Indonesia and Malaysia, Iam not aware of
any such proposal having been made jointly
or singly by any of these two countries. |
cannot comment on something which does not
exist,

Lastly he said that India should declare
the extent of its territorial waters, This. 1
believe, has alrcady been done. 1 am speak-
ing from memory: it extends to 12 miles from
our coastline. Originally it used to be 3 miles.
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There was a proposal that it should be exten-
ded to 12. 1 cannot say whether a formal
notification to this effect has been issued. My
information is that it has been issued. But
that can be checked up. [ have answered all
the seven questions he has put.

SHRI TENNETI VISWANATHAM (Visa-
khapatnam) : If this question has been
raised through a calling attention motion, it
is only because we are anxious to sec that
the Indian Ocean remains as an area of peace
and not of tension. The minister has also
said that is the intention of the Government.
All of us agree on that. He has also said
that he agree with the Lusaka Resolution.
Simply saying that he agrees with the Lusaka
Resolution is not going far enough. Has the
Government got any further proposals to see
that the resolution has got a real impact and
effect upon these powers who are now think-
ing of extending their base in the Indian
Ocean ?

SHRI SWARAN SINGH : The important
and real impact that the Lusaka declaration
will have in achicving the objective with
which the hon. member agrees is that among
the signatories to the declaration are a large
majority of the littoral powers and those
Governments are in power in the countries
that are situated on the Indian Ocean. If all
these countries have unanimously decided
that they arc opposed to the establishments
of bases, one great achievement is that these
countries will cooperate in this and they will
not give facilities to any outside powers for
the establishment of bases.

It is true that still some powers will be
left who have not signed the Lusaka Decla-
ration and constant effort will have to be
directed by the international community to
mount the requisite pressure against those
countries to make them refuse the grant of
any facilities which might create a base of
that type.

Thirdly, we will continue our efforts with
the powers who want to establish Such bases
to dissuade them from establishing any bases.
In the international life these types of press-
ures, persuation and declarations do have a
powerful impact.
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SHRI SWARAN SINGH : My reply to
the first question in which he asks as to what
is our information with regard to the naval
facilities that the USSR has in any particular
region, as also what the UK and the USA
have got, is that according to our informa-
tion the UK has always enjoyed facilities for
their naval craft at two important places.
One is Masirah in the Arabian Sea and the
other is Gan in the Maldive group of islands.
We have also some information that these
facilities are at times extended to the US
naval ships. Certain other countries alko
have been using these naval facilities.

Woe should make a distinction in our mind
with regard to the military aspect and the
civilian aspect. Whercas it is possible to
pinpoint if there are any naval facilities or
bases of the type that 1 have mentioned, if
the super-powers including the Soviet Union
have got any facilities from the super-powers
or others with regard to port facilities for
civilian and innocent shipping. that is a
normal international arrangement. No useful
purposc is served by spelling out that Ihis
country has got the port facilities. ..
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SHRI KANWAR LAL GUPTA : Why
are yvou soft with Russia ?

SHRI SWARAN SINGH : T am not soft
with Russia.

SHR| M. L. SONDHI (New Delhi) : How
innocent are the fishing trawlers ?

SHRI SWARAN SINGH : As innocent
as the word “innocent’ and as innocent as
Mr. Sondhi is, both in putting insinuating
questioms as- well as in elciting informa-
tion.

In this respect, | have already made the
statement that according to our information,
|‘hn: Soviet Union has not got any military or
naval base in any of the Indian Ocean : rea.
This is our present information. The only
thing that is mentioned even in the Wesiern
press is that they have pot fishing arrange-
ment with Mauritius. About that | have
already clarificd the position as bust asT
knew in reply to a question put by Shri
Goyal.

SHRI BAL RAJ MADHOK : Arc there
any facilities in Vizag port also ?

SHRI SWARAN SINGH : Do you want
_to put a question ? You can go and see.
There is absolutely no facility of a naval
character which is given to the Soviet Union
in Vizag or in any other part of the country.
After this categorical statement, there should
be no talk of this because it is a little irrita=-
ting if something does not exist and still
every time | am asked 1o contradict it.

The second guestion asked is whether we
have conveved our views to U. K., U. S, 8. R,
and U.S. A. abowt our opposition lo the
establishment of military bases in the Indian
Ocean area. We have done so and we have
conveyed 10 all these powers and others our
total opposition to the establishment of
military bases in tl.e Indian Ocean area for
the reasons whick ! have already enuncia-
ted.

Thridly, he asked as to whether Chinese
warships have also visited the Indian Ocean.
Let us be quite clear in our mind. There is
the doctrine of *‘frecedom of high seas”. In
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the high seas, any warship belonging to any
country can come and no other country has
got the right to object. If a situation deve-
lops which creates any defence problem for
any country, it is forthem to take matching
action. It is for us to prolect our interests,
our coasts and our sea lanes and, for that, [
have already made a statement as to what we
are doing. If the Chinese warships have
visited the high seas in the Indian Ocean
area, I will not be surprised. | cannot say,
they have not come. They might have or may
not have come. Put the warships of all the
countries come to the high seas. That is
not something about which I can take any
special notice even if | should feel great con-
cern about 1t.

The last question that he put was that,
apart from subscribing te a declaration, any-
thing more precise can be done in conjunc-
tion with countries like Ceylon and Indonesia.
My reply is wves. It can be dome. That is
the reason why Indonesia and Ceylon are
also signatories to the Lusaka declaration.
They aiso subscribed to that. So. all of us
think alike. The non-aligned countries—most
littoral countries of the Indian Ocean are
aon-aligned—have subscribed to the Lusaka
Declaration. Ihave no doubt that the sig-
natories to the Lusaka Declaration will dis-
charge their responsibility under this Agree-
ment in denying any such facility to any
outside country. We can also take joint
action in the U. N. and  elsewhere to
ensure that requisite pressure is built against
countries who might be wanting to establish
"military bases. 1may also tell the House
that these documents, including the Lusaka
Declaration. have been formall v presented to
the United MNations by President Kaunda
himself. They have been circularised as U. N.
documents to all the member nations.

SHRIN. K. SOMANI (Nagaur): While
lengthening of shadow in the Indian Ocean
by international maritime powers would cer-
tainly exercise the minds of the people and the
Parliament and, while we should equally
condemn whichever power it is, whether it is
U. K. or U.S. A or France or U.S.8 R.,
who has any ulterior designs on the hitherto
placed waters of the Indian Ocean, one thing
strikes out in the presentation of the hon.
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Minister. And that is that he has clearly not
enly defined the scope and role of the prese-
nce of other Naval powers in  the Indian
Ocean but has gone out of the way to with-
hold information or to give sketchy or in-
adequate information about the exercises and
about the presence of the Soviet naval power
in Indian Ocean. ({Inlerruptions) 1 have de-
finite information and, therefore, I am putting
this question to the hon. Minister. I do not
know what is his definition of a military
character of Soviet naval fleet, but, as far as |
know—and this has bcen widely reported
in dependable  international press  as
well as intelligent sources in our own coun-
try—that to—day thereis a total presence of
about 20 warships flying the flag of the
Soviet Union in the region of Indian Ocean.
These ships, according to our information,
include 4-8 cruisers and destrovers, both mis-
sile-equipped, and 1-3 regular destroyers. They
hava some 6=10 support ships and 4-10 of
what they call scientific research ships—but
the whole country know for what purposes
thev are used. They are called fishing vessels
but they do espionage work. Apart from
these there is an unknown number of sub-
marines that have been travelling throughout
the length and breadth of the Indian Ocean.

1 would like to draw his particular atlen-
tion to the installation of a definite basein
the island of Socotra. [ would also like to
remind him that Socotra js hardly about
1400 nautical miles from Bombay as the crow
flies. To that island there has been a conti-
nuous traffic of Soviet marines to the exient
of 1200-1500 people who have taken charge of
not only the communication centres there but
also the defence installations that have been
put up. This also, T think, has been published
in the international military  publications of
the kind known to him.

In spite of all this. | would like to know
whether any prolest has been lodped or
attention has been drawn of the Soviet Union
and all other countries bringing to their
attention the desirability that this cold war
should not be brought into the Indian Ocean
and what particular steps have been taken by
the Government in view of this information ?
I have got the names of the warships. 1 Lave
got the time table that they use, | know the
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dates when these marines have been off-loa-
ded at Socotra for these purposes.  In view
of this, would you consult your hon. colleague,
the Defence Minister. our Embassy in South
Yemen and our intelligence sources in the
various embassies that are involved in this
and take definite steps to tell once for all the
country as to what the correct situaticn in
this matter is?

The second question 1 would like to ask
is : in view of our fricndly relations with the
USSR, would the Government ‘of India spe-
cially plead with them that this is not desi-
rable in the interests of peace. tranquility
and stablity of this region and in view of not
only the declaration of the Lusaka Conference
but also the well-defined policy of the
Government of India? What steps would
you take to liquidate this growing presence
of the naval ships of forcign powers in
the Indian Ocean ?

SHRI SWARAN SINGH The hon.
Member prefaced his question by saying that
it has bzen reported in the Western Press and
is also known...(faterruptions) Reliable Press. ..

AN HON. MEMBER': Reliable Western
Press.

SHRI SWARAN SINGH : The Western
Press, according to you, is always reliable.
He was saying that it has been reported in
reliable Press and has also come to him from
intelligence sources. Now, I hope he has not
in his mind the Indian intclligence sources
unless the intelligence reporis that come o
me and those that go to him are different.
If he bas some other intelligence source, I
would be grateful if he could, in confidence,
share it with me, this intelligence source upon
which he has drawn to frame his questions.
1 shall be grateful to him. Ido not liketo
embarrass him. | shall be grateful if he could
pass on that source of intelligence also to me
so that | can have a second check on my
intelligence source, (Interruptions) This is only
a friendly suggestion.

SHRI PILOO MODY (Godhra): What
would you do with that information ?

SHRI SWARAN SINGH : You do not
know what to do with this information. |
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know how to use that information. The only
use that you can make of that is to throw
mud on us, but our task is something more
important—to defend the country... (Ifnterrup-
tions)

SHRI RANGA : This should not go on
record. This is very unfair on his part.

SINGH : He told me
that 1 have not given the information
about the Soviet Union. If he carefully goes
through it he will find this. The question
asked was as to whether the Soviets have got
any military base in the Indian ocean arca
to which my reply is No. 1f they have not got
one I cannot say they have got naval base
here. Then he asked a specific question about
the newspaper reports that have appeared in
the Wesiern Press about Socotora island.
Our ambassador in  South Yeman, as soon as
this information appeared in the newspapers,
got into touch with the Government of South
Yeman and the Permanent Secretary of the
Ministry of Foreign Affairs of South Yeman
has made a categorical statement to our
ambassador that there is no truth in the state-
ment that Socotora is'and was being leased
to the USSR. He ascribed the story to Jewish
propaganda.

So, this is the information that South
Yeman Government has officially conveyed
to us. If the Intelligence source of Mr.
Somani gives a different version, 1 will be
glad to make a second check up if 1 am satis=
fied about the authenticity of his source of
intelligénce.

SHR] SWARAN

About the other questions that have been
asked, about the presence of the USSR ships
in the Indian ocean, about their numbers
and all that, | cannot really either contradict
or confirm the actual number of ships that
might be there. But. 1 have already,made a
statement that USSR ships. both naval as
well as fishing trawlers, and also for collec-
tion of scientific data etc. are present in the
Indian ©cean in'the high seas. [do not see
how—subscribing as we all do to the freedom
of high seas—can we take objection 10 the
presence of naval ships on the high seas,
whether they are the Soviet ships or the
Pakistani ships or the Chingse ships or the
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American or the British ships. There isa
Certain limit beyond which we cannot go.

But, we have clearly told the USSR, the
British, the French and the Americans and
the others that they should desist from
establishing any military base in this region
because, by doinglthat, they will be increasing
tension in this region. We will continue to
pursue that policy whichever may be the
parties Concerned.

SHRI RANGA : They are unusually in
large numbers.

SHRI SWARAN SINGH : It has not come
to our notice that they are in any unusually
large numbers.

SHRI RANGA : There are  so many
submarines.

SHRI SWARAN SINGH : Well, Sir, 1
think, 1 have answered all the questions.

SHRI N. K. SOMANI : 1 did not rule out
the presence of Soviet ships in the high seas.
All I wanted to know was this: How many
are there in the high seas ? 1 am Dot reques-
ting the External Affairs Minister to direct
the ships o go away.

MR. SPEAKER : That is all right. Mr.
Lobo Prabhu.

AN HON. MEMBER : There is no answer.

SHRI LORO PRABHU : Sir, a country’s
defence and foreign policy does not work in
a vacuum. We have to identify our possible
enemies. | would like to know specifically
from the External Affairs Minister and the
Defence Minister whether we are identifying
UK or USA as potential enemies of this
country. We are @ democracy. Do we expect
an attack from other democracies? The
British have withdrawn for once from India
and the British and the Americans are not
believed by any one to have intentions to
come to India. They have gone away. This is
the position and you have to identify your
enemy and therefore, [ am asking this specific
question. Are you identifying UK and USA
and the other democracies us yOur enemies ?
My next guestion is this.
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Our possible enemies are very well known.
We have Pakistan on the one side and China
on the other. And both together are now
united with the USSR, they are a communist
band.

In reply to a question by Shri Shri Chand
Goyal, the hon. Minister denied that the
Gwadar was being developed by the USSR
but he said that they might give some help.

May T ask him a spacific question whether
the same was Dot the position in Alexandria
where collaboration for the development of a
submarine base or a naval base ultimately
led to collaboration and use of the same
base ? The development of Gwadar as also

Visakhapatnam s a possible inlet for
the USSR into the Indian Ocean. About
Visakhapatnam, we had been asked to

desist from putting questions. But 1 would
like the hon. Minister to answcr a simple
question. May I know whether any ships
other than Russian are allowed in that base,
because it has bccome an  exclusive mare
nostrum of the Russians 7 The hon. Minister
can deny it if there is any foreign ship allowed
in Visakhapatnam where the Russians are in
positicn.

May I also know whether Government
have identified, in addition to thesc three
countries, any other potential enemies of this
country ? Has the hon. Minister particularly
realised that communism i &@n aggressive
force, and is a new imperialism and all the
coastline right from Suez to Aden to Hanoi
is now dominated or influenced by commu-
nism 7 Is the hen. Minister prepared to
recognise that this country faces Communism
as its main enemy......

SHRI S. M. BANERJEE (Kanpur): The
main enemy is the Swalantra Party.

SHRI DHIRESWAR KALITA : The main
enemijes are the Swatantra Party and the
Jan Sangh.

SHRI LOBO PRABHU : My hon. friends
are disturbing me, because they are themselves
disturbed by facts. But these cnemies must
be Fecognised. If the Government of India
does not recognise that communism is the
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enemy of democracy, it is living in a blind
world. Therefore, 1 demand, that the hon.
Minister should explain to us how heis
Boing to protect himself from this banding
together of communists in different countries
through Soviet Russia which is also having a
naval base which he has forgotten to explain
tous; it has got its mooring buoys in the
Indian Ocean sea-shelf which can become the
nucleus of a naval base. Thercfore, let him
not give us answers which are elliptical and
which avoid the real question. The real
danger to democracy in this country is from
communism.

SHRI SWARAN SINGH : 1 would not
like to enter into an academic discussion
about communism being a real danger. [
have oo doubt that to the Swatantra Party,
communism is the real danger; but not all
progressive forces in the country are a dan-
ger if Shri Lobo Prabhu shods somé of his
conservatism, | think he will also sce the
danger in the proper perspective. He has
worked himself up to such an extent and has
been so much indoctrinated by a certain type
of literature that he uses almost the same
phrases which are uscd by others.

As regards his theory about potential ene-
my, in international life, there is mo such
thing as cither a permancnt enemy or a pot-
cntial encmy or a potential friend or a pot-
ential enemy. The national intercsts are the
predominate interests, and if anything comes
in conflict with it, whether it be capitalist or
communist or neutral or dictatorship, our
national interests prevail. There is no ques-
tion of communism or any other thing being
the rea! dinger to the country. So far as we
are concerned, so far as our country is con-
cerned, whatever may be our intefnal trou-
bles or differences, we can sort them out
at the election-time in the election campaigns.
The hon. Member can go to the constituency
of one of the communist members and he can
convince the voter there that there isa great
danger there. Butso far as the defence of
the country and the interests of the nation
are concerned. we should not 1ry 1o confuse
it in these ideplogical and political ¢onnota-
tions. Thereis no point in saying which
country is our poteniiul enemy or which
country is our potential friend. We have to
be vigilant all the ume, and tuke corrective
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action whenever we face any danger from
any country.

Then he made a sweeping assertion about
Vizag not withstanding a very calegorical
statement [ have made. 1 say that Vizag is our
port. Today it is principally used for civil
purposes. When he said that mo ship can
enter Vizag except Russian ones, 1 think he
does oot know what heis talking. 1 do not
know what he means. There are Japanese
ships, other commercial ships, coming all the
time to Vizag.

SHRI BALRAJ MADHOK : He meant
naval ships.

SHRI SWARAN SINGH : We are develo-
ping certain facilities there at the present
moment. They are not even complete and are
not yet ready. When they are in the process
of constrfuction, we do not encourage any
foreign ship, particularly naval ships, to do
there. No ships are at the present moment
allowed in the area where we are developing
these facilities. There is no guestion about it.
I do not know why he is unnecessarily impor-
ting something which is not based on infor-
mation, not based on knowledge. It is
entircly incorrect.

About Gwadr, our present information is
that there is no such arrangement. If the
Swatantra Party, which has some good links
with Pakistan, has some further information
in confirmation of that, that they have those
facilities, we will be the wiser. We would like
to know if Pakistan has really given any faci-
lities.

SHRI RANGA : I would Jike to correct
him. He is making irrelevant remarks. We
have no connection with Pakistan any more
than my hon. friend, opposite might be hav-
ing; we do not have any connectjon,

SHRI SWARAN SINGH : T have connec-
tion because 1 am dealing with their Govern-
ment. Also [ have been a student of a
University which is now in Pukistan. So |
canoot deny connection.

SHRI RANGA : But we do not have even
that,
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SHRI SWARAN SINGH : 1 thought that
perhaps he had more information that what
is available with us.

SHRI PILOO MODY : That is always

1Tue.

SHRI SWARAN SINGH : Yes—informa-
tion of a very spurious and fatty character
rather than of substance.

Our information, both from Pakistan sour-
ces as well as from the USSR, is that there is
no such arrarngement about a USSR naval
base at Gwadr. But it is still @ matter on
which I would like the co-operation of the
hon. members. Even if they do not want to
make a public statement, [ will be glad to
shift any further information they may have
from any source.

SHRI. LOBO PRABHU : Does he not
rcad newspapers ?

SHRI SWARAN SINGH : 1 do not de-
pend on newspapers.

MR. SPEAKER : 1 am very happy that
this debate has gone on at a very high level.
A number of misundersiandings have been
cleared. Wrong information has been correc=
ted. | am sure this will cléar everything.

SHRI RANGA : Some of his angry re-
marks were out of place,

MR. SPEAKER ; Now, if I do not go out
of the way, I congratulaie the Prime Minister
on her birthday.

THE PRIME MINISTER. MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Thank you very much.

it wzw fagd awda : 7w faard
F1 oAATA A 1 FfwT

MR . SPEAKER :1do it onthe behalf of
all of us. Sweets and other items are due
10 us.
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SHRI §. M. BANERIJEE : The birthday
cake should be laid on the Table.

MR. SPEAKER : Very goodlidea.

SHRI S. M. BANERJEE : 1 will bring
one.

12.57 hrs.
PAPERS LAID ON THE TABLE

PAPERS RE : SESSIONS OF INDUSTRIAL
CoMMITTEE ON PLANTATIONS AND
STaNpING LaBoUR COMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA-
NATH ROY) : On behalf of Shri B.J. Azad,
I beg to lay on the Table—

(1) A copy of the Main Conclusions
(Hindi and English versions) of the
Thirteenth Session of the Industrial
Committee on Plantations held at New
Dclhi on the 10th July, 1970, [Placed
in Library. See No, LT—4309/70]

(2) A copy of the Main Conclusions
(Hindi and English versions) of the
Twenty-ninth Session of the Standing
Labour Committee held at New Delhi
on 23rd-24th  July, 1970, [Placed in

Library. See No, LT—4310/70]

Parers RE : MP StatE Acro-INpUSTRIES
Coren, aNp RicE Mituixg InprsTry
(REGULATION) ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI S. C. JAMIR) : On
behalf of Shri Shinde, 1 beg to lay on the
Table—

(1) A copy of the Annual Report of the
Madhya Pradesh State Agro-Industries
Development Corporation Limited,
Bhopal for the year ended the 3lst
March, 1970 along with the Audited
Accounts and the comments of the
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Comptroller and Auditor General
thereon under sub-scction (1) of sec-
tion 61%A of the Companies Act,
1956. [Placed in  Library. See No.
LT—4311/70]

2

_

A copy of WNotification MNo. G. 5. R.
852 (Hindi wversion) published in
Gazette of India dated the 19th Sep-
tember, 1970 containing corrigendum
to Notification No. G. S. R. 353 dated
the 20th June, 1970, under sub-section
(4) of section 22 of the Rice Milling
Industry (Regulation) Act, 1958. [ Placed
in Library. Sec No. LT—4312/70]

Parers RE : Aupit ReporTs (COMMERCIAL)
Posts axp TELEGR APHS, APPROPRIA-
TION ACCOUNTS ET(.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) :

.
I beg to lay on the Table—

(1) A copy of the Audit Report (Commer=
cial) 1970-Part VI, under article 151
(1) of the Constitution.[Placed in Library
See No. LT—4313/70]
(2) A copy of the Audit Report, Posts and
Telegraphs, 1970 (Hindi version) under
article 151 (1) of the Constitution, read
with sub-section 3 (ii) section 3 of the
Official Languages Act, 1963, [Placed in
Library, See No LT—4314/70]

(3) A copy of the Appropriation Accounts,
Posts and Telegraphs for 1968-69
(Hindi version).[Placed in Lilrary. See
No. LT—4315/70]

12.58 brs.
MESSAGE FROM RAJYA SABHA
SECRETARY : Sir, 1 have to report the
following message received from the Secre-

tary of Rajya Sabha :—

‘I am directed to inform the Lok [Sabha
that the Rajya Sabha, at its sining held
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[Secretary]

on the 17th November, 1970, has passed
the following motion :—

MOTION

“That this House concurs in the reco-
mmendation of the Lok Sabha that the
Rajya Sabha do agree to leave being
granted by the Lok Sabha to withdraw
the Bill further to amend the Advocates
Act, 1961, which was passed by the Rajya
Sabha on the 16th December, 1968 and
laid on the Table of the Lok Sabha on
the 18th February 1969.”

13 hrs.
RE : ADJOURNMENT MOTION

SHRI HEM BARUA (Mangaldai): !
wanted to draw vour attention to the
adjournment motion | had tabied this morning
per:aining to what the hon Minister of Exter-
nal Affairs has said. We were given an
assurance that the wrong delineation of
the India-China boundary would not be
repeated by the Russians, but it has been
dong in the Sccond Volume of the Russian
Encyclopaedia published recently.

SHRI P. K. DEO. (Kalahandi): 1 have
moved an amendment to the originalmotion.

MR. SPEAKER : I haveinot allowed it.

SHRI P. K. DEO: How can you not
allow it ? The Governor is not here to defend
himsclf. He is being made a scape-goar and
the Government will go scot-free. The Prime
Minister has played an important part in the
U. P. affair. The Home Minister made an
air dash from Patna to Lucknow.

MR. SPEAKER : Nothing will go on re-
cord if vou go on speaking without my per-
misson,

SHRIP. K. DEO : **

=t gz fagrd arwd (Fee)

# fadza sTar wgan § frgramimn &

"% Not recorded,
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AT 9T T= F 97 @ § A 5w =l
# Gl qatw = A3 2 3w A
THFT HIRY Feor@ (FHAT ATQAT | IH AR
=BT g, T Iq T F1 §2A & gIEAl
3% faaf@ s fear o 1 et @ oW
T2 & fag 337 ot 3w @17 fro AT 2
Ft 7w gt gaedl 7 fas o =l
o ad g MeNE ¥ Il el R
famT ¥ @Fir |

SHRI JYOTIRMOY RASU
Harbour) : May [ say a word ?

(Diamond

st @iog () : s NAWTE N
g fas st anfgm

MR. SPEAKER : About what ?

SHRI JYOTIRMOY BASU : About rush-
ing help from India to Pakistan. People arc
perishing there.

MR. SPEAKER : I am not prepared to
allow it.

13’03 hrs.

The Lok Sabha adjourned for Lunch till Four-
teen of the Clock.

The Lok Sabha reassemblied after Lunch at twe
minutes past Fourteen of the Clock.

[Surt K, N. Tiwany inthe Chair]

MOTIOM RE CONDUCT OF
GOVERNOR OF U. P. IN RECENT
CONSTITUTIONAL CRISIS.

st sitaer drge (odimg) : aeafa
wdie, a%a & da & b 5% ¥ aEn
w1 arogdt § ag weq serar @ fF el
s, A A 2, @ RAE ww ®
geeal &t 2 & avd, arfs weAlg aee
3q 97 faare wead & @ faae &
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I FT I fFav o 8% | weam v
7 3 art § ggar #1% favig fay qic

=ty fagrd MR (aeoage)
garafy wgiza, 137 1 fooie mgq #
IarE S 3w g § ool
AT # T BT Ieora fwar aar 3, I
3797 far mar § 1 a7 gm aw fa@d
FIIA F1 3399, #01z fFar ondt, a1 fram
368 ¥ ywwia gaew 48 WiA FT THEA §
fFaR oo sa e F Hfaw qx wEr
srar arfgn | & qumar £ fs Ad) wgiew
ug Frar AL &2 g% s @erl-3aw
feqlz #1 Ioq Teardsr @, S gEw A
7Y T awdl . W1 4% g & g Tue §
a7 48 feard & 1 (swaam) 5w w=l
¥ °17 a7 oF FATH AT (AT AT THAT &,
o@ aF wETAl-aaTe & e e geeat
¥ e i g ar a1 gafaw Sdr Agea
T &7 UG F g3 F FAA 9
w3

Tl Twgan fag (F9a7) : amafa
wgiea, g fasga Irgw @ I
739 H o1 I W AT, qg TSI
F1 I ¥ AT gAT AT A7 UT T
fomst &n | T gAET § ) TAAT A
73l & cEARE-AT F AT F FAX
Fra frar difzg ar T gEAHE-SAT
#; UT oAA-ATE F 07 & fage
faqda &1 | T F FrOU A TS B A
FTF T2l AF TC, IA F) F q T AiEC
qr qgt 1 "aANZ F1 1 g F TIRE
vl §T @ 91 | TEAC A 7 AaAEE A
ug @ AT A gEAHE-AT A Uq
& | T aErAl AT FY UF F W 65
& @ I AT @Y U, 4 6EF 96 ¥
atfca a1 sAlfeaed o fasmz @ @<
¥ | 39 Ao 99 1 2q9 9T @y st
=rfge
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oft tfazrm (qQ) : § ot A D
i F1 qwdT F2ar g | & ag W Tgav g
f& m3aT, ot 1A, T N fa=dl ot Am
R fadt Y e A2 7 gwa
o waa fear a1, § W @R ¥ FEA
LG (]

ot qTq amda (weg) o /Wl
TEIeq QEET-AT &1 O F Ay gzaide-
I, ot FFEAvATE fAe A w1 oA
39 ® Faw qr @r g )

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI JAGANNATH RAO) : The practice
and convention has been not to lay the opin-
ion of the Attorney General on the Table of
the House, The Governor's report has menti-
oned it in the form of questions and answers.
The Governor’s report is there. The entire
report of the Governor js there. Rule 368 has
been quoted by the hon. Member. It does not
apply in this case, because it is only when a
Member or Minister refers toa document in
his speech that document has to be placed on
the Table of the House, No Member has
quoted from that. It is not the practice. The
opinions are never laid on the Table of the
House. That is the convention. Therefore, I
respectfully submit that the opinion of the
Attorney-General cannot be laid on the Table
of the house. (Interruption)

SHRI SHEO NARAIN (Basti): It is a
serious matter about Uttar Pradesh. It is my
firm duty to make the House Know cvery-
thing. Unless you place it on the Table of the

* House, how can we proceed ?

st fimwsz wv (Taadr) @ weafa
“@aql......

awafa  wglam : sEH agw
T AgY & 1 A mEw, A v
T #it =10 TwgwW fag 7 o ez W
frar 2 38 &1 wam & fafreee &
faar & O o dfsea 7&f &1 wawT &
fffma @ & alx 39 &
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[ wwarfa wgtan ]
ardt ad o af § 1 wafe § gl
ST FT T F1 TAF 9T T@T A€W
WEgA AEL FTAT § — T wFTeET AvEE |

=t frawsz W gwmfa w@ieT, i
qriz W1 ATET & 1 ey A wfww fzar
f el & ag A1 g§WrgEE 9T
Ff war s W 9Ry & & ®
CEIAT AT %1 29 21399 ¥ 123 FT &
i g, wfgmag i awa ol 3
%0 £ | 99 9g AgH 99 @ 8, Al ag
agi 9T grfema @, arfF s muaqta
gzl 1 F15 wF g, A 98 IR A
o FT F |

awafy agem @ oz FE gz A
AET AR 1wl o A qraze I fag
AT, TFAHZ AR qAT I F FrEAIST
g A wFEITET wEET )

&t sEw fagdt Fwdt @ gwafa
#giza, srex ot favg fqmr 3, @ fax
sigi a3, 3fFw fard o2 7€ g am
A I sy TEfAT # ang F1 At w=a
F1 orew femmar avzar s At ol &
TeEF F 1§ gardAlSRa ale
TEFIFZ-A4TA F1 UT #@F F 929 %
@ 7 41 | 39 guy I HamEy 7 aufa
T F1 fr ag afwerdt adf 81 s
Faa azgm fFM 99 F 99 § @
g HAT-I2H 9T @1 AATT S fom &
a1t § fadiedt @@ &YT A1 @A A S0
ag G-I 9T ALY T SATQAT |

quTafa HEYET ;= TFWATT ;ET )

=Y e fagr@ mwdd : awnefs
qZlzm, g TaF Fa1E fara

DR. RAM SUBHAG SINGH : The Mini-
ster took shelter under some convention. 1 do
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pot know whether there has been any conven-
tion as 10 how the Government of India acted
in Uttar Pradesh, because, in Punjab, you
acted differently; in Haryana you acted diffe~
rently. At that time, no Attorney-General was
consulted. But here, the Attorney-General
was consulted; a wrong issue was framed, and
a wrong advice was tendered. Let that report
be presented (0 the House, so that we may
know what is the truth.

MR. CHAIRMAN : 1 have alrcady given
my ruling.

{1 fira Aomw - oAl ¥ e
g 4 s IaF amravy 9 A wwfag #
TaRHE qE FTE |

awmfa wgEy : WAAIT g0 A5
AT | — = gFTIEIT oA |

T ST wred (7193) ¢ @iy
o, § ag weara F@r g “fw ag @
IRTMRW AT H g & H I gq
damfas daz 1 fqeerd § wsaoa &
saagre # favgEizn #=at & #l ag
femfm wxdt § f& wmamm ) g
v gavarara 1

¥ orqy 5@ SEmrE w1 Sufeaa s
awg gz 3w wva wgar £ f5 fasd
20 a5t % gy sfaam 7% a sl
¥y g § o= 4 oAt dovmx =
ar IR § dfqgm & gf @
wrag fager 20 aaf § #t 7@f g€ | «=-
damr s yEraa g f5 o=
T 2w AT QX 9 frdl oew ez 0w @
FL @I AY | F@I IF GH eI 2
gq 9FIT § & qHT g Aar F 412 qnw |
oF af AW I SR2W ¥ gdmfas dwe
Feqe EIA I AEIT qOT & AT qF FT
ZEIANT FIA 9T A T AFL T A9-
T 14T 97 1962 ¥ & oA F 9%
¥ o B9 F1 gEE A 991 AW H =9y
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41 | I g3y & gfqea 7 gaar o A
W& gz 1 faafgadt swa @1 -
Afaw el #) GigF—d &t € AN FiIw
(wd), are & orfes a0 o ag F 3,
fargia usama & sqag Y faear &1
2N wATATI-qET, Avme 2ee A dfzae
®1 FIZFT I 2w F aWIATLqd 9
a1 & & fF faegid oF sz & =@ &0
fre=r %11 21 ygw fafe 3oral w1 @iz
FoAl fITE X AigT TR HAAH,
art yqw fafg fmr @ graw § wF W@
& 7 foegiy gq sgagre &1 fasar 410
FeAT 3 &1 g4 FEAT 7 AW F AvA IV
7 5w w3 feq d 1 fet gen A @
AT ¥59-7a ¢ A1 gET & 5@ & fvra
faara @ar & gim ar ws-waw F 93 ¥
gr ? sl # swan & fraffaa sfafafa
TIT FIT A7 FHT T & UT §
uezafs gra mifmaie gfafafa mac
ATAA FLIT ? SO | §fagmA gafic
AT A1 qeaATEE qIel 81T TUTq Fell &7
faora gafaft @m 7 @917 quiE & r
HTETT TS FIHL @A A F7F &1 -
arar ? dfamA Y sqrerH Am ¥ wgw
fafa-gar samr @ sgar et g9
F1 HigT gar§ G F1 FH H0 7

avafa o, @ gare & # fas g
W FT YT NTOW Bl W@ OE 1 &
et ¥ g e Ft A e el
g1 AEY w1 o AFAT FA FT &7 FT 4T
wifasa 7 7 e feafa § o awadd 1
froy § ofe ¥+t | &1 geogt fean
STTAT & FTE &7 841 wiger AT |
7 &1 favig o 39 Haw A FwWrE
JaT v2wm A @ uaafor @5z & fag
WIE & W1 99" 931 & gEeam fwar
T | AYF AdT, VA, UEHE |ATE
st Teggfa | wanq &4 dlwrg & W
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qH7 gATL 3W A qgEAT f 1 og¥ A
FE ¥ HAa H Fo a1F FgAT @ g1
AT 939 &Y g ! frud 1 favig om0
a7 Fg) got f& o TeAgE A A =
fag &1 gar 9@ W, afem s@e w_w
F quafag g &1 from @ fadla
7% g1 nar 4t % 97 gowa F a1 qifeq
Al &1 9914 HAT AW FT G oAl AR
73l ¥ gqs 99 gEE IEA A9 F
sfafafaat w1 sgagmm & gard as2 %
uF g¥sq fear | & 24 fageac 71 gfeaw
vFTE # qiEFal areFl g FT FAETE |

IR Fgr

“Earlier at Ahmedabad, Mrs. Gandhi left
no doubt that her party would withdraw
its support to the Charan Singh Ministry
and explore the possibility of forming an
alternate Government @ “'If we can form a
Government then it is well and good
Otherwise, we will sit in the opposition.

7 wex wgmatarz ¥ gard wEs 9%
TACA & I AW AT ARG ETT HAl
F7 ) gavr3q & folg &1 dFq faew
77 917 24 arda 1 gE1E! F gars A4S
9% ag q@aF & feeet & fog 9@ @ 4@
it ge a & sfafaladi & 9% g1
fir Far gee w@w § wrgafa maw g &
gatam & 7 @t A gfewomdr & 9w
¥ sfafafadi & 521 f5 5t ana go @
A 9T aFA & | U TE A1, § IAT -
w2w 4% FrAg ¥ ga49 § FgO0 Aw@@r g
o4 WA H&l I S A7 F1 aqrd
#C T o 4t g AW wiaE F AFD
fireeT sftst ZHIW A GETSTL 9@ &1 OF
aw7eq faay s G W g fawa §9 &
qeany gm Fvated § Iee ww fqum
TNT % gEEdl & N YEEA-9F AT @ &
fr gw o7 5t exfearw st @ & 5 fea
qaeq 1 gw awAl wE §  afrafaa F51
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Eifcaticizgiifl

a1 fg geer &t wfeafaq @ #2) w4
TO HEY g a1 gu gw SER & -
faadl ®r o Agwr wara H@ A &1 Wz
FA1 AfFA 39 aad & g Ok @
T | IAFT g gATE @1 IF R & o
HYINY AT F1 LT F21 42 il & fare
ST FT 9FET TAT | a8 AIgHN He FH A1
dard & F@ @ 1 Agwr Al IR We
e afem dlgs & 91 fafear 38 780
fom sl 71 dgd & 9= wF ¥ faw
sarn fay qar g 3a1 am 1 A97 Wl
4 %7 at Az F1E oFTg w3 Al AR
¥ afrafag w3 9 ? gafag & 31 F wedi
F1 FE & WG H wEW AZATE | OF
algs ¥ wz far sy ar =t Qg Aroaw
afor fagrdr &1 N qge gewe H @
fafaeez @1 3917 Amaw Fues # &1
S HAT F1 AT FUF (TH) 1 qAGF
8, 39 & 25 fgava< &1 AqqT UF FAAET
faat f 23 ardte & wfe & waa w4
% fastt afag it awme #qz gaq faem
% o sno ot oEiR ged oy F@
aTq I oA wAr o gar @ g1 afe
f w7 fazr 6 gd mara At &
T au7 faem #t F1€ sravasar @ g0
FaT T IR F AgE A A FAQ &
A E R I H WEEL qGAT F OF AT
49 ATOAW AT OF U, T. §, 57 F &@r
f& argwr fzar smoar 1w & sow wal
# #F @ gz aga geA! AT g AvAM )
waa W o wEAT & oF 93 fawear
2 Ia%1 15 wgaT & q97 F99e § FEA
faar 2— »t do Frvme @R 1 4
aFqsy § | ATEEIT Fild a9 & THo UHo To
AT g Arerae yEw A aFded § w2 16
ST WA 9F ¥ w7 HY 9 A1 gW
a1 Gz gar fx g Aife & safim o
afx Az alw aFd g1 A IAWET AT

NOVEMBER 19, 1970
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Afaa 7 gay g 972 3% FA E AT A1)
ot g gang fpar 1 32 7 AR F@Ew
0 a1d gd | gz At Fgia snfgae &
aru gwez fwar foe a8 g § o019 &
faw agr 1 &4 wwe fFar 1 gEs ang
agd w21 fF afs qw =t meea fawma
|47 & dlg §T A% FAq § F A0 A &
@ 59a1 feemt & a9 & @ &
famar & (sgEem) oo

wavA WA, s nfww S, QEwTd e
aar Awar w3 (sdwar gz nivd) : ag
faga gz 2

st wEIMEIT ArEed ; AeAy WRET,
ag awsg garary @l # gwifwa gan
¢ iz arw A8 uF WA & wfas WA
gL war ) wwT TEA 9 Al W R AEH
Tt FIr Irfgo ar )

SHRIMATI INDIRA GANDHI : It has
been contradicted already.

gr-wa waea § 6 g
It amfas adr shoifie  sgdaE
fawuit § Teg-wA (4 To Fo qa): I
F1 gued A1 y@ardd & frar mar g

st sEle wvea : wanafa wEiRE,
24! g 1 0F dgqsq fammA wwm #
qzeg +t wgram faard & fzar @ & qral-
faaz # 16 sagac #1 91foa gan ) g9
IFETAT F TF THo THo Qo & T WI TH
ware A vzt g€ 1 & @ awl ¥ faere
g agl onAr =rzar | afea A Fgag
sea £ 6 ag o @ frow a1 e
F1 AT F1E AT GAR! AL FhoAAT 0
a1 fr 9@ 24 oF3IT F YATF AAT ATAT
fraife %Y g5 & J@7% 5 UA-
waq § g | wena WAl & wwifoa w3
% &% qrg 21 foa @ ¥ 9 GG IR
G qAAAT § 9FHAT AT | FITF I
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@18 i garg o3 A av AT gt A
garé wge # d3%¢ & faeddt amar a1
afdd 9@ o+ ag qar 3ar & «fr SO
fag 3 a9 go wfagi § eaea air
feau & a1 qgar am I=ia ag fem fF
UF ZAIFIZT B qgo o1 dwarafa faqrar
F1 TGS w9l & vl a A F |
qEAETT G4 G HIT 99 F aE gEL
FAFIET § qa Al T wE@AS A1g 0

9gell Al a@ # a@g ar =ngan g e

a1 faeh S=dlg #1009 $4ET & Feqm F
AT F1 gAtFIET 9O F37 A agfa
&, wix & ar #ar gaw femr fzay aar ?
TZ A H ATART ATRAT B

sfiwat gfaar aidt : #1€ zwlex
F 3990 gar @ adh, A w4 fag A ek
et & fag

*it SwIaElT e ;A ag § ag
FgA Atgan  f& qaeqare ¥ 93 1 fra
g% § gegaln fear wan @dafas
zrg F1 foary § g9% wRk@ & wsama
Tgre st §1 zfm fFa g6 aq
weal ¥ A1z 3T, 43 § A AT @edl
# agt Fgar srgan 1 afsq adlaan gzar-
T 1 SIT gAT ST HGH § UsAIEA F1
s smar 8, 92 a9 4r 5 w3 s & 3fa
Fz & oo aifagl & sEgdim 39 a2 A
o fag 3 usga@ &1 ag foar fd ag
v AEl 3 @, deer ag ¢ fd s
T F1 92U FC 3 | G 9T &F F A
uF g1 HT FgAr Al § 5 3@ ana
a% « sammafa faqE & vsaerE #1 ag
fam #7481 fzar a1 f5 =0 st fag &
¥4 qidl waAr awaq angy adl § ool
Faamfa ¥ sgar qa fzarar ufeg #1 8
avste A g fag 7 faarfan & fw &
gq @i 51 argar a1 5 ag @meE {93
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ag WA T 2 @ §, wiew 9@ g
T F qzgEa 1 ot fF oF Sdaifas
feafa & -

st @o Wlo @AW : IFIA 4T F' 93~
g3 F faar

A swrmalT e : qfew weaqe
T T AT F FW TG AT )

gad aa ag dfs oa a5 v %
sfadi & sagaiw @ w9 fear, &
sty At aFsl #7 W@ &, A w0 feg
7 oA w1 foaar f6 T faay o Ay
g, & 999! qzaad fqar W s g
foad ot fawmn §, ot wew wall & &
Y 1 A A AvAv F1w fowar |
ar wer HA w1 zivwx &< fay ) Al
foma A= A, 3% arqd qdf o @ fram
aarafa &, Far it o feafy s g1
2 f& &€ ardl argay awda @Y am9w 7 7,
afea foee dt au® a5t afa-qsa &
¥\ afFA zm awrr W faefa s

TEogAr ) e (swaena) oo

W& g sz, 93 & 9m
sfogra &1 qmrar srgar g 1 wwmefa S,
gart 3o fax sz avd § fs maqe d o
Faw I8, § zAfa Imofs @ =%
A & AT gEAT argw 7 fqgv ar
= fag Y #71 agag gaTA & TAT 1 T
a1a soe Ifee & &9 § F@ At § ) e
JUTIA HOgH A A1T F AIAW H OEH
geere @ o gaaifas feqfs 1 omasrdr
grEar g | #a1 gk AfagrT ¥ 7! @1 wg
qifeat #1 fadigat a1 ar oF qrE
FTHIFIT T 9T & 7 GTHrL a8, s
us qriEf £t g1 av € qifzal &1 ghooAg
wiag ¥ afz wwaq awga & ferar, &t ot
aF W@ af ) g ¥ 10 fafqezz o
AN AT g ATON A W T (snaum)
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[ gwraT medl)

°°°° § fafaeex at quaw sai-fa-cal s
F@ @ | 97 ag Far Avar & fx af sida
¥ sqAT g9 4199 & f=ar | s Il
yqAT awgA g ¥ faar 41 g8 g
UST T 3T a7 T2 aqrfzdl ¥ agar faar
wd awaq At w3 fag ot &1 fe—stia
gz A AL AT A A1 A a1 R A TH
a9 2 & g 21 §T aF I9T 92W
¥ ot g fag o 1 @ww famr ad-
Frg & faffed & 99 adr 41, A1 @
g7 daifag-feafs & st7 @1 o aman
gt &1 5 &t mifzal & awdq 37 & ag
Y TrsaqTd §1 Sdarfas sw IorA A
ATTIFFAT 9ET |

@O g3 § I am, famwr ==l
g faa FT 1@ &, 7z 1 vl A
# feqiz | gwafa o, s i qar 2 fe
g I9T YW ¥ {49 J USAlRE
Fq4w &1 foqiz, &t g=lg a@e &
HYT USAYTS & g4 4T gaARF 2, I
3A & 3T Agl 41, aq qar F oFar
fHar a7 7 fex 7217 werdl @A &
feiE drard | &fFa w@t 9T 0w @x
FTAAT cATEFE § A9 & AIAT TEAT ATgaAT
£ AT 7z 3z & faona awr omd o@d
a9 @ FF 9 @g 59 e
arferariiz & feafa 2fay | o1 orfaniz
F1 GAA ST AT &, d1 I F TIF qIEq
gzaTe W g9 &, A-2-Jz-Ave Higw A
a%d §, W N "&a §1 qriEgriz
awa § @9 § vezafa F1 zeade =
W | W IR 7 wa fqga ger
aud gt @t g a1 Usgwe &1 @ig §
F1E gEANT AT AT W1fzU 1 gg @EA
w1 gwa A 2 afes usy faam qar
a5 g1 wEl A7 1 {3 @ # afegfaa
ZH H g @w fag g g6 awg
atdl sasAt & ofga fza q¢ g9 3w
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¥ gadd 1 gedn wsAard F WL 9%
gé 1 afga o ava & sz g § aw
uz § f& e ag swAg T agwa &
weA #1 fofa & an &t avg &1 fafa g
fr fag smaq ox sa &g fawema g,
39 & wregwl gar gl # faam qarsl
aqr qfeasi & siegedl &1 uF grem faea
fedfgam av1 98 ¥ wdwwfa B ag
fasta gem av f feft it qew Wt &T
q%A ¥ agwa & 41 A8, s fava 83T
# 1 g1 wwan §, agx zEwr favm g
FEwar &1 W 9w & ooF fquiw
STl F qEHEA § gar v, famd =g
IT NIW A WSAIT AT WA 3
afrmfaa gg o1 9a &% 7g favia gam an
fF faet i geg Adt Fraga § agam
ar A1 Fa1 fvig aga & g, Ta & argx
7@t frar s 1 5@ ag w1 oF faoig
fem av— gmafas g araw & (o-
fafaezfea figns #ilwa) fog & fgr @
f& oo gwe 1 3fz &9 897 a7 @
ggq § g1 su@ favia gar=fze, g &
argT Ag) gar Anfgm o

#fFT gart amy TeamEl & Al
a@ & favia & oF weaqe qena & o
Qg & | 9 ATEY § HFTA! 7 B LR
F gqar gudga arqw foan &1 sia s
geq A1 qFm fag avee § w1 fw A
sdFer #1 araar fifae 3T agar agaa
fag fifqw | @ s@ER gra fgeT oF
FAX AT g—ft @RIy, 1 qfes
T TSAYTE ¥ 0 S GGAIT A 9y
wdll & wgr fd & anrowr agea Rewr
=ngan #, s faam gar w1 amar Fifag,
faemra aar gevsd 1 gew et faama qa
Fam & Faww ¥, wiw usaqes
fagm giFt o°¢ avama F@r 90

SHRI S. M. BANERIEE : This is not fac-
lually correct.
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Shri Ajoy Mukerjee wanted tocall the
Assembly on a particular day.

st gwEmEAT wreAt ; gt I
0 1T 1 o wwa feafr 3fad o R
T fag ot &1 gad aft a@ g o fiw
az faam aw #1 are w6 5 fag da
T IFA a9 F oAz A frmr—amz
AT 6 AFFAT A%, fomd Faw w2 faq
A ¥, &4 F fou qm A g, @1 § 24
wve & Aifzd qx faura gan & AT &2
aFATE | I ART AU AgHE & am A
T A &1 qdan agr 9T fFay o g
g afsq ol ag 24 o wea@
d97 481 frar 1 g@ 9wz @A TeagTEi
7 di a@ F faug fed ) S@gi @7 Tea-
qrelt ¥ &t ag ¥ favig o, qgi & 08
t Fg wgm § e o & weaw 0w
gioma i fmaw s fogfad | @wusa-
qrer faa @i fota fedr ag oeaare adt
I 93 A WYy & o mMarw g faw
aua At w7 A Tea & gCR @ ST
97 4z FTAT qgHA @ g Al FEA I
agt 9T T @A #1 w9a< fzar | 3§ @
off WA T w2t f gem A A owqA
feafa qramem &1 @t faw afzd &t
gwgia faarT aur gea goma & fau @a
%1 faaw 787 far | #4ifF 3a awa wiga
gl gael ¥ 421 78 91 sl 9o WA &
FAATA AT A8 At & faAwr |
qrEf § greg 1@ IW &1 gEfeg 9w
g9G § T ANGA FE G | TE A8
g gz T | 99 FiAq 927 J¢ (97 qw7
of awo fag # qadz @t aFft @ A
FTE ¥ AT FWE Ao Fo o FI
fear | @997 3 W I TeIME TW
AT F F AT aF FAY O aFA
£ #fFdq o7 36 yw e F1 W s g
HeA @ qAaT A far ar @) wsawre
TH FHTT K A1 FFEG AT FOAT a2
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g1aggat ae & favr gam dlew
fasiz ag gam fF argx & ardr feedt &
TR X AE AU A 1 fag gae
F1 frem & fog qm &1 wAte q8f FTam)
wfae do sz oz 2 f& aomarel &)
% &1 gaveg 9rdl THI AT A AYAI
FEIA FAT FT AT €341 &1 fAg o0
gt 7l ag win & fr ¥ § gwee oife-
a1 § gefraa $15 ot safeq Togar A
FW amg 1 wifs 97 FF A gETeR
arfeai & fgal #1 < & fa agl gz Fm
FETE

I A & q0 g8 A faqd
axen ¥fad ) fagd fedl s 1 gon
| @R I agEd @ g 4, 39
gag =t 9% fag oft ¥ oF 9@ TmaTE
#t frer 1 39 & swy § weaow A e
wara fzm, ga% @17 @rg s=iF oAET
T g 51 faug o %= fam faoa at
T AT FeEr FT T | 3T aET o7
T & ow o & ove arg gl o
AT ASAT AT, I 9F 1 I GfEAHi A H
TH WHT ATIF WIAA GATAT ATEAT & —

“The question whether the Chiel Minis»
ter has lost the confidence of the Assem-
bly shall at all times be tcsted in the
Assembly.”

Az IR usAIE — of A ¥ZE
% qw 71 ofeqat & & aw 37 & A%q
qy gac awg & faig &3 & feo faam
g

UF 9T a4 "2r 99 IA fed mErew
& = aregaEAvay ¥ gAF 0F OF foat
fe are o w7 wrg T oA A wA
fF ag it and st sl w1 oreAr
FT | qa A T TH FT I FHA AN
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[ o st s |

ATTR FT AA AT 17 FFIAH @Oy
# swifom zar g o

ey ST A FT O aFST T
srra # faar, o Rzasa ¥ 30 F9ww,
1969 % %% # sFrimA gam 1 @w F
¥aTa ¥ # gawr IgTOr agl 9T G &0
IMEAT § | FfF oF arm wgAr Sw@ar —
anfaT TsawEl &1 w1 Far & 7A@ |,
fe wrezafa & sfafafa a7 #7 went &
sfaar 1 20 #7 ) o=t TeAATE 9T
g fegar gl wrd ? & sva weal &
usaarEl ® gigar §—uzffrifa
frgrest wimT 7 frar 3—apre @ak
sfawa &1 gt sy Af oF usAra 97
UF A9 H A1 S AvE@ w9AT sIg Era
21 afew g6 @ "gr wegum o g,
fomd sa 93w & wsaww o &, fAw
g4l #1 g8 faawn & smoFt gamar TEar
£ | ¥ AT wIAT IA! AIE@T 9T 54T AT
&, 5 arg 28 AT ®74T I 9 F 1@-
TG 9T [T FAr 8, 36 AT AT IS
saea-giamsi q¢ sag flar 2,2 «mw
36 IR &IAT IAF FTeAE TATIE X
sqa it @ srafa fegeara w1 ok gaw
Ay F1E qeATE 2/l SOl w3d F
TsgarE g forg ox uF 3 ¥ s 15
arg w77 § o afas woaream FAr
zafae v A1 a3 2 fF st 3@ @
& 4z ToogE, dfgara 1 e A&
FH G qAET T TR F A B
| AT FAT AN 7

0 aE—4 el saE & gad
# FEAT ATGAT E | EIH oMed & daw
# # 7gf X uw darfaF wwA IsWr AEan
g | gamefa off, werdl se o afacs
il @ afamag & fF
Az &% ATHIT AT T 1 FAEFT L |
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HNT FA TTNT ML AT FETT I
¥ fodt sv 9T mawz 21 a7 AT FET
FE & FA T 79 1 J®@ 92
Al 9g QEE! a9 & T 6T E |

rad wezafa W wpage 5@ o
teFf S § T &3 g dfF o
T ST 9T 9gF & A9 UF 3 g
g &t g aew fEed A e
ueqfa feadr wa & 7 oA et
s #t forsierdt 1 wegld srgwa g
frar wf @ a0 s g fafa
Aarag & ot I afasrd 7§ @ g
Femare ¥ fafz & mgma == T
grg aEtqEa ar 72 & fF #@ s
odl & qw & wgm fafadema @ wa
gfoa g€ d& qragrarar £ = s
g, of diaware SifF qzd weEFl a9
@t @ 3 g, g & W fE efafex
AT | IH E, 36 A F gY@ AT
1 QAo #To Jzwl £, Tmo famal # &k
o1 afezq = gg 99 ¥ T gFIC
Faw g foegia i sgaan w1 o fs
waqre 71 forg 39333 A8 & ) TsarE
¥ oAl SR #1 O8 ¥ w06 0zl
FATT F 97 FF afom w1 gmed faar g
Faqtwedl § % G &, |IF
gl SmE e dgeEre § o ' oaR
caervret &, S F meal w1 AgTAm
qreat £ | o Mamaz 7 Fa fE oAl
AT ¥ QI mag Q7 FF AF ggAa
Tar A ST HAT TS a7 A a1 IF wraw
¥ qu 9g AgY &% | o9 Farsd, =
wiawaTe ey afgs a1 a1 &g 99
I Fo oo faw ot f qzd 9w
RN F UG A & I AR FAE
3 faam wag AN OF I F gEAIES
@ gamar gan §, IFA Ml Fw &
mrdamdfaarife e @ Fat
# =ar sz1 avd fomd 7 @ smarvgE Fron
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g &l e A & dfgwma & A aA-
avdl F1 fazagn gt | st A @ gfez
i 115 ofr wE AN | qw A om fEA
At 2w F 7@ A A% ) s g FART F
THH 49T AV T HEATT 92 A
T FMET EFATE ? H AM9F AMAT A
T A H AT wTAr Tzarg &g
T & fF =@t gy F&1uA eEEl W
F1 9T | govay o7 A ZH IAG A
qe7 #1 agafa & s afs ga aa=
a% & feg s oz w=iA @z fada
faar ary

T T4 AT FFEQT 1 A AT HT
ag  wezafa 1 & weeafy # 799 § 59
afas 7 g FT g9 Fdmfas a1 w1 &
qEAT TRAT § | 97 Trezafa 3aq wva aag
% faq fadw o a1 38 srusgefa =t
farsar<t atg # wirar wifzn 1 g 9w
9 § sgueals § qref Grar o HfEw
garegafa St &t wzav a1 fF wezafa g7
g foriardl afa e At mm § zafag
i zad frmae & geade T awar g
Zad wad aft A g A 5 weafa @
fag amg 13 § & 37 am7 o 3o fog
F oF arc feor fomat mifer & gaan
1% AT Az aR AW F AqARE &
T @ qgw g uezafa st 1 fow g
qr | 0F # ey F & g § fqum
2§ feedl fawafaman 1 gogaefa
#f T 7 7 qqAr savA feAvr At Tee-
ofa 5 femr 5 g adT s Aty feafa
& qft avz ofefem g1 w3 & faopg w5 )
afey w=8t vezafa &l %1 gm7 wdw &
wag ¥ agi ¥ geq w4 79 93 A% 33 3
fer et ota qF wWre o WA AT gl
feafa & afzfaq 7 21 @, g 1% fauig
7 & a |t I at 95 FL A IFOC T
fawra & f@ar )
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dra?) arF N § Fgar sy § ag a2
2 fF gart qfama ¥ g9 wa1T 71 sggeay
dfsaadt 1% g5 wFC Fr Ageaqy
fasra faar anit @7 veafa 91 24 @
giar arfze 1 ow A afes @1 At ==
gFIT F 957 33 § saln afa-ofeg ¥
9 T e A WS @ otmeaf ¥
3T WA & zER S faam oser g
foq avg arm & weeafa @ 39 aww
AR FTF # werefy maw FAr aEa
1 stz dfa-afteg & sl fawifor ae-
afa & qrg w1 1 S ez arg 7 @
fF & ot agl ZisT smar £ &v &
AquAT il & @ ¢ f agt 1 awnds
AR AT G &1 § sgwa T # @
ifedw & ueafa &1 maw eanfm
T ST | 37 FHTC UHE ATy A Afa-
ofeez #1 fewifn &1 arfew #7 Ra
qr | THT 972 F1 OF gaU T [weE-
gft % grad a7 svar safs ferg w1 fam
F1 sfafaz 3 wezefa & amg Sam
Hfpr wrezafa & 38 qafaare 3 fam
arfoa ¢ fzar ) 6@t aw & dfzam &
7 30 THL A @A @ A A Ty
grese 3 WfaaT qar &1 arearan faan
ar i wezafa 97 3F =g dge A
21 T a7 9 57 9% &1 w1 fqog
@ & wd gate 712 ¥ far-faaw s
sfeza, ot gzarua 7 w31 f5 oeafy #
£37 "a6z 21T =rfgn ar M 9% aw
zq FFTT &7 fA77 &ar =rfew ar g4\
Aig ¥ Uk sqaEdr, AT FAIE AT &
w7 grm, @Afsw saramEa & S% Amaar-
T %8 & qa9 § & 11 wszafa 97
7% w9 f29% Adqe 4 @ T 99 a%
g SFIC F1 F1E wgeaqer faor 1 faar
s afFa el qe 2 fF s am A awdl
gawgrasFTzay W Hd u=efay @
g%1T &1 Ay faar | gad gar aex a
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il caecidczill
fr g 20 & sravaga & wwAl ax =A
¥ E%T A § IAH g w2l aw 2 @
g T Agl | afew ag gsar as g fa
IFT AW F aeEre w1 faod wroa
mhmaﬂw%f—ﬁ HJT | et
(s

g aa ag 5 wreeafa w@iza
qET AT T F1 AR H AgAE g4
I A I F1 AgArg 99 awa fwar
wafs Iz o2w & Toaew g foed &
o mg | 3@ g wegefa 7 swdr ww
FZAT F FY WA § F2 F =
¥ ot W A F wafgr gm0
TAGAT & Y | geEafT A W GFR
71 fauia faar, s fau gm wedfa &1
qurs W1 3T e §

= § & 1 ard A2 FgAv Tw@@qr 7
TF a9 @) ATEIENT F AT F araed §
21 N3 Tow F g F1 el &
ATETIETIT & garer § A Tavw A o
TEY A7 JAFT gAF AR 7 AT IDar A
g ® fmm aeg O gavg fear
QT A1 30 A & W FTEIEAT F I
Fegnaftfa § 1 gl ag ' T AR
g Fawa AW gl AfEd @
% 1 92A1C § 99 I 9IA A W
sEAEl F FFT AFATN F frm g
¥ A0 ET § 7 OF A A yEw a3
mar fF ot 5o fag 7 aavr 9@ 2 faam
stz e 72 & fF adY, go st wrereld
siafrg A I oI §F F@ gl
g3 qi= aifzal #t wfaz &1 Go% gf faad
243 gzex w19 ¥ 1 9TF ATFTETON
Fgar & f5 163 mzeg agi qv wgz ¥
=l 91T § A a9 & AT AR AT
feETEA AL Weal § ATFIAATel § q/IIA
fara oar & wafs gWr ag fer fF s+
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#t farzr & 9 1 qvg swtmAR F
3% T 9T & wafa fear omr 2
ardt 1€ 38 ard fasa F3F avr @i
FIE aT oFw oFF A g dfaz
g &1 9fgesr F1 frery & fog s
arot 1 S U T9 @ L IqF W A=
¥ gz ot gad g 1 afz arEmwaE &
WO @ A1 § Fgar amar § fF
aFwATn & fawre 5w S H 0w s
g @) § ag w5 (wal feq saverai &
sATT I Fagm g Fow IFwW qv
aeteAr & faavy fmar and

FaH & agl g8 gma @ s
AT E

| — €T #1977, USATH  FEIAT
T gAEErg gane san w1 fediEt w7
F1E I FEA wFw & oy arfs gEEr
FEI Joodd 7 21 &% |

2—F-q79 AT gOT-FUE VFA
¥ #1949 F1 Tl a9 0 grafewar 36T oF
AT 97 | /g g1 ¥fzar & o 7% qar-
are warfia & ag gn wafa 1 NeeA
A A

3—wfaen & fag g O www
QIR &ATE AT S F5F F GEIT ST
FETd &1 fros § e A a1

4—arezafa fwdl gat 2w ¥ 45 w2
afifeafn & qof afefaa gu faar #1€ dmr
wgeaqw fa A & 1

S5—uEMl AT F 9% F1 T9AT Fwar
7 garar sy ot ag dfqgm @ sarear
ga fadm & feg § &2

6—F+z § gerres qrEl 4 SA=l &1
T(FTIA F FATAT T |
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T—3ET T2 F TsAq F favia
fregaten fear s ot o8 qevrr gt
F gargr W o

= H AT AT HIT 43 gu aIeg
T & gEedl ¥ oF fAFew 0
AATE | AR A §O 9IT W IHE
 fagi ety A7 ¥ srveT aryAr qa
a9 qfmrT 1 o agw A fran
qr | §Igw 7 wrggi &1 grE faemr
qrEAr § | 3=F eqaor Q1 f g 39 9T
FAT BT (29 457 4, Go  SATZCAT
q2® 43y ¥, WA asd A, UIE
aig @@ ¥ &l 9@ N Az A
afem st & g a9 9 o1 wEA &3
gi g, Ay & qud wifgdl & sgar
argar 5 o &7 wadl 71 s § 2w
ATT T | YA A F Faw A A Aw
WA §EMET § uF al A sretad
un e gat 4 ger aroan fag o
H AuFF fAuql & gg 48 szar
F91F a &1 uwar &1 g § 1 afeT gt
A qASIgA URAT & ®gAT TEAT § F
A7 gAY Zw &1 g faur T gmt W
F1 AT AIH A1AA F FIUF IC ATHT
TIIEI TAT] | TWAYT M A9 F9
s FT @I Q| g @ Ag fwww
HHAT FI9 F IFET AT AIA e 57 I
# §3 9% F AT |

T edl ¥ @q § oqA 3@ Te1q F
Y9 FT@TE I TR §A & 9gArg 5
TNl § ST 95 U W TRE R QR
T & TEIFT T |

awafa AT : OF a9 gF A9
st &1 fawam ceamgwdt wwE J W
ard %t g7 f&ar § f ag ot fama  ay
arrwr &t a&mied fvur smar 1 gafaw s
gI3 F1 AT FB ] HT 34T q3W A
&3r |
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@lam mge f awdlg e,
faaar s7sr qwa & s @ &, waw
SATET A A\

Motion moved :

*"That this House records its disapproval
of the conduct of the Governor of Utiar
Pradesh in handling the recent consti-
tutional crisis in that State and recomm-
ends that the Governor be recalled
forthwith.™

SHRI SONAVANE  (Pandharpur) : It
should be finished by not later than Six O'
clock today.

DR. RAM SUBHAG SINGH: I thank
vou for giving me this opportunity. I endorse
every word that has fallen from the lips of my
hon. friend Shri Prakash Yir Shastri.

As vou know it was most unfortunate that
the cntire Government of India made an
attempt to kill democracy in U. P. with the
help of the Governer there. When a Governor
assumes office, he 1akes the following oath :

“..tothe best of my ability, I will
preserve, protect and defend the Consti-
tution and the law, and that [ will
devote myself to the service and well
being of the people...”

of the particular State. But what we notice in
UP is that no attempt was made to act accord-
ing to the oath by the Governor, because the
Governor was acting and | charge—under the
advice of the Government of India. Whatever
Shri Prakash Vit Shastri had pointed out in
this connection was correct. All the people
who acted on behalf of Delhi wanted that the
Charan Singh Government should be killed,
that is, that the democratic government thers
should be killed. But I compliment the people
of UP and the legislators of UP that they saw
this contrivance of the Government of India
and they managed to kill this attempt to kill
the Government oD the soil of the Gamga and
Jamuna.
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[Dr. Ram Subhag Singh]

What did the Governor say in his report ?
The report was submitted on the 29th. The
Governor said that :

“‘In February, Shri Charan Singh was
the leader of the BKD and initially, the
Council of Ministers comprising ten
members was entirely from the B. K. D.
Subsequently, on April 9 and 21, the
Ministry was expanded with the addi-
tion of 27 Congress Ministers....”

Here, the Governor says that on an assur-
ance this was done, because he says :

“This was dome alter | was assured by
the leader of the Congress (R) Party,
Shri Kamalapati Tripathi that his party
had decided 1o support Shri Charan
Singh.”

It was an oral assurance in February, and
on that basis, he administered the oath 1o
Shri Charan Singh. But the same Governor
forgot this fact later, because on 26th Septem-
ber, @ written assurance was given by the
Congress, by the Jan Sangh, by the Swatantra
and by the SSP. He has written in his report :
“In February, the Congress Party con-
sisted of 136 members, and the B. K. D.
consisted of 94 members.”

These two totalled 10230, Bul in Septem-
ber, on 26th, according to this report, the
Congress Party consisted of 91 Members, the
Jan Sangh 43, the Swatantra Party 4 and
the BKD 85, and this totalled to 223 plus ihe
SSP 29 which comes 1o a total of 252, It
might go to 263, accordir.g to my information,
but 1 am entirely depending on this Gover-
nor’s report for my argument, that when the
Governor found a written  assurance, om
‘behalf of the leaders of the five parties that
Shri Charan Singh and his Ministry should
continue, he did not take into consideration
1nat fact and he asked him to resign. But in
February. this very Governor had accepted an
oral assurancc of Shri Kamalapati Tripathi,
and therefore, he had acted against this oath,
because he wanted to save Delhi in U,

The drama was started as Shri Prakash Vir
Shastri had said, on 215t and 22nd September,
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when Shri Kamalapati Tripathi wrote that he
intended to withdraw support to the BKD
Government. But simultancously on the 26th,
all these pariics gave @ wrilten assurance to
the Governor, and at that time he should have
a;:lcd as he did in February, but he did not do
that.

Another thing is that after having got a
written assurance of suppori from those four
party leaders, the Governor could not have any
authority to refer the matter to the Attorney
General. Out of 421 Members of the Assem-
bly, 263, according to my information, were
supporting Mr. Charan Singh on that parti-
culer day, 26th Scptember; but the Governor
did not accept that, and acting under instru=
ctions from Delhi, he referred the matter to
the Attorney General. 1 charge that it was
the institution of the Attorney General that
let down India in the Kuich case. and it is
this institution which let down democracy in
U. P., bucause the Advocate General of U, P.
gave advice which was contrary to that ten-
dered by the Attorney Gencral.

14 45 hrs.
|Me. SPEAKER in the Chair]

Tt was not within the competence of the
Governor to refer the matier to the Attorney
General over the head of the Government
which commanded an absolute majority in
U. P, on that particular day, 26th Scprember.
He reported the fact on the 29th, and he
committed the gravest error that one can
envisage under a democratic set-up. He acted
undemocratically, unconstitutionally and in
a dictatorial feshion with a view 1o saving his
position.

Shri Prakash Vir Shastri referred to the
fact that Shri Charan Singh wrote to the
Governof to favour him witha copy of the
Attorney General's advice, but that was not
done. According to the Constitution, he
should have acted in accordance with the
advice tendered by the Chief Minister, but he
did not do that.

The President should not have consulted
only the Council of Ministers, because article
356 says @
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“If the President, on receipt of a report
from the Governor of a Staie or
otherwise......”

He is supposcd 10 reccive reports other-
wise also, and in our opinion he should not
have been guided only by the recommenda-
tion or advice tendered by the Government
of India. He should have depended also on
his own discretion, because he has got machi-
nery 10 see what is happening in each State.

Here 1 might make a reference to the
situation that prevailed on 16th and 17th
November here in Parliament itself, because
the Prime Minister lost the majority of the
Congress Party. No party, even the supporting
parties gave an oral assurance, what to speak
of a written assurance, that they would
support the Prime Minister, but the President
did not ask her to tender her resignation.
But the same President, acting under the
advice of the Government of India, acling
under the wrong advice of the Governor,
signed the Proclamation—a couricr was flown
from here 1o Kicv with it—and returned it.

SHRI AMRIT NAHATA (Barmer) : You
wanted Mr. Sanjiva Reddv io be President to
act according 1o your wishes.

DR. RAM SUBHAG SINGH: He has
rendered better service to the country, com-
pared to you. You ure arunner of cinema
houscs, How can you be compared to Mr.
Sanjiva Reddy ?

On the 16th or 17th November, 1969, if the
Minister commanded a majority afier division,
1 have no quarrel. There was no division in
the House, and since she did not show her
majority, the Rashirapati should have dismissed
her on that particuler day, but he did not
do that. | do not say that he acted wrongly,
but if he acted in U.P. on a particular advice,
according 1o a particular tradition, that
tradition should have been observed on 16th
and 17th November, 1969 also, but that was

not done.

Take the case of Mr. Badal frum your
own State. The Governor of Punjab should
have asked My. Badal to resign, but the same
Government of India acted undemocratically,
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unconstitutionally, and they did not ask him
to resign because overnight he became a
revolutionary and progressive according to
their philosophy. Thisis their progress and
revolution .....(Interruption)... Yes, it is double
standard. In Patna also in 1968, 38 Members
of Mr. Mandal’s party had disowned the
Government.

SHRI SHASHI BHUSHAN (Khargone) :
You are explaining the grand alliance.

DR. RAM SUBHAG SINGH : Yesterday
you had entered into a grand alliance and
you fumbled there and failed. The Govern-
ment had failed and it had to make a retreat.
If vou want to go into that, you can. 1 have
nothing against the grand alliance. What
happened yesterday ? Yesterday you were
present in the House.

I was saying that in Punjab they were acting
undemocratically. The moment Rashtrapati
issues summons convening a session of Parlia-
ment, he also becomes a part of the session.
Between the day of issue of the summons
and the actual convening of the session noth-
ing need be done over the head of Parliament
or of the Assembly. The Governor had
convened a session of that Assembly accord-
ing 10 the advice tendered by the Ministry
and that Ministry was the majority party.
What did Mr. Kamalapati Tripathi do at
that time? They want 1o disown him now
and say that he will be changed. Even today
it has come out; they are going against his
interests also. The Assembly was to meet
on 6th October. Was there any necd for Rash-
trapati of the Governor or the Government
of India to promulgate President’s rule on
2nd October when the Assembly was to meet
within 96 hours. On top of that Mr. Charan
Singh had promised: | am prepared to con-
vene the Assembly within 24 hours il you
want, He had offered 10 convene on 13ih
October; it was not accepted..... Interruption)
He should have exercised that power; as
Shastriji said it was the institution of Gowver-
nor. Meeting under the presidentship of
Rashtrapati the Governors decided that when-
ever there was any doubt in regard 1o majo-
rity that majority must be decided on the
floor of the House. Even the Speakers
meeting under the presidemship of your pre-
Jdecessor decided that the question of majority
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or minority must be decided on the floor of
the House. ARC to which Mr. Shastri
referred had also recommended so. Mr.
Hanumanthaiya who was chairman of the ARC
is now sitting on the Treasury Benches. But
he was helpless at that time; he could not
say that his recommendation should prevail;
he ultimately succumbed. The ARC had
made a definite recommendation that the
majority must be decided on the floor of the
House. Thus the recommendations of three
important jnstitutions—the Governors’ con-
ference, the Speakers’ conference and the
ARC—were flouted by the Government of
India. 1 charge the Government of India. A
conspiracy was hatched here to kill democ-
racy in U.P. The assembly was not allowed
to meet. All the time they were saying that
Mr. Charan Singh did not command a majo-
rity. Who commanded the majority ? Ewven
from Patna they issued a slatement to that
effect. Prior to that so many stalements
were issued; it went on till the 15th.  Till the
16th, the date on which Mr. T. N. Singh was
invited, all the time it was suggested that
Mr. Kamlapati Tripathi should be invited.
I have no quarrel with him; I like him and
respect him. But the ruling party had all
the time disgraced him. Even today
you disgrace him.  They do  not
want to do anyihing for shri  Kamalapati
Tripathi. From Patna also, even Shri Jagji-
wan Ram jssued a statement that rather than
Shri Charan Singh or Shri T. N. Singh, Shri
Kamalapati Tripathi should be invited by the
Governor. 1do not know on what basis he
issued that statement. 1 like him, but Ido
not like that that type of statement, that
factually wrong statement, should be issued
by anybody, and much less by & person of
his stature. Therefore, 1 do not recognise
your Congress, because if you issue sucha
hopeless statement. from Patna, that Shri
Kamalapati Tripathi should be invited, on
the 13th, what does it inean 7 1 again charge
the Government of india, | assert that Shri
T.N. Singh was the unanimously elected
leader. So, from the 9th, up to 15th, this
horse-trading went on. ...([nterruption) They
wanted to carry on with this horse-trading
up to the 15th, but noticed that this operation
was not going Lo succeed, because the people
of Uttar Pradesh and the legislators of Uttar
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Pradesh were soldily behind democracy; they
were solidly against autocracy: they were
solidly against the dictatorial attitude of the
Government of India, the undemocratic
attitude of the Government of India, and
they determined that they must kill this dicla-
torial attitude right now and otherwise the
country would not succeed. Therefore, they
got united, and the Government of India
could not postpone for ever this invitation to
Shri T. N. Singh, and he was invited. 1f they
command any majority even now they are
most welcome to unseat him. They should
go and see what is their strength.

I do not want (o say more. What Shastriji
said, which was in a way contradicted by
Pantji. But you have got all the sources
wherefrom you can gather information. The
Prime Minister has got even this electronics
taken away from her own party President,
and she should know how these sources of
information should work because no Minisier
is having anything worth the name under his
command, in his portfolio. Everything is
concentrated on one authority.

1 pay my (ribute to Shri Charan Singh, for,
he is the one man who succeeded in spoiling
the attempts of theirs....(Interruption) We will
agrec with Shri Charan Singh because he saw
to this contrivance and he got collected per-
sons who were prepared to work fer demo-
cracy and they succceded in downing the
government authority in Uttar Pradesh. The
team that has come into existence under the
guidance of five parties and headed by Shri
T. N. Singh, and supported dy Shri Charan
Singh and Shri C. B. Gupta, T hope, will spoil
the attempt of the undemocratic elements,
because they are all working in unison.

A demand has been made in this motion.
We had given another draft, but whatever is
there, we support the mover; but along with
that, we would like to condemn the Govern-
ment of India, and also theaction of the
Goveroment of Iodia in using its authority
to influence the President. Because, now,
the President is a President of a country which
is having multi-party governments in the
States. He should pot get the counsel of one
party alone and listen; because, he must sce
what is happening. He was the Governor of
Uttar Pradesh and he knew Utlar Pradesh
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very intimately. He should have seen what
was the position in Uttar Pradesh.

15 hrs.

S0, Sir. I demand. as demanded by Shas-
triji, that no partyman should be appointed
as Governor. Today he is acting in anew
set-up. As suggested by the ARC, there
should be some guidelines for the working of
the Governor. No Governor should be
appointed without the approval of Parlia-
ment because this rot has come in. Demo-
cracy is going to be flouted by the Govern-
ment of India. T agree that Rashtrapati
should appoint the Governor because it is in
his name that all appointments are made.
But that appointment must not be made only
on the advice of the Government of Tndia or
the Home Ministry because these are par-
tisan institutions. Iwould not have said it,
but you have acted as a partisan institution.
You have given wrong advice. You gave one
advice in  Punjab, another in Bihar anda
third in U. P. You have forfeited your
claim to protect the Constitution and pre-
serve it. I demand that not only specific guide-
lines but a specific Instrument of Tnstruc-
tions should be evolved by Parliament for
the guidance of the Governor.

Shri Reddi is my friend and 1 have no-
thing personal against him. But we should
remember the way he acted. the way the
Home Minister acted, the way the Rashtra-
pati acted. [ have great regard and respect
for the Rashtrapati. The Prime Minister
knows that all the time 1 advised her to
make him the candidate but she did not agree
at that time. Later on, however, she wvoted
for him. She is welcome to repudiate it, but
there was nobody in the Cabinet except me who
gave her that advice- The Rashtrapati should
sec that he does not accept such partisan,
wrong, undemocratic, unconstitutional advice.
I condemn this institution. 1, therfore,
support this motion with the provison that
the Government of India’s name should be
added there.

SHRI A. K. SEN (Calcutta-North-West) :
M. Speaker, Sir, when the Constituent Asse-
mbly framed oyr Constitution, they preferred
the institwtion of constitutional Governors 10
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the institution of actual Governors clected by
the people of the American paticrn. The idea
then was that the real government will be run
by the representatives in the legislatures thro-
ugh governmenis formed under the lcader who
would command the majority in the
respective legislature. So long us there was
one parly majority until 1967 in the different
States’ lcgislatures, there was really no
constitutional problem and it was unanimously
felt that the choice for constitutional Gover-
norship was a good choice.

The test came after the 1967 elections
v.hen in various States it appeared that there
was no single party which commanded a
majority,  You will recall the position in
Wiest Bengal and Bihar after the general
elections in 1967. The role of the Governor
became more positive than it used 10 be until
the elections of 1967. | remember when Mr.
Giri was Governor of UP, 1 went there and
stayed with him in Mainital for a few days.
When 1 asked him how he felt, he said, I
feel very well. I have nothing to do.” Those
were the days when the Governor really had
nothing to do excepting to be the official and
titular head of the State Government.

When the elections of 1967 threw up this
new problem and our Constitution became
a little rattled as a result thereof, the Gove
ernors really were called in various States to
perform a rather delicate and sometimes a
very difficult function. We have had, as
illustrations, so many cases in the recent past
when the actions of Governors haP been
questioned; as they must be ina democracy,
because after all even the best of discretions
cannot possibly command universal accep-
tance.

The test of determining the validity of the
proper use of discretion has always been laid
down both in England and America and in our
country, by the highest courts land to be this.
that so long as the Governor arrives at a
decision on material which is in his possession
which the courts think it is possible to read for
any reasonable man, that discretion cannot be
questioned. It is true that theie will be two
opinions about the use of any discretion,

I remember, when Shri Charan Singh
wrote to Shri Gopala Reddy. the very same
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Governor, on the 27th November, 1969, when
Shri C. B. Gupta was the Chief Minister of
Uttar Pradesh, demanding the immediate
dismissal of Shri C. B. Gupta on the ground
that he did not any longer enjoy the majori-
ty support of the Siate Legislature, Shri Go-
pala Reddy did not aceept that demand
immediately.

SHRI NATH PAI (Rajapur) : The Assem-
bly was called.

SHRI A. K. SEN ! It was not called

immediately, it was called only in Feb-
ruary.
His action was questioned. I remember,

I had heard ia the Central Hall various do-
ubits being cast on his bona fides. 1 intend to
read that letter of Shri Charan Singh because
we all have affection and respect for Shri
Charan Singh.

AN HON. MEMBER : Still ?

SHRI A. K. SEN : If he is not a consti-
tutional expert, he is at least a public man of
some ahility and it will be worth while read-
inga few lines from that letter. Tt will be
vgry interesting because it affords a very
close parallel to the present sitwation when
he stepped into the shoes of Shri C. B. Gupta
in September of this vear. This letter is
dated the 27th November, 1969 and it reads
like this :

“*Staternents published in  the] press on
Shri C. B. Gupta on behalf of his friends
and Shri Mohan Lal Gautam, President
of the Congress group to  which the
Chiel Minister belongs, make it appear
that he *no longer enjoys a majority in
the Legislature and that it is a minority
government which is now functioning in
the State. In the circumsiances you
were perfectly within  your right 1o ask
Shri Gupta to resign.”

But when he asked Shri  Charan Singh to
resign, he was not within his rights.

SHRI ATAL BIHARI VAJPAYFE : What
did the Governor do ?
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SHRI A. K. SEN : This may be a political
strategyv of some value but as a question of
logic it fails to carry conviction. He says,
“We find that Shri Gupa's supporters are
split and he is in a minority: therefore. you
are well within your right to call upon him to
resign.” This is exactly what the Attorney-
General said.

SHRI PILOD MODY (Godhra) : 1 think,
this could be relevant if he was discussing
Shri Charan Singh’s conduct. But we happen
to be discussing the Governor's conduct, in
which case it is totally irrelevant.

SHRI A. K. SEN : We cannot determine
the propricty of the Governor's conduct in a
vacuum; even Shri Piloo Mody cannot do it
with all his ability.

SHRI PILOO MODY : [ am afraid, he is
doing it will a2 vacuum.

SHRI A. K. SEN : It is impossible to cut
oneself off from the past, what happened in
the past and the context itself.

Let us read this letter and then make our
own ohservations. If it is explanable, it may
be explained by those who take a different
view.

SHRIMATI SUCHETA KRIPALANI
{Gonda) : May [ know the difference between
the Governor’s conduct then and now 7 That
is relevant.

SHRI A. K. SEN : I'shall certainly try to
assist the respected didi on  this matier.........
(Interruption),

This is what he said :

“In the circumstances you were perfectly
within your rights to ask Mr. Gupta to
resign or to agree to convene the Assem-
bly at the earlicst moment. In my
opinion. no formal withdrawal of support
by the other group of the Congress was
necessary...”

This is very important. He said that there
was no necessity of registering a8 formal with-
drawal of the support of Mr. Gupia, It says
further :
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“Realising the weakness of his position,
Shri Gupta now begins to claim that he
has 221 members in the Assembly behind
him. As the world knows all this is a
farce.”

All the world knows, one sees what one
wishes to see and one~does not see what one
does not want to see. It says :

“In the circumstances, Shri Kamalapati
Tripathi, the leader of the other group
in the Congress has now formally written
to say that he and his friends no longer
support Mr. Gupta. I would, therefore.
suggest that you will be pleased to ask
him to agree to convene the Assembly
by 1st December. This can easily be
done...T would, therefore, request you to
kindly discharge the duty you owe to the
people of Uttar Pradesh by performing
it in the only manner that is consistent
with the service and well-being of the
people of Uttar Pradesh which vou
undertook to do under your own oath...”

Dr. Ram Subhag Singh quoted the consti-
tutional oath. How the oath is to be dis-
chaiged is also a matter of opinion depending
upon the views that one may take,

DR. RAM SUBHAG SINGH : On p. 10,
the same Governor says that Mr. Charan
Sing has the support of 255 members out of
421 members. There, he violated the whole
thing... (Interruptions)

SHRI A. K. SEN : What are the facts?
What happened in Punjab and in the Bihar
has been pointed out. We know what happen-
ed in Punjab. Let us compare it. what
happened in Uttar Pradesh, before we try to
criticise the conduct of the Governor. In Uttar
Pradesh, a remarkable thing had happened
which had no precedent in the past, even
during the recent past.

The Government consisted of the repre-
sentatives of the B. K. D, and of the Congress
Ruling Party and in the Cabinet, in the
Council of Ministers. the majority was
represented by the Congress Ruling Party.
So. when the split occurred. the Cabinet
ceased to be a  collective wnit. Qut of 46
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Ministers, 26 Ministers belonged to the Con-
gress Ruling Party itsell. These 26 Ministers
were asked to resign by the Chiel Minister.

AN HON. MEMBER : They should have
resigned.

SHRI1 A. K. SEN : And the Governor, on
their not resigning, was asked by the Chiel
Minister to dismiss :hem. The Chief Minister
said that though he took office as the leader of
the collective group and he took his oath...
(Interruptions)

SOME HON. MEMBERS : No.

SHRI A. K. SEN : Plcase listen to me. It
is of the essenee of the Council of Ministers
under our Constitution that when the Chief
Minister takes office and the Council of Mini-
sters are appointed under his guidance and
under his nomination. it becomes a unit of
collective responsibility, and they must funct-
ion collectively. That is a constitutional
provision...

SHRI PILOO MODY : They way you are
arguing would imply that Mrs. Indira Gandhi
should also resign. You better stop right
here.

SHRI1 A. K. SEN : | leave that 1ask to Mr.
Piloo Mody.

This is a remarkable situation without any
parallel. When the majority of Ministers
wanted to carry on without the Chief Mini-
ster, the Chief Minister said, I shall not see
their faces."” And what followed is that he
withdrew all their portfolios, made them
dumb and than the entire coliective fabric
had broken down. The entire constitutional
fabric had broken down.

SHRI ATAL BIHARI VAJPAYEE (Bal-
rampur) : Joint family,

SHRI A. K. SEN: That did not happen
in Punjab. You might recall that what happ-
ened there was that 10 members of the Jana
Sangh formed a coalition with the ruling
Party.... (Interruptions) 1 have never correcied
the Members. I leave it to Mr. Madhu
Limaye.... (Interrupiions) That iswhat I am
saying. What is important is that the Jana
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Sangh Members of the Government resigned
so that the collective character....

SHRI PILOO MODY : Your peoplz did
not rasign....( Interruptions’

SHRI A. K. SEN : Well, that has nothing
to do with the Governor. The Governor is
not responsible.  You may blame the lcader.
You may blame us. We are now questioning
the conduct of the Governor. Now, the fact
is that in Punjab a constitutional break down
did not take place and, therefore, it was possi-
ble to carry on until the Assembly met. But
when the entire collective thing goes down and
vanishes in the thin air, how can the Gover-
nor consult the Council of Ministers because
the Constitution enjoins upon him to a.ton
the advice of the Council of Ministers. 1f the
Council of Ministers ceases to function. how
can he possibly function ? This is the great
difference that strikes any one. any student
of constitutional history also. The cxample
of UP affords no parallel. In that UP is
always unigue. It is alwavs uwnique and in
this respect too UP has become unique. There-
fore. what happened ? The Governor had to
discharge his responsibility of carrying on a
constitutional government on the advice of
the Council of Ministers responsible to the
Assembly. The Council of Ministers having
broken up into fragments already and there
was complete schism between the two groups
constituting the Cabinet, it was impossible for
any Governor to function. This has no
remedy in any court of law. Jt was impossi-
ble for any Governor who has a conscience
unless he has decided, ‘T shall function only
on the advice of the splinter group which has
no majority’. This is exactly what was the
problem.

AN HON. MEMBER : How can he come
to know it ?

SHRI A. K. SEN : He came to know be-
cause he was asked to dismiss.

This was the problem which he has to re-
solve. He applied his mind and he took the
advice of the Auorney-General, not that he
was guided completely by him. He isto be
assisted by the Attorney-General's advice and
he can choose 1o take it....(Interruptions)
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Sir, how can any one goon if there are
constant interruptions ? We have listened {0
our friends with great patience.

MR. SPEAKER : May [ request all of vou
to Jet the debate go on without interrup-
tions 7

SHRI RANGA  (Srikakulam) : They
should have consulied you, but vour fee is
much too high.

SHRI A. K. SEN : | have my own opinion
which 1 am entitled 1o place before the House.
(Interruptions) Now this was the position and
it is no use....

AN HON. MEMBER : When the place is
vacant in Delhi, Mr. Piloo Mody can fill in.

SHRIT A. K. SEN : Under these circums-
tances, I cannot see how Dr. Gopala Reddy
who was called a supporter of the so-called
Syndicate when he refused to dismiss Mr.
Gupta and install Mr. Charan Singh in
February 1970, the very same man, is being
branded and is being persecuted on the line
that he was partial. What has the man to
do ? Place yourself in that position. Let us
all place ourselves in that position. He takes
advice of the highest law officer of the Govern-
ment,

AN HON. MEMBER : And his boss.

SHRI A. K. SEN : Nobody isa boss. We
know Mr. Gopala Reddy, all of us. If he
acted without a mind of his own, [ will be the
first to condemn him. But knowing as he did,
we know Mr. Gopala Reddy is not a man who
can be changed and made to move wherever
you like him to move....(Interruptions) Now this
is the position.

SHRI PILOO MODY
Gopala Reddy, but all of you.

Not only Mr.

SHRI A. K. SEN : Sir, I remember that T
happened to be in the Allahabad High Court
Bar Library when this thing happened and
the entire Bar was divided, 1 mean, very subs-
tantially. It was very difficult. If the Bar
is divided on this issue, it shows this was not
an issue on which a man can say that there
is only one answer o it.
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SHRI SHRI CHAND GOYAL : The
Supreme Court Bar was not divided.

SHRI A. K. SEN : It was divided.

SHRI SHRI CHAND GOYAL : Onlya
few.

SHRI A. K. SEN : No, No....(Interruptions)

MR. SPEAKER : There are too many
retorts so that they spoil the whole debate.
Hon. Members must have some paticnce.
Mr. Mody, please have some mercy onthe
House. Your wvoice is not of local signifi-
cance, confined to local benches, it spreads
over to the whole House,

SHRI PILOO MODY : Sometimes wyou
cannot help yourself.

SHRI A. K. SEN : The other great diff-
erence was shat in U.P. nobody came forward
to say that he had the majority. Under the
circumstances, if one reads the report that
Mr. Gopala Reddy made to the Presideni, one
would sec with what care he had marshalled
the facts and his difficulties. He did it having
regard to the alignments and the serious split
that had occurred in the rungs of the coalition
which was running the Government. 145 out
of a total number of 225—1 forget the number,
Mr. Madhu Limaye will correct meif [am
wrobg—had gone out with Mr. Kamalapati
Tripathi. He said, there is no point in trying
to find the majority. Therefore, he said,
unless the President takes over the Govern-
ment, it will not be possible to have the
Government of the State run constitutionally.

SHRI SHEO NARAIN : When the B, K.
D. Government was insialled they had no
majority. Can you deny this ?

SHRI A. K. SEN : This is the report that
the Governor made to the President. What
happened was this. You will recall that when
in Rajasthan this dispute was raised and the
Governor’s conduct was questioned, the then
Home Minister Mr. Chavan had writien to
the various eminent jurists of the country
including the then Chief Justice of India,
Mr. Gajendragadkar. He wrote clearly that
our constitution is such that the Governor
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is onlv bound by the advice of that man, of
that Member, who commands the majority of
the House, because it is the majority of the
House which binds him, not any single indi-
viduals. You will recall, we complimented
the Prime Minister on that occasion because
we were all signatories and the congress was
not split then. Mrs. Kripalani was there
and so many others were there. We wrote
to the Prime Minister after the Madhya
Pradesh Governor had comedown that the
advice of Mr. D. P. Misra for the dissolution
of the Assembly was not binding on the
Governor. The reason we gave was that he
lost his majority. And this was accepted by
the Prime Minister,

SHRI PILOO, MODY : You will have to
admit that here is tremendous consistency in
this; every time the discretion is used there
are two opinions but it is always the opinion
of Mrs. Indira Gandhi that prevails.

MR. SPEAKER : This is too much.

SHRI A. K. SEN : When Mr. Piloo Mody
occupies that position. his discretion will
prevail. Of course the Prime Minister is the
Prime Minister, and she has the last word.

SHRI PILOO MODY :That is what we
are saying, that she always does.

SHRI A. K. SEN: This is the position
and, therefore, it-is incontrovertible that the
Governor is only bound by the leader who
had the majority. Thatis why Mr. Misra’s
recommendation for dissolving the Assembly
was not accepted. That is why Mr. C. B.
Gupta's advice was not accepted by Mr.
Gopala Raddy. That is why Mr. Charan
Singh's advice to dismiss his colleagues was
not accepted by the Governor. That is exactly
what the Attorney General has said. Having
used his discretion, what had he to do ? Let
us see what he has done. lmmediately there
was proof of a majority having been created
leds by Shri T. N. Singh, @ very good friend
of ours, Dr. Gopala Reddy, lost no time in
sending for him...(/nterruptions)

SHRI ATAL BIHARI VAJPAYEE : One
weeks
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SHRI A. K. SEN : One week is nothing
in this country; it is tremendously quick. If
it had been one year, 1 could understand it
| Interruplions),

As [ said, when the Constituent Assembly
created the post of Governor under our Cons-
titution, these Strains and stresses were not
contemplated. When for the first time it
came up and the matter went to a court of
law, the High Court of Calcutta had, first of
all, to deal with this position when the then
Governor of West Bengal dismissed the then
Chief Minister on the ground according to
him, that he had no majority and he was not
prepared atthat time to ca!l the Assembly
immediately. This was the judgement of the
Calcutta High Court, which I would read on
that point whzn the propriety of the Gover-
nor’s conduct was questioned. This is repor-
ted in Mahabir Sharma vs. Profulla Kumar
Ghosh, 72 Caleutta Weekly Nofes, para 43 of
the judgment :

“‘Art. 164 (1) provides that the Ministers
shall hold office during the pleasure of
the Governor. This excrcise of pleasure
by the Governor, however, has not been
fettered by any condition of restriction.
The withdrawal of the pleasure by the
Governor is, in my view, a matier enti-
rely in the discretion of the Governor.
The provision in ¢l. 2 of art. 164 that the
Ministers shall be collectively respon-
sible™ ...

this 1s the most important thing—

“10 the Legislative Assembly of the Siate
does not in any manner fetter or restrict
the Governor's power to withdraw his
pleasure during which the Ministers hold
office. Collective responsibility™”...

this is important—

“‘contemplated by art, 164 (2) means that
the Council of Ministers is answerable
to the Legislative Assembly of the State
as 4 Cabinet. It follows that the majo-
rity of the members of the Legislative
Assembly can at any time express its
want of confidence in the Council of
Ministers.  But that is as far as the
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Legislative Assembly can go. The Cons-
titution does not fetter the power of
Legislative Assmbly of the Siate to
dismiss or remove from office the Coun-
cil of Ministers. 1f the Council of
Ministers refuse to vacate the office of
Ministers even after a motion of no con-
fidence has been passed against it in the
Legislative Assembly of the State, it
will then be for the Governor to with-
draw the pleasure during which the
Council of Ministers hold office. The
power to appoint the Chief Minister and
the Council of Ministers on the advice
of the Chief Minister and the power to
remove the Ministers from office by
withdrawing the pleasure, contempla=-
ted hy art. 164 (1) have been con-
ferred upon the Governor of the State
exclusively”...

This is the most important thing. Never=
theless, Parliament is cntitled to debate
the propricty of such a functionary’s conduct.
That is why we arc  debating it today. Ifit
were mala fide, if it were prompted by indi-
rect motives, if it were prompted by personal
likes and dislikes, 1 would have been the first
man to condemn it. Shri Charan Singh is a
man for whom we all have respect. Shri
T. N. Singh was one of our colleagues; we
all to have love for him, we all respect him.
But personalities do not count in such a cons-
titutional position. What counts is what is
the difficult task the Governor had to perform
and how best had he performed it? Did he
act bona fide, to the best of his ability, accord-
ing to his conscience ? If so, he does not
deserve any censure. On the facts of this
case, it is absolutely clear, as clear as broad
daylight, that this dignitary bas performed a
very difficult and delicate task to the best of
his ability and according to his conscience
and he deserves the suppost of this Houss.

SHRI J. B. KRIPALANI| {(Guna): I capnot
argue the constitutional position as Shri Sen
has done. 1t has been argued by those who,
unforiunately, are considered greater jurists
and lawyers in the land than he pretends to
be-as a matter of fact they belong (o no party,
they are uncommitted and they affirm
that the Governor’'s conduct is condemnable.
They have almost universally condenmned the
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action of the Governor. But a Governor acting
like this is nothing new in Congress history.

It began in 1952 when the first elections
under the Constitution were over and Minis-
tries were being formed. 1am sorry to say
that in the United Madras State, the Cong-
ress had no majority. The majority belon-
ged to two parties, the Communist Party
(then united) and the Kisan Mazdoor Party
underShri T. Prakasam. They united and
presented a majority to the Govzrnor and
yet Shri Sri  Prakasa, the Governor, called
upon Rajaji, who was not even a member of
the Assembly or Council......

SHR1 AMRIT NAHATA : As Shri T. N.
Singh now.

SHRI J. B. KRIPALANI :... toform the
Ministry. It was known that if a Congress
Ministry was not to function, there would be
another election, a mid-rerm election. And
the congress got the majority !

So this disease of the congress interfering
work with the of the Governors is nothing new.
Itis as old as our clections. There have been
other Governors who heve played their tant=
rums, I am sorry to say, at the instance of the
Government of India. They had no other
motive at all. They did not use their discre-
tion;: they used the discretion of the Govern-
ment of India which would not allow any
but a Congress Government to  come in
power. There was the Governor of Rajasthan,
Dr. Sampurnanand: then there was in
Kerala Governor A. P. Jain. There are many
instances. They helped the Congress to
secure for it a majority in most States.

I do not, as 1 said, go into the constituti-
onal position. [ know a clever lawyer like
Shri Sen can make a wrong appear right
reason. Once an advocate like him was
arguing @ murder case. The murderer was
‘asked *have you committed the murder ?* He
said, ‘No." When an advovate like Shri Sen
had argued the case against him, the Judge
asked him ‘Did vou commit the crime”
He said : ‘I have not, but hLaving heard the
arguments of the lawver, | <uspect that per-

haps 1 have committed the crime.”
The question is who gives ths briel. But

here are jurists and lawyers who have no
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axe to grind, who arc not in any party, who
have not receivd any brief. who are not cxpec-
ting any Ministership or Governorship. They
are neutral, they have given their opinion.

Let us sce what the Governor says. In
the past the Governors have kept their trap
shut, they have never iried to justify what
they have done. This time, this Governor
says in Kanpur, “I am going to lift the
purdah™. All right, he lifted the purdah
there. Then, in Dehra Dun, a fortnight
later, he again lifted the purdah. One gli-
mpse of his face would have convinced any-
body that he is a handsome fellow. Why
should he lift the purdah again. and in India
where the purdah sysiem has not ended yet ?
Many of myv Socialist fricnds keep their
womenfolk in purdah. So, there was no
need for him to discard the purdah.

But when he opens his trap. what does he
say ? He says that there is a difference bet
ween a one-party Government and a coali=
tion Government. There is. in no Consti-
tution. any difference made between a one-
parly Government and a coalition Govern-
ment. A coalition Government has one
same Chicf Minister, or Prime Minister
and they occupy the same place on your
right. They have the same whip, they are
bound by a consolidated programme to which
they have agreed, they take office together,
they fell together, there is  absolutely no
difference between an one-party Govern-
ment and a coalition Government.

Here also we had the Government of onc
party, but was the Congress pariy in Parlia-
went  united 71t came out., when Mrs.
‘Gandhi took action, that there were two dis-
tinct groups in the Congress. One was,
according to Marxian philosophy reactionary
and the other was radical. The radical group
gained the upper hand and the reactionaries
are sitting on the opposite side. It was
never a single party, it was a coalition bet-
ween the reactionaries and the radicals.

Today also this Government is @ minority
Government. but it is under a Prime Minis-
ter who is a radical and it is supported by
extra-radicals called Communisis, and alo
the extra-radicals of DMK and the Musiim
League and some other miscellancous  par-
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ties, and this Government is considered a
Government of one party.  Actually, this is
a Government of many parties. Some of the
Ministers were honourabic enough 1o resign
when the Prime Minister asked them to

resign. They did not argue that since a
section of her own party had left her, she
could not ask them to resign. They were

honourable people, or call them dishonoura-
ble, but they resigned. That was the right
theng to do.

Then, what does this Governor say ? The
Governor says that the conduct of the Gover-
nor cannot be guestioned in a Court of Law.
He says he cannot be impeached. Then, how
does he decide ? He says he isthe sole judge.
He is a judge Without jury, he is a judge who
takes no evidence, he is a judge before whom
there is no cross-examination, before whom
lawyers are not called to appear, the paitics
are not called. they are not allowed to argue
and evidence also is  not  nccessary.
He is the supreme judge. 1 think
that on the day of judgment God
will decide like that. He will not call for
any advocates; He will not  call for any
evidence; He will not call for any~cross-
examination. Hcw will He judge in His
eternal wisdom. We did not think that we
were appointing God here in the shape of
Governors to decide on their own initiative
without any jury, without any argument,
without any evidence, on their own. On their
own what 7 On his (Governor’s) own inner
voice. Wherefrom this inner voice came ? It
did not come from his brain; it did not come
from his heart. It came from his belly: and you
know what comes out from the belly ! This
is what he himself says; [ am not exaggera-
ting the matter. This is how we are function-
ing in a democracy ! 1say it is not only the
conduct of this Governor, splendid as it may
be, and this Government was dismissed and
another Government was formed. I am told
by a reliable person., who is present here=if
he would come out and make a statement.
| talked about the matier...... (Jnferrupiion) |
was told that the Governor said : “You can
understand the pressure that was on me.”
These are his words......(Interruption) This is
what he said this is what the Governor said.
Because, afier all they are Congressmen:
they may sit here; they may sit there; I know
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them all; 1 have known them all these years.
Nothing is concealed from me. In the private
talk when he was asked why he behaved
like that, he said : “you know the pressure
under which 1 was working, “We know the
pressure under which he was working. God
savé his soul ! That is all [ have to say.

SHRI P. K. DEO (Kalahandi) : Mr. Spea-
ker Sir. few political developments since
independence have triggered off a bigger
nation wide explosion than the recent happe-
nings in U. P. For the first time—a public
demand was made for the impeachment of
the President; for the first time—a presidential
proclamation under articie 356 was issued
from foreign soil.

From whichever angle one luoks—one is
fuled with distress—what happened in® L. P.
is unbelicvable. It has not only damaged the
erowth of democracy but has posed a big
question over its future in this country. Itis
ironical that the last act should have been
perpetrated on the Gandhi Jayanii day, 2nd
October, when we just completcd—paying
homage to Mahatama Gandhi and when the
Centenary of the Father of the Nation—apostle
of truth was just completed. It is not enough
to participate in the rituals in Rajghat and
conveniently forget the values he taught us,
when we act.

The ¢rux of the problem is that U.P’s
story is a storv of naked passion for power, a
story of a deep-rooted conspiracy 10 sabotage
the Constitution and scuttle parliamentary
democracy, in which Prime-cum-Home Minis-
ter and Governor are the main abetters.
Mrs. Gandhi and the men around her will go
dewn in history—not as upholders of the
Constitution but as undertakers of the
Constitution.

Coming to brass facts, Mr. Charan Singh
was sworn in as Chief Minister last February
as head of asingle party Ministry Governe
ment. Al that time there was no coalition.
Some months later, the ruling Congress joined
the Ministry and established a coalition. The
decision of the ruling Congress 1o withdraw
from the coalition restores the sialus quo anle,
and does not invalidate Mr. Charan Singh's
manact  when he  was sworn in as Chiel
Minister.  If Mr. Charan Singh did not have
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a majority and deserved dismissal, how do
you reconcile the continuance of the Indira
Gandhi Government when 64 MPs whithdrew
from the party in power and formzd the main
Opposition as is seen now 7 How do you
justify the continuance of the minority govern-
ment in Punjab after the Jan San:ih withdrew
its support ? The obvious answers to these
qQuestions are that they got their strength
tested on the foor of the legislature.,

15.45 hrs.
[Sar1 Stn1 CuaND GOYAL in the Chatr]

Here, Mr. Charan Singh called the Assem-
bly on the 6th October and he was even
prepared to' summon it much earlier. The
floor of the Assembly and not the drawing
room of - the Governor should have beenthe
testing ground of the Government, but the
Assembly was deliberately prevented from
expressing its views. The Governor could not
wait for just 96 hours. He arrogated to him-
self the power of the Assembly and passed
judgment on the stability of the Ministry.
There cannot be any analogy as drawn by
my fricnd, Mr. Asoke Sen., between what
happened in West Bengal and here. Because,
in West Bengal, Shri Ajoy Mukherjee was not
prepared 1o face the Assembly earlier than
the scheduled date.

AN HON. MEMBER : So what ? He was
within the constitutional time limit.

SHRI P. K. DEO : May be. By deliberately
by=-passing the legislature, the Governor and
t he Prime Minister have flagrantly disregar-
ded the resolution of the conference of Presi-
ding Officers and of the conference of Gover-
nors who had made a unanimous recommen=
dation. A categorical recommendation was
made by the ARC which was presided over
by no less a person that Shri Hanumanthaiya.
They took full cognizance of the case which
was decided by the Calcutta high court, and
after giving full Consideration of the high
court’s finding, they have given their conclu-
sions as such. The recommendation of the
Administrative Reforms Commission is as
follows :

“When the Governor has reason 1o believe
that the Ministry has ceased to  command
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a majority in the Assembly, he should
cometo a final conclusion on this ques-
tion by summoning the Assembly, and
ascertaining its verdict on the support
enjoycd by the Ministry. When a ques-
tion arises as to whether the Council of
Ministers enjoys the confidence of the
majority in the Assembly, and the Chief
Minister does not advise the Governor to
summon the Assembly, the Governor may,
if he thinks fit, swo mefu, summon the
Assembly for the purpose of obtaining
its verdict on the guestion.”

Sir, now, Shri Hanumanthaiya is the Law
Minister, and he expressed identical views in
the symposium that was held under the auspi-
ces of the Parliamentary Association last
July. T would just request him to say how
he reconciles now with the opinion of the
Attorney-General which must have passed
through his Ministry. How on earth he, as
Law Minister, could subscribe to that view ?
Is he not functioning as Mr. Jekyll as Chair-
man of the Administrative Reforms Commis
ssion and as Mr. Hyde as Law Minister ?

THE MINISTER OF LAW AND SOCIAL
WELFARE {SHRI K. HANUMANTHAIYA)
rose—

MR. CHAIRMAN : Order, Order.

SHRI P. K. DEO : Sir, they have got the
right of reply. I am not yielding.

MR. CHAIRMAN : Are you raising a
point of order ?

SHRI K. HANUMANTHAIYA : On a
point of personal explanation.... {laferruption)
I do not want to participate in this debate.
Therefore, 1 will give my personal expla-
nation if you want.

SERI P. K. DEO : [ am not yielding.

SHRI ATAL BIHARI VAJPAYEE : We
would like to hear the Law Minister.

Si—]RI, K. HANUMANTHAIYA : [ am not
participating in this debate.
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SHRI NATH PAl : Why not ?

SHRI P. K. DEO : If he takes the Con-
gress’ time, 1 did not mind. But why should he
take my time ? I am not yielding.

MR. CHAIRMAN : You can take part in
the discussion and explain it.

SHRI K. HANUMANTHAIYA : 1 am
not participating in the debate.

SHRIRABIRAY : Do you stick to your

previous opinion as Chairman of the ARC?
( Interruptions).

SHR1 K. HANUMANTHAIYA : If their
over-anxiety expresses itsell in this fashion,
they will not be able to know the correct
position.  In every onc of hiz snecches. the
hon. member is fond of imputing motives
to evervbody, which is a very dishonourably
thing to do. Ttisa verv bad hahit. I mav
straightaway say that [ have not changed my
orinion. This pgentleman is  auoting in a
distorted way. without quoting the full
report.  If all that T have recommended is
accepted hy the leaders of the opposition. all
these problems wi!l be solved. This hon.
member belonging to the Swatantra Party
occunies a ceriain level in society. Tt his
hardly consistent with his  dignity and
decorun to go on imputing motives merely
because somebody writes for him this speech.

SHRI P. K. DEO: I take strong objection
to it. What does he mean when he says that
somebody has written my speech ? He will
have to withdraw it. Tt is your duty, Mr.
Chairman, to protect me.

MR. CHAIRMAN : Mr. Hanumanthaiya,
this was no personal explanation. If you could
have rcally said that there was no contradic-
tion, then there was some point

SHRI PILOO MODY : Unfortunately the
Minister has abused the courtesy shown to
him by the hon. member.

AN HON. MEMBEF. : He is walking out !

SHRI P. K. DEO : | charge the Governor
with dercliction of duty and the Prime Mini-
ster with culpable mischief by her active
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political participation in the prolonged power
struggle in UP, which was not befitting the
high position she occupies. How is the Govern~
ment going to justify the air dash of Shri K.C.
Pant and Shri Chandrajit Yadav from the Con-
gress session at Patna to Lucknow ? It is
interesting to not that whenever a Governor
or the President has acted and interpreted the
various articles of the Constitution, it has
always gone in favour of the ruling Congress
party. After all, as Dada has pointed out, for
their belly, they depend on  the Government.
They hold office at the pleasure of the Presi-
dent whe is guided by the Council of Mini-
sters.

We have seen what happened in Rajasthan.
A day prior to the scheduled meeting of the
Assembly, the Chief Minister resigned and
the Assembly was not given an opportunity to
pass a verdict about the stability of the Sukha-
dia ministry. In M. P, the Assembly was in
session, discussing Demands for Grants. In
the midst of the session. it was prorogued by
the Governor. The Governor of UP sought the
opinion of the Advocate General and the
Legal Remembrance of UP, but as the finding
of the Advocate General was not to his liking.
he went over his head and asked forthe
Attorney General's advice. Under the Consti=
tution. the Attorney General has no lorus
standi so far as the administration of a State
is concerned, The Attorney General’s advice
has been patently a political advice; it is not
a legal opinion.

SHRIJ. B. KRIPALANI : He is a servant
of the Government.

SHRI P. K. DEO : Dada has rightly said
that he is a servant of the Government.

The Attorney General was more con-
cerned about defection and debasement of
political standards, a charge which is most
aptly applicable to the present Government,
than the legal interpretation of the Constitu-
tion. His differentiation of the Chief Minister
of a coalition government from the Chief
Minister of a single party majority govern-
ment is his own machination and is contrary
to the letter and spirit of the Constitution.
No where is there mention of parties or the
composition of parties forming the govern-
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ment so far as a coalition is concerned. If the
Attorney General's view is to be respected.
the Prime Minister shou d have been dismi-
ssed first,

"I would like to take this opportunity for
bringing to the notice of the House the role
played in this toppling game by Shrimati
Nandini Satpathy, Minister of State without
portfolio. in her attempt to topple the Govern-
ment in Orissa. All attempts were made. The
fortnightly visits of Shri Jagannath Rao and
Shrimati Nandini Satpathy, remaining there
as State guests and utilising all the influence
in purchasing M. L. As. are very well known
in Orissa. It is a very good thing that the
Chief Minister there did not ask the Governor
to prorogue the Assembly but asked him to
adjourn the Assembly and the Astembly is
still continuing so that if there is o question
at any date regarding the stability of the
Ministry, the Assembly could be called the
next day and it could be essily tested.

Here, in Uttar Pradesh, the Governor's
recommendation for President’s rule was mala
fide. politically motivated and perverse because
the Chief Minister not only claimed support
of the majority as a result of the support
placed by another combination but was also
willing to have it tested sooner than the 6th
October.

Another gross mistake that the Governor
committed is that he did not accept the Chicf
Minister's advice for dismissing the various
ministers. At that time, when the Chief Mini-
ster gave the advice 1o the Governor to dismiss
his ministers and to reconstitute his Cabinet,
he held a majority and Shri  Kamlapati
Tripathi had not withdrawn his support to
Shri Charan Singh’s government,

Reconstitution of the Cabinet is the prero-
gative of the Chief Minister. Under article
164 of the Constitution the power of the Chief
Minister with regard to appointment of Mini-
sters carries with it the necessary implication
of the Chief Minister’s right to advise the
Governor with regard to the dismissal of a
minister and that advice is equally binding on
the Governor. As has been pointed out, the
reconstitution of the cabinet ha; always been
an inherent right and prerogative of the Chief
Minister and the Governor is bound o teeept
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it. If the Governor accepted the word of the
ruling Congress there, which had withdrawn
support from the coalition, how will the
Governor explain the continued representation
of the ruling Congress ministers inside the
Cabinet ? There cannot be a coalition and a
non-coalition at the same time.

If 1 had the time 1 would have quoted a
passage from what an eminen Ex-Governor,
Shrimati Vijayalakshmi Pandit, has said
regarding the state of affairs. She has expressed
her deep indignation at what has happened
there.

Another point of distress is the way the
President behaved, like a rubber-stamp. Under
article 356 of the Constitution the President
has to be satisfied that the Government of a
State cannot be carried on in accordance with
the provisions cf the Constitution. It is perti-
nent that this satisfaction may be derived not
only from the Governor's report but also
otherwise. T would like to underline the word
“otherwise™. He is entitled to judge matters
for himself; he is not bound by the advice of
the Cabinet in this regard, as Shasiriji has
rightly pointed and has quoted previous in-
stances how our first revered President, Rajen
Babu, behaved and many a time sent back
the reccommendation of the Goverament for
reconsideration.

16 brs.

In this regard, the President while on
foreign soil, even after he received a cable
from Mr. Charan Singh that things were not
very happy here, instead of himself varyfying
the things and satisfying himself as to whet=
her there has been a constitutional breakdown
went all the way and signed the Proclama-
tion on the dotted lines which was specially
sent by a courier to Kiev. The heavens were
not going to fall till he came back from his
foreign tour and satisfied himself abtout the
situarion here,

As was also pointed out by my hon.
friend, Shri Prakash Vir Shastri, as the Chan-
cellor of the Delhi University, the President
requested the Vice-Chancellor, Dr. K. N.
Raj. to wait and not to Pprecipitate his resig-
nation till he came back. In this case, he
behaved with undue haste,  Probably, by the
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[Shri P. K. Deo]
time he came back. the Assembly would have
met and the so-called ambiguous position
would have been clarified. The Prime Minis-
ter did not want this. She precipitated the
the diny game by procuring the President’s
signature. The President has taken the oath
under the Constitution that to the best of
his ability he will preserve, protect and

defend the Constitution and the law. But he
fell into the trap. He was not bound
to act where his personal satisfaction

was necessarv. If he is convinced of ihe
ulterior motives of the Government, do you
think he is still bound to sign on the dotted
line ? By doing that, he has not only violated
the letter but also the spirit of the Constitu-
tion.

In the this regard, when this very urticle
356 was being discussed in the Coastituent
Assembly, this is what Dr. Ambadkar
said :

“In fact, 1 share the sentiments expr-
essed- by my hon. friend, Mr. Gupta,
vesterday that the proper thing we ought
to expect is that such articles will never
be called into operation and that they
would remain a dead letter. 1f at all they
are brought into operaticn, 1 hope, the
President, who is endowed with these
powers, will take proper precautions be-
fore actually suspending the administra-
tion of the provinces. 1 hope, the first thing
we will do would be to issue a mure
warning to a province that has erred,
things were not happening in the way
in which they were intended to happen
in the Constitution. If that warning fails
the second thing for hin to do will be
to order an election allowing the people
of the province to settle masters by them-
selves. It is only when these two reme-
dies fail that he would rcsort to  this
article. It is only in those circumstances
he would rezort to this article.”

I would like to conclude by saying that
this action of the President has received
universal condemnation from nearly every
legal and constitiutional expert and from all
political parties excpet Her Majesty’s most
loyal and faithfull alley, the CPl who gave
their unquaiified support in this gerry-
mandering of the Constitution.
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One redeeming feature of the situation is
that a new awakening, a n=w awareness, has
dawned on the minds of the pcople as to
the emergence of a potential dictator and a
crusader against the Constitution to uphold
whigh she has taken oath. S0, on this occa-
sion | thought it my duty to support this
motion. Butat the same tme, | strongly
feel that the Governor alone should not be
made the scapegoat and by passing this
molion, we are leaving the Government scot-
free. That is why I intended 1o move a
censure motion. But, Sir, as you have dis-
allowed it, I do not like to press il [ do fecl
that whatever has been done has been done
to scuttle democracy tn this country.

SHRI R. K. SINHA (Faizabad) : Mr.
Chairman, Sir, the hon. Members in the
Opposition have waxed cloguent when any
judgment of a Gevernor is not suitable and
not to their liking. I just now overheard
Mr. Madhu Limaye saying, ‘After all amend
the Constitution’.

So long as there is this Constitution and
there are certain powers with  which the
Governors are clothed. those discretionary
powers shall be exercised by them. | wish to
place before you one fact. When the Gover-
nor says that the President’s rule should be
recommended for UP, then these gentlemen
find fault with the Governcr, but, when the
Governor agrees to the recommendation of
the High-command of five political Parties
and chooses Mr. T. N, Singh as Chief Minis-
ter, that exercise of his discretionary power
by the Governor is lauded and welcomed by
these gentlemen. It is only to-day that justice,
law and everything in this country has
become a subject of the debate and in that
debate it is very casy for an ageing Dada to
drag the Governor here and condemn him
and ridicule him.

We have to go to the letter of the law and
we have to sec whether the Governor has
honoured his oath to the Constitution,

1t has been said that the Governor has
done something for his belly. I am ashamed of
the fact that a respectable senior Member of
this Housc mentioned this thing in his speech.
1 do not know to what extent an aged man is
entitled togo on saying whatever he likes
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without being challenged by any section of
the House.

SHRI P. K. DEO : Sir, how can a Minister
show his back to the Chair ?

MR. CHAIRMAN : Please resume your
seat.

SHRI P. K. DEO : Sir, it is in the hand-
book of Lok Sabha.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PCRT (SHRI RAGHU RAMAIAH) : I am
inquiring about his welfare.

SHRI PILOO MODY :In any case, Sir,
his back is preferable 1o his front.

SHRIR. K. SINHA : Now. let us evamine
the veracity of the story of the Oppssilion,_

On the 26th September 1970, the Cong. (0),

Jana Sangh and the SSP informed the Gover-
nor that he should accept the view of the
Chiel Minister and drop the Ministers from
the Ministry. They wanted the Ministers to
te dropped from the Council, but they never
elected Skri Charan Singh as 1 leader of their
coalition party.

SHRI ATAL BIHAR! VAJPAYEE : Did
you clect ?

SHRI R. K. SINHA : They never said
that they would work under the lcadership of
Mr. Charan Singh as Chiel Minister of UP.

SHRI ATAL BIHARI VAIPAYEE : We
did say.

SHRI R. K. SINHA : You have said that
later on, not at that time.

SHRI ATAL BIHARI VAJPAYEE : On
the 26th.

SHRI R. K. SINHA : Also at the same
time this letter was given on the 26th. Between
24th and 261h......

SHR1 PILOO MODY : Where were you
then ?
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SHRIR. K. SINHA : [ can also puncture
you. Don’t be overbloated.

Between 24th and 26th September, Shri
Kamiapati Tripathi claimed majority in the
House and the majority of the present Mr.
T. N. Singh's government is yet to be tested
in the House. There are erosions in the SSP,
in the BKD and in the Cong. (O) itself.
These are the gentlemen who talk of the
sanctity of the majority in the Assembly. Let

“them not claim their majority which is yet to

be tested. The discretionary power which the
Governor exercised may be proved wrong and
then we shall be able to say that these gentle-
men who find wrong with every action of
ours, shall be in the dock of history.

Then, at the same time, Shri Girdhari Lal
had also claimed in a statement to the Press,
as Leader of the Opposition, that he should
be called upon to form the government. At
the same time, Shri Pannalal Gupta informed
the Governor that !1 BKD Members are
going against him. At this time Mr. Jairam
Verma, the acting Chairman of UP BKD...

AN HON MEMBER : Now he is Chair-
man.

SHRI R. K. SINHA : He may be. Mow
the Chairman of UP BKD unit said that he
was against a coalilion there with right
reactionary Parties. Mr. Charan Singh had
written a letter asking for the dismissal of one
ol his General Secretaries because he took a
bold stand in defence of parliamentary
democracy in UP. These were the erosions;
these  were the challenges in U. P,
At that time to say that 35 parties
sitling  together on a national level
should meet and rubber stamp the nomina-
tion of Mr. T.N. Singh and it should be
taken as sanction of the Constitution and to
say that the discretion of the Governor is
soﬁmlhing which is fictitious, is a thing which
cannot be justified. Today itis not the basic
question cf the Constitution which is at stake,
What is at stake is something different. In
U, P. what was the history of the Charan
Singh Government ? Charan Singh imposed
an Ordinance which meant the banning of
the students’ unions. He went back on the
promise of the natwnalisation of the sugar
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industry, and he ignored the demands of the
U, P. Govornment employces. He said, Jails
are not picknic spots. He brought students into
courts in handcuffs. They were ill-treated.
One of the former colcagues of Shri  Charan
Singh, a former Deputy Home Minisler was
put in ‘C’ Class in jail.

Shri Charan Singh had at one time shown
allegiance to the policy of the Indian Natio-
nal Congress and to Mrs. Gandhi, He had
said at one time that the Bombay decisions
of the Indian National Congress were correct.
Yet what happened ? His party voied in the
Rajya Sabha against the Privy Purses Bill.

These were the things which brought about
the erosion in the following of Shri Charan
Singh.

It is not easy for the Government to have
robber stamp formula for different situations,
in different contexts.

Take the case of Punjab. In punjab the Jan
Sangh partywithdrew but no Opposition leader
came forward saying that he was prepared
leader of the Opposition, to become the ulti-
mate Chief Minister. Therefore, to quote the
alternative of Punjab is to mis-quote history.

Sir, In India, we are experimenting with
democracy. The case of one State may not
be exactly treated as any kind  of mathema-
tical formula for another State. Where in
the history of the world has it happened that
the Chiel Minister condemned his own Minis-
ters when doubts were expressed about his
majority in the coalition ? The Chiel Minis-
ter Mr. Charan Singh at that time wanted a
lease of life, to lengthen his lile, in order to
organise massive defection. Let us not forget
this.

Shri Prakash Vir Shastri had spoken about
principles of democracy. and that there
should be no defections. The basic idea of
parliamentary democracy s at slake now,
How was Charan Singh’s BKD born ? Charan
Singh wanted to continue as Chicl Minister
for 5 or 6 days in order to kidnap the Cong.
(0) and Jan Sangh, who had only a one point
programme, namely the programme of topp-
ling Mr~. Indira Gandhi.
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1 am today reminded of a few lines which
Pandit Jawaharlal Nehru wrote : ““There are
promises to keep and miles to go.” Mrs.
Gandhi's Government has promises to keep
and miles to go. When the caravan moves on
and dogs bark nobody bothers. History will
be ultimately written by us. Thank You.

st gzw fagrdt mmadd ;. mwmafa
A1, T7 oF WA AT A7F &1 FFAT i
f& 2asgay #1 w=grem afdl & sew-
faa qz g w2w § awda 1 gar @
AT vt N zfaw it & o faq
Iq FT WE-qIAT AT AT G § 1 ga-qET
i wfae sz @ § & awaarcar Iuv
93 § HYA G FAF FH F {4
®g T & HgI FHAEALT Z1 AC 1 agl
Tezar, di&ad 1 anfas-aranfos
g # fagarg &G a5 g+l F1 fawm
g% | wuN WAl F1 WM €39 I+ F fag
are3g a7 Tar | A @ fawg grea g @
IW gH g37 TAT 1T AT wigsy § o
FEA1 g2TH F 79 GFIL F wqeAl 51 faww
FIAT 1T |

I IW F NFIO H FAF  Hgeaqor
THT @ g1 & | Tea9e 1EET A U A
aes fagm #1 gfaoma frr g =g
et aq &1 997 781 8, A9y AiwAT F
afqe § grafrag 9w § | 57217 gF e &
geq @t § T faet-geft e & gen
Hat ¥ vz & dr9ae fwar g s o
Fgar g f foell gt aoFe & gew dat
o7 aarg Agl ¥ aFar 5 o Aqfenl & 9w
#1 favara @l fagr, sd ar af camga 2
&1 =fgu ar vsATE 1 S5 92 § gE
FT 21 wifgu | ag @1 W@ & AfgEm
1 A4 &7 § fagw &1 Jgw &) gEra
dfama oF 3917 G § a1 agawa
FIHIT F F1E AT AL F3ar | g&q war
w4 a% g=q udl g, fox ag ereqma 4 &
gragaa § ¢, [Tt ag oF aw 1 g=m
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qat @ a1 A% TS 7 9eq Aal @, A
a1a &1 AfuF TEar g fr o g o
T AR fgg =g &4 9z § aw
FLEN

awrafa o, &z & Far feafa 2t
e Fag & fawrem F 0 ot 50 ww-
qar fag, o1 T 1T Al SagE @
gt ST 3% ¥ gAF AT ]| ? oA
wrezafa wEiza ag sz fr ofwar sfza
T wqwa § g 13, TafAw w3 ag
AWM T ? var w1 wezafy wg A
5T | Uar fad AT F1 0 F2Ar Ag
Fifgn 1 garz2z femew #1 arg F&r smalr
g1 arzax dfam a@ gEr T 39
“#faAz maanz” ams qeaF § dfww
Ferzem faar 2, 73 agt mewf@r w@m-
Hz ot 1839 3tz 1931 & 17 #, a7 0
FCFTAT a1 451 F AErZ a1 GUE F
d @ §dArg 41, 9g g@z ®WiAl a8 1
TTET A9 7 0d qAg AT & S A
Aeder 2l A1 o 27 F fqu
faam #x a5dt § 1 @Ax wma H4r @
w1 G471 51 qqq afadl #1 a7 F3@
o1 afgwr a3t 2, 5+ gem w1 afewr
T8 & @t foe awfeea tevifafawdt /gt w
a%ar | g7 a7 § Hfgma @wr § @
q19 q¢ 457 agH gE 947 | 7 o FHAL-
FTFTOF IZO FIA F ATAA @A
TEw 7

“No person shall be retained as mem-

ber of the Cabinet if the Prime Minister
savs that he shall be dismissed.”

St AT ST AT T Ay gt @ #F
i 7 ned 9z AT £ & | WEd qal st
w3 & a1 4zAa & § a7 wA zq 39 H
agl Izar i

gz 4% @ AFIL & | 24 aidE F
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g 1o fag 7 wiig & afadl § s
gir | faaw =G am A A oF
wreety Fifa g 1 G A 77 1 v A
ag =fzu ar & aores sian & d&r o9
ged wal #1 fasam &l 9% g a1 v
97 & #99 gz 91d 1 qd) Afawar & awrar
a1, Gt M AAT K AT G AT AAT-
afq o, aodf 1 wma 5w AW
zfagra & fadt snaw 1 wadlg dFaa
%t yfFar ¥ oF F4F % w7 F FaT™E
arEl & a7 9T ag @@ dfEa @ &
&9 ¥ qqAr awaq ger fear afes s@d
gat qu dfg-siea § Fram g # e
Fgar TEar 2 f& @ 2o ww v fag
qeTq HdT & qar dlgA F  avg o #wfa-
H=d # 39 Tgd a1 a1 aw gan fag 1
EECHE I ST UL I A
qTET o § @l d94 & & Hfadl F
A F AIXFOF Weg A FL 1 FAL
S3w # daqw gfqaa &1 gearAg g8,
wwAls afowar &1 it @A fear mar

21

aff & wsaam WE AT A FT
a1 a1 | eaqE 733 27 fagat aw
Stardt g7or fag #1 ge7 #al amq 3@
¥\ FiUw A gAgq Aqg faar dre 24
F, 3@ gAy uysAME F W s fw
gmaT 198 7 faar &, o9 sq seqag #
% zeder 3 Aifed 1 oeaae mglew
faare F37 g, 25 A e, 26 Ag 0
Frare 27 &1 S Iw fag & FEA
g7 wsane A Fadr dfgal F fgam §
fan 1 eqez & o 39 fa7 g7 m fa
Sy 9T faz F1 9gH4 g, 98 g8 a4
£ T are 27 ® 9L w0 fag g
S4T 7 41T 59% 299X fawmw fqu
aFF ¥ AT UsAqE HZNET (AT A
F1 AN T qFH A USAIS WIIIT
Iq&T §ATE HIA FT AEE Fg &
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afaai s aqq 9z & g37 @ g T
woa F ?

ag A1 FzAr wwa g & gl =
fag &1 gueT FT &1 F=7 TAE T F74T
AT Fig gz 7 ag ¥ fgar wwafa
wgtzm, smq saqe & (e afga—
gaAr grearedz ol vsaaTE § gaEdl
qg 9T 424 FIaT safFd F4 T qHAT 8—
qF ATITT FAT | 39F 5 4 9T Ag
o §—

“Till the writing of this report, none of the
Political partiss has given any specific
indication that it wiil support any ncw
Goverpment  headed by Shri Charan
Singh.”

ag feqid aro 29 F 21 g5 5 9
& H Fg1 anarg—

“On the 26th Scptember, Shri Mdaho
Prasad Tripathy, leader ¢f the Jan  Sangh
Legislature party, and Shri Girdhari Lal,
leader of the Congress. Organisation
Legislature Party, wrote to me  extending
their support to the present Government
headed by Shri Charan Singh.”
aro 26 1 W@ sw fag # ag-

a9 FT GHAT 97, €41 F1 " AT 255 91,
g #1 faa & g & o 99 4,
FIX USFIE A I agHd F AG qTA47 |

gwgfa o, sm 9Ye<r =T fag gea
qd1 @ & fau fadfaa foq o o, &=
4z UF @ & Aar 9, I@ a9 F1 AERA
A1 41, §AIET FGq 7 T3 H gud
fzar, wfFa wer a1 &1 z@i 5 @ 2
faar, faf@a @mda % fgarar 33
gafacz @zl 7 Fgr—adinza 51 wfqa
faurm awr & a3 zwn, faum aav s
=% ate 6 &1 17 =l 41 | A =TI
fag aro 31 arare | &1 o faam qar
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A F faq darx 4, g wsaqra wgiey
@ Al |

dfaar & wsaqral #1 oF  wgeaqd
5 fear war 8, 3 wsa & wga g, -
oft & sfafafe &, 3 &= sk wew &
AT § qFFS §, 3 W F fqum v
3w AT qfecew war 1 wfFw s
TFAGIT A AW F AT FT P AN
ofxfeafaat & weama s sy g0 &
AT FIT | (AT | o FEqUiag
q 7z w&rFT Agl e B fedia gxedi
F1 AFLTEAA & GFAT 2, 37 3% wlaqw
#1 fqug av 1| vsama o IS Y wa
1tz fag &1 avang #¢ fRar #49ifs =7
F T F go-aad g Wrar | = gidicq
qfe=ft dma 1 gER F1 at@nd 7T
faar, 34ifs 41 swa q@st aafy fagw
aar gata & faq dare ¥, @ dier
99 AT T AT WA F1 F15 afgawrT
Tl a1 f 3z faam aar gA F fag
AT FXA | g1d F Tegqrer A qrae
A ZA AEZ0T AIAT | AGAS F A4l
gIG ¥AT ¥ | qg gT FAT R 7

Fa1 wsaurEt #1 eafadw & afasre
FTAANE 0 H TAIT wTA A g A
srasl ? aar =3fa3w ¥ am 9 weaTe
dfgu #1 yaEgwar @ 7 AlFTT
gfFarat €1 gear 541 7w afqas &
A 93 TSANT FF FT FHqAA F T F
FIH FUT 7 HAT THT F3T q1 WG &7
HHTeHT MAT— LA Fied1ZgnT gag &
9% W1 | o &% § OF 9 &1 a0F1C
AT SqGT H AT A4FT qA T G
2, 37 BN § Faws o g wsT-
quEl &1 FF1A FT AUT & A1 qAS] F
AT T@AT T USATA F1 & (a9
afear &1y s S0, #fFm g7 A
ATl § AT § AFT qA@AF AT UG-
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qTl 3 F-HET A0 G e2f53w F afa.
FTU &1 907 fFay, wnz qform ns &
faser, Sl qares &= ar, 9z A § @
A AT 5y F, YA ¥ 1z gEwr
FTTOT F47 & 7

arafa ot =t FgEdar o weT
721 2, afsq 7 adffea 356 qv #fa-
gTH A9 ¥ gz 2 6 41, 39 gRa A
FIHAAT ¥ % Favad A A | ;A qAH
IT R FIC @I AT 21 nErAl wATe
TG F g7 g T A @ E, A
fafa sama 1 wa gar £, @7 gar A%
ATAT R | IW HAT AT gEAAAT A FET
q‘[_

““This is what article 365 (6) has to do,
but in supporting this article, 1 wish to
sound a note of warning. Let those peaple
who think that they are making hay while
the sun shines take mote of the future
also. I this article is worked. as we have
apprchended, inthe interest of the classes
"or the communities that have taken hold of
the Government of India, the peopls will
not keep quite. That will ke ke starting of
tro uble to break the much sopught after
Indian unity and Indian nationalism.”

T A ggEAAr & IEAAr gare
FrAl ¥ @ @ &1 fafg gt & 03 a%
4% T 9g AIAT JArEAr Fown G A
agd, afsw 3q & JaEAr s oG
IFA ST ATIE & 1 wAT 7 Ared i oF
TIAT 3, AAT TAMTT  FT GFF JATAT &
ar et F1 faeqe gdmfas oga §
AR FATTIOT FIAT ZAIT L

gurqfa wgiga, 9z O aF sresd Fi
am & fF w7 wsaara wEtzg 7 wezgfa
1 fediz W, & wezafa miEw F 9w
faqiz gz faam #27 a% # Fez A3l
far | &9 8 9 FATL 9 TA 1T H1
FIE garor a7t & fomd ag qar & w%
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fF =it a2 gm A arm A SR A
Fiforar Y 1 3z fadm a7 4, afsa faQd
T F Al ¥ 3E g@i @ ae fzo A,
it 9 fag &1 Faw 37 & qva a1,
39 & 7 FrgAr & oo w91 fm s
413 o =% wd, el ord & ar fasia
Fifstq 1 6 wagaT #1 fqema qur #1 3%
g ardt 91, afsq 2 sFg@Ee o1 fagra
aar #1 gfea st fzar qar, Had g
faz & dfa.dem 1 wer 2 faay qar,
e &1 fz wrezafa w2izg &% o A
FIE ATAATA AT 22 F1AT 1 96 TR ATR
wezafa aflza st ardt afdfeafaal
q faare FT @y g 1 et =Y 37 ¥ 2o
ATATHFT & WM FT IZTw fear &, A
JET FY ZTET AT E—

““T hape the President who is endowed with

this power wiil take proper precautions

before actually suspending the adminis=
tration of the Province,”™

wz dfmara & famfar eve admex
T 3MAT A, qIT o AEITH F TG TAI
gt o1 & 7% fze=t w1 maT o7 A &
g1 ¥ T97 Sraar st wrEE 1 A9 gy
Frar ¥ for g 9w mw oo s
zgAa waw @ ¥ fay dfqem &
afssal ger &1

aarfa agieg, aF aread £ a9 —
TSI 1320 Fzd £ 6 St 9w fag
FT @gaa g 41, A F41 9fz7 Fwanfy
femdt &1 agma v ge fAadr Ft F
w17 a9t gyl &1 b wmr i fe
I #T SFAIAT § gEq AAL a4 & F1E 9
At € 1 afFq sre agaa DA wwafag
Farg 7 a1 a1 3z FaamfE @
Flgeq w4t qz 1 fAdaw ¥ @w 4@,
fagrdl &t @eae aar @69 ¥ faema
AT F oA FIA & FEEEr F41
gt ? afwa #fer zafan  faar aay,
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faars gar w1 acvz zafae G war
f& wsamm  wIlzm meer wAE &0
el A @O 50ET $T Fr AT I
TRT A1 qo Fwawfa @aE w1 agaa
T a1, WAMA W aT A oo 2,
afem agam T #1 quy fravaarn, A
#1 g, 7@ § a=K § s #+
Ty &I | A1 A, AT 5, WA F, 097
%, ot awz & ft saT oI g F A
aar wfgo oy gF za 2 fF wsagw
agtew 37 3 @ azaea § miwa @ )
FEA 7 Faw gy fam aafm Erd
Foatfa afos A 2, T2 weaew &
9z F1 9 FHlwT a2

T TeATT #1 92 faar w1 fawg
I g AR FgAim AW E g fF
USTNT F 9% F1 AHIF FT A1 | FA &
ow & & fam i givsr @ & & 594 afa-
w13 #1 &7 FU 1 77 afefrafy #2914
gé ? FaifF Tmamal A1 AT AT
&z 7 Al F1 oEds 9T e M
T T 92l @17 zafau a o
MO ELATEAAT |

zq I AIAS § F7F GIFIT I AT
AT % A H T A 9@ 02

QA T F AR ) A g FEA 2 T

AU WA § qEmg gafwai @
W EAT FT 29 F2H E TR TFRA
AT AT BIA H FAA vEA & fAu g
JUEIT 49 58 FA & (q¢ JaC g &t 70
@ F gzAd ZATA AT F @Al 3
ga @z & f& 9@ ol awm H A §
g0 wa 91 Fg7 & fF 3 aAmE o
#AGAT TET § A F AverS g ot F

=t Ho ®WYo TAw! : FifF g FAF
2EFT IU T UTON 7 £ |
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ot yEd fagd ammdgt : §ETEE
FAq 7, 99 FOq G937 41, qq Ugafa
9 & fau T g6 #1 awg Ag wer
al warA A5 A qrEt #) dvg fear ) =
TramEl & dmes s fadafewre anra
T F fq99F Usg qaT ¥ wHIEI AGT
frar @@ Tav9 441 3 ofagfer AT H
T2 19 F1% femmar | AT o7 I9T w=w
FI M€Y 9T Fo FHagfa faqrdr #1 @g
&7 § e 74 F gU HAT 96 ALY
g% a1 fex gy dfqara & sEdaan
FIF, TUQE F 2 FT IEIAT FIH
IAT 2| F AR F 90 w@r fzar
¥ yafeaf st gafaai & faasr aw
gt @& 7ar 73 Wiy ¢ fF
T guTe At F1 afemadt sgfe qrEd
FT OWAA 96T 2 FWH oF &Y MmroaEw
a1 fagd s 93w & sA9™ & arAw
&1 guaq frar 20

=Y §o WY AWl : FAIF T go”a |
AET qEAT AEA A 1

=it sew fagidt aAdEy  wiifE
T aF aWed § gEge 0 A A
fadza & f& awa s mar siq wsaaEl &
wffas & afged 1 wwfeg mai §
egez fmr smAr afzo 1 TeagEl & fag
T F 9T AW A% Ag0 gA =nfgd
afqas & afaere sar &, & dfqum &
I3 9FFT aaAT A1 =megar, dfea dfa-
gr etz § | e SdT &1 aned der ar
7 A1 Toaqrd & F9C AL @ afew gEw
H#eY & 39 g 1 qegnEl & fewheAd
qrad & at § 9y fwa ofifeafy & vea-
qrer (o 20 ¥ Areeor w9r YT 99
AT ahEqar g ar a8, wE fa
gaarfas fadm gtar arfgm

g @ #g ¢ & weamal #
fafaa & mare g qafaame g anfgg o
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¥ faa At aim qf ¥ ox fagas aw
frar & 5 et fagfee dag & qo 5o
TT— o TOF A @ AFNE | qEq
adwT 7z Y gFar & 5 om GAw Fwra
o famdt fatidi el € g @ @
qE AR IW G99 ¥ TEI90F FATH S |
3 ¥qT AATEG W F FOTA A &l AfF
s a4l § wfqa & dwww 2l

fladt aaaz g f& oerdl s
#EEE, ot AW 2 A TR MWW F AR
THT § AA 97 # afew F sgFa sm
78 fFar 1 F0T R S §@) g
arfgn €t a8y aurg IEIR &1 O
%1 98 g1g ArAAl A8 =t €1 i =
AW 2 A1 9g govg I A AG =nfew
41 | 5T AT T H @ § 3 anfa
AT AR § aavmaa A 3§ a4t defiw
FUR F1 wrfge f6 378 geem faar a1
&1 b safeq dedly qeawrT #1 ae3 T
aré ¥ qzim A1 fog a@ & Iwe Ry
¥ AIqF! QO & 48 @AT 92T, FAT
Y e gerg &t fasa &t foe & aorem
&1 #g @ 9341 | wef GF 3@ TEE A
ey 8, 20 3aF avg § e q# favarw
& fF gea 91 ¥ wET Fm

SHRI SANT BUX SINGH (Fatchpur):
Mr. Chairman, Sir. while Shri Atal Bihari
Vajpayec's cloquence was beautiful, his facts
and obscrvations were not cqually beautiful,
He criticised the Attorney- General without
realising that the Attorney-General was
merely advocating the opinion which Shri
Atal Bihari Vajpayee’s party itself had put up
in the Punjab. On much flimsier grounds, in
the Punjab, the Jan Sangh had advocated.
when it came to the resignation of a few
Ministers, that the Governor ought to dismiss
the Chief Minister. When this opinion comes
from the Jan Sangh, it is then fair.

SHR1 ATAL BIHARI VAJPAYEE : It is
wrong. That was the stand of the Punjab
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Jan Sangh. But the Central Jan Sangh did
not accept it. {Inferruplion)

SHRI SANT BUX SINGH : Thank vou.

SHRI ATAL BIHARI VAJPAYEE : Are
you prepared. onbehalf of your party, to say
like this 7

SHRI SANT BUX SINGH:I am not
speaking on behalf of Shri Vajpayee's party.
I will come to the stand that our party took.
I would urge that the condemnation that had
been indulged in this House about the opinion
of the Auorncy-General has been extremely
unfair. 1 sat here for the last two hours
hoping to hear somebody say something
worth-while by quoting books on the Consti-
tution, and constitutional precedents, Where-
by it would be established that the Attorney=-
General gave a wrong opinion. The Attorney-
General's opinion was based primarily on his
reply to two points, the first of which was,
could the Chief Minister dismiss the Minis-
ters, and secondly, should the Chief Minister
be allowed to continue in the given situation.
Now, both Shri Charan Singh and Shri Atal
Bihari Vajpayee have quoted Jennings in
support of their opinion that Ministers can
be dismissed- Let me tell Shri Atal Bihari
Vajpayce that Jenning's book is clear. Lord
Salisbury. writing to Queen Victoria in 1890,
has said that there has not been a single case
of the dismissal of a Minister. For months in
this country we have gone on with this argu-
ment that a Chief Minister has the right to
dismiss 2 Minister. 1 would like to put it to
the great constitutionalists of this House and
I would also like to put it 1o the greatest legal
luminaries in this country who have spoken,
to produce before this country a single case
where a Minister has been dismissed. There
is not one case that could be found in world

history.

SHRI ATAL BIHARI VAJPAYEE :In
Vindhya Pradesh. one Minister was dismissed.

SHRI RAM KISHAN GUPTA (Hissar) :
In Punjab also.

SHRI SANT BUX SINGH:We are
speaking about Jennings, the great holy book
that is quoted by Shri Charan Singh and
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that is quoted by Shri Atal Bihari Vajpayees
What was the situation in Uttar Pradesh ?
It was not a question of a single Minister
being in conflict with the Chief Minister; it
was a situation unparallelled in constitutional
history where the majority of the Cabinct, the
majority of the Government, was being sought
to be dismissed on grounds whatsoever by
the Chief Minister. Let Shri Atal Bihari
Vajpayee refer to Jennings again and let him
see that in every case in England, whenever
the political base of a government has been
changed, be it in 1915 with Mr. Asquith, or
be it in 1931 with Ramsay Macdonald, always
the Prime Minister resigned before he changed
the political complexion of the Cabinet. Let
me Temind Shri Atal Bihari Vajpayec about
Sir Winston Churchill who, in 1945, had a
majority in the Government, but when he
decided to do away with the Labour Minis-
ters, he first resigned and then continued.
But this was the one thing that Shri Charan
Singh was not willing to do, Hc wanted to
do away with the ministers. Mr. Prakash Vir
Shastri has spoken with passion about the
expenditure incurred by the UP Governor.
Let him remember that the report he has
referred 1o does not refer to this Governor.
What about the Chief Minister who kept 27
ministers unemployed ? Their rooms were
locked up; they were not supposed to do
anything and yet the public exechequer was
to continue spending”money on those people ?
Is this the kind of Chief Minister we want ?

What Wwas the situation prevailing in UP?
So much has been made of the fact that the
Assembly had been convened. Butit is not
realised that for the Assembly meeting, no
agenda was drawn up by the Cabinet. They

had not discussed the repeal of ordinances or .

their legitimation then which had to be
done, With what agenda would the Assembly
have met 7 The Assembly was to consider a
motion of no-confidence by the SSP. Today
no doubt the SSP will wax eloquent in
support of the motion, but let me remind
the SSP of what it said then. Here is a copy
of the statement of the Central leadership of
the 5SP, which says :

“Mr. Charan Singh's Government was
an anti-peopole Government and an ad-
mixture of mulishness with the arrogance
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of power that had made Mr. Charan Singh
take posiloins in recent months striking
at the very roots of democratic life in
up.”

This was the resolution that the Assembly
would have considered and there would be
a vote of no confidence in the Council of
Ministers which did not have confidence in
the Chicf Minister ! If at all the Constitu-
tional position had ever broken down, here
was that situation. What is the use of refer-
ring to Bengal or Punjab ? In Punjab, nobody
had come forward saying that the majority
was with them and that they should form the
Government. What Mr, Charan Singh should
have done was to have resigned, asthe Go-
vernor told him to do and thereafter staked
his claim to form a Gowvernment and that
would be tested in the House.

There are two other things which are quo-
ted repeatedly. Oneis the ARC. Letjme
refer to it. It is the report of the study tcam
on State level administration. Interestingly
enough, Mr. Charan Singh himsell was a
member of this committee. It says :

“Situations have arisen in the pastand
may arise in future where the Chiefl Minis-
ter, who is doubtful of majority support
in the legislature is either reluctant to
face the legislature as suggested by the
Governor or unwilling 1o quit officc. In
a situation of this kind, the Governor
appears to have no choice but to dismiss
the ministry in exercise of his powers
under article 164 of the Constitution, if he
is personally convinced that the ministry
has lost support of the legislature.”

The whole point is, it is only a person
who enjoys clear support that can face the
Assembly. You cannot count on the support
of one party and say, I shall use thisto
bargain”. We are charged with bringing de-
fectionss Does Mr. Prakash Vir Shastri
remember that the BKD was born out of
defections ?

SHRI PRAKASH VIR SHASTRI : What
about your party ?

SHRI SANT BUX SINGH : He thought
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he could continue as Chiel Minister and he
hoped that with powr and patronasge he could
command a majority. But later events have
proved that Shri Charan Singh was not to be
chosen by this conglomeration of groups
because it was Mr. T. N. Singh who emerged
and not Mr. Charan Singh when the parties
met.  Had they becn so clear, they would
have elected him formally and said, “Here
is the leader of our united party.”

So, if there was sin in somobody's heart,
the sin was not in our heart the sin was in the
heart of people who wanted to stick to office
and use that office to continue in it. The crisis
in Uttar Pradesh was not born because of
something that the Prime Minister did, the
crisis in Uttar Pradesh was born because Shri
Charan Singh did the most unique thing in
the history of the constitution! world by want-
ing todismiss the majoirty of his collegues.
The Governor refused to satisfy such a de-
mand and rightly so.

1 make bold to say that il al any time
from any constitutional precedent anywhere
anybody here can bring forward an example
where a Chicf Minister or Prime Minister
has been able to dismiss ¢ minister who has
refused to resign, then the Atiorney General
is wrong. If they can bring any sort of
example to show thata Chiel Minister, who
has lost not only the confidence of the Assemb-
ly but even of his own government and
Cabinet, should be allowed te continue by
the Governor, then we are wrong.

Where | do feel sorry is that in all this
shouting, noise and misquotation it is my
party that has suffered because the precedent
has been in France—and it has been in Great
Britain continuously—that when the position
is not defined, when there is no clear majority
for a single party, it is the duty of the Sovere=
ign or the President or the Governor to call
upon the leader of the largest pariy. Shri
Kamlapati was denied that. We have suffered,
the Cong (O) has benefited and Shri Charan
Singh brought about an extremely undemocratic
painful situation for which the pcople of my
State suffered.

This motion does not deserve o be consi-
dered.
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SHRI MURASOLI MARAN (Madras
South) : Mr. Chairman, strong views have
been expressed by many hon. friends condem-
ning the attitude of the Governor of U.P.
inside the House and outside. Shri Prakash
Vir Shastri said that democracy had been mur-
dered in U. P, My hon. friend, Shri Vajpayee,
said that morality also had been butchered,
Shrimati Tarkeshwari Sinha, the prospective
President of the Congress (Opposition), des-
cribed it in Patna on September 28 as, “'by
asking Shri Charan Singh to resign a virtual
rape of democracy had taken place.”

In this regard I entirely agree with all these
views of our hon, friends. But I want to ask
one question : Is this the first time that a
virtual rape of democracy had taken place ?
No. Saveral times. I want to ask the Congress
(Opposition) : What was it doing on all these
occasions ? | accuse them that they were with
the rapists and not with the victims.

Shri Morarji Desai said in his address to
the Indore Press Club that the Governor's
step was wrong. He also charged the U. P.
Governor with having acted wrongly and
obviously under pressure from New Delhi. Dr.
Ram Subhag Singh also said that the conspi-
racy had been hatched from New Delhi. I
also agree with their views. They are our
reverend leaders. Both were in the Prime Mini-
ster’s Cabinet for a long time. But, public
memory may be short but they still remember
the recent West Bengal episode. We know that
formerly Shrimati Gandhi was reluctant to
dismiss the West Bengal ministry. At the
Internal Affairs Committee held in her house
latc on November 19, Shrimati Gandhi con-
vassed support for her views not to dismiss the
West Bengal ministry.

SHRI ATAL BIHARI VAJPAYEE : How
does he know that ?

SHRI MURASOLT MARAN : T will tell
you. But two days later Shri Morarji Desai
applied pressure and Shrimati Gandhi also
vielded. This inside story was revealed recently
by the eminent journalist, Shri Pran Chopra,
in the Free Press Jouwmnal. | agree with Dr. Ram
Subhag Singh’s views and Shri Morarji Desai’s
views that pressure had been  used from New
Delhi because whenever they speak they speak
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with the first-hand information
gained during their ministership.

that they

In my own language, there is a proverb
which says : The invisible limbs of a snake
are visible only to another snake. These shady
deals are well-known to friends like Mr.
Morarji Desai and Dr. Ram Subhag Singh. |
ask the Congress (Opposition) leaders, specia-
Ily Mr. Morarji Desai and Dr. Ram Subhag
Singh, to be candid about these things. Let us
know how conspiracy has been hatched and
how pressure has been applied on Governors
from New Delhi. Let them reveal it to the
public. I ask them to be candid with us and
the public and have the courage encugh to
earn the disgrace they deserve.

You ask Mrs. Indira Gandhi 10 apoligise
and join with you. What people ask is the
same thing that you should apologise for vour
sins of commission and omission in the past
and then start your political career anew, That
was the verdict of the people of Kerala. That
is going 1o be the verdict of the pcople from
end to end of our land in the next election. | say
all this only to establish that not they but we
have the moral authority to criticise the role
of the Governor,

We accuse the Governor is guilty of gross
impropriety by short circuiting the legislature.
By deliberately by passing the Assembly, the
Governor has fragrantly disregarded the
Resolution adpoted in 1968 Conference of the
Presiding Officers of Parliament and Legisla-
ture, the categorical recommendation of the
Administrative Reforms Commission,  the
conventions evolved at the Governor's Con-
ferences and the recent precedents as in
Punjab.

The central issue of the controversy relat=
ing to the role of the Governor in this con-
text revolves around a few questions. The
first question is whether the Governor could
refuse to relieve 14 Ministers against the
advice of the Chief Minister. The second
question 15 whether the Governor could call
for the resignation of the Chief Minister
just because the other group in the coalition
withdrew its support. To answer these ques-
tions, we should go deep into the premise
chosen by Dr. Gopala Reddy. In his Report
he says :
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“The Chief Minister of a coalition
Government cannol be treated at par
with the Chicf Minister of a fsingle party
majority Government in the matter of
removal of Ministers or reconstitution of
Conucil of Ministers which -involves a
fundamental change in the compleXion
of the Government.”

This is a strange and untenable theory.
No where in  the Constitution thereis any
reference to a party Government. There is
no reference at all for a majority party or a
coalition party Ministry. The Constitution
recognises the President, the Prime Minister
appointed by the President and the council of
Ministers appointed by the President on the
advice of the Prime Minister. At the State
level, there is the Governor, the Chief Minister
appointed by the Governor and the Council of
Ministers appointed by the Governor on the
advice of the Chief Minister.

The idea of a party system comesin bes=
cause of Article 74 (3) which speaks for the
Centre and Article 164 (2) Which speaks for
the States. The Article 74 (3 says :

“The Council of Ministers shall be
collectively responsible to the House of
the People.”

The article 164 (2) says :

“The Ceuncil of Ministers shall be coll-
ectively responsible to the IchisIative
Asscmbly of the State.”

The President or the Governor appoints
a Prime Minister ora Chiefl Minister for
the working of these Articles 74 (3) and 164
(2) so that when man is appointed, the party
for which he is the leader would continue
to have their confidence in him.

Technically, under our Constitution, it is
open to the President or to the Governor to
call upon the man in the sircet to be the
Prime Minister or the Chief Minister and on
his advice appoint the Council of Ministers.
On such appointment, irrespective of the
party basis of the elections, i the Parliament
or the Assembly support that Council of
Ministers. It can function. So, the crucial
test is whatever may be the party system,
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the ultimate object is collective responsibility
to the House. This can be decided only by
the House and not by the Governor in the
Raj Bhavan. By refusing to accept the
resignation of 14 Ministers, by asking the
Chicf Minister to resign, and by recommend-
ing the President's Rule just hundred hours
before the meeting of the Assembly, the
Governor is guilty of gross impropriety by
short-circuiting the legislature.

A single Party majority sometimes makes
no sensé in our political system unless that
single major political Party is a disciplined
Party.

The undivided Congress, we know during
the glorious days when it was united,
after all functioned as a coalition of diverse
interests and groups and it was plagued by
internal feuds.

AN HON. MEMBER : They are doing the
same now .

SHRI MURASOL] MARAN : After the
First General Elections in East Punjab the
Congress Party had 70 seats in a house of 77
and only seven seats were held by the Opposi-
tion. Dr. Gopichand Bhargava became the
Chiel Minister. A rival group headed by
Mr. Bhimsen Sachar started giving head-ache.
The Congress Parliamentary Board, at the
instance of Pandit Jawaharial Nehru, issued
a dircctive to the Chief Minister to resign
and President’s rule was clamped.

So, the theory that a coalition Chief
Minister is different from a Chief Minister
of a single majority Party is a figment of
imagination of the Governor. This is a false
premise taken by Dr. Gopala Reddy from
which he derived wrong conclusions. The
only factor which should be considered by
the Governor at all times should be whether
a Chief Minister can command the collective
responsibility of the legislature and the posi-
tive proof of this can be made not in the Raj
Bhavan but in the Legislative  Assembly.

Mr. Charan Singh might have lost the
confidence of the largest single group in the
House, viz. the Congress (R): but not of the
Assembly as a whole. That is our contention.
So the Governor precipitaled  a constitutional
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crisis. There might have been a case for
intervention by the Governor if the Chief
Minister felt shy to face the legislature or if
he was reluctant to face the Assembly, as
happencd in West Bengal. Morcover, these
14 Ministers, when asked to resign did not
resign. So, it means, regarding the Ministry
concerned, they were together with Mr.
Charan Singh technically at least. That is
one point of view.

Then comes the question of the dismissal
of the Ministers. A Chief Minister cannot be
dismissed as long as he fullfils Art. 164 (2)
i.e, as long as he is collectively responsible
to the Legislative Assembly. A Governor
cannot also appoint a person as Minister
without the advice of the Chief Minister. So,
if the Chief Minister withdraws his advice,
naturally he should accept that. So, the real
appointing authority of a Minister is only the
Chief Minister and the Governor is merely a
constitutional head ...

AN HON. MEMBER : Rubber stamp.

SHRI MURASOLI MARAN : ......for
signing the appointment order, That is our
contention.

Dr. Gopain Reddy complains that the
Chief Minister sought the removal of the
Ministers on the basis of political difference.
In a Press Conference he has also said :

“Had it been on the basis of misconduct,
misdemcanour or abuse of power, he
would have agreed to their dismissal.”

But, again, his theory is untenable and
does not have the support of constitutional
authorities. Sir Ivor Jennings says in his
famous book, "Cabinet Government’ :

“It must be remembered, too, that the
Prime Minister's decision to bring about
a change of Ministers is not necessarily an
accusation of  incompetence or  bad
administration, it might be due to political
conditions.™

This is what has happened in UP. Not
long ago our Prime Minister removed some
of her  junior collcagues, not because of
misconduct or misdemeanour of because of
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abuse of power, but because of political
difference. So, any Chief Minister can do
that. This is our contention.

Sir, almost all the Parties have agreed
that what has happened in UP is a fraud on
the Constitution. But they also agree that
the situation has been rectified and the false
step has been retrieved,

So, to-day we are discussing a fait accompli.
If a crime has been comitted in UP, what
we are doing now is nothing but an autopsy
or a post-mortem. We are not discussing it
here for discussion's sake or to exhibit our
debating skills. We should go deep into the
problem and strive to find out through this
autopsy how the constitutional methods and
weapons have been used to kill a live demo-
cratic organism, the State Legislature.

To-day we are fixing the guilt on Dr.
Gopala Reddy; yesterday it was on Mr.
Dharam Vira or Dr. Sampurna Nand. To-day
it is in U.P. Yesterday it was in West Bengal,
Kerala, Punjab and Andhra and twenty other
places.

17 brs.

1 do not find fault with the individulas
alone. During the past 20 vears our lead-
ership has failed 1o evoive sound conventions,
usages and customs, Even though we had
stability in the Nchru era the federal authority
miserably failed to create an imparlial image
with the result that the Constitution was
cither by-passed or tampered with.

What we require is a tamper proof cons-
titution. So we should amend the Constitu-
tion in such a way that no U.P, c¢pisode will
recur again. Clauses 10 be amcnded are
those regarding the Governor's powers and
Art. 356 which paves the way for the Presi-
dent’s rule in a State.

Another way out is as suggested by Mr.
Vajpayee to give guidelines to the Governors
in relation to the discharge of their duties,

During a Symposium held in New Delhi
on May 2, 1970, our Vice President Mr.
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* Pathak opposed thjs idea. But Mr. Hanu-
manthaiya did not agree with Mr. Pathak and
said that without guidelines the Governors of
various States may be inclined to adopt
different actions with respect to identical or
similar situations, That is what is happening
now. Mr. Hanumanthaiya was then the
Chairman of the Administrative Reforms
Commission. Now he is our Law Minister, He
is in @ position to implement what he has
preached. I do not think ARC Chairman,
Mr. Hanumanthaiya will contradict Law
Minister Hanumanthaiya.

But then there is one difficulty. These
guidelines as suggested by our friecnd may
not be justiciable in a court of law. In these
days where democtacy is in the secllers” mar-
ket who can vouchsafe that these guidelines
will not be flouted at convenience ?

In fact Dr. Ambedkar mooted the idea for
incorporating in the Constitution a new Ins-
trument of Instructions to serve as a guideline
to the President and the Governors. He said
that the President who flouts them can be
impeached and the Governor dismissed.

But Mr. Alladi Krishnaswamy Iyer posed
a question that a non-cxhaustive list of con-
ventions might causc the executive to think
that all powers not mentioned in the list
belong to them and will cause a conflict. So
the idea was dropped then.

Another idea was about the constitution
of the Non-Partisan Council to advice the
President on these crucial maiters. In fact
Mr. B.N. Rao, one of the founding fathers
of the Constitution proposed for a Council
of Staie or a sort of rivy Council to advice
the President. But it was rejected then. Can
we revive that idea ? Is it possible 7 Naturally,
the Council will consist of eminent lawyers,
legal luminuries, ex-chief justices of Supreme
Court, High Courts, eic.

What is happening now with regard to U.P.
As Mr. Sen pointed oul, the bar of the high
court of U, P. is divided. As Las been poin-
ted oul by somebody else, the supreme court
bar is divided on this issue. We will be ending
in a legal jungle cunfronting the common
man. .
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Let us look at the powers of the Gover-
nors.  Article 164 (1) says: The Chiefl Minis-
ter will be appointed by the Governor. As
Mr. Kripalani said, what happened in the then
composite Madras State ? The Congress Party
was in a minority and the United Front com-
manded by Mr. Prakasam was in a majority.
Mr.  Prakash Vir Shastri pointed this out
and said that luminaries like Rajendra Prasad,
Pandit Nehru and Rajaji were there. So many
peop'e were there at the helm of affairs when
this killing of democracy had happenecd.

SHRI J. B. KRIPALANI : Rajaji was not
there.

SHRI MURASOLI MARAN :He was a
party to it. He was offered the Chief Minis-
terrship. Mr. Sri Prakasa was the Governor.
They did not follow the cannons of Parlia-
mentary democracy, This was during the
days of Dr. Rajendra Prasad, Pandit Jawahar
lal Nehru. Then the Governor invited Rajaji
to form a Government.

That iswhy we want to amend the Con-
stitution. Recently our Fresident Mr. Karu-
nanidhi and the Working Committee have
announced that we are going to bring ina
Bill to amend the Constitution.

Our amendment will be on the following
lines :

*“The Governor shall within a reasonable
time appoint as the Chief Minister the
leader of any one party having absolute
majority in the Legislative Assembly of
the State.”

SHRI1J. B. KRIPALANI : If no party has
absolute majority, then what happens 7

SHRI MURASOLI MARAN : This is
when any one party has an absolute majority.
Further, we suggest :

“Where no one parlv has absolute majo-
rity in the Legislative Assembly of the
State, the Governor shall, of his own
motion and within reasonable time, su-
mmon the Legislative  Assembly  of
the State for electing & person to be the
Chief Minister and where such person is
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so clected, the Governor shall appoint
him as the Chief Minister,”

SHRI P. K. DEO : That was my Bill.
SHR1 MURASOLI MARAN : Further,

“Where the Chiel Minister of the Siate has
lost the support of the majority of the
members of the Legislative Assembly the
Governor shall of his own motion and with
in reasonable time, summon the Legislative
Assembly of the State and ask the Chief
Minister to seek a Vote of confidence in
the Legislative Assembly. _

If the Chief Minister fails to seek a vote
of confidenes in the Legislative Assembly,
as required by the Governor, or a resolution
seeking such vote of cofidencc is defeated
in the Legislative Assembly, the Governor
shall forthwith remove the Chief Mini-
ster and the Council of Ministers headed
by him.

The advice of the Chief Minister at the
Governor or the removal of any of the
Ministers in his Council of Ministers shall
be accepted by the Governor,

It is on these lines that we want to amend
the Constitution.

Again, the matter does not rest here.
There is a notorious article 356 under which
on receipt of a report from the Governor,
the President can make a Hitler-like take-over
of a State. This is unique in our Constitu-
tion. Nowhere else, in no federal Constitu-
tion in the world is there a similar clause.
Where from did thew get this special idea 7
They had borrowed it from section 93 of the
Government of India Act, 1935, The object
of this provision was simply 10 withdraw the
power from popular hands to the irrcspon-
sible foreign executive. No, we too are
following in the foot-steps of the British imp-
crialists and shemlessly implementing it to
strangulate popular government.

During the last twenty vears, this article
has been invoked 21 times. and every time,
multiple standards and different yard-sticks
were used. All along, it has been invoked
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firstly to maintain the Congress Party rule in
the States, secondly to prevent the Opposi-
tion from coming into pewer, and thirdly to
gain time to manocuvre the formation of a
Congress Ministry. The Rajasthan cpisode
is arecent example. Shri Nath Pai and Dr.
Ram Subhag Singh have presented a Bill
wherein they say that the appointment of the
Governor should be ratified by Parliament.
Even then, the difficuities cannot be removed.
After the ratification, the Governor may
turn otherwise. What does article 356 say 7
It contains the ‘otherwise’ provision. If the
Governor doef not come forward to send a
report, the President on his own can take
away the rights of the States and impose
President’s rule. Dr. Ambedkar says:

“It may be that the Governor does not
make a report. He must give liberty
to the President to act, even when there
i5 no report by the Governor and when
the President has got certain facts within
his knowledge on which he thinks he
ovght toact in the fulfilment of his
duties.”

So, these two Bills not scrve the purpose.

To avoid this, we should have sufficient
provisions to article 356 so that the powers that
are with the Governor and the President
should be curtailed.

There are wvast paps in the operational
mechanism of our Consititution which nullify
the powers of the lcgislatures. To save
democracy, we should amend the Constitu-
tion. and [ request all the parties here to
support that move. We have already ushered
into an era of coalitions and in the vyears to
come, a number of regional parties would
emerge and State’s rights would become pro-
nounced.

To save democracy, we should amend the
Constitution so that the will of the people as
represented in the legislature and not the
whims and fancies of the Governors of States
and the President of India would be the sup-
reme force.
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We want the Constitution to be amended
with the good of democracy and the unity of
the country at heart. It is with that aim that
we are bringing forward this Bill. [ request
evervone who stands for democracy, regard-
less of the party in power or in Opposition,
to respond to this plea and then only the
powers and functions of the Gowernor and
the rights of the States will be identified.

Regarding the motion, the motion contains
two parts. The first part relates to disapp-
roval of the conduct of the Governor. We
join with Shri Nath Pai, Shri Atal Bihari
Vajpayee and others to disapprove of the
action of the Governor. The second part
suggests the recall of the Governor. What
will happen if we recall Dr. Gopala Reddy ?
Gopala Reddy may go, but another Sanjiva
Reddy may come, and the same situation will
again prevail. Unless the loopholes are
plugged, noihing will happen. So, we are for
amendment of the Constitution and we give
support to the amendment of the Constitu-
tion and we welcome such support. But we
could not support this motion.

SHRI R. D. BHANDARE (Bombay Cent-
ral) : The majority of -the Opposition speeches
have been made more with emotion and senti-
ment rather than with reason and wisdom.
The last speakér made certain suggestions to
amend the Constitution. That time is not
ripe. This Motion is not mecant for that. [t
only seems to condemn the Governor of UP’s
conduct. In view of this, Ihope the DMK
will not vote for it. At the time of amend-
ment of the Constitution, we shall see. But
so far as the Motion is concerned. it is totally
different; it simply seccks to condemn the
conduct of the Governor. Therefore, Isay
the majority of members of the Opposition
spoke with sentiment and emoticn.

What were the facts 7 Let us first frame
the issues, For that let us state the facts,
First it is a fact—not denied—that the forma-
tion of the BKD Government was with Cong-
ress (N) support. In order that the BKD
might form the Government, the Congress
(N) supported it. Later the Congress joined
the Government. In the third stage division
arose between the Congress and the BKD.
For what reason, should the Gevernor there
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fore be condemned ? Is it because the BKD
formed the Government, even though it was
in a minority, with the help of the Congress ?
Is it because the Congress joined it, and it
got a majority 7 When rift arose between
them the Governor had to take action.

This is the factval position. How are we
to blams the Governor for taking an action
under the Constitution ? This is the age of
coalitions. Everybody is agreed on that. But
when we talk of coalition governments, we
accept the proposition that when there is no
single party ina majority in a position to
form government, it can seck the help of
others to do so.
cerned, itis nota question of majority or
minority of the party. The main, crucial,
point has been the division in the Cabinet
itsell, Apart from the majority or minority,
the Cabinet was divided, divided in sucha
manner that the Chief Minister went to the
extent of asking the majority of ministers to
be dismissed by the Governor. Is there any
power to dismiss any Minister? This isa
point made out by my hon. friend. T will
quote Jennings on this. Sir Ivor Jennings
says : that the power is not given to the Chief
Minister ; it is not given to the Governor to
dismiss any Minister. The power is given
to the Chief Minister to ask for the resigna-
tion and not for dismissal.

When Chief Minister Charan Singh found
that the Ministers were not prepared to resign,
he advised the Governor to change the port-
folios. That is within the rights and privi-
leges of the Chiefl Minister and the Governor
had to accept his advice. But so far as dis-
missal is concerned, since there is no provi-
sion, they could not therefore be dismissed.

SHR1I MADHU LIMAYE : (Monghyr)
How did Indira Gandhi dismiss four Minis-
ters ?

SHRI R.D. BHANDARE : They werc
asked to resign and they tendered their resigna-
tions. History cannot be distorted and fact
cannot twisted. Newspapers and friends like
Shri Madhu Limaye carried on the propa-
ganda that the Ministers were dismissed.
There is no provision for dismissal.

Here so far as UP is con- .
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SHRI MADHU LIMAYE : 1 never said
that they were dismissed. [ said that they
were decent enough to resign.

SHRI R. D. BHANDARE : 1 am happy
that he agrees that they were not dismissed.

So, on the advice of Shri Charan Singh,
long before the rift, the date for convening
the Assembly had already been fixed, but
when the scssion was called, the agenda
was not prepared at all. After the fixing of
the date for calling the session, the rift arose
and the rift was on vital important questions
of policy and programme between the two
parties. When this happened, what was the
remedy open to the Governor ? There was
no remedy whatsoever.

Shri Prakash Vir Shastri referred to the
Sarkar or the Cabinet. How does the
Cabinet function under a Parliamentary
Government ? Lord Morrison has given good
thought to it and he says:

“The theory of the Cabinet is that it
must never disagree. Of course, it some-
times does, but not in public. If there is
a division in the Cabinet, the Cabinet
ceases to be a Cabinet.”

This fact should always be remembered.
Therefore, it is not a question of majority or
minority. When the Cabinet machinery was
divided, the only course open to the Governor
was to take action. What was the action taken
by the Governor? The Governor asked the
Chief Minister either to resign orto form
another Government.

AN HON. MEMBER : No.
SHRI R. D, BHANDARE : He did. that
is the report. Do not challenge the state-

ment without being aware of the facts,
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SHRI R. D. BHANDARE : | am prepared
to quote the report and  substantiate my
point.
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SHRI MADHU LIMAY]'E : 1am prepared
to learn, quote the report.

SHRI R.D. BHANDARE : | am prepa-
red to quote it.

SHRI MADHU LIMAYE : Go ahead. I
challenge vou.

SHRI1 R. D. BHANDARE : What is the
use of challenging when [ am saying that it
is a fact.

SHRI NATH PAI : Where is it ?

SHRI R.D. BHANDARE: It is in the

report.
SHRI NATH PAI : Read it.

SHRI R. D. BHANDARE : No amount
of reading will convince you, but it is a fact.
May I ask a counter question ? Was it not
open to Charan Singh to form another Goven-
ment ? What is the practice what are the con-
ventions and what are the constitutional prac-
tices ? If any Minister refuses to resign. the
Chief Minister tenders the resignation of the
whole Cabinet and forms another Govern-
ment. Therefore, when the function were not
carried out by the Cabinet, it was but natural
for the Governor to ask the Chief Minister to
resign. The question is whether the Govenor
was right in asking the Chief Minister to resign
when the Cabinet was not functioning pro-
perly. On this, before I quote Ivor Jennings.
I may point out that under article 164 (2) of
the Constitution we have accepted joint and
collective responsibility and functioning as
part and parcel of the provisions of the Con-
stitution.

When there was no joint or collective res-
ponsibility, then the minority Ministers must
resign, Ivor Jennings in his well-known book
“The Cabinet Government “on page 277 says :

“Absolutefrankness is necessary in the
Cabinet and the decision freely arrived
at should be loyally supported and con-
sidered as the decision of the whole
Government, Of course, there may be

NOVEMBER 19, 1970

Cenduet of Gorernor in U7, P, 356

accasions in which the difference is of so
vital a characier that it is impossible for
the minority.‘.‘.."

Here it was impossible for the minority of
Mr. Charan Singh to continue in the office.
In such cases the Ministry breaks up. When
there is division, the minority ministers are on
one side and the majority, on the other. The
minority ministers had to resign and must

T

There are two functions which are to be
performed by the Governor as head of the
State and as agent of the Centre. Here is a
situation in which the cabinet machinery has
broken into pieces. The Chief Minister or his
party was not prepared to form a Government.
It was natural for the Governor, therefore, to
seek advice or look into the provisions of the
Constitution. Under article 355 of 1the Indian
Constitution it is the duty and function of the
Centre to secure and protect and give and
preserve and retain the republican form of
Government in a State. It is a mandatory
provision. When the cabinet collapses as it
happened in U. P it crumbles down, the
Governor had to take action under article 356,
My friend says that it is notorious article,
nowhere found in any other country. He for-
gets that in almost all Federal constitutions
that is the position. In the United States, the
Centre must preserve and retain the republican
form of Government and guarantee it...(In-
terruptions.) Therefore Governor had to take
recourse 10 article 356. Similarly the Weimer
Constitution had an article; under article 48
of that conslitution power was given...(In-
terruptions.) Hitler had got the power to
intervene. Similarly, the question is whether
the Governor was the head of the State or
agent of the Centre has such power or not.
The question is whether he has & right or not
and I am answering that question. It was said
that the President did not do the right thing
in accepting the Governor's report. Some hon.
Members went to the extent of talking loosely
or in a light-hearted | manner of impeaching

* President for accepting the report of the
Gop. cor,Itisin sucha vitiated atmosphere
that the Govenor and the President had to
work; that the Constitution has to be worked.
Such a loose talk should never be carried on.
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1 hope the Opposition will not indulge in such
a loose talk.

With these words, 1 say that the motion
must be defeated, because the Governor did
not do anything which was against the provi-
sions of the Constitution. He did what has
been enjoined on him to do under article 356.

With these words, 1 have done.
17.25 hrs.
[Mn. SPEAKER in the Chair]

=Y ATy qodw  (TAIGR) : ARG
FeTy o1, g & ot sz fagrdd arr-
¥4t ot 72l 07 33 gu E, I A9y www
# 71 5 2 sgaT 71 gaT M & |-
oA &1 geat &t af, afew § wgAar amgar
gfF 2 swgax &1 gl = fag A
HAIFITF 9aq 99T gaw H  wafawa
@zt A1 fawg 4t o ag gae fod ow
g 77 faga §, fegeam 1 qada &
Ftadt 970 fag £ g & frear ssm
qr, ag fodt wa% fag g4 ma=av @, ag
feq v 3w § wfafFarnfasi & g
faa av 1 st gt sa ad gl awman &
FT A @l @l § W H T st
favara fammar srgar § & o sfas 1o
T SO 939 W AT &, SEET @@ AT
fafraa 2 51T 7 femmae o1 G agor @t
STAIT | Z9 GIETCFT 939 WY IE aQ
y grar et gawt it @@t fzq E@Ar @ar
S =tw fag ) Fgar 931

gart Wig gy A1 A faemr @
gag wi fsomda fgar g
Higa =z faz e9d oF 00 el 3
foregia weft worae & favamm =gF fFar
¥ 3% oF 9@ F 912 ¥ qrIaT §1 97F
FArAr 7 st gl ey ¥ 9T O
FEart # faar a1 -
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“In view of the present attitude of the
people and the defect of the parliamen-
tary system of Goverament, I would
prefer the Presidential system.™

73 & gare 7o Tag &, & @A Fr
Fga g fe oemda & gawr @t wE 2
=<7 fag o 7, %4 foan, arodt o &1
Argq AT afgr—amest g Em &
T fag 1 A a9 Teq ww A foaw
anfeaea farar Jar F¥it ST 92w A A
gna, Eiawfs gardi &t gz W&
fod qav eefafacdan ae= fam, gfem &
amio Sto F1 a=w fzar, zefag fF 399
T & A ¥ gemwr A A1 YT A IAH
goamT Ay &1 g ) fv a8ad
FFEE B FEAT AT AT A WAl &
qafas w8 7€) #47 &, s2W § T FpA
AT saaear AE @ °E A L W o
ST aTaT agl 48 §—aiar fay #

ot SwIEER wTed ;. qEAW AR,
T @rEe aTE ;e & ) o few e
qz 5= &1 @ 8, s et o fag &
Hraxer 1 == g g, a@ qt H @
gFar a1 | Ffea s A1 fawa faamendta
3 7z oF diofas ww R, IEF AT
g FgAl T & =fEd

st @o WYo W : gL OF F AXH
i g &, sed woor feg o et &

SHRI VASUDEVAN NAIR (Peermade) :
In the course of the debate today, so many
hon. Members have referred to the adminis-
tration of Mr. Charan Singh. I hope you will
not shut him out only.

MR. SPEAKER : I think you cannot
separate the conduct from this. They are being
discussed including the Governor. But if
therc is going to be some personal reflection
on character, that may be avoided. Reflection
on administration vnly may be made.
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=t §TY ARG © HeOE WEIEE, T
g3 § F1E FI7A 1T ATEAT IF THIA
Faq AL G | FRIA HIA FEA | I
A F! 9z fzan, vafs s@aEr ama
% A2t At atT 7 Al A <1 gHwr A
FUSTH Wl g FWE A @ M, &
gow faaran man B felt sl &1 qa
' FATE A D AT | TH AT HATGHI SerErAi
# W ma o qfq @i & faafesr |
77 41 3% fag #gr mn G 4 @t A
qifieard s A & oore &, SRR g

MR. SPEAKER : I think that is cnough.
Try to connect the debate with the conduct,
on the constitutional side of the Governor.
There is no harm in making @ passing refe-
rence personally, but you are doing nothing
else except that.

I gTE MR : ZAIX TIMA FIE
damfas maade AT A T T A
93 87 T @E &1 feafmw w3 =
arfgy av, aga o™ I@F gz AT Tl
qr 1 gak sfan g W § oF smfad
TzaER & fod gu | AW go s g
oF ea et & g faeman foed gm
#1E g™ 72 91, e g Afaar &
A # F1E UG AR AV 1 A1 UH e &
arg # ST W1 NsEgd gar wifE Ted
g7 | 9T ZATL WIS 9ga AT AN GE &
afw o 7 ot fr §aidee &9 & fgam
&, T # fanina 3 fawrs § @ an
A gadly F1 ardE S T G )
W FAFT § qoa qFA 1 qwpre frdd
@ Al aaHr @Esi qx fAaww aw g
affa s e &1 w73 g fady a
F1E qay A1 A fzar afew vl o °
gfmat a1 75 & qs8r zar 98 /WX
qAT 21 wE | T o1 e Fgd 2 fF e
F1 UFqT T 41, § @9HAGT E NqAT A
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aga faaeor afgm sot i 1 fomn 210
foar qifzdl & =1 @91E F@ FT aTET
fFmrac s fs gmaqe sT@ & v
qifzal 7 o IFHT FAgAr Aqr ALY qATAT
7! awg & & s ot 3o fag msg Aal
T &1 | A< aifedl & A e &
ag w9" g1 a1 i9g (A1) g, s A &
AT AW A IAF uET "l Ag mAri
o WY 3 ged oAl AE aq &k aaifE
qrfzal ¥ wwar 981 41 1 safag Taqcaan
FAr Fafs agi o f1f dfae adt 4 ?
7= &1 Hfadz & wg 9T T ghan
¢ mafag aawT A Fgr, Sar & s=E
gaar feid 7 femt 2 f& @ feemmm
FCH a9 gAIL 19 AMRT 1T q9A weE
F1 aql a1zy, § 1549 €W FE@F
fayr damc £ 1 &fsa s fag o a1 =med
7 f5 & qeg At aar i W e ard
it #1 Fxar i ot 5 are a5 3 71
aa ¥ waw 1 awl fmew fam
andr § A9 F W F oAl T A
f& ol gz 9l & i § 1 I 7@
Zat g ar | & geiwr 2 fzar @, Al
T aqy qzf w1 @iz fzar g afes gy
qeg wAT 1 z@r 97 fF T oF aila A
F gred &, 791 fod F @y gud § @
i 71 % grg q@a g1 foew feai
o dlo ymn & @1y ey fFar Ffdq o
glar Agf qEv Al Fra| (A1) § Avg
T | 9E wa (A7) Fag A9 T@ a2
ar &gd @ fs mew #ell 7 9, ITNEA
WdY @1 gar a1 1 el ArgHl g 1 wg Al
¥ gave 94 ¥ agrafasw, wig wlarar
#tt sfafwararz 71 gregd @ 1 g WA
F U9 #1 1F GAAG £ | ZR arAqar At
aw & W@ & @1 adisiiea & gay s
# awg @ 481 & o1 TremAl i afwan w7
T O § F197 #1 A1z # fmr a9
g | wa aqar & faw giar @ @F w1qA
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faag & saar &1 ga dhav 2, faad 2w
4 gfafaaranfal £t svag fawar 2,
T FITA F AT AFT IAR AT FEAT
AR § I gAY FA A Ad @
aFar g | § gAwar Q10 &0 @aw
A A1 fear wom #4ifs ag wez a Q%
Bl U AT wq g g Al wga |
& sz ¥ saf gy faar 1 sar 27 Tl
FI HIE AL qUIE 59 2W A @A & fow
2 7 agr {afagl &1 1€ aw A9 @
2w § A & fag 2 ? &ida (1) & =4
& w1 & gw wenal 1 afadi & faars
g g ol ma g | § qaa g 9.
Fra ar alwr &, wr gh o g drfag
#4 gz arydl ot & g8, S war iE
&1 71 usdramor ar gar wifgg afsa
ag aFr ad 2 | FfFT g A1 |0 alw
T FI9 § 3 IEH DL AT G 1 A
2 A & @ EEm A S @ R
g7 g4t 9T 27 i &1 7 afavara s
AT =vgr WL 3 A a fgreee A€
#ogm @ fe@r ol ol & §w d
adl 2 gwadl @ aaF ag HEN
FT g W H AR FT TEIEAIA
Flar & a1 ag gaIt a91E FTH A AT 8 1
FTT FHIET G gAAT gt & al gy e
e aqiE war 1wk aff w faaa
Alar 2, Aifem 2t & a1 AEEId &
faars @=rs gidl & a1 IaR! aviE FAr
g aa & 1 W wreT 3ad fag a3
stz ot e faadt 3 & A7 e gfaar
oAy AF E

gar@t @i A aea w7 2w
a3 & F1E qEE Ag g ) e S
A F23 & fr IaT RA F 739 F I
aza gai glar @ Al fqgar g #ar
gafiT qT Ag 21 W@ E 1 A "l 9T
famr @t gar & 7 A1 a0 g = -
Frad § 4, Fe A Al 4, 38 gag
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3% agt faqidl gz 3ar 911 3% @y
frareaz @@¢ At 3T #3411 aa
aal gar a1 av a8t ? afwa ¥ s A
o & f5 e dtar aor stz w3 w3
Z | AT S a0 ZF @ @r | AT
Fz ¥ fmafas & ga il A ge & &
T2 a1 fF 3a9 @i &1 #E sw@ W@
gram W awaga £fF waEdi #1594
e 1 afew s a1 72t 0v 53 faffey
qAT0 G § | & 99 95 g s@eEal 9o
T o aq @rk fafeedd #) ggama A2
wFd € | TaAr a8t Wig ®1 IFEH FA F
arg A A 41 Elo uAo fag 7t fgrwa =Y
72 2@ & fF s qiEgifme & aF
e ot T 5T g g wAU @ E 1wl
T & Aasliag § 9z @a7 9 g 5 ag
FIFR waAT arar 78 & 1 wafag azag
fat @1 ot =87 51 qgn 31 wWiww wtde
(a2) & awit #1 ot =ifgr & wed
aefagt & arg 7 a2 1 gmi 9 1 JEs
faier &, it f& gsfiqfaai S g3 A
g1 wiar g9y £ A fF g aed Al
2 | 9gH Srgia gRdiT #1 anid fFar @7
zadl &1 fFar | gear searr S gzl 9T
AZT & 1 FYATAT AT AIT A LT WEW
FH A AC | THA 1T § v FET AT
f s e 8 gEidz w9 AR gNTR
ar gust s™ ag & fw endicd 1 mog
AT & IER! gear Rl 1 S ST RO
glar & 51 81% 2, T Tag od faardd 3
awis g T4 a1 w9 S g AfFET e
1 f5 uanli &1 afaat s wifzd,
st # dife 2T arfzn S S e
kM H Ww @l Zag siFgal I AR
fatidt g 1 (ewaemm) - zafan &
FzAT wiga 7 f& o w@wH fee &
nHEAA GIAT AR | AT qaf 9T FE At
FIT A81 2 | & wiv Fwn g F ag mar 7
&3 & w=ar #1 afzae zifaw 730 F fag
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[t &=y amoza]

argF! fee ¥ gard saET anfge 1 ag i
T FT 2T I F1 @ W@l TE § W@
ar fas si=w arsit 2 1 3 a1 sqy gFAf
#t formt & fag @ ag AT T FW )
zafeg & =rgan g f& soemdwm & fee &
THFWA F1 GIT AIAT Y qlez AT gam
¥ qaifam *1 17 | 7@ 50 qfeqw srdar

21

st gegaroge fag  (Fromd)
wemm wglam, W G fag &1 fafast
g F TE IAR1 gq AuA afqum s
FAAAT TETAAT F FTC UIAEH AT
guay § 1 @k AW § Tow faas arare
I8, oA & 385 fears s &g |
fa® 3= &ir difs 3fear &t & qrea
i ara s §, AR ame s faar
ST A1 TX AW T T2 T ggwr Ay fear
g 1 (smamA) § FAT FEan £ fF ame
zg 2w & qX zfagm &1 qar 9y fF oF
gt afcfeafaat § fead adF agamr m
s fag awg & a@wd &1 @w fawar
g1 AT AAT-HAT Gl H & ad 9w
o T, AT FAHT T@T WA AT A0S A
aus & gmd gomusl &1 am
A T greareTs a1 F4 gz faar g
g9 fog qUeqT &1 H9AT ITATT FAT FGE
AT wiges ¥ <913 F1 F1fow 5% 7 a9
g @z #F) aar avd § 5 wiaar adia
AT saEg qoqRr A ot fe g
Hfgurs £ i FE FE ) SngenR
UF-0F NrA § S| Aga w9l gen 2
agr wma% fau dfagmas smar 214
zgar 7 & amw dfaum A g0 3 &,
SAdT FY gErs a7 E W Fa § & aremndl
FT TN F ATAT AT HE A2 Al A
249 21 afwd vF aTF 9% 219 § SAgq
i wfqarm 4t ara gidr gar gEe gra
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ga it g 1 wfqur T smaa & A d
U 4T F17 a7 H A FT W E |
7 oo 77 foat & stz efemer o ¥ g0
e £ f o= soifag 97 sfafsaast
F qrF Aqd gra faamay g9 R_9 a1
3T 9 AT F AAFT FIAT A T A
Ia gua 9o fag 3ot 77 g dwn e
A9 9T @3 FFT gy Arq qmar &
T &1 gavail s = fag 1 aa1a AfEA
TS IAHT g Frfaez qara E FdifE 3 a9
§ g2 U | RN ATYHT G g AT |
uF faq wifaer @1 faoran stz ga} fam
F21 5 ag wifeer & 1392 2 avgd &=
FT | o faEw & @ # agg AW
g @ g, T At afgem & A
¥ | 59 937 & ¥aT A9 @A § AW gA
& a1 ua fa7 @ amé v g1 & #
ars fear stvar & 1 =T Sre-HE AR dE
% fr gu wfaars £ war F3ar g7 €1

fqearf e s fog g aa &
tar fear f& 6 ardia &1 s@raar g
T G 2, wwwEdl &1 d5F g, Iad
ofem &1 qAam 81 Sl a7 7ar A9 &1
91T OF FFqaTe Al 7 §Fd 9 7 &9
=g wAd @ ¥ G &, dfqaT ¥ 92 wWw §,
afwa & a1z A7 A Fa4v @9 451 &1 qFar
ar f sdaar 1 355 g s Ia% ufaa
F1 qqar & a1 A qar 79 sna v 3=
qgaa § ¢ A A1 weqma # g1 faww
AT §9 A2V 8, §AAT 43 Ag) § AT AwEH
ag1 3 381 57 3W OT ArAT F FT F1E
afus A 2| T8 SAEA 1 q@ard!
F A FER 7 Amw § 3@ fE,
gora # a@ frar e gfearor & fFar
93 AT A9 Fr owAt §  srar, dfqum €
ST ST Al & gATas A s aw

" zq gata nrad F1 F1aw vad & fav fafewa

SHIT F a9 @A AT A TH4T | AT T
ST9%1 81 A%z ¥ §9F TH & HIT ATTH!
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7z 9T wfgw 73Y 99 a0

Hagar aeaZ f5 o mw A
TIAT a F A weAr A4 1 AT oA
Tga WY § ol ag oF ey gy anfaw
AT Trrfas wrdra Fwz w1 afcora o |
S 9T G I H, A TAF F W
FE H q9F F1 FEFa OO g A S
9UA &7 & mfga @Y § TR F@ g,
IF! T 4G FCH 2 A9 WEA AAF
GFE WG AT i I GFCH A4 F
fer, wram &1 g6t #1 q=md @A F fom
@R TE-0% § T+ guave, dfqma
faqidr gago? ayArEl & &7 wAdd A
IS ATH 9T @ AT 1 Frer gfRaw o
TET FT W@ & | OF aTE GHINATS F AT
SATF T AT, TGN FT IS FT AT AT
L G WEA-GA F AT K qWA T
A T, CF G H Al5ad g A OF
g ¥ a5 & gfrare, oz feafa s= <
21

s+t qrozg & et 2y 39 anelan
qT guH wda § 1 #fFA svg s AifEg
f& = 38 yrRtEA FT 19 g9 FL @Y
&1 ot zfger o  format dto aro o,
Mo dlo, afFm, wle T 9mg WA
g @ @ E, wad @ A
AT & o AN9F AT @I GIFT AT
fgers @3t | 3w wAdw F FM oS@
F a7E, Fa T &1 FAL A B qE, AW
T AA F arg, qaar § fqom 93 +@
¥ am FW e sfafearare & zf=w
f agd famr foeedt & 22-23 amE
Tq a1q % agA £ {5 wediv q@ awa H &
#1 gl ag=mar 2, dfama 1 Fgf @1 A<
gz fear ¢ 7

FT AF 39 7A A A= 9w
b ¥ Afavea A BT @G G @
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I mua ger Adr A fem s R fra
AT # o srfeast w2 A W@ ?
Far 39 faq w3 w0 Fwew A @ fE
affz i fml ey @ zmd faodr
qrfzal ¥ gar S@Er, SAE 3@ oA &
JtFr famr @trar agad &1 fF& @@ @
T #t fegfq & & ar agl 7 afFwa smow
7g 781 fmar | g® awg A9 gAR guad
AGATH, IOT W § AL FAF0T ATAM |
AT 7o g F1 fasamar | w10 fag &
Afaaues dlo Fo o 1 Afywvew a1
ATy ae # IEF gwdT sEw fRar
IEF a2 99 AI9T gEAT a9E fom aw
et qifzat & 3aw! g feor o od
g # = fog At qew A ) F g
% fau §% madT w29 §; 92 ang S99 |
FAT T & 4 919 ATE A2l &1 o f&
9 AUl oot F garfas TaET d o7 @
ax aafa & m @1 aw F@ &
A qrEl & wred & wd § gl qrd
FuETF M AR foew Hay A F
fam ? a1 39 523w F1 98 9= W A4
1 afeg a8f s & f5 weal st
Hifm eqraw sfasr e gu E o dia
H19 o 2t t@T 8 W 3A afawd &
gy o 2MH wargar gl @ 2 e
s g fesdzing g=dt <@ a1 wool #1
N difng zvaw afawe d g @ fem
ST H1T RE qAFA 7 3w § w19 A@)
@ @A ? A FATT FT a7F 3G F1
Ffarw #ifag !

§ ag w1 9Ear g fF e s i
FTA § uFEq@ET @d & ifow sifge
AT AT FAA F WA A AqAT FZQ
fgmiamm s aw AT W E? auet
HUHRTC F4T 7 &1 Tl & 7 71062 & <41
g ? U aws AR WA A A9
F FRAM @ £ 97 sa-faqidr Hifaqi s
qfeors asr 3w & amy &, sawer,
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[ meamTorAw faz ]

FEI &9, affq Q¥ new Hag Iwe @ E
d i St 993 Fig @ § #w 9w
9 FT FT 799 § agn, gfaw & @y,
T F W], HEATAC F qEL FH FT
W g ag IAFT FFT 2

i argar g f5 e ofea & afan
& fagiv a7 & gfyare &1 sdw= fem
s & faams, sfqam & fgars, s
BT gAT AT ATOFT I o TEY
=91 AgY g1 | T ara &1 Ay vz WA
fgzar a1 Star ava gam vad afear ek
AT AT ATTHT TT 31 FFAT | AT ATIHT
TG TET A1 3 J A9 aeq F AT F@)
AT 2T 1 A 39+ fadi &/ Fzar S
fffauanigsaaw i, |
&\ AT gH AOFT GNgH T @ 3, AfeA
3% Z1al F1 (1Y Worgd FTA AT @ £ 1 4
FR o 41 glfafmmare # faws @23
F AW 9T, TG AT & f@ers agd
F A 9T FT @ & S gw A A faw
FLAET AN F g7 A9gd TR MME &\
T S 99 gd F FA gAT TET, FAT
ATTFT TAT AT FA ITFT TAT F1E W@l
21| 9°F UF gry # o |ATIErE 1 AT
& sowt g an (swmam) - F w9 ¥
fadew s wgar € 5 afaam &t <
sTalT ¥ 3w AT Ag oar st g, faw
& wfafafa a7 sz an =i g7 FT and &)
are iR &t &1 EAr T @A
Z ve o JwEr @, s S T
ZE aY ITH 219 qEFEA AT ST dE
H arnn & IR Ao wiw § o
qay gfgma A1 smda F1 o ooy §
FJAFT @ KT wE gfaam A owiE
qa UF 721 /! |

SHRIMATI SUSHILA ROHATGI (Bil-
haur) : Mr, Speaker, Sir, 1 am wvery happy
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that the learned speaker who preceded me.
fulfilled all my expectations. The hon.
Member coming from the Marxist Party.
these are the things | cxpected from a Party
which is wedded to violence, a Party which
is wedded to pressures, a Party which believes
in violence, intimidation, a Party which is
wedded to threatening. That is all I expected
and I am sure he has not fallen short of any-
thing T expected and I would like to congra-
tulate him.

I think itis a very natural reaction. after
the reverses suffered by his Party in Kerala
recently and I don’t blame him. (Interruptions)
I expected that provocation,

Now, to come tothe point, the issue at
stake to-day is much deeper than any of the
personalities  involved, whether it be the
Governor of Uttar Pradesh, whether it be the
Governor of Kerala or of West Bengal or
Punjab. It is not Mr. Gopala Reddy or
Mr. Charan Singh. It is not the personality.
The issue is a living one, it is a burning
problem, it is a problem which has raised a
lot of controversy since the last three years
on the floor of this House, in the Press and
in among the public and at every stage, |
think, it has gencraled the right type of heat
and criticism which is expected.

I think it was only two years ago on the
28th of March, 1969 that during the course of
a debate on Private Members’ Resolution
that 1 brought there on the role and
functions of the Governor and the entire
Opposition Party had the courtesy to lend
their support to that resolution which sought
that a 30 Member Committee be constituted
to consider a constitutional amendment in
order to define and lay down the guidelines
that should govern the conduct of a Governor.
What amuses me most is this that the party
which is responsible for the instability in UP
is the party which has created defection in
UP. and itis the party which has created
the entire turmoil. It is the party which
today pleads that the Governor is responsible
for the entire trouble.

May I remind my hon. friend—Shri
Prakash Vir Shastri, an eminent person in
every way, about this? It was Mr. Charan
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Singh himsell who in 1967—[ was present at
that meeting of the Legislative Assembly—
seconded the proposal of the Chief Minis-
tership of Mr. C. B. Gupta. After 36 hours,
Mr. Charan Singh decided something else,
for reasons best known 10 him and is known
to us. That is nothing short of opportunism.
That party which has taken lead in becoming
the biggest defectionist party in the country
calls itself the Bharativa Kranti Dal. It s
neither Bharati, because it started with 17
defections, nor it is Kranti, hecause there
was no idcology. It was only Krantiin the
sense of usurping the office of the Chicf
Ministership. It is not a dal; as Mr. Prakash
Vir Shastri, said, it is ghinoni rajniri.

It is this party, the BKD, which is cham-
pioning the Resolution and saying that the
Governor shouid be withdrawn. If they had
any political propriety, they should not have
brought up a thing like that.

Sir, the fact remains that in 1958 a
question  arose whether the Governor in
Kerala had the right to act upon the advice
of the Chief Minister who had lost the
majority there. The gquestion  arose in
Rajasthan where the Governor acted upon
his own discretion. He said, ¢ven though the
Chiel Minister had not lost on the floor of
the House, he may not be ina position to
command majority, and suspended the
Rajasthan Assembly. Thirdly, in West Bengal
the Chief Minister was asked to summon the
Assembliy but he was prevaricated because
there were different charges; there was the
case of the subversion of the Constitution
and the Governor on his own discretionary
power dismissed the Assembly. No matter
wherever the Governor had  exercised his
discretion. the matter has come before the
floor of the House and this is bound 10 come
also. 1t is because Pariiament is a living
organisation and it voices the opinion of the
people irrespective of party affiliations.

Wherever the Governor may  use his
discretion, the discretion may or may not
meet with the approval of the majority parly
here and as such the Governor is always
subjecicd to soms doubt. This discrelionary
power of the Governor is a live wire and this
is bound to be there. We want our consti-

KARTIKA 28; 1892 (S.1K4)

Conduct of Gavernor in U, P. 370

tution to be (luid. Under the present circus
mstances  everything is fluid. Our entire
politics is a politics of convenience. Also for
some people it is becoming a politics of
defections. It is a politics which has changed
its complexion, it is a politics which has no
stability, it is a politics which we must
change now. We know what ethics are being
followed today. Friends are sitting there who
have been elected by the people on the
basis of certain ideologies and principles.
They have made certain commitments to the
people. Now what we find is that they have
broken up all those promises and they are
calling themselves as opposition. The correct
thing should have been for them to resign on
the spot, go back to the public, claim that
because of certain ideologies they are fighting.
and then to come back with greater numbers.
That is what is wanted. Otherwise, there is
no ethics in  politics. The entire politics has
changed in complexion, where the roots and
eavirons are changi where people are
changing.

There was a time when we talked so much
on defections. Today what is happening ? It
is only one or two; they are sitting on the
other side. Who is to be blamed ? Is not
the Governor in those circumstances called
upon to exercise his discretion 7 Discretion
is a thing which is illimitable. Having
studied this question im  great depth,
1 can say that so far | have DOt come across
any article in the Constitution—and [ would
be happy if any of my colleagues tells me if
there is any—which unde¢r any circumstances
limits or defines the word ‘discretion’. If
there is no limitation on the discretion, then
that means that any act which is done by the
Governor cannot be called unconstitutional.
Therefore, under such circumstances, it is ent-
irely up to the wisdom of the Governor and
he should use his discretion to decide what is
right and what is wrong.

Apart from discretion, this is a peculiar
case, peculiar in the sense that it has not
happened in the past history here for many
years. But it did happen in West Bengal in
1938, in Bengal, because there was no West
Bengal at that time in 1938. Mr. Faziul Hugq
and Mr. Nausher All were there. The Muslim
League and the Krishak Mazdoor Party were
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there. The Governor had asked Mr. Fazlul
Hug to resign and he did resign. So, hereis
an example in history where when a coalition
failed, and on the failure of the coalition, the
Chief Minister resigned, and after that, the
whole ccmplexion changed.

Again, what happened in France is kfiown
to every student of international history. It
was only during President De Gaulle's regime
that we had astable government in France.
Before that, governments used to be in power
for just three or four months and every time
the government failed or every time the coali-
tion failed because of certain reasons. Premier
resigned and a new Ministry was constituted.
It had also happened at the time of the Labour
Ministry of Ramsay Macdonald.

What surprises me is that a thing like this
should have happened in UP. UP las becn
famous for setting up its own conventions,
and there have been healthy conventions set
up by UP, 1 can assure you. It was not long
ago, I think it wasin 1968, when Mr. C. B.
Gupta was heading a Ministry, and when one
of the clauses in a Bill failed to get support,
voluntarily he had resigned, and his govern-
ment went out. But it is in the same UP that a
man who is as senior as Mr. C. B. Gupta, that
is, Mr. Charan Singh, a man who is held in
great esteem, that is, Mr. Charan Singh, a man
who is supposed to be a great administrator,
that is, Mr. Charan Singh, did not resign on
an issue, which is sc classical, and which is
so open and which is so frank. So, the first
casc of conventional impropriety was commi-
tted by Mr. Charan Singh when he did not
resign voluntarily, or he was asked by the
Governor to take over a care-taker Govern-
ment when he could have forped a majority.
The second thing that has happened there is
that when ke was asked by the Governor,
still, he did not resign.

Then, what happened 7 In this vacuum,
when a majority, namely 26 out of his 46
Ministers had been asked to resign and they
did not resign, he asked the Governor that
they should be dismissed; in the meantime,
the leader of the Ruling Congress which has a
preponderant majority there asked their
Minister to withdraw support to the Govern-
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ment, and he appealed to the Governor that
it was no longer a coalition and therefore it
should be dismissed. The coalition was for-
med, when the two parties coalesced, and the
coalition broke up, when the parties broke
up too-  So, how can there be a coalition ?
How can we compare this case of coalition
with any other case where it is formed by just
one party ?

So, we have to judge this case froma
different angle. In the meantime, the leader of
the Opposition, Mr. Girdhari Lal, who
commanded the next biggest party also said
to the Governor that they should also be
consulted as they would be able to constitute
a government, because he happened to be the
Leader of the Opposition. In the meantime,
11 members from the BKD, as reported by
Mr. Panna Lal Gupta had resigned from the
BKD also. So, there was a feud as such, and
there was no stability in the State. In those
circumstances, the Governor in his discretion
and in his wisdom consulted the Attorney-
General and the Advocate-General, and on
the basis of their opinion, ke came to the
conclusion that in those circumstances he
should take that step.

In addition to this, there was a circular
from the Central Government, and I would
like to congratulate the Central Government
on having issued that circular, that in the
case of such an incident, in the case of con-
flicting claims by political parties, Governors
should scrupulously avoid anything which
might enable the leader of any group to use
the invitation for forming the government to
manipulate @ majority which he did not other-
wise enjoy. Mr. Charan Singh himself said
that he would be able to make the majority,
and later on, he said that he was even pre-
pared to call the Assembly on the 30th, but
since the Assembly had already been called,
and the dates could only be changed if it was
recommended by the Council of Ministers,
and sincc more than half of the Council of
Ministers had resigned and there was no
Council of Ministers in existence, and since
there was no Council of Ministers, and since
it was a question of joint responsibility and
collective responsibility, how was the Council
of Ministers to be reconstituted in order to
change the date 7
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I would ask the hon. miember how did the
question arise at all,

In the face of these facts, there was no
option for the Governor but to do what he
did- And what he did was not to oblige
Shri Tripathi whose party was a big party—
he could easiiy have been called and at that
time he could have a majority. He did not
call him or the others because the situation
was fluid.

What is happening today ? Knowing Dr.
Gopala Reddy, knowing Shri Dharma Virs
and some other people. when we want our
bureaucracy 1o be committed, when we want
the people to understand that they must walk
in the same direction for greater progress and
for eradicating poverty, the Government
must also come to certain definite decisions
so that the people can work within that
ambit. So long as the Governments are not
in a position because of our political dificul-
lies 1o do that, itis upto the members of
this House to rise to the occasion and con-
duct themselves in a manner whereby the
practice of defections is stopped and such
cifcumstances do not arise where Governors
have to use the discertion they have. With
these words, I strongly oppose Lhe Motion.

it TWAAE AT (FMAEHT) © qeq
qEIET, ATA FT 424 F AT QI E, I H
@1 arw & : uF, wezafa, = dro dlo
fuft; ga, sura 5401, sitaat sher Ags
THEY #YT AT, IUT 9IA F TUSAqTa, =Y
Tiqre 323 | @T 9z T 9 e frfe
gfrardgra o1 fagior srer Y azw &
fag forhar &, ot wa § &8 afavafea
AT grair |

T W agd &1 gW §ifwa W, &
Fs81 g1, Fife ag 997 781 & fF aF
afafFmard § T #1q q@sraag 1
Zq 30 H Ia4! OF £ FarEr 99 75 g—
ag & qag 1€ qava a1 & @7 B,
d 73 aeER-qarg AT a1 I ¥ fa=rs
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& @ 7z shifsrrad | safag aaf a2
TEH IS IRTAT 2 1 AT wTRO AAWT
4 §9 INGAT 4 939 § 7 9F FT FAFA
1 &l 757 q1A AT & FF A a5 @w-
s gar & faq fawe g ar @), @
SATF HrAR F A @

@AMy § @17 9gg £ : oF  g9a-
fas; gma, afas @te dawr, vsaaa 1
sfagza | @we gu @ A1 61 gfam @,

. & a1 FfeT &) ardar fF g9z wRw A

fama am 1 feafmg Fv3 & FraEE)
77 frfla dt stz ag 3 & Sama &
fag @at 41 9=t a=7 & @ 21

dfqurm & a1t & agi aga @ a
g TE & | ATgAT I AT Ayl F gwi
fafu-fagrdi & gg @t § &1 ot 7y A1,
FEa T AW A g afaw F@
Fifern 71 & s ag snfefamm &, gfadr
g ot 3=l s gfrardies & ag faar
fzar i maz 7z 1 axe 7 w15 feqie
faely € st i ol 47 $T 9@ a3
drzr am faar) SRR F@r R
ag 9a fag w2 & &)

AU F A 2 * fw wea wr
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sl 3w gn I gfez 4 AW, A
gag H ga 4 7740 O gAML CEAT-FTEA,
o LA 2, 1, FATT HAAT FT KT gAR
USAUA T @ 8, (A g gEalde-
FATA F AT T AAT A AR EF AT
a3 &1 sifow 1
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6 s@gax F1 faary qar § 35§ AT
41| fFa 7 ag avdE aa & @7 ag
arflg wdgaw F a1, =N wAElE
fagrd), & =0 Ffag 9T AT =a Frag
FUE 47 | zafae a7 «f 9 fag 3 gz
Aifg & garal &1 S faarq awr . aa5
6 JgET & gor 1 A1, A fawd
F) A qdarfas Az 7 ifss afawr arfs
g ANT-A1T qg HIT L (7 36 TCHIC F
aate &t fear o a1 9 I w3W &
w&q 91 97 9T avarT & fzar «@rr )

&% & uF gdr N shau-widg =7
F eq, N queiad U, aITA 2 @
& ot wwerafa faadl 1 geg wdl gz
9T ATHIT FGT AMG | a3 G2 § Ffa-
Az & 7l § AT Teare A7 foqiE ey
9% 38 34+ At § vedfasramg )
zq feafa & z@a@ & srmardd § ard-
wfa® aam 3 £ I ToaarT 9T 904
s #1 gfrg w7 fear, fow a1 faear
gt aifgr sk o gaga & fao aga
TAF § | 59 & qg qifaq gt omar €
e za arad & 3 & g0 wifaw oy

i geana & sfadzw ¥ 8 39 aew
FEJT FIAT AEAT § | FEA Ty svaw
frar g, om & snfgr gard & ag
sfurwilia aa & qowe &, 929 w3ANe
& sfafafe av 39T 92a & Usaqa At
ggia g &

“The first major difference between the
two coalition partncrs was occasioned by
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the resignation of the then Information
Minister Shri Genda Singh. belonging to
the Congress (R). Further differences bel-
ween the Congress (R) and the B. K. D.
became noticcable on the promulgation of
the Preventive Detention Ordinance and the
Uttar Pradesh Universitics (Amendment)
Ordinance whereby the membership of
Students’ Unions was made optional...... N

Jg @ q¥ AW &1 WA @ e @@ =l
T fag 1T &R (FX) & FAEA
Tar, @1 F1% a7 Agl @t a1, fawm-
W I FTATAT AT 47 | FIAA F59 AT
ST /AT g3 AERI-ORE §1 4T
FT , § I9 8 q@AT ANgAT £ & 99 AT
gl # F19 T FAHT F1 oFAl 4V, F9
giarg & fau ag aegrz adt 41 7 o= A
Toor fag A wer B wvar qart & 1€ w9
AZT 4T, &1 949 WA & A FEA A
fgema adi g {5 garar amaa awd ar)
st A ugd ufgdad § ag qam A
Fiferm 71 f5 J7 47 7ofaz 7 1€ wfafwa-
FrEt w1 fwar, faas) &9 (A7) 7 gaez
@t fFar) afgs avwfasar 2z ¢ fF
faanifaai sz faafza fzzwa grasedt guar.
o Sr<r w34 F1 fania a3z 7 gd-geafa
o fwar 1 7ar @ oEg & 1T 9T wMT
% FTH F AIFAT F1 AT FIZT TLFH-
gz 41 fandt a, sqifs afaqz & g%
iRz WAl 9, wals A s fag & a7 &
Faq gq /Al 7 1 qav #1 faqrdr =g
@ F aelEw e 7 g9 AT §ar @
UFT F1 G 7T FAT A ATF FOAra )
wT Trsgera @ I8 AT fooid g
w, &1 feafa e 21 st & oA
Ffgdz § 4 semzal % AT § ad.meafy
¥ faorg w43 & AT 91 48 FEE-90
H1T gargard @4 <@ & | uvA fiE §
TN 7 T4 F1 AGE-H7F TAT4T § |
ag sa® w1 fafaqg a8 ar 1 g7
ggar Irfgg o fs Ffafe & w0 ae &
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Faora et sre forir ma fover e 3 agma
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1 & wlqq & wqm @l A genr ar
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F AT GTH F9AT G FET | g
1 2 AT A a1 feafq w5 fagga
&ureqﬁﬁm%mwﬂrmgt
I amar f5 g (sm2)-136, Faa
(1) 98, f ¥ & 94 &t wamw 43
136 F1 amas == M, 98 3@ U W
AT ATFT A AV FIF U39 F AT
Hear F G419 quaq famse & ¥ faay ok
3a7 waqa qrEt F1 A 41, 7T T g
qeq W1 9 1 7 qa ¥ o sred
qguE, A FTAZHA 97 AT I z4 gtz
®1 TEAT TR @ FA A1 A o TFA
FF0 A1 gFfa 4 2, wEHl qEw A
agdl, fergeanm & wfammq 97 oF &9+ Fr
et Al AT AT qX 3@ AT FAar §
uF WA T EAar e ga 2w E AAdw
A GATHTT AT AZ & S0q &
ATAA FAT g § & agam 4r o =
agaa a1 a1 § 1w FgAr Agang (s Fa"aﬁ
awr #41 wa gE 7 6 faa & fag 41 o
gd 7 aaifs fagrz 71 sfmm agf god
5t sifaw 7 o 5 fat q3@ & famm
TaT F 9T @ a3 FH FU 1A Al
91T AT & WA WL 9T HTQ § IO
avedl 9% qrg 9§ 42 g, ag fazfrer
I3 g 350 5 faura qar s g &1
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& Fgl wrh, cafag @y w20 fs o
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T3, T FE A widE qea 9z A
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gzt § fadiel &9, &@A & qfeq &l
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AT F1 UF AT OF GG Io0 A q
g 9T F4 7T, Fiq T AT 6 g fag A
S SFATT gAT 9T A AT @R gl war
AT frx gl oF smfwg g aq 7
EUaw A dEw 5 AT A%, #
THE B, $19 F=91 ¥ g &1 gn
#1 qrem 7gf qrad fr 3 o areE qud
& zafag 97 & Mgr g svawm av ag gir
gl Jram &R AT & g9 FI| AR FEL
1398 TmAT 2 40ifF 23 ara ¥ &w
qATSATE 36 I § T TF AL Ao Fo
famgr ot 3 #g1 @1, fdt azen AN am
I g7 &, qav @ el 43§, anav
AT T & 9 | gw IAFT oF &1 arwa
T T E ) gz Eud W E, SaeEiaT
g 7E Fe ) adt afear § @ 3w 1)
wgl auTaaTs §9 49 £ 787 g A F )
SfEa oF ag ¢ fo ol gdf g 2 adl
@ & fag gume @ar ¢, fata
agi |

SHRI NATH PAI : Mr. Speaker, Sir, an
intriguing feature of today’s debate is that
this is for the first time that the Law Mini-
sterof the day has been either persuaded
or prevented from participating and an ex-
Law Minister has been summoned to defend
the case of the Government. This, I think, is
a new thing. In the past, the Law Minister
did participate. | do not know if Shri Asoke
Sen has caused any danger to the sound
proposition we have submitted to the House,
but certainly it is 2 matter of concern and
aoxiety perhaps for his colleague Mr.
Hanumanthajya.

Sir, the episcde in Uuar Pradesh has
gravely disturbed [the democratic conscience
of the country. 1 will first read something
and then identify  the author of those
remarks.

1 recall the day when the firs( Coungress
Government took office in Uttar Pradesh
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in 1937. 1 had the privilege of being a
member of the first Cabinet led by Pant-
ji It was an emotion charged period.
Gandhiji and Pandit Nehru called on us
to dedicate ourselves to the nurturing of
the derocratic sced which has been plant-
cd and of building healthy democratic
conventions for the time when India
would be free. It is impossible to imagine
cither Pantji or Rafi Ahmed Kidwai acqu-
iescing in what has taken place in Uttar
Pradesh. Had they been alive today, they
might well have led the first civil disobe-
dience movement against this authoritarian
decision with regard to Uttar Pradesh.”

The author of these remarks who is an Ex=
Governor happens to  be known by the name
of Shrimati Vijayalakshmi Pandit.

Mr. Speaker. Sir, this is the fourth reso-
lution on this subject that has come before
the House. 1 had the honour or the misfor-
tunc of moving a resolution when the first
warning signal was shown in Calcutta. In
1967, 15th November, I moved a resolution o

this ceffet @

“That this House disapproves of the
present practice of the Union Government
to use the office of the Governors of
States not as instruments of the Constitu-
tion but as agents of the party in power
at the Centre as examplified by the deve-
lopments in Calcutta and in Patna.”

1 moved a resolution later  on  with
regard to the developments in Bihar and last
vear | brought a resolution with regard to
the developments in Haryana. And still, in
spite of all that we have donc to focus the
attention and draw the necessary lessons of
these experiences, we remain where we were.
Uttar Pradesh is only one State inthe dan-
gerous Process which was initiated in Raj-
asthan by Pandit Sampurnanand.

1 shall just recall this heading: “*President
asked to stop Sukadhia installation. Opposi-
tion move alleges constitutional impropricty.”
The contribution and the innovation in the
constitution of some of our Governors are no
mean ones and cannol be easily forgotten.
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Mr. Sampurnanand was the first man to
perform the magic of convertinga physical
majority into a minority. The then lcader of
the Swatantra party proved to the satisfaction
of the President, and those who went to the
Rashtrapati Bhavan, that he had the physical
presence of the required majority of the
MLAS from his State.

Mr. Sampurnanand had to oblige the party
in power. I am sorry you were with them,
Dr Ram Subhag Singh. (Inferruption)

DR. RAM SUBHAG SINGH: He dicd.

SHRI NATH PAIl:I am not blaming
anyone. I am only showing the incident,
because we must have the same standard.
Here, I have a quarrel with the CPI. When
1 moved the resolution for the dismissal of
the west Bengal Governor, they cheered me
and supported me. The Swatantra party
condemned me. So far as the Constitution
and its sanctity are concerncd, we cannot
have one standard in Calcutta, one in Luck-
now and one in Chandigarh. The same un-
failing standards must be upheld. It does
not matter what colour the Government  had.
So long as the Government functions within
the framework of the Constitution, so long
as the Government has a majority in the
Assembly, so long as the Chicf Minister is
prepared to face the verdict of the Assembly,
the Governor shall be prevented from inter-
fering with the due processes of the Constitu-
tion by either suspending the Assembly or
dismissing the Government. This is the
basic issue. Today the UP episode has these
basic issues which even at this late hour of
the day, we should not forget : What is the
relationship of the Union Government with
regard tothe Statcs 7 What are the powers,
functions, role and duty of the Governor ?
Finally, what is the place of the legislature
in the Constitution as envisaged by the found-
ing fathers ?

1 should like to begin by submitting that
the Constitution in every sentence breathes the
spirit of democracy. It is often this that the
Government of India tends to forget. For
temporary, partisan pains, the Jasting values
of the Constitution are ignored and for-
gotten. What happens ?  Beginning with
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Babu Sampurnanand who converts majority
into minority, we find that the then Governor
of Bengal, who was congratulated by a section
of this House, thinks that it is not the
Assembly of West Bengal but it is the Gover-
nor's palace which will decide the fate
of the Government. We condemned him.
It was wrong. Then we find in UP another
novel contribution to interpreting 1he Consti-
tution of India. Dr., Gopala Reddi will be
remembered, because here is a novel inter-
pretation of ths Constitution. What is it ?
If there is a coalition and if the ruling
Congress supports you, the Government is
constitutionally constituted, But if for rea-
sons known to the ruling Congress, the ruling
Congress withdraws the support, there is a
constitutional crisis. That means, whether
there is a constitutional government or not
is made synonymous with the availability of
support of one particular party, Withdraw
that support and there is the breakdown of
the Constitution. This is the dangerous
innovation and interpretation given to the
Constitution by Dr. Gopala Reddi. That 1
think deserves at least a Padma Vibhushan if
not Bharat Ratna !

The facts with regard to UP are clear and
the Governor's duties are also wvery clear.
There was a Speakers’ Conference attended
by vour distinguished predecessor. The crisis
which came in UP was not a novel one.
Doubis arise as to Who is enjoying majority
in the Assembly. Doubts can arise in futurc
in Delhi  also. What will be the norms,
standards, guiding principles, which we shall
follow ? If we are not very carcful, the conse-
quences will be very grave. Tam not con-
cerned with the fate of a Charan Singh, a
C. B. Gupta or aT. N. Singh, good and
patriotic as all the three of them are. ITam
concerned with the Constitution and the way
we interpret it. It is not only the Supreme
Court which is called upon to interpret the
Constitution. By the practices we evolve,
by the attitudes and approaches we take
towards the Constitution, we also cvery day
interpret the Constitution. What shall be
the interpretation of the Constitution? In a
crisis like the one which UP faced, there
were many guidelines. Apart from the
guidelines which we lay down on the floor of
the House and which the framers of the
Constitution have tried to give to us, there
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was the recommendation of the Speakers’
Conference, in the light of the experience of
the past years. They recommended :

“The guestion whether a Chief Minister
has lost the confidence of the Assembly

shall at all times be tested in the Assem-
bly."

A sound advice, wise advice, sane advice,
good advice and healthy advice, as the advice
we had when Gandhiji asked the first Con-
gress Government to evolve healthy norms
for the democracy of India. Then there was
the Governors Conference last year. They
came to the same conclusion when they met
in the salubrious ciimate of Rashtrapati
Bhavan that when the crisis comes, it should
be the flocr of the House where the doubts
should be resolved and not the Governors
palace.

Then, there is the ARC. The abscnce of
Shri Hanumanthaiya is very significant and
conspicuous. I would like to remind the
House, since conscience comes so often in
this country, as Chairman of the ARC, he
recommended that these issues shouid be
resolved on the floor of the House.

SHRI J. B. KRIPALANI : You want him
to be dismissed ?

SHRI NATH PAL: IfI were the Prime
Minister, I would not have appointed him;
there is no question of dismissing him.

The facts with regard to UP are not ques®
tioned at all. To start with the Chief Mini-
ster formed a single party government. Then
another party offered its support and a coali-
tion was formed. When that party withdraws
its support, what is the constitutional posi=
tion ? The position is restored. What was
the position ? It was the one which was there
before the Congress (Ruling) Party offered its
support. If he could form the government
without that party's’ support, could he not
continue when that support was withdrawn ?
The political significance of this is very
clear. But should we drag the Constitution
like this to suit our immediate convenicnce ?
I must say, this was what precisely happened.
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But a greater danger was this. [ would
have expected Shri Charan Singh, who is an
ontstanding figure, to offer voluntarily

to resign. There Shri Sant Bux Singh
was right. But if he did not resign,
there was no power with the Governor

to dismiss him and there was, surely no power
to suspend the Assembly even temporarily,
particularly when the then Chief Minister
was willing and ready and was committed to
make the Assembly meet within a week from
the day of his [dismissal, 6th was the date
fixed in consultation with the Governor.
Where was the hurry 7

On previous occasions we had the danger
that the Chief Ministers were avoiding calling
the Assembly. But here was a Chiel Minister
who was willing. He was prepared to advance
the date. Would the heavens have crashed
if he was allowed to face the Assembly which
is the only authority ? This was not done.

1 do not know how much damagc Shri
Charan Singh has suffered but I must say
that it gave a very serious jolt to the faith in
our structure of many Indians, many of our
compatriots. It is this that worries us.

- About the Governor’s discretion let us
try to make our minds very clear. What had
Dr. Ambedkar to tell us about article 356 of
the Constitution ? He foresaw the danger,
the kind of developments  that took place in
India after 1967. Shri Bhandare likes to call
himself as his faithful disciple. But disciples
always forget some how the basic tenets of
their gurus, May I read, with all duc respect
to Shri Bhandare’s scholarship, what Dr.
Ambedkar had to warn  Parliament with
regard to this ? Dr. Ambedkar apprehended
the kind of danger which we saw materialis-
ing in UP and this is what the wise architect
of our Constitution says :

“In regard to the general debate which
has taken place in which it has been
suggested that these articles are liable
to be abused, I may say thatI do not all
together deny that there isa possibility of
these articles being abused or employed
for political purposes.”
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Dr. Ambedkar foresaw the danger and
warned the Constituent Assembly; nonethe-
less, he expressed faith in our sagacity. in
our wisdom, in the oath that we take under
the Constitution that we would not abuse
these discretionary powers in article 356.
But 1 think it was a misplaced faith of Dr.
Ambedkar in us because he did not know
that generations would come after him and
the framers of the Constitution who would
sacrifice ‘such values for temporary partisan
gains,

Much has been said about the discretion
of the Governor and the charming lady from
Kanpur who waxed =loquent said that the disc-
retion of the Governor was unlimited. I do not
know where she found this constitutional
authority. In order to clear away the cobwebs
of misunderstand ing, the issue of article 164,
that there shall not be any question with
regard to the discretion of the Governor, has
been argued, sufficiently scrutinised and
evaluated in the Supreme Court and the
Supreme Court has laid down very clearly...
(Interruption)

SOME HON., MEMBERS : Here comes
the Law Minister,

SHRI NATH PAI:1 do not think there
is any connection between his presence now
and my remarks about him earlier. He came
perhaps to do his duty. Though he cannot
participate in this debate. it is at least his
right to attend. I think, it has nothing to do
with my remarks made earlier in his absence
in regard to his rather mystifying absence
and refusal to take part in the debate.

SHRI K. HANUMANTHAIYA © [ allow
you free-play.

SHRI NATH PAI : It is not a question of
a free-play. It is worrying many of us. [ think,
you are still the Law Minister of India. We
expect you to speak on this important issue.

[ was submitting that it was clearly laid
down that the discretion of the Governor
was a very limited one. Ido not have much
time to refer to Basu's Commentary on the
Constitution and to Seervai’s. Barring those
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five cases,there is no discretion allowed to the
Governor. These are specific issues and matters
on which discretion can be exercised.

What are the consequences of what happe-
ned in U.P. 71 am afraid the price that the
country will have to pay for what happened
in U. P. will be a very heavy one. Unless we
retrace the steps and draw necessary lessons
and make a solemn commitmsnt to ourselves
and to our people, 1 think. we shall be conti-
nuing to fumble even in future.

The first consequence of what happened in
U. P. is lowering of prestige of three very
important offices provided under the Consti-
tution of India. The U. P. episode has lowered
the prestige of three very important offices
pruvidcd uner the Constitution. To start with,
the lustre and the high dignity of the office of
the President has been affected. I want to
submit to you, here isthe most populous State
in India. Some people like to call it the ninth
biggest country in the world. U. P. happens to
be the biggest State in India. The Assembly of
that state is to be suspended. It is not an ord=
inary decision, Either a decision.is an important
one or a trivial one. If it was an important de-
cision it was the bounden duty of the President
of India to cut short his visit and rush to New
Delhi to take a decision. If it was an insig-
nificant matter, in that case, he ought not
have signed it. He could have, said “This a
minor thing. Let it wait till my return.” In
either case, he ought not have signed it.

Sirs in order to cultivate'the friendship of
nations, the President of India will have to go
abroad as the State guest. If this is the practice
1o be followed it will be better if the Prime
Minister and the Home Minister very seriously
reflect on a humble suggestion of mine. They
should have some forms on which his signature
is pbtained in advance before he proceeds on
tour so that it will be casier to get his sig-
nature whenever the Government wants to
get a proclamation issued, The whole thing is
brought into ridicule by sending a messenger
like this. Thisis the practice that is being
cultivated in this country. [ think, there is
no provision for @ remote control operation
of the Constitution of India. The President
of India must apply his mind before he signs
a proclamation. The Conslitution says that
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the President must be satisfied before the
provisions of article 356 are invoked by him.

Let us all completely forget the temporary
labels and colour of our caps. Let us ask
ourselves whether it ought to have been done.
Shall we go on repeating this ? When this
happened, I am afraid, the prestige of the
office of the Preisdent did suffer. The solemn
oath that the Fresident takes is to uphold and
preserve the Constitution of India. 1f such
Japscs are allowed at the highest level, 1do
not know what will happen at the lower level.
Therefore, 1 am called upon to offer this
criticism not by way of any disrespect to the
office but precisely because my respect to
that office is rather unique.

The other office which suffered prestige is
that of the Attormey-General. Sir, 1 wish
you had taken into consideration my motion.
This was not my motion. I had given another
motion suggesting that the Attorney-General
be summoned because we would have liked
1o put some questions to him. It is to be
remembered that ihe Attorney-General of
ladia is not like the Law Minister of a par-
ticular party in power. The Attorney-Gen-
eral is the principal Law Officer of the Repu-
blic of India, not of any particular party. He
cannot afford 1o go on giving tailor-made
opinions on vital constitutional issues. His
duty is to sce what is the spirit of the Cons-
titution and abvise accordingly, come what
may. 1 do not think we are getting that kind
of advice. It is all right for the Law Minister
to come and defend everything that the Go-
vernment does. But there is a difference
between the functions of the Attorney-Gen-
cral and the Law 4 Minister. It was for this
reason that when an effort was made to com-
bine the two offices that I opposed it tooth
and nail and [ warned the Prime Minister that
we shall not allow it because these offices
are totally different. One must retain a cer-
tain degree of objectivity, impartiality and
fairn ess to inspire confidence in the country.
Therefore, the offices of the Law Minister
and of the Attorney-General must not be
allowed to be combined.

1 would not say that the office of the
Governor sulfered much loss because the
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practice of the last 20 years has shown that
the original conception with regard to that
high office has never been implem ented.
Generally, you know, what was the inien-
tion? To provide a link between the people
of the State and the Union Government. He
was to be a constitutional head only and to
sce that the Constitution is upheld in the
States. Unfortunately, the choices that have
been made—I hate to repeat, but to refresh
your memory—I am afraid, are that discredited
and defeated and disgruntled politicians were
appointed to fill the office of Governor and
as a result, we find that those who were called
upon to uphold the Constitution, often fell
from the standards they arc expected to
uphold.

The other consequences, apart from the
lowering of the prestige of these offices, are
very important. The constitutional norms,
the settled norms, have been upset by the UP
episode. It was the settled morm that the
advice of the representatives of the people
shall be binding” on the Governor. This was
asettled principle. It has been gravely dis-
turbed now in UP. It is now, Sir, that even
a more sinister thing is following from the
UP episode. 1 think, Sir, we are destined to
enter anera of coalition. Are we to make
the progress to that era on the mutilated body
of democratic decency as we saw in UP?
Will they inspire confidence ?

The UP episode, another consequence of
it, is, I think, that it has delivered a jolt to
the delicate fabric of federalism enshrined in
the Constitution. [ heard the speech of the
DMK representative and [ hope he follows
the logic of his speech. You called it a ‘rape’.
You called it a ‘murder’,...(Inferruptions) 1
heard you with great patience and with great
expectation. 1 like the eloquence of your
speech. T have refrained from using strong
words like ‘rape’ and ‘murder’. If there is a
rape, how are you going 1@ support it ? If
there is a rape or murder, how are you going
to stand silent 7 In order to make your posi-
tion very easy, I am prepared to drop the last
part of my resolution regarding the withdrawal
of the Governor. Will you then be prepared
to support it 7 You cannot say that you are
going to make a consti tutional amendment
and sit quict when the gquestion comes here,
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1 do not want to score any point. 1am going
to say that this is a challenge 1o all of us and
we must rise above petty partison and regional
considerations and try to discharge our
duties.

Mr. Speaker, | want to say the UP episod.
-« {{nterruptions) I have no misunderstanding
about your position at all.

SHRI ANBAZHAGAN (Tiruchengode) :
For the same purpose the DMK will support
the amendment that is brought to the Consti-
tution and DMK will not be a party to topple
thz Government. ...(Interruptions)

SHRI NATH PALl : That is not the prob-
lem. The crisis in UP has given a jolt, Let
us be very frank. He is very courteous and
very honest. I welcome his frankness. You
may disagree. One mayv disagree. In these
days slander is something to be very much
welcomed.

May 1 submit, Mr. Speaker, that the crisis
in UP has given a jolt to the principles of
collective responsibility of a Cabinet. There
can be a crook in every cabinet who can cock
asnook ona Chielf Minister or the Prime
Minister and go and report to the Governor
of the President, as the case may be, ° have
some people with me'—Anydody can find
some people with him either at the State level
or at the Central level—will it be a justifica-
tion to encourage that particular individual ?
Since you have come out against your Prime
Minister or the Chief Minister, I will dismiss
the Prime Minister or the Chiefl Minister, as
the casc may be.," This is what precisely has
been happening. It is holding the doctrine
of collective responsibility to ransom. But
allowing individuals to go and tell at the
Governor’s palace that I have some followers.
Dismiss the Chief Minister’, is a very dan-
gerous and pernicious principle.

Finally where do we go from here ? | have
concrete proposals. It is no use just analys-
ing and scrutinising what went wrong unless
we draw the pecessary inferences and con-
clusions. [ have pot three proposals. [ was
very glad to see that Mr. Atal Bihari Vajpayee
who tended to disagree with me in 1967 on
this issue is a new convert and to-day he has
the goodness and grace of supporting my Bill

KARTIKA 28, 1392 (S4KA)

Conduct of Governor in U, P. 390

regarding the ratification of the appointment
of a Governor after the Governor is nomina-
ted and before he takes the other oath of
office. If this js done, there will be a check
and there will be some kind of caution exer-
cised by the Union Government. | know
that at that time Mr. Vajpayee’s fear was that
they had the majority. I asked him, if I
recall, "Why are vouso pessimistic? Why
do you think that a particular Party is going
to have the majority for all eternity 7' I think
I have proved right,

Second point which requircs a little more
consideration is that we have now to deal with
recalitrant Chief Ministers who, after there is
a doubt about their majority, will not call
their Assembly. I have submitted a Bill for
the consideration of the House and 1 would
like the House to consider this. If more than
509 of the Members of an Assembly or
Parliament require in writing that the
Assembly or Parliament be called in session
it shall be obligatory on the Speaker of the
Assembly or Parliament as the case may be to
summon the Asscmbly or Parliament, within
a fortnight of the receipt. Well, this will act
as a check on the Chicel Minister or would be
Prime Minister who may be afraid of facing
the verdict of peopl2’s representatives.

And finally, Sir, mayI read a provision
of the Bill ? 1 am very glad to have the assu-
rance of the DMK representative that he is
prepared to support my Bill. Thisis also a
matter over which Dr. Ambedkar was
worried. I would like to have this amend-
ment to Article 356 which I would like the
House to hear, before I conclude. It is one
sentence only. It says:

The following new provision shall be
inserted namely,

“Provided that where a queéstion arises
as to whether the Chief Minister of a
State enjovs a majority in the Legislas
ture of the Siate, the face of such a ques-
tion having arisen shall not be regarded
as a situation in which the government
of the State cannot be carried on in
accordance with the provisions of the
Constitution and that such question
shall be submitied o the Legislative
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Assembly of the State for its decision
forthwith.”

The question shall not be decided by the
Governor but it should be submitied 1o the
Legislative Assembly. This is necessary to
be incorporated in the Constitution. Finally.
may 1 make an appeal? One can learn
always from past mistakes. UP eipsode has
acted as a danger signal for all of us. 1 hope
we will have the magnanimity and the cour-
age to see that we stand up by the oath we
took to uphold the Constitution. Thank you.

SHRI TENNETI  VISWANATHAM
(Visakhapatnam) : 1 shall try to confine
mysell to the subsiance of this Resolution.
Coming from a distant area and not belonging
lo any parly which has got a Minister either
in the Centre of in U. P., I can afford to be
a little more objective than others.

Sir, the chief accused today is Mr. Gopala
Reddy. (Interruption) Some friends out of
affection used the name Gopala Reddy and
so I used it. That is, the Governor. The
Governor is an amiable person so far as |
know. What has he done ? Sir, sometimes in
the course of the civilisation, we find good
things are done ina very unorthodox way
and they bring very good results. I would
refer to a classical incident which has always
been the subject matter of great discussion
among pandits whether Rama was right in
standing behind the trce and Killing Vali.
The thing was unorthodoXx but a new civiliza-
tion sprang from 1. Today, the Governor
might have done the thing in what seems to
be a very unorthodox way. But, however,
coming from a distant province, | can say
that the three most controversial persons in
the history of UP politics are now out of it
and perhaps a better new generation of
public life is likely 10 come into existence,
Therefore, people must be very grateful to
the Governor for having achieved this result.

The President’s action has been questioned,
but it is not the subject-matier of ihe motion,
and, thercfore, [ shall not dilate onit. Butl
do know that in any important decision when
the paper is sent 1o the President, there s
always previous consultation and  discussion,
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before the President signs. There is nothing
to prove that the President did not apply his
mind to the subject-matter of this, excepting
that he was at a distance. When he is here
and signs the banks Act, it is said that he has
done it without consideration. He signs the
derecognition order at Hyderabad, and then
it is said that he does not think but signs it
immediately, he is now a little away, and
therefore it is said he has not considered
anything and not done it properly. 1 know
that the President is not such a man as not
to think about nothing. But there is also the
other aspect. Can the President create a
second government here in India ? The Presi-
dent has got to follow the decision of the
Cabinet. It is supposed, and the assumption
is that the Cabinet has considered all aspects
befor coming to a decision, and if the Presi-
dent goes on differing, he will be creating
two governments, or perhaps three govern-
ments and would be landing this country in
a greater confusion that it is in today. There-
fore, 1 submit that we need not tind so much
fault with the President.

In the light of experience, a suggestion has
been made that the Governor should be
appointed with the consent or approval of
Parliament. It looks on the face of ita very
nice proposition, but I believe then the
Opposition will deprive itself completely of
the right of criticising that man when he
does not act properly. It is much beticr to
leave this power to the Government and iry
to take the opportunity of criticising them or
correcting the Government of correcting the
Governor whenever he goes wrong.

18.48 hrs.
['Sum VASUDEVAK NAIER in the Chair]

It is said that the Governor wanted 1o be
a partisan. 1 do not defend him; 1 am not
his advocate. But whatever may be in his
mind as a Governor, [ do not think that he
will be so foolish as 10 be openly partisan.
Supposing he was partisan, what he would
have done is this. He would have taken the
example of Mr. Dharma Vira and immedi-
ately dismissed the Chief Minister. Then, he
would have taken the cxample of Shri Sri
Prakasa and put the Congress (R) leader
into office saying that he is the leader of the
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largest single group in the Assembly. The
Governor was in a dilemma over a guestion
like this which UP alone could have posed.
Being the biggest State, UP alone could have
posed such a big problem, and it did produce
one of the biggest problems, and the Gover-
nor was in a great dilemma. Actually, what
was the position ? You will find the position
at that time mentioned at pages 10, 11 and
12 of his report. Mr. Charan Singh insists
that he has got the support of 223 persons.
The Congress (0) savs, no, no, his strength
is never below 205, and at another time, the
Caongress “(0O) leader comes and makes an
broadcast that he has got the majrity and he
should be called and he should become the
Chief Minister. That is the position. The
position of the parties wasin a very fluid
condition. Therefore, if the Governor was in
a dilemma, it was not something surprising.
But why was this created ? It was created
because the Chief Minister, refused to resign
when his partner, "that is, the Congress (R)
denied support to him; the spirit of the
Constitution demanded that he should have
resigned. There is absolutely no doubt about it.

SHRI RANGA : In that case, the hon.
Member should have demanded the resigna-
tion of Shrimati Indira Gandhi also here.
She has no right to continue without a
majority behind her.

SHRI TENNETI VISWANATHAM :
When the Congress (R) leaders said that they
were withdrawing support. they should have
withdrawn the Ministers also from the
Cabinet. When Shri Charan Singh found
that he had lost his majority he should have
immediately offered his™ resignaticn.

But on the other hand, what did he want
to do ? He said : ‘1 will take the support of
those who have Fbeen opposing me till this
moment and try again, This would havc‘ led
the politics and public life in the State into
a worse condition; this would have ledto a
remedy worse than the disease.

SHRI RANGA : What about the !ndira_
Government here ? What right has Shrimati
Indira Gandhi to remain in power after the
Congress split ?
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SHRI TENNETI VISWANATHAM :
What the Governor has done looks like
unorthodox. But intuitively he cameto the
right conclusion. The Chiel Minister was
saying that he would continue and bujld
a majority. Intuitively the Governor thought
it was not possible for him to do so. Events
have justified it When it came to a questjon -
of choice, all those parties who were saying
that they would support Mr. Charan Singh
dropped him like anything. Therefore, inquiti-
vely the Governor was right when he thought
that Charan Singh when he lost the support
of Congress(R) would not get the support
of Congress (0) and other parties. In other
parties, none of them showed unity. Therefore
it was that he came to the conclusion that the
Government could not be carried on in
accordance with the Constitution, I at all,
all that you can sayis that in a difficult
situation, he took a decision, might also poss
jon; might also possible, but you are not
sure of its results. If he had taken another
decision, on one is able to say here that
a better political life would have been us-
hered in, that better standards of political
conduct and public life would have been
set. All that you can say is that in a diffi-
cult sitvation where there is a belter course
and where there is a course slightly less
than good, he took one course. But you
cannot say in that difficult situation he did
only what perhaps uny Governor might have
done or would have done. You cannot attri-
bute mala fide. When there is no malafide and
when he exercised his discretion in a difficult
situation, there is no use disapproving his
conduct, As was said by so many other
members, a previous decision of his a similar
one some months ago was not questioned
when it suited the ciitics of to day.

Therefore, while it is not easy to say that
everything the Governor did was absolutely
right according to the book and rulf.s. Tcan-
not go so far as to  say, that 1 disapprove
of his conduct. In the circumstances in which
he was placed, he took what he thought to
be the best course. As other friends have
said, in a few days afterwards the whele
position has been retrieved. As Shri Vajpayvee
pointed out, and rightly, today we are doing
a post mortem and we need not have done it.
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SHRIK. C. PANT : Parliamentary demo-
cracy in India is based on the British model.
And in Britain, even after all these years
of cxperimentation and tradition, even til!
now debates do arise on constitutional
matiets of the kind which we are dabating
here today. As lately as 1957 when Mr.
Macmillan was appointed the Prime Mini-
ster and again in 1963 when Sir Alec Douglas
Home was appointed the Prime Minister
there was criticism in Great Britain about the
part played by the Crown. Therefore, there is
no surprise that we who are trying to build up
our own conventions and traditions in Parlia-
ment in the sphere of parliamentary demo-
cracy should occasionally face situations
where there are differences of approach and
difference of opinion,

My hon. friend Shri A. K. Sen referred to
some of the previous instances and Shri Nath
Pai and others also referred on some previous
occasjons during which the Governor's con-
duct came up for debate in the House. These
debates are to be welcomed to the extent they
clarify issuss and shed light and today's
debute also in part at least has helped the
Members to express their views on the con-
stitutional aspect of this issue. There is
no doubt that some of the coustitutional
aspects are of significance because constitu-
tional conventions are the very stuff of parlia-
mentary democray. But in the case of
U.P. as I shall explain later, there was really
no precedent for the situation that the Gover-
nor faced. There might have been elements of

similarity with other situations but no other

situation was quite on all fours with the
situation that was found in the U.P. This
makes it all the more necessary to consider
seriously and dispassionately the Tconstitu-
tional implieations of the various issues that
have arisen in U,P. 1 was, " therefore hoping
that the debate would lergely be above
party level and | at any rate will attempt to
keep it above that level.

Various points have been made by hon.
friends opposite. My own colleagues on this
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[Shri K. C. Pant]

side have met most of those points. A lot of
polemics has been introduced into this debate.
1 really think that the debate would have been
more fruitful if polemics had been left
out, particularly as the situation today is
not the situation that we are discussing in
this motion, Although it used the word
“recent”, that word ‘‘recemt” refers to an
carlier occasion. Just now there is an SVD
Government in Uttar Pradesh. There is Mr.
T. N. Singh who is the Chief Minister, and
not Mr. Charan Singh.

AN HON. MEMBER : It is obvious.

SHRI K. C. PANT : It is obvious, but it
has certain implications which are also obvi-
ous. So, the situation is a different one, and
certainly nobody has questioned the bona
fides of the Governor orthe Government in
this recent decision,that is, to allow the SVD
to constitute the government or make Mr.
T. N. Singh the Chief Minister of that State.
That has not been questioned, and the bona
fides of the Government today cannot be
questioned on that count at any rate. At any
rate, my friends opposite would not question
it, I think.

My hon. friend Shri Prakash Vir Shastri,
whom 1 respect, usually speaks ata certain
level, but today I am sorry Jo he spoke at a
level which is not expected of him. He spoke
of Mr. Uma Shankar Dixit distributing money
in Lucknow. Mr. Dixit had issued a state-
‘ment, as far as [ remember—I] was in Lucknow
around that time—to the press.

SHRI PRAKASH VIR SHASTRI : I quo-
ted the newspaper.,

SHRI K. C. PANT : He has contradicted
it in the newspapers. |am not saying that
you should not have said it. If you believe
in it, in fairness, once he has contradicted it,
1 expect him to believe it.

SHRI K. K. NAYAR : Do you expect
him to admit it even if it is true ?

SHRI K. C. PANT: I expect all hon.
Members to be honourable men, not to doubt
each other’s motives.
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There is one other point; itis trueitisa
small one, but it betrays a certain prejudicial
approach to the whole problem. That is why
I am mentioning it. He mentioned the fact
that the Prime Minister has sent Mr. Tripathi
by a helicopter. This is not a fact. He was
not sent by a helicopter or by any Air Force
plane or any other helicopter.

Then, he mentioned that Dr. Rajendra
Prasad had certain differences with the Cent-
ral Government in respect of Kerala. 1
checked up this fact and 1 find from the
records dealing with the Karala matter that
there was no disagresment either formal or
informal between Dr. Rajendra Prasad and
the Government of the day. But what really
pained me most was his reference to the fact
that the decision on Uttar Pradesh was taken
at the instance of the Soviet Government.
oo Interruptions)

AN HON. MEMBER : He was saying it
with some sense of humour.

SHRI K. C. PANT:If itis a sense of
humour involving a foreign country, il isa
very perveried sense of humour, Does it not
imply an imsult to the President cven though
unintended ? So., I would only request hon.
friends not to descend to this level. I did not
expect this from Shri Prakash Vir Shastri who
usually maintains a very high level. It pained
me. Ithink it will pain everybody and I
think on second thoughts he himself would
like to withdraw this while he replies to the
dcbate.

I hope the house will bear with meif I
briefly go over the facts of this whole situa-
tion. These have been already stated inthe
Governor's report and that rcport has been
placed on the Table of the house. Many
Members have made a reference to it. So, I
do not really need to go into all the facts, but
some of the facts it will be necessary for me
to refer to, because some hon. friends have
built their casc around these facts. It was said
that in February 1970, when the Governor
called Mr. Charan Singh te form the minis-
try, at that stage he did so evéen though he
knew that Mr. Charar Singh's party was not
supporied by Congress (R). At least that was
the implication of what Mr, Math Pai said.
He said, the BKD alone formed the ministry
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and later on the Congress joined them; and,
if there is a return 1o the status quo what is the
harm ? The Governor has clearly said in his
letter to the President that at the moment
when he invited Mr. Charan Singh to form a
ministry, Mr. Kamalapati Tripathi, leader
of the Congress (R} and his party had decided
to support Mr. Charan Singh's Government.
That is obvious becausc of the numbers :
There were 94 BKD and 136 Congress (R)
members. Without this combination, it would
not have been possible for the Governor to
have called Mr. Charan Singhto form the
Government. This is one important point
on which there appeared to be some confu-
Sion.

Dr. Ram Subbag Singh, who is usually so
correct in his facts, mentioned that there was
only an oral assurance from Mr. Kamalatpati
Tripathi. I have here the text of the letter
written by him.

DR. RAM SUBHAG SINGH : You can
place it on the Table for verification. The
Governor has said that on the assurance of
Mr. Kamalapati Tripathi, he inducted Mr.
Charan Singh into the ministry. He has not
said that it was a written assurance.

SHRI K. C. PANT : Nor has he said that
it was oral, Anyhow, it is asmall point and
1 just mentioned it in passing.

DR. RAM SBUHAG SINGH : Then the
Governor's report is incorrect.

SHRI K. C. PANT : Itis true that in the
beginning, the Council of Ministcrs con-
sisted only of BKD minister but later on
Congress members joined the ministry. In
September, 1970, —most members know its I
am just mentioning it for record—BKD had
20 members in the Council of Ministers and
the Congress had 26. The Congress was the
major partner in the coalition, even though
the Chief Minister belonged to the BKD.
Then, on 24th September 1970, Mr Charan
Singh asked 13 Congress Ministers and one
BKD Deputy Minister to  submit their resig=
nations forthwith. I need not go into all the
facts, but important facts 1 will mention. Then,
Mr. Kamalapati Tripathi wrote to the Gover-
nor that his party had withdrawn IS support
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from the coalition and that Mr. Charan Singh
who had been reduced to a minority, should
be asked to submit his resignation. Of the
46 Ministers, 26 reiterated the request of Mr.
Tripathi that Mr. Charan Singh should resign.
lam just underlining this fact in order that
the alignments within the Cabinet at that
time may be well understood by the House.
Then, there was a reference by various hon.
members 1o a joint letter written by many
partics to the Governor, the parties being
Congress (0], Jan Sangh and SSP,and it was
implied, if not said so, that they were suppor-
ting Mr. Charan Singh in the formation of a
new Government. That is not what the
Governor has said, in his report. He has said
that they did extend their support to Mr.
Charan Singh in the matter of dismissal of
the ministers. They supported the right of the
Chief Minister to dismiss the ministers.
They do support the present ministry but.
as to lending him support for the new govern-
ment, they have not said that.

SHRI ATAL BIHARI VAJPAYEE :
There was no question of a new government.

SHRI K. C. PANT : Let us understand that
issue.. . (Muterruption). If it was wrong, ‘'may |
say with all respect, today Charan Singhji
would have been the Chief Minister in Luc-
know and not Shri T. N. Singh ?

DR. RAM SUBHAG SINGH : Shri
Charan Singh was so magnanimous that he
himself left. Shri Charan Singh is the biggest
person of UP.

SHRI K. C. PANT : If Dr. Ram Subhag
Singh insists that an assurance was given by
these five parties to Shri Charan Simgh to
support his new government, all [ can say is
that the assurance given by Shri Kamalapati
Tripathi was very much more than the ass-
urance given by them. Shri Charan Singh
is no longer the Chief Minister... (Interruption).
Did we force you o make Shri T. N. Singh
the Chief Minister? You could have made
Shri Charan Singh the Chiel Min#ter......
(Interruption).

SHRI J. B. KRIPALANI : It is one thing
to support a government that is going on, but
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[Shri J. B. Kaipalani]

when that government is dismissed a new
situation arises and that situation has to be
considered. [ am sorry lo say. Shri Pant is
confusing the issus. They were supporting the
government that was in existence, Why did
they suprort the government in existence ?
Because they did not want the Governor to
come in between. When the Governor came in
between, a new situation arose.

SHRI K. C. PANT : | am prpared to ac-
cept Dada’s pointto the extent that if the
Governor had not acted correctly, it would
have given an advantage to Shri Charan Singh
to continue. That I can grant but no more...
(Interruption,

With the break-up of the coalition, in
which the Congress (R) was the major part-
ner, doubts arose in the mind of the Gever-
nor whether the continuance of Shri Charan
Singh as Chief Minister was conslitutional
and whether .he Governor was bound to
accept his advice that a large number of
ministers should be dismissed. This is clear
from the letter itself.

He decided to obtain the opinion of the
Attorney General. The Attorney General
stated categorically that afier a coalition had
broken, Shri Charan Singh had no right to
continue as Chief Minisier of a coalition
ministry and that his abvice no longer had
any binding effect on the Governor. This
is the advice of the Attornzy General.

SHRI RABI RAY : Quote the Adwvocaic
General.

SHRI K. C. PANT : I think, the House
must take into account the advice of the
Attorney General. With the break up of the
coalition, the old government could not con-
tinue consistent with constitutional propriety
and sound principles of cabinet government.
Shri Bhandare dweit on this aspect at length
and just now Shri Viswanatham also referred
toit, [ need notlabour on these points
which have already been dealt with......
(Interrufiion),

St szm fagd awdd o oweEe
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““If a Minister quotes in the House a des-
patch or other State paper which has not
been presented’to the House, he shall lay
the relevant paper on the Table .

1 want your ruling, Sir.

SHRI K. C. PANT : May I explain ? The
extract is in the Governor's Report which has
already been placed on the Table of the
House.

MR. CHAIRMAN : The Minister ex-
plains that he only quoted that part which
is in the Governor’s Report.

SHRI ATAL BIHARI VAJPAYEE : The
Minister just now said that he was quoting
from the Report of the Auorney General.
MNow he says that he was quoting from the
Report of the Governor.

MR. CAHIRMAN : If the Minister quoles
some thing which is outside the Governor's
Report and from the original Report of the
Attorney General, there is a point in what
you say. But the Minister says that he has
only quoted that part which is in the Gowver-
nor's Report. (Interruptions)

SHRI BAL RAJ MADHOK : Even though
he might he quoting from the Governor's Re-
port and if the Governor has quoted from the
Report of the Attorney General, that should
be placed on the Table of the House. Any
document which is quoted in the Governor’s
Report should be placed on the Table of the
House,

MR. CHAIRMAN : The Hon. Speaker
had_already gone into this matter earlier.
At this stage, | am not called upon to go
into it again.
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DR. RAM SUBHAG SINGH : If you can
do a favour. you can see what that paper is,
whether it is the Attorney General's advice or
the Governor's Report. You can physically
verify it.

SHRI ATAL BIHARI VAJPAYEE : What
is this? He is now being given another
paper. (Inlerruptions) Mr. Pant did not have
the Report of the Governor. Just mow Mr.
Jaganath Rao gave him the Governor's
Report. (Interruptions) -

At wfwae faw (§99F) ¢ TEA
S AT E, ¥ A gEAT qan, 9
w2l & |

SHRI K. C. PANT : He must
that ...... (Inferrupiions)

withdraw

MR. CHAIRMAN : Order, order.
you please listen t0 me,

i Avae faw : AT T FEa fzar
o g

will

MR. CHAIRMAN : I do not kmow why
there should beso much heat over it. The
only point is whether the Minister has quoted
somcthing which is notin the Governor’s
Report.

SHRI RANGA : The point is from what
was he quoting.

MR. CHAIRMAN : The Minister says
that he has only quoted that part which is
contained in the Governor's Report........
(Interruptions)

SHRI RANGA : May I raise a point here.
The Minister was quoling from some paper
and we got the impression that he was read-
ing from the Atlorney General's  Report.
Then a point of order was raised by my hon.
friend Shri Atal Bihari Vajpayee. Then, he
was in jitters as to what to do and what ans-
wer to give 7 Weall saw it and the whole
House was a witness to that he was given
another paper. That shameless person  Shri
Jaganath Rao gave that paper to him and the
Minister took it. Shri Jaganath Rao ¢ame 10
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his rescue at the right moment but in the wrong
manner. Now. Sir, I want you to take note
of this. That I castigated as a daylight fraud,
whatever it is worth. Even if they got a little
bit of conscience left, they they should place
report on the Table of the House. You must
ask them to place it on the Table of the
House,

MR. CHAIRMAN : Let me hear what the
Minister has got to say.

st srzw fagrdt araddy : srcam wE-
z4, # Og WTAST IITAT 9T | O 94 A
& g AT #t fuqe 4 @1 et
WFATE TS F1 fRdiE 23 & F1§ aww
ag q'.].-a..-

o) Fo Ho qa : I A

Wt wea fagrdt awddt : a9 F 919
qzidl s At fxqiE 1, 73dg F
T8 4t 1 a1g gzEl sme A fiz § A
03 <Z &, 97 43 Araar IS @ A8 &
AR ar

st Ho o da: g famga wwa
Fag

SHRI BAL RAJ MADHOK : All the
people have seen it. It is afraud on the
whole House.

MR. CHAIRMAN : That point has been
made already...(Interruptions) Order, please.

SOME HON. MEMBERS : Shame, shame.

MR . CHAIRMAN : There istoo much
noise. 1t is impossible to conduct the proceed-
ings.

AN HON. MEMBER : Shameless.

$HRI MORARJI DESAL (Surat) : Can we
he told specifically what paper Shri Jaganatha
Rao gave to Mr. Pant and what was the paper
from which Shri Pant was reading ?
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SHRI K. C. PANT : I am very happy that
Mr. Morarji Bhai asked this question as if
these are the only two relevant qQuestions,
(dnterruptions) | respect Ranga ji. 1 have worked
with him in committees. I have known him
for many years. I thiok e knows my way of
functioning. | do not tell lies and unless we
have a certain amount of minimum respect
for each other in this House, it is impossible
to function. (Interruptions) 1 have all respect
for you.

SHRI RANGA : Respect the House. Tell
the truth.

SHRI K. C. PANT : Now, Sir, 1 was rea-
ding from my notes. [ have prepared notes.
(Interruptions) Certainly, I am not a constitu-
tional expert. 1 have gone into this also. I
have prepared notes and Shri Jaganatha Rao
gave me the copy of the Governor’s report.
1 had here a copy of the Governor's report in
my notes alse. 1 have that in my notes also.
If I were reading Attorney-General's report, 1
would have no hesitation in saying that I have
Bol.

SHRI RANGA : It is a fraud on this
House,

MR. CHAIRMAN : Order, please.
are a very senior Member.

You

SHRI RANOA : I am very sorry, Sir,
they have perpetrated a fraud on this House.
1 am very sorry for some rcason—that I do
not know—how that at moment you weré not
watchful in the House.

MR. CHAIRMAN : You know I was loo-
king at you. I was arguing with you.

SHRI RANGA : You were not watchful
in the House.

SHRI ATAL BIHARI VAJPAYEE : Hea-
vens are not going to fall if the copy of the
report of the Attorney General is laid on the
Table of the House. Why are they so secre-
tive ?

MR. CHAIRMAN : That is a differznt
matter. I am not concerned with that. | was
of course, communicating with some Members
here this side. In such a situation you cannot
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ask the Speaker or the Chairman to investi-
gate into such matters. When an hon. Mem-
ber tells the hon. House that this is the posi-
tion ..(Interruplions)

SHRI K, C. PANT : Why dont you take
it from me and see it ?

MR. CHAIRMAN : 1 am pow on my legs.
This cannot go on. When the Speaker or
Chairman is on his legs, others cannot just

_ egetup and speak. When the hon. Members

just tell the House that this is the Pposition,
we have lo believe the Members. Otherwise
how can we proceed ? [ bave to believe you.

SHR1 ATAL BIHARI VAJPAYEE ;
What did he pass on to Mr. Pant ?

st war "w g (fewht @) ¢
gz ATE ATET | AN geA ) A @ fw
N FmA v WA T & ag mEn
F gz @ & geEt www =
feql2 & & 92 wr 41 | (FEEA)

SOME HON. MEMBERS : No.

SHRI K. C. PANT. WNo. (Inlerruption) It
is not a point of order, 1 am not yielding.

SHRI J. B. KRIPALANI:I am not
entering into this controversy about what he
was reading. But, [ say, even if he was quo-
ting from a Governor's report, what harm is
there if the original report is placed ?

MR. CHAIRMAN : That is a different
matter. [ havealready said this, The hon.
Speaker went into the gquestion in the mor-
ning. 1am not prepared to reopen it ,1 am
not authorised to reopen it at this stage.

SHRI K. C. PANT : 1 hope tempers will
now subside and I will get a patient hearing.

I was recounting the facts that led to the
promulgation of the Presidents rule inU. P,
and | came tO the point where this situation,
this crisis, had developed, Then the Governor
acted on the 20th September. He asked Mr.,
Charan Singh to submit his resignation.
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Subsequently he came to the conclusion that
the formation of an alternative Government
is also not possible and so in the circumstan-
ces on the 29th September he had no option
but to report to the President that a situation
had arisen in the State where the Government
could not be carried on in accordance with
the Constitution and recommended for the
issue of a proclamation under Art. 356 of the
Constituticn, The legislative assembly was
not dissolved. This was because the Gover
nor was anxious that if there was any chance
of alternative Government being formed then
the alternative Government should be formed
quickly. So he did not recommend and the
legislative assembly was not dissolved.

Now, on October 9,the Governor was
informed by CONGO, Jan Sangh, SSP. BKD
and Swatantra parties that they had elected
Mr. T. N. Singh as leader of the Samyukta
Vidhayak Dal, which had majority in the
Assembly. After examining this claim and
the counter-claim of Mr. Kamalapati
Tripathi the Governor came to the conclusion
that the SVD was in 2 position to form a
popular Government and so he recommended
the revocation of the proclamation and the
Council of Ministers headed by Mr. T. N.
Singh was formed in. It was not really
Council of Ministers but he and 2 Ministers,
1 think, were sworn in, to begin with. It is to
be remembered that the Governor did not
create a situation, it was forced on him.

The basic question before the Governor
was whether after the break-up of the coali-
tion Mr. Charan Singh could continue as
Chiefl Minister, consistent with constitutional
propriety and sound principles of Cabinet
Government. This was the basic guestion
which was before him. And, the well reco-
gnised principles of parliamentary demo-
cracy would not warrant the continued
existence of a coalition Government if broken
by the withdrawal of support by the major
partner, especially when the other party in
the coalition was not in a position to
command absolute majority in the legislative
assembly.

Now, it has been said, there are certain
precedents and my hon. friend Shri Sant Bux
Singh quoted certain precedents from the
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UK. I hope nobodv will mind my referring
to some of the papers now,

AN HON. MEMBER : If you do not
borrow them.

SHRI K. C. PANT : There have been
several instances in UK where similar
situations arnse. One was the first coalition
during tne First World War with Mr. Asquith
as Prime Minister in 1915, He was succeeded
by Mr. Lloyd George. The major partner in
the Coalition, the Conservatives decided to
withdraw from the coalition in 1922. Mr.
Lloyd George immediately resigned without
meeting Parliament, and Mr. Bonar Law
formed the government.

SHRI RANGA : Shrimati Indira Gandhi
should also have resigned at the Centre here.
But she is sticking to power stifl.

SHRI K. C. PANT : There was no coali-
tion at the Centre. In 1933, Mr. Macdonald
resigned and Mr. Baldwin became the Prime
Minister. This was also referred to by Shri
Sant Bux Singh, and, therefore, I need not
£0 into the details of that.

The third example, of course, is a more
recent one, which is better known, and that
is the example when Mr. Churchill, after the
World war ended, wrote to the leaders of the
other parties of his coalition Government
that they might continue with the coalition
till the end of the war, that is, till Japan had
also been defeated. But after considering
this question, Mr. Attlee wrote to him that
this was not possible. And so, immediately,
Mr. Churchill resigned. And then because
he had a majority, he reformed the govern-
ment. But he did resign and his government
was reconstituted......
this

SHRI RANGA : But that

Government has not done.

even

SHRIK. C. PANT : ...... with Mr. Chur-
chil again as the Prime Minister. Taking
this as the convention, I would submit—and 1
am glad that various hon. Members have
agreed with this—that Shri Charan Singh
also, following this convention, should have
resigned immediately. afier he had come to
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know of the disagreement tetween his party
and the Congress (R).

1 was heartened by the fact that evena
serious student of the Constitution, like Shri
Nath Pai, though he had objections on
various other points, agreed at least on the
moral question that Shri Charan Singh should
have resigned; on that point, he was with us,
and he did agree with us.

SHRI ATAL BIHARI VAJPAYEE : What
about the morality of the Congress (R)
Ministers in UP ? *

SHRI RANGA : What about the Govern-
ment here ? They should also have resigned...
(Interruptions)

SHRI K. C. PANT :1 wish that I could
be spared from this running commentary.
May I take the House into confidence and
submit that it is this kind of running
commentary which compels onc to read
from his notes? One has to collect cne's
thoughts while speaking, but il Shri Ranga is
speaking continuously, then .....

SHRI RANGA : All the Ministers here
should have been dismissed long ago. The
Preisident should have dismissed all of them...

SHRI K. C. PANT: On these matters,
we have to collect our thoughts and speak.
but it is impossible to do so in the face of
these interruptions; if Shri Ranga goes on
speaking this, continuously, then one has to
refer to one’s notes. That 'is the reason for
the notes.

SHRI RANGA : This is an absolutely
illegitimate government. The Prime Minister
here has no right to continue to be Prime
Minister. The President should have dis-
missed her. In all self-respect, she should
have submitted her resignation to the Presi-
dent, and she should have asked the Presi-
dent to accept her, resignation.

SHRI K. C. PANT : What Shri Charan
Singh should have done and could have done
is to resign, then goto the Governor, con-
vince him that he had majority with him and
he should be asked to reconstitute his govern-
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ment.  That was perfectly possible, perfectly
constitutional and perfecily proper, and then
he could have continued in the government
and claimed the right to test his strength on
the floor of the House.  As the Governor has
put it @

*......Shri Charan Singh could not be
permitted to construct a new edifice on
the debris of the old one and that he
should have followed the time-honoured
practice of resigning with a view to recons-
titute the new government.”

1 am quoting from the Governor’s report,
lest there should be any misunderstanding.

There was some reference to parallels be-
tween U.P. and Punjab and Bihar and Bengal.
On the Punjab question, 1 do not want to
dilate, because Shri A. K. Sen has already
gone into that at some length. 1 only want
to say that in Punjab, a situation had not
arisen where the Governor was called upon
to take a decision at the instance of the Chief
Minister after the break-up of the coalition,
on the question whether he can dismiss the
majority of the Ministers or not. That was
a situation peculiar to U. P., where afier the
major partner had left the coalition, the
Governor was asked to decide upon this
question. So it is not on all fours with that.

Faced with this problem, the Governor
wanted to take the advice of the Artorney
General, and did actually take his advice
which was the best legal advice available to
him in the country. He was aware of the
consequences of his action in this matter.

In West Bengal. the Ministry was dismi=
ssed by the Governor. This, again, is not on
all fours with UP where there was no dis-
missal. The legality of the action of the
Governor in West Bengal was actually up held
by the High Court—but that is beside the
point.

Bihar was cited as a parallel. Here again
it was not break-up of the coalition, but
certain members belonging to various Parties
left the coalition government and formed a
new party. 1 would remind the House that
on that occasion, the Congress Party wanted
the Government 10 be 1emoved. But the
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Governor did not agree and it was not
removed, and the Government continued till
it faced the Assembly. Are we 1o be blamed
for that also ? This is not quite fair.

A sefious question was raised whether
the action of the Governor of UP was in
conformity with the action taken by Gover-
nors in circumstances said to form a similar
precedent. I would submit that while
exercising  their discretionary functions,
Governors do not, and are not expected to
function on the direction and advice of the
Central Government.

SHRI JYOTIRMOY BASU : Although
they always do.

SHRI K. C. PANT : | am not prepared to
take any lessons on Constitution from Shri
Jyotirmoy Basu (Interruptions).

MR. CHAIRMAN: T request the Minister
not to provoke him.

SHRI K. C. PANT : Allcgations have
been made that the UP Governor was
prevailed upon by the central leaders or the
Central Government to act ina particular
manner in which he did. The Prime Minister
has on more than one occasion refuted this
charge. I would like to refule it again on
behalf of Government. There was a reference
to her visit to Lucknow. She did go to
Lucknow and she explained at some length
in this House that she met the Governor
while she was coming away on the steps when
she was about to get into her car and exchan-
ged a few words when other people were
also present. She did not discuss the
constitutional situation in UP. (Interruptions).
If she wanted to, the telephone was available.
1 do not kmow why there should be any
excitement about it. After all, it is the
intention that counts; it is the motive that
matters. They should not get involved in
these small things. But the fact of the
matter is that she did not discuss it with

him.

SHRI PILOO MODY :Is he suggesting
that she was telephoning ?

SHRI K. C. PANT : She wasnot. | am
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glad he asked this question. Some people
have 1o be explained these elementary
things.

There was one point made by an hon.
member. He asked : why did the Governor
take away the portfolios of the Ministers ?
Regardless of the rights and wrongs of the
case, if anything were required to prove that
the Ceentral Government were not interfering
in the situation in UP, it was this action on
the part of the Governor. Is it at all consis-
tent that a Central Government which intends
to remove the Ministry of Shri Charan Singh
would allow his word prevail in removing
the portfolios of the Ministers? 1 ask any
reasonable man : would you have done it if
you were in the place of the Central Govern-
ment ? All your actions would have to be
consistent. Why this inconsistent action ? If
you accept it, this alone is sufficient to prove
that the Central Government was not exer-
cising any influence on the Governor.

Some hon. Members have questioned the
authority of the Governor in taking advice
from the Attorney-General. It was even alle-
ged that the Attorney-General's advice was
motivated and his motive was to help the
Central Government. It is extremely unfor-
tunate that attempts have been made to draw
the office of the highest law officer of the
Government of India into a partisan contro-
versy. 1 am very sorry.

SHRI NATH PAI : He should have come
here to answer questions.

SHRI K. C. PANT : I intend to inform
the House of the measures and the steps
that the Gevernment has taken to see to it
that as far as humanly possible the advice
given by the Attorney-General is insulated
from any kind of political pressure what-
soever.

Last year this guestion came up and it
was discusced as to what should be the
procedure if a Governor wants to take the
advice of the Autorney-General. The House
should not forget that under article 355 it is
the responsibility of the Centre to see that
the functioning of the States is according to
the Constitution, and that is a responsibility
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which you would not like the Centre to be
depart from orto get out of. Therefore, if
the Centre has to discharge its responsibility.
is it proper for the Centre to deny any
Governor access to the Attorney General, if
he wants to consult him ? The only question
is how that should be done so that the
Attorney General can give his advice freely.

In March 1970, all the Gevernors were
addressed in this matter, and after considera-
tion here, they were advised to seek the
opiniion of the Attorney General on ¢ matter
involving interpretation of the Constit stion in
the following manner, that they should
refer it to the Secretary to the Fresident
who would obtain the opinion of the Attor-
ney General from the Law Secretary. The
Governor of U.P. has strictly followed the
procedure laid down in the letter of March,
1970, It is with the desire to see that the opi-
nion is not in any way influcnced and he
gives his free opinion that this has been done.

Many Members on the other side of the
House have referred to the position of the
Chief Minister in the matier of the removal
or dismissal of members of the Council of
Ministers. [ would like to remind the House
that the real sanotion behind the functioning
of a Chief Minister or Prime Minister is that
if the Governor wants to dismics the chief
Minister, does not want 10 accept some advice
tendered by the Chief Minister, and the Chief
Minister has the majority in the Assembly, he
can submit his resignation and create a
deadlock, because the Governor is compelled
to ask him to come back and form a Ministry.
This is the basic sanction.

SHRI RANGA : The same thing should
apply here.

SHRI K. C. PANT : With rcference to
the recommendations made by ARC and the
other bodies, 1 would have gome into it, but
T think the House is getting impatient., and [
do not want to labour this point at all,

1 would only like to refer toone point,
about the guidelines for Governors, which
has been mentioned by some hon. Members.
They know that Shri Chavan had written
to certain jurists. Many jurists in the coun-
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try had replied, and later on the opinions
of some oppositon parties were sought, but
those opinions were not forthcoming. and
the matter rests there. As the Prime Mini-
ster said the other day, the dialogue is
proposed 1o be resumed with them. 1 heard
with great patience all that was said about the
Central Government in this matter, the blame
that was attached to the actions of the Cen-
tral Government and the Governor and so on,
but 1 am surprised that nobody opposite has
mentioned the fact that the Governor was in-
formed on 9th October that Mr. T. N. Singh
has been elected leader, but he was called
only on the 18th October. What has happ-
ened since then 7 Has he been able to form a
Government ? Yes, in driblets. And what is
the size of the Gowvernment 7 He was sworn
in with two others on the 18th October.
After a fortnight. on 4th November, two
more Ministers were added.

SHRI BAL RAJ MADHOK : How is it
relevant 7 In that case, what about M. P.,
Andhra Pradesh, Harvana, Assam ?

SHRI K. C, PANT : You may speak when
you get an opportunity. This process has
continued. A week later 45 more ministers
were added and today the Ministry is 53
abuse of cards, 52 plus...(Interruptions). The
portfolios have not Yet been distributed. 1
should like the House to- take note of the
fact thatin a big State like U. P. with such
a huge population, called the largest State by
by Sbri Naih Pai, the entire administration is
functioning without distribution of portfolios
among the Ministers. [ shall say no more...
(Interruptions),

SHRI PILOO MODY : | assurc you that
the Government of India will also function
if all of you give up your portfolios.

SHRI K. C. PANT : For months no port-
folios had been distributed,

Emphasis was laid on the fact that the
Assembly should be called carly. " Now the
SVD is in power. When is he calling the
Assembly sometime late in December because
in the beginning of January six months will be
over; it is A constitutional  requirement...
(fll.!h!@!l-oﬂs}.
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MR. CHAIRMAN : Generally you know

that the Ministers are not restrained by the
Chair.

SHRIK. C. PANT : I only want to say
one thing at the end. 1 heard Shri Ram Sevak
Yadav very patiently. | could feel how un-
comfortable he felt in his present  company.
!lcpealcdly he made the point: this is not an
Issue Of progressives oersus reactionaries.

To whom was he trying to explain the
situation 2...(Interruptions) T am comfortable.
I wish the SVD Government well because it
will expose five parties together.

May 1 in conclusion say that I hope that
the House will reject the motion under dis-
cussion which seeks to disapprove the action
of the Coverner. Let us hope that what the
Governordid in U.P. will help in the
growth of proper conventions for parliame-
niary democracy

=t AT meh : gser ag dar
ffm o gow A1 gau @ g
S "l § o1 1 g A W, Ag
az-faarg & 39T & 4@ @ oar
grar f& #q1 @i @y a9 agw
faega gu% @, wWE NG Frr AT R
ogl @ o FO0 w7 @ F1EE9 2, A
¥aa T {1y avar £ 5 9@ uF
gatm foar & gaha g7 &1 afsq s
a% gae ara-faarsl & Iue & fom aw
& ot gou =7 o 7 amAr wfgwr &
aav a3l 1 qfeay fzar @, & g
ar f& s 1 w7 wEr wfawm &
a%t #1 qfeag 24 1 affq ag dar ad
FT A% & | A For 7z 99 o fawg
g s edral vz A fs adl aF
agl ox fawri &1 fagen 4@ faar o
awt § iz w9 Fgd A0 fm agh g
T A L A W9 ¥ qEA AEar
f& @l srgradl gana &1 ara wg7 3 AT
yag At wnax g f& agl faum @
gt &1 feaa &1 gwr & 7 A0 o w2
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T3 ® FAFE g Ay & o
frgraz 1 sax W@ faum @ #r
afedem gavar o 941 & ) 9T faam g
TR A AT T 2T A AN
TR & aex faam qa e afedws
wfa ST @ E; 3 M ge dro # faam
o F a5 g A g W

A oz A X A A w6
faza &1 ot gdmfas qeegwr @, sor
graglat g s E 1 H WA ow
% qOAT Jrgan § | Ag w8t & fw agwa
Fret qrEf g qAEr & 1 Sfw ot
T 972 977 F4T AT & oF T K94
A aqar gagT arfeg & faar it 99 49,
Fig goeq @ eadd qrEf ¥ oamAv
graq fagral gar = qoe S A
ot 9o fag § ag qer av fF #arag
FHIT TWE &1 feafa § 7 amy 4@
qon dt wat gt qu - (swwEm)

gO<! gad a1 arg ag g | A Al
FON FE GG A 4 FBl fF W9 Hd9 A
AT Ftig G737 7 w7 d9Ar FAIA faar
ar ag ¥a &5 A8 aFR T & fao gw
AEIEAIA 2 @ £ 1§ amaAm av fs
St FOU 97F q°q AV HIA F  ET FreAT
A& atery T F9 ¥ w7 qedl ¥ fagda
T2 alE | g4 2T gdl 51 afafafet g
qTF & | T Y ATAT E Al & ol oo F A
sAwTd & fa @d qgwT garar s
U8 SAET 1 q@ g o1 26 faeway,
1970 %1 fo@r v a1 & FFF 1 A
99 & ag i 26 fagrag #1 & faar qar
qr | A oF g WG F 94 &1 wAET
& agd ga § ez faar 2 e :

“gaT 93w & Fdma adafaw gen
#&E ot 3w fag & A ¥ afsm
HFTT K AL 3 H G0 g



423 Motion Re :

[#7t gever q13 Wt )

FEA ag 9F A19E! JAT F WA @
2 1" (swwena)

T AT gF R F1 TEAT gemar ¥ &de
gt g 3z miwzam 3 gzar W0

£l
=) e WE g7 : H wAI g TRl
F@IE N

St gwwET wEsl . @zl aw e
qwzA &1 gare g, o freand A A St
aqar qa foar 2, i ggin wvez fomn
g:

*We beg to inform you that we hereby
extend our support to shri Charan Singh's
Government.”

g 9T o freard A & genem
2T = gemA T F N gEnER
g1 oo sz o A ag werfE
T aFI AN ¥ Hew § TR awm
X &) a1 FE1 ¢ FA7 72 A GIFTC FAA
& guaq FY ara g ?

|1 o 7% q A faa &1 qogat
F1 gead frar @ & s =mgam £ fw
Far faem & @ @ FT grEqw A@)
¢ f& =T w1 graw fafgeey fodt et
F1 gar st 7 % § amAR 9@ ¥ ag
aurare ssifa & sne v it saw
aqa dlavew & ger fear g @Y ag wAw
@vgd qvn aar @ 7 s faew Y ag
e g @ wgl 5w qwwu @ faafg
Faf agt fear mar ? gen wdr A ow
g ag famr fs ags sfaal s
2I1OT AT &' TEAT A #4) Ag IART G
931 & gZr@r ? @41 a@ fadq 1 qoour
T ITEWME?
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ot Few w72 g1} ag wgr fw ag
ara 997 § fs ooez a1g A ¥ & A
# dfa.qfiez &1 wa #1 agf mar) sz
T IAFd et g 9 d g &
afgga &7 & =l govr =7 = JEAFY
g fr gzl arx wa dfaafeg 3 @
T A NG F WA A AR g A
serfF fmoa ¥ sgua o § Afem
Iu% arz wfaafieg & wa asT =i
TARI AA AZE oG &30 Tovg a1g &
OTH AT 99 99 qZ GgHA Y P A ¥ U
Trezafa mad & gar ) e & feafa
wawn forg #1e fam & d@da § ot 910
g# oft gor 7% o & oF fadza s
2 1 et arawr vwAfas wiass sza @
WEIFI FHF ITH TF A G I
a1y aqy wiasg 1 g8 @ § FEFR
Faa9|

&g geard @ z@ aifeat § wfafafe
TFE 1w aung g 5w ofedt &
sfafafadl & & snz qrfeat @ s T
4 faegls 3 @ vmEa andq fFar
2| ¥aw Q) arfeat vt & op wrafre
qiéf ars ifear o gEdr s qEl
st fz aldr faglt @ s
a9 s9d) agafa swd W@ & g1 e
tHe Fo ¥ ot Wf AT & I forw wR
1 afafafaat sav Rw § g§ & e
frar § Barag vl w21 8 fF g Ak
gaTaTd FiUg & ara &4 |

ag W & grwar v f& 7t g 5z
oeq, ENFTA FEEH @, USAAS! F qEAAA
M cefafreifra foerd sdtma 3
o fadg fag ga®! a93 gfEagna v
i T &1 N ST | §W 9T 17 g A
gazAl # favig oF dar faar afFa sea
Figifeaa a8 far ar ssr1 @I |
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aqdt AT 8 vy far givn 12 F waw
T2 FFI o qwE 7T A7 |

20.00 hrs.
T% HTAAT 838 : 0EAlRE |

it swTwETT we g, cEdiFe—
WD Ag@AN = W@ g
A1 amis 37 % w1 5 9w fag A
IO N3G F US4 F1 oF 97 # fear
ar f «ft sezevg 9 # gew Adt 9z &
g1 fear s, a4ifs ag agna 1 awa
g 9% § | affa ot awF 3T F agad
93 TN 39 GEANTH J9F F1 AT UG
feFar, faa aq7 aw 1 Fa1 a1 5 F=
Hfaargmg f& awra g1 gas
F AT TZIE A FL I A AT,
a1 384 IAE! FUA § ag Al aad
femr @ 1 afem o8 amam w1 QU ANIT
7g 1, ‘‘7a 931 A9, 99 fF gw s
g0 “oafs ga amrs g, @ ar
F1 o7 FWE {9 IEH axg A AA |
areaq #§ 1 9oy fag & wsaqEr &1 9
for a1 f ST o sFRWg 0T gEeEE!
F1 65 5@ § fau qme a &, @1 g7
qafe st frar | F =it aMF T &
qoar srear § fF aar o1 9w fee
waraet §1 69 04 & fag dave adia
6 wragaT ¥ TAREAA! H1 d5% G 0
ot | &fga feg Wl ot s fag & &
fis dig woz § oAFASET #1 garAT Av
qwar § | e e @G g e AT ST
g wasae! &1 Q19T T F faq daw
g

% faya, oft aea aen fag, 7 o T
fgar ag Wt oF A7 AQr 21 R@ &1 IR
szt {5 adl a5 feat fafqezt %1 agiea
gt faar mar —A ggi #lT A aT
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AT & FATW A W IEAE
afea & sgan gt § f ag fergeam
F g #1 3l a § 9 AR oA
TR F AT FT | TEL WA F @
=T anarg wreat, gfam ¥ g Give
fag &1z qana # +t fiagq gsv< & awa
At iz qAf, ¥ dtw fafaeex amfea
R 30 ma § @ war f&
A g qew fag A & @ uwafas
e az wr g

a3 fam, o W=, agm 3y afwx
g1 fag oy 3z gzl awelr qrEf €
aFTed G & f9q @2 219 &, &1 4z 4
A8t g1 qF fr fagam 1 0@ @
& TEFT w91a Fel qzm ? 37N F@ fE
AT faordY 1 ol grar awda arfeq fad
TN H 17 ST A+ W fag @
Fgr {5 gF arod agaa & a1 # dagaa
g1 war ¢, wafac s cavma @ 3
afgeay Wizt g w12 ¥ dfazg F@ E
g goea e & sar adg &
stz qr &t fedl s & #15 fug
faar & 1 fea wsgara 7 =0 o fag
F1 §I9 TR F ATUIT 9T AMIE A F
fag 77 fam &t Iw&r @mbT @@l 9
afmraatsr @ &

st WEiL 7 ag W @z fa o 9w
fag #1 faure @ar &1 awar 771 # fag
FgU AT | T AN AAETO Bg g Al
# o) wark 71 fee afasragas wzar g
fr afs g9% g tar %15 gwx ¢ fs
134T ¥ 99 gua § qeq w41 A qo07 fag
#1 g1 & ag fawrs awr &1 @wwar #F
At ag 3aF! 937 § 9637 &<, AT A
naaTardt &1 arfea 7

a% fra, A1 famamad & sl garss
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[t swTw Fi% wredl]

TET & AT A awaw @ E, Far &
wezafa dfa-gfeag it g @aa & fag
areq € | & gadar g 5 " favaaram s
99 @ F9q 9T Jdaru fqER Fw
afge | 7F &fqaa 1 @ A ag
AAFIY &, Ia% AT 9T H &g 99T
f& wszafa gy fads & faug 37 & fag
aem §—ag Afa-gfmy &t @wr w
for 8% & fag avem 481 &1

gaT waw # fyg axg & Hfama &t
gear g€ &, S99 gfee ¥ w@d gu & &xr-
& a0 & gy arfadi & fox gar amgar
£ fF & orar gk @ od | S9F &9H =X
Hgmizge 1 181 T awT FA7
Mec e afmiy & M 1967%
Y F¥gfee 4 1 A § wfqam F gew
U gH EUEIFWY Ig W gEM 9%
T AR |

Ju A" fagga & f& ag awm 3T
R & m@ATF Fa 1 fAadig 3
A1 3¢ arfam gem w4t A s )
HFIT FL |

MR. CHAIRMAN : The question s :

““That this House records its disapproval
of the conduct of the Governor of Ulttar
Prodesh in handling the recent constitu-
tional crisis in that State and recommends
that the Governor be recalled forthwith.”

The Lok Sabha Divided :

Division No. 10] [20. 10 hrs,

AYES

Abraham, Shri K. M.
Amin, Shri R- K.
Avedya Nath, Shri
Ayarwal, Shri Ram Singh
Bajaj, Shri Kamalnayan
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Basu, Shri Jyotirmoy
Bhagaban Das, Shri

Brij Raj Singh-Kotah, Shri
Brijendra Singh-Bharatpur, Shri
Chauhan, Shri Bharat Singh
Dar, Shri Abdul Ghani
Das, Shri N. T.

Dco. Shri K: P. Singh
Dco, Shri P. K.

Desai, Shri Morarji
Devgun, Shri Hardayal
Digamber Singh, Shri
Esthose, Shri P. P.
Ghosh, Shri Bimalkanti
Gopalan, Shrj P.

Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupia, Shri Kanwar Lal
Gupta. Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N.

Jai Singh, Shri

Joshi, Shri Jugannath Rao
Kachwai, Shri Hukam Chand,
Karni Singh, Dr.

Katham, Shri B. N,
Kedaria, Shri C. M,
Koushik, Shri K. M.
Kripalani, Shri J, B.
Kripalani, Shrimati Sucheta
Kunte, Shri Dattatraya
Madhok. Shri Bal Raj
Masani, Shri M. R.
Masuriya Din, Shri
Meena, Shri Meetha Lal
Mehta, Shri P. M.

Menon, Shri Vishwanatha
Misra, Shri Janeshwar
Mody, Shri Piloo
Mohamed Imam, Shii J.
Molahu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.

Maik, Shri G. C.

Naik, Shri R. V.

Nath Pai, Shri

Nayar, Shri K. K.

Mauyar, Shrimati Shakuntla
Mayar, Dr. Sushila
Padmavati Devi, Shrimati
Pandey, Shri K. N.
Pandey, Shri Vishwa Nath
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Parmar, Shri Bhaljihbai
Patel, Shri J. H.

Patel, Shri Manubhai

Patel Shri N. N.

Patodia, Shri D. N.
Pramanik, Shri J. N.
Rajasekharan, Shri

Raju, Dr. D. S,

Ram Charan, Shri

Ram Dhani Das, Shri

Ram Subhag Singh, Dr.
Ramamoorthy, Shri S. P.
Ranga, Shri

Ray, Shri Rabi

Reddy, Shrimati Sudha Vv,
Saboo, Shri Shri Gopal
Sapre, Shrimati Tara
Sarma, Shri A, T,

Satya Narain Singh, Shri
Sen: Shri P. G.

Shah; Shrimati Jayaben
Shah, Shri Shantilal
Shalwale, Shri Ram Gopal
Sharda Nand, Shri

Sharma, £hri Beni Shanker
Sharma, Shri Narayan Swaroop
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Sheo Narain, Shri

Shiv Charan Lal, Shri
Singh, Shri D, N.

Solanki, Shri S. M.

Suraj Bhan, Shri

Tapuriah, Shri S. K.
Tyagi, Shri Om Prakash
Vajpayee, Shri Atal Bihari
Vidyarthi, Shri Ram Swarup
Xavier. Shri S.

NOES

Adichan, Shri P. C.
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Amjad Ali, Shri Sardar
Anbazhagan, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
BRabunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri 5. M.
Barua, Shri Bedabrata
Barua, Shri R.

KARTIKA 28, 1892 (S4K4)

Barupal, Shri P. L.

Basu, Dr. Maitreyce
Besra, Shri S. C,

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhargava, Shri B. N
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
‘Chandrakar, Shri Chandoo Lal
Chandrika Prasad, Shri
Chatterji S hri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary. Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri S. R.
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri Shivajirao S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R,
Gautam, Shri C. D.

Gavit, Shri Tukaram
George, Shri A. C.

Ghosh Shri P. K.

Ghosh, Shri Parimal
Gohain, Shri C. C.
Gounder, Shri Muthu
Govind Das, Dr. ~

Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Hajarnawis, Shri

Halder. Shri K.
Hanumanthaiya, Shri

Hem Raj, Shri

Hero, Shri N-E.

Igbal Singh, Shri

Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jamir, Shri 8. C.

Jamna Lal, Shri
Janardhanan, Shri C.
Kahandole, Shri Z. M.
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Kalita, Shri Dhireswar
Kamalanathan Shri

Kamala Kumari, Kumari
Karan Singh, Dr.

Kasture. Shri A. S,

Kedar Nath Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K.

Khan, Shri Zulfiquar Alj
Khanna, Shri P. K,

Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishna, Shri M. R,
Krishnan, Shri G. v,
Kuchelar, Shri G.

Kureel, Shri B. N,

Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N, R.

Laxmj Bai, Shrimati

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mahajan, Shrj Yadav Shivram
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Maran, Shri Murasoli
Marandi, Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.
Melkote, Dr.

Minimata Agam Dass Guru, Shrimati

Mishra, Shri Bibhuti
Mishra, Shri G. 8.

Misra, Shri S. N.
Mohammad Yusuf, Shri
Mohan Swarup, Shri
Mohsin, Shri

Mulla, Shri A. N.

Murthy, Shri B, S,
Nahata, Shri Amrit
Nanda, Shri

Oraon, Shri Kartik
Pahadia, Shri Jagannath
Palchaudhuri, Shrimati lla
Panigrahi, Shri Chintamani
Pant. Shri K. C.

Paokai Haokip, Shri
Parmar, Shri. D. R.
Partap Singh, Shri

NOVEMBER 19, 1970

Parthasarathy, Shri
Patil, Shri Anantrao
Patil, Shri C. A,

Patil, Shri Deorao
Patil, Shri T. A.
Prabodh Chandra, Shri
Pradhani, Shri K.
Prasad, Shri Y. A.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajaram, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swaurp. Shri
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Dr. K. L,

Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Dr. V.K. R. V,
Raut, Shri Bhola
Reddi, Shri G. S.
Reddy. Shri Eswara
Reddy, Shri P. Antony
Rohatgi, Shrimati Sushila
Roy. Shri Bishwanath
Roy. Shrimati Uma
Sadhu Ram, Shri

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Samanta, Shri 5. C.
Sanghi, Shri N. K.
Sankata]Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Dr. Ranen

Sethi, Shri P. C.
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Sher Singh, Shri
Shinde, Shri Annasahib
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Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.

Shukla. Shiv Vidya Charan
Siddayya. Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Marayan
Sivasankaran, Shri
Snatak, Shri Nar Deo
Sonar, Dr. A. G,
Sonavane, Shri

Subravelu, Shri
Sudarsanam, Shir M.
Sundar Lal, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Venkatswamy, Shri G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

MR. CHAIRMAN : The result* of the
division is !

Ayes : 98

Noes : 208

The motion was negatived.

KARTIKA 28, 1892 (SAKA)
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STATEMENT REGARDING GOVERN-

MENT CONTRIBUTION FOR RELIEF

OF EAST PAKISTAN CYCLONE
VICTIMS

THE PRIML MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : Mr. Chairman. Sir, the other
day | made an announcement in the House
regarding the Government of Indias contri=
bution of Rs. 5 lakhs for relief to the victims
of the terrible cyclone in East Pakistan. 1
had then said that this was an initial and
token contribution. The press reports indicate
that the magnitude of the calamity and the
extent of damage is much greater than was
originally thought.

As an expression of friendship and
concern for the people of East Pakistan in
their hour of distress, the Government of
India have decided to raise the quantum of
relief assistance to Rs. 1 crore. This amount
will be utilised broadly for the supply of rice
and sugar and essential commodities such as
medicines, baby food, clothing and coal.
The Government have also decided to send
two mobile 50-bed hospitals fitted with X-ray
and other facilitics. We shall also make
available the services of river craft with the
requisite strength of crew for operations.

z0.13 hrs.
The Lok Sabha then adjourned till Eleven of

the Clock on Friday, Nevember 20, ig7o/Kartika
2g, 1892 (Saka).

« Shri Sheopujan Shastri also recorded his vote for NOES.
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